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LOK SABHA DEBATES

LOK SABHA

Tuesday, May 9, 1978/Vaisakha 19,
1900 (Saka)

—_—

- The Lok Sabha met at Eleven of the

Clock.
[MR. SPEAKER in the Chai'r]
ORAL ANSWERS TO QUESTIONS
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MR. SPEAKER: You have been
partial to Gujarat. .

PROF. MADHU DANDAVATE;: Be-
cause I am giving figures only about
Gujarat. If I give figures about Kar-
nataka, you will find I am not partial
to Gujarat but I am equally partial to
Karnataka. ol

SHRI A. SUNNA SAHIB: I would
like to know whether there is a pro-
posa] to extend Kovai Express which’
starts fron; Coimbatore to Olavakot?

PROF, MADHU DANDAVATE: The -
specific suggestion made by - the .
hon’ble Member is already on olr
books. We are considering that and
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in due course of time will try to find
if the extension can be made.

SHRI VINODBHAI B, SHETH: It

is very nice of the hon’ble Minister to

- assure for consideration the extension

of train as the message of Mahatma

Gandhi from Porbander to Delhi is

very necessary. Will he start first the

the message of Lord Krishna is also

very necessary. Wil] he strat first the
frain from Dwarka to Delhi?

PROF. MADHU DANDAVATE: If
we relate every train to the imperative
meed of spreading the message of
Mahatma Gandhi, I feel the message
of Mahatma Gandhi must be sent all
around the World. In that case we
will have to undertake international
construction of routes. Even then it
is a suggestion for action and we will
keep it in mind.

Alleged Maipractices adopted by
TISCO

*1029. SHRI A. K. ROY: Will the
Minister of LAW, JUSTICE AND
‘COMPANY AFFAIRS be pleased to
-state:

«(a) whether the Government -are
aware of the malpractices adopted by
the TISCO group of collieries in
Bihar in violation of Restricted Trade
Practices Act;

(b) whether employing contractors
‘by restricted tenders of even without
it fall under the purview of restricted
trade practices;

(¢) whether if ig a fact that al] the
«contractors operating in TISCO group
of collieries in Bihar are but permuta-
‘tions ang combination of 3 main busi-
ness families connected with the Tata
house only to evade prowsion of
Income Tax Act

(d) whether 1t is .a iact that Rgh
oﬂ‘icxals and. I}_J:z_'gctors of TISCO are

also partners in these cnntracts, and
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(e) whether Government propose
to make a thorough probe into the
affair of TISCO group of collieries
where a major portion of Government
money is operating?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) tg (e).
When the employer js a Company, it
is at liberty to get its work done by
any person of its choice. Prima facie,
it appears to be difficult fo bring home
a charge of restrictive trade practice
on the facts and circumstances of this
case. In any case, no complaint re-,
garding contractors employed by'
TISCO or involvement of gfficials and
directors in the contracts concluded
by TISCO hag comg to the notice of
the Government. If detailed infor-
mation regarding the alleged mal-
practices is furnisheg to the Govern-
ment, it would facilitate a proper
investigation into the matter.

SHRI A. K. ROY Mr. Speaker Bir,”
the Tata House would be immensely
glad for the liberty extended to them
by the hon’ble Minister. I would like

“ to bring it to the notice of the Minister

that there are four collieries running
under the Tata House in Bihar, name-
ly, Tata Shizwa, Malkaira, Zamadoba
and West Bokaro. Government of
India was pleased to run it as captive
colliery to their industry. I would
like to know whether thig colliery
instead of following the norms npw
have become a major shelter of all
the wrong-doers of coal-fiely as they
are having captive collieries, they are
having captive contractors. The very
Same management is running the same
collieries and the same management
is in an indirect way running the
same contract system. I would like
to know whether thig captive contrac-
tor system—the Minister has said that
it is a private company and we cannot
do anything—under ‘the restrictive
tender is permissible ‘ag TISCO' have
greater share ‘6f public money than
the shate of the ‘Tatas. T would Tike
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to know whether an instifution which
involves public money to a greater
extent than private money can have
restricted contractor gystem that is,
a system of contractory within their
own premises and shift a major share
of departmental working to that
system. Whether it ig legally permis-
sible or not?

.

SHRI SHANTI BHUSHAN: As I
said, it is open to a company to em-
rloy any contractor anq it is not
necessary that the contractoy must
be selected on the basis of inviting
tenders alone. At the same time, T
would like to say that there are two
cases in which Government can
intervene. As hag been suggested ‘in
the questipn, if the contractors are
chosen so that they ecan be paid a
higher amount in order to evade in-

come-tax, then that is certainly a ™

matter to be looked into. If there is
any specific complaint in that regard,
it can be looked intp and it can be
investigated and appropriate action
taken. Similarly, if the Directorg of
companies employ their own relatives,

then in that case there are provisions
in the Companies’ Act which require
that the Director before he becomes
interested in a contractor, has to dis-
close his interest to the Board of
Directors. He has to obtain the sanc-
tion of the Board of Directors. and if
ihe company hag a paid-up share
capital of more than Rs. 1.0 crore,
then even the sanction of the Govern-
ment is required. Therefore, if a
specific complaint is made by a res-
ponsible person, which shows that
there is either violation of the Com-
panies’ Act or that there is an evasion
of income-tax, than it is certainly a
matter thay will be looked into.

SHRI A, K. ROY: The hon. Minister
avoidg certain points raised in my
supplementaries, My point was: if a
particular concerp involves investment
of a greater amount of public money
and if there is no open - system of
tender where there is no system to

MAY 9, 1978
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know which is the minimum tender
and which is the maximum tender,
how can you detect whether it is
deliberately giving more money to
their own contractors or not? For
example, I can tell you that in my own
question, I had given that in all the
contractory system which is followed
there is a permutation and combina-
tion of three systems. There is one
fictitious person named Shri R. N.
Chaubey. In his name, lakhs and
lakhs of rupees are paid, but there is
ne person existing like that in that
company. That person always gets
the tender. The Director of the Tata
Collieries, Mr. Modi and the General
Manager, both are .. .

MR. SPEAKER: kindly come to the
question., The Minister has said that
you can give the details of the com-
plaint.

SHRI A. K. ROY: My question itself
is a complex one. I would like to-
know from the hon. Law Minister how
many contractors are operating in that
Colliery? On what job what amount
is involved there? Whether all the-
rules, normg and procedures are being
followed . because. that company
involves public money? Whether the-
Minister is ready to appoint a Coms=

mission of Enquiry intp the Tata
Colliery affiairs? If these complaints
are proved, whether the Ministep is:
ready to nationalise the Tata Collie-
ries?

SHRI SHANTI BHUSHAN: As L
said before, so far as employment. of
contractors without inviting tenders
ig concerned, the law does not require
that every company must employ
contractors to be selected only on the-
basis of inviting tenders. So far as
the question of any contractors being
considered which leads to evasion of
income-tax ig concerned, or which
leads to the violation of the provisions
of the Companies’ Act is concerned.....

MR. SPEAKER: What he wants to-

know is when the public momey xs-
mvested in that ooanpany' S e
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SHRI SHANTI BHUSHAN: Even
when public money is investeq in the
company, there is no provision of law
to my knowledge on the basis of which
ithe company must employ a contrac-
tor only on the basis of inviting
tenders.

But, if there are specific complaints
which show that those people who
.are related to the contractors of TISCO
are being employed as contractors
without complying with the provisions
of the Company Law Act, then,
certainly, that can be investigated.
But, somebody has to give a specific
«complaint. 3 far no complaint in
this regard nag been received in the
‘Company Affairg Department and in
the Finance Ministry. No complaind
in regard to the evasion of tax by
employing the contractors at higher
rates has also been received in the
Income-tax Department. If any
‘specific complaint mentioning specific
factg is received, then, it certainly
can be enquired into.

SHRI A. K. ROY: Sir, I want te
know whether a Commission of
Inquiry will be eonstituted. his is
my question.

MR. SPEAKER: We are in the ini-
tial stage. Commission of Inquiry
can be later

Tlo TR T8 : 30 T 47T FA1-
gl 1 UEEEor e mogw g,
T 7T fGwdT avFTT | 2rer & gfg Awi
F AT A F FIOT IFFT Fgel-
JHT T TEEFO 7@ T ar v
. HelT wgrEa gaman fF o o=@ 969 w
WA 39 T FT WY & § W7 M@, Al
T 9% 2127 T FgAr-@E] F qAEE-
FT ¥ g w18 fam ¥z 730 7

MR. SPEAKER: Thig does not arise
#om the question.

SHRI B. RACHAIAH: Mr. Speaker,
Sir, arising out of the answer given
i/
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by the hon, Minister, if there is no
provision in the Act to compel the
company to give contracts by only
calling tenders, I want to know
whether the Government would like
to bring in an amendment to the
relavant provisiong of the Act to
compe] the company to give contract
only on tender basis after calling for
the tenders?

MR. SPEAKER: This is a sugges-
tion for action.

~ SHRI SHANTI BHUSHAN: Ag the
hon. Member would appreciate, ag for
doing every gingle work, by contrac-
tors who may be employed it can be
for very small work or for very big
work. If we are rigid, it means that
whenever you employ a contractor
for doing any work, then tenders must
be invited. It seems to me that per-
haps the carrying on of business, pro-
duction or running the factory may
become an impossible - proposition.
But, there are several safeguards in
tiie Companies Act laig down if wer-
song are connected with the contrac-

tors; then, in that case, there has to

be a specific allegation to that effect.

Policy for release of canalised Raw
Materials

*1031. PROF: R. K. AMIN: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
fo state:

(a) the policy for release of cana-
lised raw materials at present;

(b) steps taken by his Ministry to
ensure that sponsoring/recommending
authoritiegs discharge their functions
efficiently in sending their recommen-
dations to thé canalising agencies;
and .

(c) whether it is a fact that during
the last three years his Ministry have
interfered with import policy in such
a way that foreign . companies have
been protected/benefited 'in securing

moncpolisation gales of the same in
the country?
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dfemm FaT  @EA AT ITTH
FAET § Tisa dar (o swwaT faw) ¢
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(i) @& waFFi #F F=2 AG@ D
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WA F AT TH AXFA T FH 20,000
TX F A AF H AAAN GG, AT
arfas fawal ¥ wawi)/feemmr aifal
#x yagd i qar sggfaa snfaa
3T wagfaa seenfaal & safaadl
g @Y SEW A ¥ o fRr A
- % uFET & qvEg § wiaw @A wfaw
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/30,000 &I TET ST |-
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U9 F (70 F=9 91 &1 FFEIFHAT
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fad fFar mm § 0

(Vi) 1978-79 F I4%_ 6 WEHT
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(%) fom wrgda § ewar anidt
CCgE g gaw wee ¥ od
. 1977-78 FAIAADATRIST

THET FTFT TE FOAIE FHASAT
"SRR gr<':r AT F 5osrfa-
. WA gL g ¥ Arzaw gar
ARAT F HAATT ITHT eFAIL
1 ofy® & wfa® 50 gfqma

(=), form wrgaa ¥ anar @) anig
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F T IAR1 AT AL FOATS
FT 30 qfqwa |

(') sovaEs fifa & geasa ‘a%’
AL TATT TFHT FT BISHT T7F TFR
¥ faxr w15 afgwdr frgifa a8 fFo
T § ST I uEET & &9 A fawia
FT | AT CHFHT FY HIT 35 ATET IAH1
fasitr  @grrar 3 1 ST WAAT
¥ fadinr deqET ¥ 39 AT ST
TF AN TETq FTAT 101 & o g7
qrE 39 SAET Feargd  ATSAHT - &
oA Afaa Fav ara fear s sFar
g1 Y SAm AR F g oAw F
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HIATTATZ | STo ATo Z¥o Vo THFT FI
ITFT  ArIEE AT /AT HIY AAAT
1977-78 & JXrw  FAaTERAT Q-
faat grar IaFT 7 7% qoars F ATAC
9L FIA ACA FN AATE FT A0ATE |

) A

£

PROF. R. K. AMIN: The_policy for
canalisation i generally for the
control of the import 'of the " raw
material. In spite of it, it has been
usgi ag. an instrumeng of favouring
certam monopoly 'houses as for ex-
arfiple, L-base. It has been’ imported
by..;a ‘canalising agency.:- Minister’s
attention has been drawn to it a num-
ber of times. And, yet, such a great
deal of delay has been caused in order-
ing-the import.  Having ’'got. the 'im-
port and having allocated: 'it; may I
know how much time the Minister or
Minigtry. has taken in order to instruct
the panallsmg agencies ang how much
time the canalising agency has taken
hetween the grdering of the import of
L-Base and also the allocation of it
and its distribution to varioug con-
cerns? "

st swT fam o Dreger | wgram,
TAF ATLH qA FIAT FI TETT TI97 |

PROF. R. K. AMIN: Secondly, the
allpcation is made indiscriminately
to the bigger houses. They have been
given the allocation according to their
capicity. That is done on the basis
of their productive capacity. But, to
the small industries, it has been al-
located on the basis of the actual con-
‘surt:ption plug certain actual rate of
growth which has acted inequitably
and favoured the twg big houseg in
the matter of allocation of L-base.
Now, will the hon Minister correct
this policy in favour of the small scale
industry which is- the-policy of.. the
Janata Goernment'?
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st e faw : Sar fF &7 o9q
TFTT H 98 &1 F@T &, AT AW
# Af7Z7 1 1976-77 F gaar &
1977-78 X 1978-79 # 200
XA SqTar GATHE fEAr s o1 7
E1 gRATT % qrad g3Ty FEF OF
graar g fr @ sam & arg s g
@WE | 7z wdr § i Sro sfto &o Fre™
Fafza #1 @ FAwEwm ¥ waTe
qT UHFE FHaT SHAT 9T, 7T FASETT
q Tg FATT AT AT FIAT AT o el
Fr qrrrsrmm .%‘mﬂﬁ trt 50’0*?‘3!»‘61’!‘-
FT am-amﬁ ara rﬁﬂ:ﬁ m%ma :
¥ 7dg a:t 10, ooo Ty fREr”
fear FwaT AT _B® grara §gomz A,
ax fear fw fara-rr FAATZfETOTHEY B
feefror forarn & sk sra< esdweay
W m‘smﬁm qsﬁfm‘r & 3% ma‘r{tﬂ:

PROF. R. K. AMIN. He ‘hag not’
given a full reply. Why is it mnot
given to the small industrieg on their
licenced capacity. .

MR. SPEAKER: He said that he
has given more than tweo hundred
percent of their requirements.

A TH AT AT ¢ HA AR
garda {5 st g% 91 @ qrew
F=a1 71 fa2i ¥ dwmar. Ay guH
T77  mrafaal #1 & w@aEr gar @0
o\ 3% ag fawar e, & S |
T @t Aifa & 5 g8 sawi #r
FTAT AT E, IF qAfEF AT AATHS
Arerw garad foad sAwr o saEr A,
SATAT F=AT {IT A1 37 7% 7 :

sﬁm?aatﬁm tﬁugmw

ax7ey % w1 § o forar gt & P are
g Fr S ﬂ‘§ %a‘ﬁn:w m\*m
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TOHATE F & AL | Afq qg O F
ufas § afas = o= =97 F yo7 a5
HIT 7 ¥ F720 gAY K99 F HeF %
97 AT gedATE g s i feeeran
aifedi, qagq  dfawi a9 magfsa
sirfa @32 % foq oz ww 4 1w aF
Fgr &Y QAT | AT AT FT AT Af|
A TAW F| A FA F AT G,
aumaﬁﬁwﬁén

PRAS&NNBHAI MEHTA I

pul Ilke to know from the hon.
Mimister whether he is aware of the
faet that the small scale pesticides for.
mulators are  suffering from want
of basic raw materza]s as the raw
materialg are not canalised and the
multinationaly are not supplying the

basic raw, materials to the indigenous -

formulatorg and whether his depart-
ment or his Ministry has reecived
representations to that effect and -if
s0 what corrective measures the
Government proposes to take.

it s few ;o oaEre A W
ars ¥ fega o faan § 717 ggaT ok
A AT T

ey awae fag - A97 ng‘rw
T 7t war § R FA FIA IR HIA
FAFTAT FY FATAT ﬁ:am & foao
wwarsr ¥ ot wrw & fagr F1@ 9,
STTR weft wg‘mr F Tifew ® az =7 w1
faﬁ !—'H“TH‘GI' ¥ AT T FT AZ HUAT
FEFIAT SATET FIA § A1 THAAH &
faars o RIAE T AT K FT AW
FTAETIT HT SATAT FXF AT F (GATH
w41 qEvEy F7 OFAA- A9 0

ot wwe few o F9 aqrar B
TRHT F T E{%‘matfmfw‘r EA
AT 4z=rf‘=:a°rwgm gar ga3 ¥
T A% FewerH frar § 1 98 g

MAY 9, 1978

Oral Answers 16

wg ¥ foar gaa fafewa s
ATFT K ATl § | wfET TR ST A ETF‘I'
Tz w1 it § 1 gud ag wearw S o
f a1 @1 o s qFeT ATl A ST
3R qAwe fFar mar 91 g Wew
FgT FTF AT 1 AT AW AH
g7 4 W AEEE AW A9 @0w
FIF AT FeAeqwa savar fageana &
A gafag | weserwa % HIATT 9
qAFE TN wf‘m sl

> mmm 7 amrrrtr
fr 97 TAE © f'&ancr e ﬁr%'fa
maad & faar 973 faene FEgE
F4 ?

MR, SPEAKER: He hag answered
that question.

SHRI VASANT S.ATHE mg mu-
pql:r houses get supply not only .n the
basis of . their. licensed capacity but
also on the basis of their consump
and as the hon. Minister has rjghtly
salid, they show fhigher consumiption
by getting it from other sources...

=it e fr © 7z 9 SaT AT,
It UF fear mam

SHRI VASANT SATHE: But as far
as the smaller units are coneerned,
why can’t you supply te them on gheir
licenced capacity also and not on,eon-
sumption alone? - If you give them on
the basis of their licensed capaciy,
greater justice will be done. Will you
assure;the House .that . the Bw
#nits will bg supplied on the bagk of
at least their licensed capac:ty?

ﬁa&wtﬁu srsm T,
mwfmﬁ mw iﬁﬁfﬂﬂ FF
wwwamwmﬁ%a'«wm
ﬁsmaawmal
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R T A : AT &Y 7Y faqr
a1 T F47 TG 7

u'} sﬁaﬂ ﬁiu FART AT Foraar
&1 fedea ag § for ewrer afvza w1 arer
At A0e 9 et A1 fa v
I Fa w0 wWfaq e afes
M g3 3T g 7 Al

AT # | g qHaR § e gawn s
M AR FA F fAg 7 9ge T
WIAAT FAAT AT wdY S

Working of Double-l!w_ker é@aches
on ﬁb_lj’-l'io'na line
*1033, SHRI HITENDRA DESAL:
Will the Minister of RAILWAYS be
Pleased to state:

.-(a) are the Double-Decker coaches
working  satisfactorily on Bombay-

Poona line;

) what are the facilities provided
to the passengers; ang
- 4¢) on what other lines are the Doub-

le.Decker coaches to be introduced
during current year?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
to_(c). A statemen; is laid on the
Table of the House. -

Statement
ta) Yes, Sir.

£b) ang (c¢). Each Double-Decker
coach on the 309/310 Bombay-Pune
‘Sinhagad’ Express provideg = accom-
modation to 148 persong as against 90
in the conventignal type of coach.
These coacheg are vestibuled and are
provided with luggage racks, wash
basing euy side the bath rooms and
stainless steel -drinking water con-
tainers. Proposalg to introduce double-
gegker.  coaches on Howrah-Asansol
and New Delhi-Meerut sections are
ynder active eonsideration.
. SHRI HITENDRA DESAI: May I
Inow the details about the passenger

VAISAKHA 19, 1900 (SAKA)

Oral Answers 18

trafic an  Bombay-Pune line, the
financia] implications of the introduec-
tion of double-decker coaches and also
the height of the double-decker coach?

PROF. MADHU DANDAVATE: The
height of the double-decker coach
will be only 93" more than the conven-
tional coach. As far as the financial
implicationsg, are concerned, it is guite
profitable. In one conventional coach
normally we are able to have a capa-
city of 90 persons. As against that in
the double-decker, coach it is 148. In

Same proportion We are able to gé
increased  revenue, Our experience,
fourtunately or unfortunately, is that
Wwhile the installed  capacity of each
double-decker train is 1412 invariably
2000 .persdns, with tickets, are travel-
ling by /that train. Actually it is veny
profitable,

. SHR1 HITENDRA DESAI: May I
know whether any . such project is
under consideration in Gujarat bet-
ween Ahmedabad and Baroda?

PROF. MADHU  DANDAVATE: I
have already mentioned in the original

‘answer that at present there are twe

routes on which we are trying to con-
sider whether we can go ahead wit.ﬁ
this. In addition to that, Bombay-
Surat is one of the lines on which we
are thinking whether we would be
able to introduce this. These are the
routes we are examining,

SHRI R. K. MHALGI: I have travel-
led by this express a few days before
and I had the opportunity to speak to
a number of passengers inside. There
is general satisfaction about - thé
coaches introduced, but there is some
reom for improvement. May I know
whether the hon, Minister and the
other railway authorities have received
any suggestions recently about im-
provements to be made in the double-
decker coaches and if so the nature
thereof and the proposed action?

- PROF. MADHU DANDAVATE: We
bad girculated 700 . forms among the
passengers, out of which 600 have been
returned. Majority of the forms say



19 Oral Answers

that they are satisfied with the new
conveyance provided. Some have
suggested that drinking water arrange-
snent should be improved. Fortunate-
ly, according to an overwhelming
majority of passengers, whatever
criticism was there earlier that there
will be dust trouble, that is not there,
The only suggestion is that better
arrangements for exhaust fans and
for drinking water should be there.
We will make these arrangements in
the time to come. " '

‘SHRIMATI PARVATHI KRISHNAN:
When we visited the ' double-decker
coaches, we saw that the arrangements
for fans did not cover passengers On
Both sides because of 'the 'height and
the dust’ in the lower deck'is likely
to continue. I  would like to know
from the Minister whether there is
any proposal under consideration for
making the lower deck dust-proof, and
secondly, whether the Minister would
consider seeing that a larger number
of these coaches are run on the local
suburban trains where overcrowding,
particularly in the peak hours, is, very
great. X

PROF. MADHU DANDAVATE: I
will start from the last part of the
question. It is very difficult to intro-
duce double-decker trains on the sub-
urban traffic because the halting
time at every station is very short and
people take some time to go to the
upper deck and then come down.
Therefore, it will be very difficult to
introduce them on the suburban ser-
vice, but on short services like Howrah~
Asansol and a number of other routes
which I have mentioned, we will {ry
to introduce them.

There is another question that she
has asked regarding the introduction
of fans. When she had come to the
Delhi station, she had ~made a con-
orete suggestion.. We have examined
that suggestion and- we found that as
far as the upper deck is concerned,
the fans are fixed only 'in one row.
Her suggestion is that ‘there should be
one >re Iow. Actually I myself have
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examined the design and we find that
if there are two rows of fans ...

SHRIMATI PARVATHI KRISHNAN;,
No, Sir. I said, make them revolving.
I told you fhat ceiling was too low.

PROF. MADHU DANDAVATE: As
far as two rowg are concerned, it ‘will
not be possible, but as far as revolv-
ing fans are concerned, - it will be
possible and everything ‘_th'ai_: resem-
bles revolution is always gcod and we
will appreciate. T TR TORT

SHRIMATI PARVATHI KRISHNAK:
What about the dust?

PROF. .. MADHU 1+ -DANDAVATE:
That difficulty is not there. ;
* MR. SPEAKER: He" haér; earlier  dfi-
swered that. 3laiz b HIRIEY

S T FAR At (R AT ERIE

ST AT E % TS AT AT TG
mmiE s &, F1 IEF T WA LFE ORE-

S Fow & qaFiAe HHT 7 FET FAT

# 77 q@AT HIEAT §o—AIS A anfeRt

% stz @) fradt &, A9 s o

Fom sifem & aar fHarar AR gAr

fiF aTo 12 @% FIE SIIE TGN 8.y .

MR, SPEAKER: He has already
mentioned it in the written answer.

st T FATC AT ¢ F qZ AAAT
. STEAT §——AuT A XA e T
1T TFF-SFT ST T AT & !

MR. SPEAKER: He has mentioned
it in the written answer. You h'afe
not read it. » e
Sto HY qeEEy ¢ O ]%E'Gﬁ
faetr #1 Sigl a% q@A st 7T
Y FgT 37 T F ST g & AR
% | gt o o & o el A
3——gmd TAG-ITF MSTL FT. T
F A0 F R | e FAEl O

- . 22 i 3R



21 Oral Answers

SAST 47, ITHT Sz fazve CuFEdAw
JATE §, AT THATT ST THAIT FI
41, agr veare fagag uFada 72

SHRI SAUGATA ROY: I have not
seen the double-decker coaches ex-
cepting in the photographs. But 1
want to ask the hon. DMinister (a)
. Whether he has seen an article in the
indi¢ Today, where it is mentioned
that the passengers in the lower deck
are feeling discomfort due to heat and
the passengers in the upper deck are
feeling discomfort due to the windows
being at the level of their heads instead
of being at the level of their chests
and (b) at what time this docuble-
decker train will be introduced on the
Howrah-Asansol section.

MR. SPEAKER: That
question!

is the real

PROF. MADHU DANDAVATE: Sir,
I do concede that in the double-decker
travel there are some discomforts and
there are certain comforts. But if
‘'you take the algebrical summation
of both, the comforts are more and,
therefore, we can assure you that it
will be a comfortable journey. As far
as Howrah-Asansol section is concern-
ed, during my tour in Bengal I myself
have announced that we will give first
priority to that section because
according to our examination, that
appears to be -one of the sections
suitable best for the double-decker
travel.

DR. SUBRAMANIAM SWAMY: I
would like to congratulate the Minis-
ter for trying something new. I
would like to know from him whether
it has been brought to his notice or
he hns seen press reports including
"India Today, which suggest that the
angels of the previous Government
fear {o tread on this path of introduc-
ing double-decker = trains. But Prof.
+Dandsvate has gone leaping into ...
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MR. SPEAKER Please come to the-
question.

DR. SUBRAMANIAM ~ SWAMY: I
would like to know from him whether
it is a fact that this proposal was
examined earlier by the Government
and turned down and that he has
what were the
reasons for the previous reJectmn of
this proposal.

PROF. MADHU DANDAVATE: A
wise Government can enter where
angels fear to tread. - Therefore, we
have rigRlly entered into this innova-
tion. There is nothing: wrong about
it. I ecan only say from our experi-
partieular ‘innovation
has proved to be very successful. There
are a large number of suggestions
made by engineers as well as passen-
gers. Taking them into account, on
some routes we are sending ‘the
double-decker coach, on an experimen-
tal basis. And whatever suggestions
are made by the passengers, will be
implemented in future.

DR. SUBRAMANIAM SWAMY: The
uestion was that it was originally re~
jécted, and what was the reason for
the reversal?

MR. SPEAKER: It does not arise

from the question.

DR. SUBRAMANIAM SWAMY:
Why not? -

MR. SPEAKER: It does not arise.

Goods Pilfereq at Delhi and other
Stationg

#*1034. SHRI G. Y. KRISHNAN:

Will the Minister of RAILWAYS be
pleased to state:

(a) what was the value of goods
pilfereq at Delhi, New Delhi and
Mughal Sarai on' the Eastern railwﬁy
during the last one year- and

(b) what steps have been taken by
Government to check such pilferages?
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THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
and (b). A statement is laid on the
Table of the House.

Statement

(a) The value of goods pilfered in
-thefts that have occurred at Drelhi,
New Delhi and Mughalsarai during
1977 is given below:

Delhi Rs. 8,857/-
‘New Delhi —Rs. 7,601/-
‘Mughalsarai —Rs. 1,54 122/~

(b) The following steps have beeh
‘taken to check pilferages:— '

1. Railway Protection  Force staff
are posted at Mughalsarai, Delhi and
New Delhi to guard properties en-
-4rusted to the railways for transport.

2. Two companies of Railway Pro-
“{ection Special Force have been deploy-
ed at Mughal Sarai temporarily te
eontrol the incidence of crime.

3. Regular patrolling by a dog squad
has been introduced at Mughal Sarai
while it is done by surprise at Delhi
and New Delhi.

4. Adequate basic security measures
like walls, fence, lighting, regulation
of entries of persons through gates
exist at Delhi and New Delhi.

5. Rivets, seals etc., of all loaded
wagons are checked at all important
stations to localise crime if it occurs.

6. Loading and unloading of eostly

. commodities are supervised by Railway

Protection Force staff at Commercial-
1y important stations.

- 7. Staff of Crime Intelligence Bran-
_ches of the Zonal Railways and the
Central . Crime Bureau of Railway
‘Board are deployed to collect crime
intelligence with a view to tracking
down criminals, redeivers of stolen
“property and also to organise raids.
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8. Close coordination between Rail-
way Protection Force and Government
Railway Police is maintained to ex-
change criminal intelligence.

9. Surprise checks by the supervi-
sory staff are conducted to ensure
alertness of Railway Protection Force
staff on duty.

10. Defective packages/parcels -are
kept in strong rooms to avoid further
loss/leakage due to pilferage, efc.

L}s Pmmbi fixation of staff msﬁpn-
sibility and disciplinary action against
negligent stafl.

_ SHRI G. Y. KRISHNAN: From the
statement, it appears that the pilfera-
ges are increasing. every year. And
the steps that have been mentioned in
the statement are of routine type.
What specific steps have been taken,
to cut down such sort of pilferages?.

PROF. MADHU DANDAVATE:
Since the modus operandi of pilferages
is of the routine type, the devices that
we have utilized to fight pilferages
are also of the routine type. We can-
not have new types of innovatioms.
Really, what is needed is more effec-
tive implementation of the machinery
that is. already there, The functioning
of RPF, the functioning of the Dog
Squad, the functioning of and ce-
ordination between the State Govern-
ment machinery and the RPF—all
these steps are to be effectively im-
plemented. I don't find fault with the
previous Government. They had
already introduced all this. Only if
an effective implementation of these
measures is there, we will be able to
prevent them. I do not fully agree
that the pilferage is constantly on the
increase. I don’t want to pother the
House with all the facts and figures,
but I have the figures right from 1975
to 1978, and you will find that at
different places, this particular mal-
practice is gradually going down. And
it will be our constant endeavour to
see that with the device to which I
made a reference, We would #y to

'\ -
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implement them more effectively so
that this malpractice is reduced to the
minimum.

SHRI G. Y. KRISHNAN:
these pilferages, several
complained that the
not paid compensation. For the lug-
gage which has been booked by the
Railways, they have to give compensa-
tion, when it is lost. What steps have
been taken in thig regard? Several in-
stances are there where the compensa-
tion has not been paid.

About
people have
Railways have

MR. SPEAKER:
this does not arise.

PROF. MADHU DANDAVATE:
There are set rules regarding the pay-
ment of compensation, ie., the settle-
ment of claims. There is a separate
machinery, and on the basis of specific
rules and norms, we examine every
case. I am wvery happy to announce
that in the course of this year, we tried
to decentralize the powers regarding
settlement of a number of claims. As
a result, the time required for the set-
tlement of claims has come down to
48 days, and we shall see to it that it
comes down to 6 weeks.

DR. SUSHILA ~ NAYAR: Is the
Minister aware that quite a good num-
ber of cases of pilferages are due to
the involvement of the Railway Protee-
tion Force themselves? "I was told by
some of the officers themselves that
if the Senior officers of R.P.F. Gwalior
and Bhopal—S.0. or S.H.O., whatever
they may be called are changed, the
majority of the piiferages on that line
will go  because these officers form
links and get invelved rin pilferage.
What steps, if any, does Government
propose to take, to stop this pilferage
through the connivance Railway Pro-
tection Force?

PROF MADHU DANDAVATE: If
the hon. Member brings to me a speci-
fic case of any officers or any machine-
ry which is responsible for this mal-
practice, I can assure her that I will
lgok into the matter and set the thm.gs
right. -
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DR. SUSHILA NAYAR: I have indi-

cated the places viz., Gwalior and
Bhopal.
PROF. MADHU DANDAVATE: L

will look into it.

SHRI MOHD. SHAFI QURESHI:
The hon. Minister has stated that the

- number of pilferages has not gone up,

but the fact remains that pilferages on
the Railways are increasing. And the
most distressing fact is that even thefts.
of booked consignments are increasing
every day. I have with me com-
plaints from a large number of army
officers who are  shifted from one
station to another. Their entire con-
signments, including scooters, have
been lost, and no compensation has.
been paid to them so far. So, will the
hon. Minister consider havfng compul-
sory insurance of goods booked on the
railways?

PROF. MADHU DANDAVATE: As
far as his suggestion is concerned,
we will examine it because it is a very
constructive proposal. As regards his -
earlier ¢omment, I do not want to
bother the House with a lot of figures,
but I wish only to say that from 1975
to 1978 in Moghalsarai, Delhi and New
Delhi the value of the property that
has been stolen has been gradually re-
duced, but we are not still happy
because mere reduction is not suffi-
cient. As far as possible, the malprac-
tice has to be eliminated. I shall
examine in depth the concrete proposal
that the hon. Member has made in
this connection.

SHRI TARUN GOGOI: According
to the Minister, the existing machine-
ry is capable of meeting the problem
of pilferage, but because of lack of
effective implementation, it is not
checked. So, may I know what steps.
you are going to take for effective im-
plementation of the  existing provi-
sions?

PROF. MADHU DANDAVATE:
When 1 say that the provisions are
all right, but’ t}.ey are not eﬁet:tiveﬁr



=y Oral Answers

implemented, the only step that I can
take is ensuring effective implementa-
tion.

Conversion of loan into Capital at
Charge

- #¥1036. SHRI CHITTA BASU: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether any decision has been
taken on the proposal sponsored by
the Minisiry for the conversion of loan
into capital at charge for the Rail-
ways; and,

{b) if not, the reasons thereof?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): _(a)
No, Sir.

(b) The proposal is under exami-
nation in consultation with the Mlms-
iry of Finance.

SHRI CHITTA BASU: I think the
hon. Minister will recall that he men-
tioned about this proposal during
his Budget speech. May I know from
‘the hon. Minister the general features
+of this proposal which his Ministry has
prepared, and in what way it is going
to help the railway passengers?

PROF. MADHU DANDAVATE: We
‘have already set up two committees.
+One Committee  will undertake the
work of review of the present capital
structure of the railways. The second
one will go in depth into the question
©of the secial burdens. If these two
_problems are adequately settled, I think
.there will not be much difficulty in
.making advance,

As far as the first is concerned,
“there are some concrete proposals.
+One proposal that we are examining
is tHfs. On 31st March, 1978, the debt
«of the Indian railways to the general
revenues was of the order of Rs. 368
eores. If this can be added to the
«capital-at-charge,  which is of the
«order of Re. 4,500 crores, we can keep
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on paying six per cent dividend, so
that our surpluses are not utilised and
spent up in only trying to repay the
past debts. Secondly, we have also
suggested that once our surpluses are
protected, the balance portion of that
can be set aside as a development
fund and from that a considerable
amount may be made available for the
construction work in the backward
areas. The third suggestion is this.
I am very sorry to say that in our
country today the railways are bear-
ing social burdens of the erder of
Rs. 170 crores. We are losing Rs. 69
crores because we are moving coms
modities below cost. We are losing
Rs. 80 crores because we are giving
cheap season tickets on the suburban
railways and other fare concessions.
we are losing Rs. 21 crores on uneco-
nomic lines. The total loss is Rs. 170
erores Everywhere in the world the
social burdens are borne by the gene-
ral revenue. Ours is the only railway
which is bearing it. We are, thereé.
fore, examining that also.

SHRI CHITTA BASU: May I know
whether there has been any inter-
ministerial dialogue or discussion or
consultation on these proposals which
he has just mentioned, and by which
time decisions are likely to be taken
by Government?

PROF. MADHU DANDAVATE: It is
obvious that on this matter unless
there is effective dialogue with the
Finance Ministry, the proposal will
never get through, and that dialogue
is already under way.

T TFANA § T FH FOAT

*1037. st Wi FWIX @AY
T N HAT qE FATH AT FA F
f& . . : 5

(%) 71 SegYT (7r9EAE) F
ofaerfas 51T " =wew F e
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s owfgadt | W oW wdew
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i W FHIT et : m&m@a@r
¥ qer 9t ...

MR. SPEAKER: First you made a
suggestion. They said they will con-
sider if; they will examine it. Then
you put another question. He has
answered  it. That' question was
about. dieselisation. The  Minister
referrel to the difficulties and he
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further added that he will cons.ic_ler it.

SHRI BHANU KUMAR SH.ASTRI:
Dieselisation of an independent Chetak
Express train.

SHRI RINCHING KHANDU KHRI-
ME: About Gauhati Express ....

MR. SPEAKER: That does not arise.
You will have to put in independent
question for that.

st Yo QYo dew :  wal AEIET
garar i Srae S99 FT SATRT TRAT
TIW W H FW g | ArH AT
argar g fF #m ST e § a6
#r gfaar & qgw 1 gfaar &1 sanar
Ty 7 Ty G 3 ?

Sto WY JIAA :  TH TATHGHT
H AESA ST AW | AT IH W AN
St &1 AT glaur I F a7 59 W v
TET T AR efeaw Saaude Fr
forear T@aT Fg@ TR &, AR RATI-
7z qefms ¥ fag o w0 & o
Tafaq g Wi T SArRr ST
weq ifeF ¥ fau <ar & Sfew Ao
I FT IEHT GIAT W T qFAF

el

Personal ;}mch Work

*1038. SHRI SUBHASH AHUJA:
Will the Minister of RAILWAYS be
pleased to state:

(a) are the Government aware that
the ultimate venue for clearing Per-
sonnel Branch work are the tables of
Office staff in Personnel Branch un-
like - other Techmcal Departmentg m
Railways;

(b) if the reply to part (a) is im
affermative, are the Government of
the opinion that the work of Person-
nel Branch staff are ¢n par with the
natureo!workofomcesmﬁtqt!ler
Technical Departments; and =~ '
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(c) how the Government propose
to strengthen the Personnel Branch
to enable it to function as really a
Welfare Department without providing
additional posts at all levels in office
and bettering the pay-scale of Per-
sonnel Branch staff to make them
aware of their responsibility?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN); (a) to (c).
A statement is lald on the Table of
the Sabha.

Statement
(a) Yes.
(b) No.

(c) On most Railways the strength
of the Personnel branches requires
some augmentation which could not
be effected fully because of the bans
on creation and filling up of posts im-
posed by Government. However, re-
cently after a review of the position
the following decisiong have been
taken:—

(1) As an interim measure 155
clerical posts for Personnel branches
have been sanctioned.

(2) The Efficiency Bureau has
been asked tp study the require-
ments of clerical staff for the Per-
sonnel Brancheg and draw up guide-
lines for creation of posts,

(3) It hag been decided that the
earlier orders permitting only 176
per cent vacancieg being filled, will
be withdrawn and the Railways will
be uilowed to fill gll vacancies,

-ﬁwm TR WEWRA,
oY ¥ W faaon ¥
¢ fr wfawiw WY
% wiwrfaal ot @
F ¥t srrwnar §

A
aiii
284
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Hat wgew § o g e e
Fra o&f & g7 FW 9T At Sfaew
s ger & 99 Sfaww w7 @A
L] ﬁw&mﬂq‘rg? aqr
FwaT W & O s Wi g
& fr ag wrfas wramdi & oy fefos
wifs  FAfw@i & wra@sadi

HHY AT 9T 77 PO FH a% qo}
g1 ey 7 awr ag wodr foR
Foar 2 qq?

Wo WY TN ;WA aT
w1 & s wgar § fe e o
fovre @r @@ fwrga wIwr -
wifgi w1 W@ WiT IEeT = & wE
g WATHW X T &« warsi 9 fawre
farar Wtz 7g Sas frar & fr

As an interim measure 1855 cleri~
cal posts for Personnel branches
have been sanctioned ,

o arm gggfe: The Emciency
Bureau has been asked to study the
requirements of clerical staff for the
Personel Branches and drawn up

guidelines for creation of posts. @Y
e MY F wEr avewrgr vy

"R frat arag & fir: It hag been
decideq that the earlier orders per-
mitting only 75 per cent of vacancies
being filled, will be withdrawn and
the Ruilways will be allowed to fill
all vacancies. ¥ awwar § fF Y qx
W @ ¥ a2 7w foawd gw QY
AT 1

oft gwrm wgw ;& st T
& wrrr wg § e o ag frvew
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iy war § 75 forwe fFfirmit 1 wot
¥ g ark e o whefy afee
Fofromd ) i e W vt e
W ANt og Aw
uw ¥t wx a% qrfer fear wma,
7% wrkw 54 3% ¥ fa¥y wrdR awr W
W ¥ foy wR ¥ fwad v W
wrer ger 7 Wi WY ag witw
75 st fofrrd ¥t v w1 § 99

(a) how many representationg have
been recelved by Government since

its new policy on Hatlm Commitiee
Report;

(b) the salient features of the re-
presentations;

(d) do Government propose to make
some changes in its policy; and

MAY 9, 1078

() sw 7 9zar 1

(w) grdt afafa ®t fawrfan ax
fad wr agrow faoiet & s OT
g ore & oiwg Dfe o e
srofg ) wa aw awg Afe ¥ e
qf e wvH & 9w A IT

(%) et afufa & avit fewfon
¥y, foad s mgww oY, awwE
&% woay feaT anEd & ayr Wigw
I & el o & gefAaa faoiay
wt gwer difer & & foar T 0

ot wwe wiw oo 4wt ¥
fgerm Zweew ¥ gx wwTwI fwen
g fomawgmmn § e ew e &
AT W A & Wl ¥ fad, ol
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& e wwwerd o & Siw @
wrd qgw wT & shefe 3owr & sfa-
firfaraY ¥ qar w2 1 =€ 7 g g dow
¥ g7 ¥ Gre aEdEw W 1 & W
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W & 91y 919 /& wfafdeay &
W far fs § wifirma swafad &
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7€ Aifr & AreEE £ "0 FW G W)
fee &1 1o 9 wegga & of oWl &
wr warey & o, fae@ armema
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awry & arred fear Sroad

el qawT gg A4 g & fw
FTT ¥ ot Afx gifwa A §, swH
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for & frg vzt @€ 9w ot
Lk Lackis &

st wiwe fiewt ¢ oy TEr W
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t fakeft wrafaar wrdca §, 0w svw-
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WRITTEN ANSWERS TO QUESTIONS

Froposal for Ilaying Pilpeline to
transport Petrolenm Produets from
Mathura to Jullundnr

#1027, SHRI M. RAM GuPAL
REDLY: Will the Mini~‘er of PETRC-
LEUM, CHEMICALS AND FERTI-
LIZEKS be pleased tn slate:

(a) whether there is a proposal for
laying a pipeline to transport petro-
leum products from Mathura to Jul-
lundur; and

(b) if so, the details thereof?

THE MINISTER OF STA1E IN THE
MINISTRY OF PLTROLEIIM AND
CHEMICALS AND FERTILIZERS
(SHRI ANESHWAR MISHRA); (a)
Ves, Su,

{%) The Indian Oi! Corparction Ltd.
have submitied a proposal in Decem-
ber, 1977 for construction of a pipeline
from Mathura to Jullundur with deli-
very stations at Delhi and Amoala, {0
distrit ute white oil p.nlits in  the
Nortn-West region. As per the Feunsi-
bility Report on the project the total
length of the propose? pipeline will he
532 kms. The project 1s estimated to
cost eround Rs, 38 crr es  The pro-
posal is at present a® a prehminary
stage and has yet to be appraised.

fixed under COB Licences
Imued to Forelgn Drug Firms

#1030, SHRI GAUR! SHANKAR
RAI: Will the Minister of PETRO-
LEUM. CHEMICALS AN FERTI-
LIZERS be pleased to refer to the
state;rent laid on the table of the
House on 20th March, 1978 and state:

MAY 0, 1878
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(a) under what provisions capaci-
ties of M/s, May and Baker and other
foreign firms having more than 26
per cent foreign equity were fixed
under COB licences;

(b) whether they intimated to
DGTD and DGTD verifled each case
before recommending issue of COB;

(c) if so, under what rules and pro-
vislons it was recommended;

(d) is it a fact that in COR licences
conditions were 1mposed;

(e) whether almost all the items
given under COB licences to these
firms were without any verification of
the provisions of Industries Develop-
ment and Regulation Act and notifi-
cations issued between 1966 and 1STO
and if so, under what provisions
these COB licences were issued; and

(£) whether Hathi Committee dec-
lared them illegal and under what
provisions Government want to regu-
larise them?

THE MINISTER OF STATE IN THE
MINISTRY OF PETPOLFUM AND
CHEAMICALS AND FENTILIZRRS
(SHR' JANESHWAR MIS't1hA): (a)
to (c) and (e). Fromr (ime to tune
Goviinment exempled under Section
20 (B) of the IDR Act undertakings
satisfying certain criteria from obtain-
ing licences for certain manufacturing
activities gubject to certain conditions.
When due to a subsequent change in
policy such exemptions were with-
drawn those undertakings which were
no longer exempt were required to
obtain a “carrying-on-business™
licence for the products munufac-
turer by them under the available
exemptions or for the manufacture of
which they had taken effective steps.
Such companies were required to
apply under the Industrial Licensing
Policy in a prescribed form to the
Ministry of Industry giving such
details ag to the capacities set up
actual preduction, if uny in the past,
foreign exchange implication, etc.
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Such applications were examined in
consultation with the connected tech-
nical authorities and capacities fixed
on the basis of production aclually
achieved or on the basis of capacity
for instalation of which effective steps
had been taken prior to the relevant
date,

In all such cases a decision was
taken by the concerned aulhorily after
taking into account the cooments of
other concerned Departments such as
the DGTD, the DGHS, the Department
of Company Affairs the C.S.LR. and
the Development commission (Small
Scale Industries) e'c. The comments
of the DGTD are reported to be gen-
erally based on an examination of the
data furnished by the companies in
the prescribed application forms. The
merits of each individual case were
gone jnto before g C.O.B. Licence was
granted and capacitieg fixed in accord-
ance with the normsg prescribed.

(d) Yes, Sir, considered

necessary.

where

(f) The conclusion arrived at by the
Hathi Commitiee was that no verifica-
tion was made whether effective s’eps
had actually been taken by the firms
applying for C.O.B. licences bhut
they were issued on the strengith of
information supplied by the appli-
cantg in their applications. The Com-
mittee felt that thig wag not consist-
ent with the provisions of Section 14
of the Industries (Development &
Regulation) Act which provides that
“for graniing sny licence or permis-
sion letter under Section 11, 11 (A)
13 or Section 28 (B) the Central Gov-
ernmeént may require such officer or
authority ag it may appoint for the
purpose, to make a full ang complete
investigation in respect of applica-
tions received in thig behalf and
report to it the result of such investi-
gation gnd in meking any such in-
vestigation, the officer or authoritv
shall follow such procedures as mav
be prescribed”.

The Hathi Committee further re-
commended that having regarq to the
national need for bulk drugs, the per=
mission letters and C.0.B. Lcences
issued to such firm might Be regu-
larised on the condition that (a) bulk
drugs are manufaclured from basic
stages; and (b) 50 per cent of the
production of basic drugs should be
made available to non-associated
Indian formulators,

figr W Wy ey

*1032 ot wurm fag Wy
77 W@ G747 freafwafey #7 smawdr

wiy qrar fagvoy gqr 929 97 @A
® §O  wGT
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fedy ¥ zwrar wrea w1 o § foraw 3
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Formulation Test

*1035. SHRI SURENDRA BIKRAM:
Will the Minister of PETROLEUM.
CHEMICALS AND FERTILIZERS be
pleased to refer to the statement laid
on the Table of the House on 20th
March, 1878, and gtate:

(a) whether Government allow for-
m.ulationg test as Indian Firms activity
to the foreign firmg if they zeduce
equity upto 40 per cent of the shares;

(b) what is the position of comp-
letely treated Indian firms vis-a-vie
those having 40 per cent equity;

(¢) whether Government proposs
to allow the formulations freely o
40 per cent of equity holding limit in
the ratio 1:10; and

(d, if so how present Drugs Policy
is advantageous ts completely Indian
firms and small scale Indian sector?

THE MINISTER OF STATE IN
THF. MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZFRS (SHRI JANESHWAR
MISHRA): (a) to (c). Firms having
foreign equity not exceeding 40 per
cent are treated on par with Indian
Companjes. Such firms would also,
therefore, be allowed formulation acti-
vity within prescribed parameters,

(d) Bince no pdditional formulstion
manufacture will be allowed to
Foreign firms, unless linked with their
own manufacture of Bulk Drugs and
that allowed to Indisn firms would be



45 Written Angwers VAISAKHA 19, 1900 (SAKA) Written Answers 4%

restricted to ten times the walue of
their bulk drugs produced, the Small
Scale Sector, who are exempted from
licensing under the IDR Act, would
be benefited because of lesas competi-
tion in expanding their manufacturing
activities.

The new drug policy has been
designed to encourage the growth of
Indian comp by preferential
treatment in the matter of licensing,
ete,, in the drugs sector. Government
policy also is that firms having foreign
equity not exceeding 40 per cent
should be treated on par with the
Indian companies.

Accommodatlon for 8. E Raillway
Employees

*1040, SHRI DILIP CHAKRA-
VARTY: Will the Minister of RAIL-
WAYS be pleased to state:

(a! whether it is a fact that a large
number of employees in S. E. Rail-
way have not been provided with
accoinmodation by the Railway:

(b) whether the funds provided for
consiruction of new Railway quarters
in 8. E Railway are inadequate when
compared with the magnitude of the
housing problem;

(c) whether Government propose to
arrange investment of funds from Life
Insurance Corporation of India in
view of the manual labour employ-
ment potential in the house building
activities; and

(d) if so, the quantum of such LIC
investment proposed for the building
of residential flats in Railway colo~
nies?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(S8HR] SHEO NARAIN): (a) Out of
sbout 2 lakh employees on South
Eastern Railway, 86500 are housed in
railway guarters.

(b) Yes, Sir.
(e) No, Sir.

(d) Does not arise,
Olf Well Alomg Kerala Coast

*1041, SHRI D. D, DESAL: Will the
Minister of PETROLEUM, CHEMI.
CALS AND FERTILIZERS be pleased
to state:

(a) whether an oil well has been
spudded along Kerala coast in the
offshore basin; and

(b) if so, the results thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISH-
RA): (a) Yes, Sir.

(b) The results would be known
only after the well is completed and
tested.

Tarkunde committee recommendation
on Election Expenses

*1042. SHRI D, B. CHANDER
GOWDA,
SHRI SAMAR GUHA:

‘Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether it is a fact that the
Tarkunde Committee on Election Ex-
penses has recommended a substan-
tia] increase in the ceiling on election
expenses, raising of election security
deposits and sizable financial assis-
tance to candidates fighting the Lok
Sahba and Assembly elections; and

(b) if so, the details thereof and
reaction of Government thereto?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a) and
(b) A statement giving the recommen-
dations of the Tarkunde Committee
in so far as they relate to increase in
the ceiling on election expenses, rais-
ing of security deposits and financial
assistance to candidates contesting
Lok Sabha and Assembly elections, is
laid on the Table of the House,
[Placed in Library. See No. LT-
2281/78].
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These recommendations along
with other recommendations of the
Committee and other proposals for
electoral reforms are under the exa-
runation of the Government.

Economics of Diesel vis-a-vig Electric
Railway Engines,

*1043, SHRI BALWANT SINGH
RAMOOWALIA: Will the Miuster of
RAILWAYS be pleased to state:

(a) whether he hag received the
report of Economic studies on Diesel
tis-a-mis Eleciric Railway engines;

(b) is it correct that this report was
to be submitted by 15th March, 1878;

(c) if the report has come, what are
the recommendations; and

(d) if not, why it has been delayed
and 'when 18 it expected?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
No, Sir.

(b) to (d), The report of the Com-
mittee on economics on diesel and
electric tractions on Indian Railways
wag originally scheduled to be fina-
hised by 15th February, 1878, This
could not be done as collection of
large volume of data involving enor-
mous amount of work is taking time.
The report is expected to be finalised
very shortly.

Memorandum from Employees Unjons
of Glaxo Laboratories

*1044. SHRI BHAGAT RAM: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether any memorandum has
been received by the Government
regarding malpractices being indulged
in the Glaxo Laboratories India
Limited, Bombay, submitted by Central
Committee of Glaxo Employees Unions
in India in the month of May, 1977;

(b) what were the allegations
against the management of the sald
company,;
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(c) Whether any enquiry has been
made into the allegations contained in
the memorandum and what are the
findings and Government's reaction
thereto; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY ©OF FETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISH-
RA): (a) to (d). Yes, Sir. A State-
ment furnishing the allegations con-
tained in the Memorandum is attach-
ed, The allegations are being
examined in consultation with the
State Drug Controllers, BICP, Minis-
try of Labour and the Company.

Statement

1, Adoption of unfair methods to
get substantial price increases for its
products.

2. Avoidance of price reduction
congequent to cost reduction by keep-
ing vital information concealed from
Government.

3. Increase in price of food products
even where costs have not increased
or where ingredient costs have come
down,

4. Lavish spending by the company
to hoodwink the Government in re-
gard to provisions of Drug (Price
Control) Order, 1070.

5. Discontinuation or under produc-
tion of essential drugs solely for rea-
song that they are less profitable.

6, Producing and increasing sales of
highly profitable and scheduled drugs
through questionable and un-ethical
means.

7. Unethical practice of supply of
huge quantities of samples in original
packs to doctors; expensive Eifts to
Medica] professiong and lavish enter-
tainment.

8. Adoption of questionable methods
in purchage and import of raw mate-
rials and machinery and routing the
lll;ma through the Parent company in

K.

9. Teking recourse to buying poli-
tical favour,
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10. Adopting restrictive trade prac-
tices by appointing middlemen for
distribution of company®s products.

11, Sub-standard drugs marketed
and subsequently withdrawn by the
party.

12, Proposal to seqarate their Food
Division and constitute separate unit.

13. Denlal of Rights of the Emp-
loyees’ Union to represent Medical
and Sales Representatives,

o farar ¥ ey ey
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Price of Drugs after Implementation
of Hathi Committee Decision

*1046. SHR] CHANDAN SINGH:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) what benefits in the form of
price reduction of drugs and formula-
tions have been passed on to the con-
sumers with the Government taking
decisiong on recommendations of
Hathi Committes;

(b) whether it is a fact that prices
of drugs would go up after one Yyear,

if the decisions of Government are
implemented; ang

(c) if not, what are the basis to say
that prices would not Eo up?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI JANESHWAR
MISHRA): (a) to (c). For the
purpose of price control, (3overnment
have divided drug formulations into
four categories. The new drug policy
of the Government provides for freez-
ing for one year the prices of formula-
tions in Category I, IT and III which
mostly include essentia]l drugs of
mass consumption. The prices of jor-
mulations in Categories I and II would
be frozen at the leader price level.
Wherever the prices are higher than
the leader prices, they will be brought
down to the leader level, Where, how-
ever, they are lower, they will stay
frozen at such lower level.

The prices of about 100 bulk drugs
costed so far by the Bureau of Indus-
trial Costs & Prices will also be fro-
zen.

These freezes as a result of which
the benefit will accrue to the con-
sumers will be operative for an
initial period of one year, during
which the pricing of all drugs
and formulations would be stu-
dieg afresh keeping in view the
parameters of mark-ups/profitability
outlined in the new policy. It would
be too early to reach the conclusion
that the prices of drugs would go up
after the expiry of one year, and this
should await a review based on the
results of the cost study to be under-
taken by the BICP.

Regularisation of Permission Letter
and COB Licences

*1047. SHRI BHARAT SINGH
CHOWHAN: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether acocrding to the state-
ment laid on the Table of the House
on 29th March, 1978, para 27.3, per-
mission letters and COB licences
granted for formulations are to be
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even though the llathi
Committee declared them illegal;

(b) it so, under what provisiong oz
statutory Acts and rules they wcre
issued or are to be regularised;

(¢) whether according to para 25
of the statement, subject to certain
conditions which are levied, under
what provisions these conditions “ave
been levied;

(d) what is the protection given to
Indien sector jn 1:10 and 1/3:2/3
ratio; and

(e) if that distinction could be
made why Indian firms have not been
given free hand in marketing for
future?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISH-
RA): (a) to (e). The majority view of
the Hathi Committee was that Per-
mission Letters do not have any legal
backing in terms of the provisions of
the Industries (Development & Regu-
lation) Act. The Committee also vb-
gerved that the authorities concerned
did not verify whether effective steps
had been tsken by the companies for
the items covered by their COB applhi-
gcations. They further observed that
the Permission Letters and COB licen-
ces had given undue advantage to
foreign companies to the detriment of
the Indian Sector, However, the Hathi
Committee proceeded to state that, in
regard to the capacities approved for
the manufacture of bulk drugs against
Permission Letters and COB licences,
they would recommend that, having
regard to the national need for bulk
drugs, they might be regularised sub-
ject to certain conditions., In regard
to formulations also, the Hathi Com-
mittee recommended similer action.
The decision contained in para 27.3 of
the statement is based substantially
on the above recommendation of the
(Hathi) Committee on Drugs and
Pharmcenticals Industry.
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Permission Letters were lssusd con-
sequent to a decision faken by the
Licensing Committee on 23.11.1953 in
the context of interpreting the defini-
tion of “new article” that where no
new trade mark or néw palent was in-
volved and the product was covered
within the ambit of the same item in
Schedule I of the Industries (Deve-
lopment & Regulation) Act, 1851, for
which the concerned company has &
Registration Certificate/Industrial Ap-
proval, then such preduet would not
be a “new article” and there should
be no objection to the company manu-
facturing it. The legal opinion so far
is that Permission Letters are valid
authorisations of Government,

Similarly, under the I(D&R) Act
COB licences are required to be ob-
tained by companies who earlier were
exempted from obtaining licences un-
der Section 29(B) of the I(D&R) Act
but who, due to a subsequent change
in policy, no longer remained soO
exempted.

Conditions in the Industrial Licen-
ces are imposed under Section 11(2)
and 13(2) of the E(D&R) Act read
with Rule 15(2) of the Registration
and Licensing of the Industrial Under-
takings Rules, 1952,

Indian compenies will be allowed
formulation activity upio 10 times the
value of their bulk drug production
provided the formulation turnover is
based on a ratio of 2:1 between con-
sumption of indigenous bulk and im-
poried/canalised bulk drugs. whereas
Foreign Companies will not be given
licences for manufacturing formula-
tions unless the formulations are
linked with the production of high
technology bulk drugs from basic
stages.

This stipulation, which will be re-
viewed after a year [para 12(xiil) of
the Statement], has been made in or-
der to

(i) ensure self-reliance in the
production of indigenously produced
bulk drugs;



(iif) to limit the production of
formulations completely based on
imported bulk drugs by a particu-
lar company; and

(iv) to have wider dispersa]l of
formulation activity in the Small
Scale Sector.,

Judigey working In courts In Goa,
Daman and Din

9601. SHRI EDUARDO FALEIRO:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
1o state:

(a) whether Government are aware
of the number of judges working in
several courts in the Union Territory
of Goa, Daman and Diu who have
had no promotion for the last five,
ten or more years;

(b) if so, the reasons therefor; and

(c) whether Government propose
to consider some of them for promo-
tion to the court of Judicial Commis-
sioner or to a High Court and if so,
when?

THE MINISTER OF LAW, JUS.
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a) and
(b) According to the Government of
Goa, Daman and Diu two Civil Judges
(Junior Division) who have put in
morp than five years' service and two
Civil Judges (Senior Division) who
have put in more than ten years' ser-
vice have received no promotion so
far, Promotions could not be given to
them for want of vacancies.

(¢) The question of considering
peisons far appointment to the Court
of Judiclal Commissioner will arise
only when a vacancy occurs., In so
far as appointments to the High Court
are concerned these are done in accor-
dance with the provisions of Article
217 of the Constitution.
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Stoppage of Hyderabad Express at
Bhopal Station

8603. SHRI NIRMAL CHANDRA
JAIN: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether on 3rd April, 1978, the
Hyderabad-Delhi Southern Express
(Hyderabad  Express) remained’
standing at Bhopal station for more
than 40 minutes because a driver
of some train had met with an acci-
dent sume distance ahead; and.
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(b) whether it is proposed that
whenever a train stops for more than
the gcheduled time at a station, the
passengers are informed of the rea-
sons for it through the loud-speakers?

THE MINISTER OF STATE IN
‘THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) (a) yes.

(b) while announcements are made
regarding late running of trains ete.
through the Public Address Sysiem,
it is not always possible to announce
the delays in case of detention like
the one in this case as the extent of
detention cannot be foreseen.

Legal cases handled by certain firms
of Bolicitors,

9604. SHRI SUKHDEQO PRASAD
VERMA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether it is a fact that large
number of Public Sector TUnder-
takings have been mostly handled in
Court by only two firms of Solicitors
and Advocates in Calcutta and the
number of reverses and defeat in
cases handled by them have been
large in number;

(b) whether several Memberg of
Parliament have been suggesting since
1874 to Government for inclusion of
more competent set of lawyers/firms
of Advocates and Solicitors in the
panel of Lawyers in Calcutta;

(c) it so, the facts of both parts
“a) and (b) above; and

(d) steps taken by the Government
%o enlist and empanel new set of peo-
ple to assist Government/Public
Undertakings?

THE MINISTER OF LAW, JUS-
TICT AND COMPANY AFFAIRS:
{SFAI SHANTI BHUBHAN): (a) to
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(d) The information is being collected
and will be laid on the Table of the
House,

Bonus to Railway Station Porters’
Cooperative Labour Comtract Society

9605, SHRI N. K, SHEJWALKAR:
‘Will the Minister of RAILWAYS be
pleased to state:

(a) whether 4 per cent bonus has
been allowed to Railway Station Por-
terg Cooperative Labour Contract So-
ciety Ltd., Allahabad, while fixing the
subsidy for stations falling under Zone
No. 1 of Moradabad Division for dis-
tribution amongst the workmen or
the amount has been allowed for dis-
tribution amongst the corrupt railway
officials; and

(b) when it is proposed to disburse
the amount amongst the workers or
railway officials?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and (b):
While working out the monthly lump-
sum amount payable to the Railway
Station Porters Cooperative Labour
Contract Society Ltd., Allahabad, for
the Parcels handling contract of Zone
No. 1 of Moradabad Division, an ele-
ment of bonus at the rate of 4 per cent
of daily wage was also taken into
consideration,

The payment of bonus to the works
under the relevant rules is an inter-
nal affair of the Society. Railway
officials do not receive any disburse-
ment of this amount.

Loss Due to Withholding Delivery of
Tobsocco Bagy

9606. SHRI MANOHAR LAL : Wil
the Minister of RAILWAYS be pleased
to state what effective steps were
taken by Government in the matier
of representation dated l4th August,
1974 addressed to the then Deputy
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Minister of Railwayg pertaining to
withholding delivery of 1563 bage of
tobacco booked by goods trains ex-
Kaimganj to Kanpur under Inv, 30/
13.11.73 in which besides great loss
and injury to the party, Government
had to waive a sum of over Rs.
186,000/-7

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): The consign-
ment of 153 bags tubacco booked ex~
Kaimganj to Kanpur under Inv, 30/
13.11.73 reached destination on
1611.78, was unloaded on the same
date and delivered on 17.11.73 under
clear signature.

Proposal to Increase Prices of Crude
by Oil Producing Countries

2607, SHRI MANORANJAN
BHAKTA: Will the Minister of
PETROLEUM AND CHEMICALS
AND FERTILIZERS be pleased to
state:

(a) whether Govermnent are aware
that the oil producing countries are
once again proposing to increase the
price of crude; if so, what will be the
possible repercussions on Indian eco-
nomy?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM &
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): At
the OPEC Ministerial Conference held
in Caracas, Vene-zuela on December
20-21, 1977, the OPEC Member-States
decided to keep the crude prices fro-
zen at the then existing leve] for a
further period of six monthg till the
end of June 1078, The position is ex-
pected to be reviewed at the next
OPEC Ministerial Meeting scheduled
to be held in Jume 1978, Government
are not aware of any proposal for a
further increase in the price of crude
oil by the Oil Producing and Export-
ing Countries. It would, therefore,
be premature to indicate the possible
repercussions of any crude price in-
crease on the Indian economy.

Companies Under Liquidation During
1971-718

9608, SHRI P. RAJAGOPAL
NAIDU: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS.
be pleased to state:

(a) the number of companies which
were under liquidation during 1977-78;
and

(b) the number of companies which .
were under voluntary liquidation
amongst them?

THE MINISTRY OF LAW, JUS-
TICE AND COMPANY AFFAIRS:
(SHRI SHANTI BHUSHAN): (a) and
(b). One hundred ninetynine com-
panies were reported durmg the year
1977-78 to have been taken into
liquidation. Of these, 114 were under
voluntary liquidation,

from Companies for-
Grant of Loans to Directors

9609, SHRI C. K, JAFFER SHAR-
IEF: Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be

pleased to state:

(a) the number of fresh applica-
tions received by Government during
last one year from various companies
for grant of loans or provision of
security to the Directors or their rela-
tives; and

(b) the names of such companies,
the result of their applications and
the amount involved in each case?

THE MINISTER OF LAW, JUSTICE:
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) and (b).
A statement ig laig on the Table of
the House. [Placed in Library. See-
No. LT-2283/78].
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Prices of bulk drugs and formulatiens

9611, SHRI ANINTHU SATHOO:
Will the MINISTER OF PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) priceg of bulk drugs and formu-
lations approved taken into accounts

(b) also indicate the actual import
price/indigenous price at which the
formulations procured the drugs dur-
ing each year? .

THE MINISTER OF S8TATE IN THE
MINISTRY OF PETROLEUM &
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
and (b). A Statement indicating the
import prices/Indigenoug prices of
bulk drugs in force during the last
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three years and the prices of formula-
tions based thereon in respect of cer-
tain major companieg is laid on the
House. [Placed in Library. Seg No.
LT-2284/78].

Small scale drug firms

9612, SHRI S. S. SOMANI: will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleas-
ed to state:

(a) how many small scale firms in
drugs are operating in India, their
names, production of formulations, re-
leases of raw materials and sales
value for the last three years;

(b) is it a fact that small scale sec-
tor have suffered during last three
years due to canalisation of bulk
drugs distributed through CPC/IDPL
and preferential treatment given to
firms with more than 26 per cent for-
eign equity; and

(c) the details of complaints re-
celveq in this regard and action taken
on them?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM &
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
There are more than 2500 drug umts
operating in the Small Scale Sector
in the country. Ne gystem existg at
present for monitoring, on a regular
basis, the activities of these units.
Hence the information asked for is
not available, The time and labowr
involved in eollecting such informa-
tion from each unit would not be
commensurate with the results likely
to be achieved.

(b) No, Sir. B
{e) Does not arise.
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Propomal to extend Vensd Expres
from Trivandrum to Callcut

614, SHRI VAYALAR RAVI: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether Government have any
proposa] to extend the Venad Express
from Trivandrum upto Calicut in
Kerala;

(b) if so, the details thereof; and

(c) whether there i3 also a proposal
to introduce fast train from Ernakulam
to Cannanore?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) No,

(b) Does not arise.

(¢) Introduction of an additional
traip between Ernakulam ang Canna-
nore even by way of exlension of
373/374 Venad Express is not opera-
tionally feasible at present due to
strained line capacity on sections en-
route.

Employment for Oustees

9615, SHR] PABITRAMOHAN PRA.
DHAN: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

%I the General Managers both of
the Fertiliser Factory and the Heavy
Water Factory located at Talcher in
Orissa attended a meeting on 3rd
February, 1978 at Talcher presided
over by the Collector, Dhenkanal for
considering glving employment to the
oustees in connection with those in-
dustries, and if 80, the action taken as
per the decision taken therein; and

(b) if so, action has yet been taken,
how do Government propose to direct
the said local authorities to take action
as per ! ¢ declsion taken in that meet-
ing?

MAY 8§, 1078
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM &
CHEMICALS AND FERTILIZERS
(SHR] JANESHWAR MISHRA): (a)
and (b). The information is being col.
lecteq and will be laid on the Table of
the House,

Proposal to reform Company Law
Board

9616. SHRI YASHWANT BOROLE:
Will the Minuister of LAW, JUSTICE
AND COMPANY AFFAIRS be please
to state:

(a) whether the Government are
contemplating to reform the Company
Law Board. and

(b) if so, the steps that are being
taken in this regard; and

(c) the nature of changes sought to
be brought about?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a), (b) and
(c). There is no specific proposal for
the reform of the Company Law
Board with the Government at pre-
sent. However, a High Powered
Expert Committee has been appoint-
ed by the Government under the
chairmanship of Justice Rajindar
Sachar, a sitting Judge of the Delhi
High Court for reviewing the provi-
siong of the Companies Act, 1058 and
the Monopolies and Restrictive Trade
Practices Act, 19680. This Committee
is examining the question of the modi-
fications which are requireg to be
made in the form and structure of the
siid two Acts so as to simplify them
and make them more effective.

Death sentence casey pending in
Supreme Court

9617. SHRI PARMANAND SAMAN-
TASINHERA: Will the Minister of
LAW, JUSBTICE AND COMPANY
AFFAIRS be pleased to state:
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(a) whether the Government are
aware that many cases are pending in

(b) if so, what is the number of
cases pending in Supreme Court;

(e) for how many years thess cases
are pending; and

(d) when these pending cases are
likely to be disposed of and what
is the Government proposal?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANT] BHUSHAN): (a) Yes, Sir.

(b) The number of cases in
the Supreme Court on 30th April, 1978
in which sentence for imprisonment
for life or sentence of death has been
awarded, is given below;

+ Sentrnce Sentence
of imp-  of Death
risonmernt

for life
Crimenal Appeals . 430 12
Special Leave Petitions Bz 15

(Criminal)

(c) The year-wige break up of the
above cases i3 as follows:

Criminal Appeals Sprcial Leave
Petitions
(Criminal)

Sen- Sen- Sen- Sen-
tence tence tence  tence

tompet Drath wonwat Drath
for life for life
tgya 29 = - .
1973 49 - - -
1974 94 - o .
1975 68 3 - —
1976 86 3 —_ —
977 19 3 30 4
1978 34 3 52 1

1108 LS--3.

(d) It is not possible to fix any time
limit by when these appeals will be

Court has intimated that all the ap-
peals involving sentence of death are
given overriding priority and are
brought on the list as soon as they are
ready. Appeals involving sentence of
imprisonment for life are normally
listed in chronological order, A Bench
is alwayg constituted to hear ecriminal
appeals exclusively except when the
court hag to sit in g large Bench of
Seven or mgre Judges to dispose of
important constitutiona] matters,

Assety of foreign drug Companies

9618. SHRI R. L. P. VERMA: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) i= it a fact that during Half-
an-Hour discussion on 15th March,
1978 it was pointed gut that foreign

firmg have amassed assets from
Rs. § crores to Rs. 208 crores;

(b) if so, whether Government pro-
pose to freeze assets of Rs. 287 crores
which are unauthorised; and

(c) if not, why and what are tne
reasons for not keeping coordination
between Ministries of Chemicals &
Fertilisers, Company Law, Controller
of Capital issues, Drug Controllers of
States?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM &
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA: (a)
Yes, Sir. A member pointed out that
assets had risen from Hs. 9 crores to
more than Rs, 200 crores.

(b) No, Sir.

(c) Adequate safeguards to control
the operations of the foreign drug
firms have been provided for in the
new Drug Policy. Attention in parti-
cular is invited to para 16.1 of the
Statement on the new Drug Policy
whereby a Committee to investigate
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the ullegations of unduly large profits
of the foreign companles and to sug-
gest measures where appropnate, to
regulate them hag been get up

Representation regarding Glaxo com-
pany in respect of its employees

9619 SHR1I MOHINDER SINGH

SAYIAN WALA Will the Minister of
PETROLEUM, CHEMICALS AND

FERTILIZERS be pleased to state’

(a) whether he has received reports/
representations regarding  high-
handednesg of the Glaxo com) in
crushing the Union activities and ter-

the services of the employees

without nofices, and

(b) if so, the action taken in the
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM &
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA) (a)
Yes, Sir

(b) The allegationg were exam:ined
with reference to the reports called
for from the company Jt gpears that
they are not borne out The termina-
tion of the services of Medical Repre-
sentatives by the company 15 reported
to be in consonance with their service
conditiong and after following the pre-
scribed procedure If there have been
any wiolations, the aggrieved em-
ployees could have recourse to ap-
propriate relitfs under the labour
laws,

WEG-4TT Qumitn w1 QR Gt A QAT
wrn

9620 it wrer ferw gardt - v Ny
oot aF TTA A g A e

(%) = 12 witw, 1978 w
arexaET owrts & are fesd oo
¥ I @A & ¥V oY wivy SOw
o9,

MAY 9, 1978

Written Answers 68

(w) afz g, o plomr & =
g, N5

(7) ®7 ww wAR € Wy WD
gy’

I e A v Ao (ot fe
"ae) () S er

(&) T (W) gdear & o *
WrE-gTATE BT W EI

virerry # afget et e

9621 Y ety WewY A
@ welt a7 qa1 % 3 T R

(%) ¥z & w3 gufrgw
¥1 frsrfor 17 77 srew gwr QT W17
®q av 14 41 & gafa gE g A
gafrgm 1 fAafr 9 aF Q7 @
wa

(@) u 97 aama § faq gw
TF gR waar, wiv

(7) afe ImeT fawtor a4 wo a%
WITR T gWT R AT XRE amTaTew
17 IX wreew w7 & forg oy wrdargy
sk g?

I wamT Fow Wit s fae-
wowmw ) (F) & (7). ofeaw Wwd
€ 9T syarfa Fafe
wergw & fwfor &1 eqgma wsw
TR I g8 qvg ¥ wHiiRy gre
@ 1978 ¥ § wrw gwr a1,
gafog Frafv-arrd g e aY frar oy
wET | ok gr 9w ¥ fasie & fag
T W o g § sz Fraior et



69  Written Answers VAISAKHA 10, 1900 (SAKA) Written Answers 70

e § qF fed ard & g 80
1 ¥ Ioved 1 9, &9 aewgw
W 3 ad # qu e Wy fer
TR # gt §

s qendw & ween @m QT
g Wt i

9622 ST HEBI Ww w@¥W: =T
I FAT qE FAT F FW ow46G fw

(F) =1 08 7% & fromar Wk
waar & wfafafugi ) frosr +f a5t &
ag AT Y ¥ fr omar maedw Wi
gy uwde meai Y ofew Wy
F w1y fedlor o worear =ww a¢
TFTA WY syereqr €Y A

(&) =ar ag WY &= § & Ty
et v wamd sratge & drw g ey
t 7ar 39 =T miEd ¥ s
W& Al ¥ A & 2t qv oo
gwda e adr et foww w
g9 TATH F wWi w7 FE FEArd
gt & ; WX

(m) afz g, & ¥ AT A
figer & Rgarge qaie aaT wAa g
¥ W €U 97 SgOT ST sgEey
whit ot af &, ot v i afx
o aw w{r wror § 7

o wwrew ¥ Trww soRt (st fiw
arem) (%) ot gt

T fedy WY qard ame-
wmﬁ.'iﬁh'ﬂ‘ﬁ'og,
!ﬁ‘t Iw wien v X @ ()
woqaff 2w B wrawwawl w5y
&t

Ty

(=)
o ¥ T
2wl

femrei & wromd et d

h mfeat aafer o1 ¥ o vt
]

(w) werear § 19/20 RgugA
gFedy WY 23/24 9Har gEElE &
SRUT W WATYT FIA HT ATATATA Y
gfe & ok wiface 7Y )

Ladies Waiting Rooms

9623, SHRI RAJARAM SHANKAR
RAO MANE: Wil] the Minister of
RAILWAYS be pleased to state:

(a) how many Railway Stations in
the country have waiting rooms for
ladies;

(b) how many of them have drink-
ing water facilities;

(c) whether it is a fact that not
u sgingle Railway Station on the
Poona-Kolhapur line has waiting
room for ladies; and

(d) if so, what are the reasons for
not providing separate waiting rooms
for ladies on this line? .

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Separate wait-
ing rooms for ladies have been pro-
vided gt 823 stations.

(b) Out of these, drinking water
facility exists at 204 stationg in the
ladieg waiting rooms. At other sta-
tions drinking water facilities provid-
ed at the station gre being availed of
by the passengers occupying waiting
rooms.

(c) On the Pune-Kolhapur line
separate waiting rooms for ladies have

been provided at Kolhapur, Miraj and
Sangli stations.

(d) Does not arise.

Non-Availability of Direct Train from
Ahmedabad to Coastal Towns of
Andhry Pradesh

9624. SHRI S. R. DAMANI: Will the
Minigter of RAILWAYS be pleased to
state: )
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(a) whether it is a fact that
because of absence of direet coach
services passengers traveling from
Ahmedabad and other important
cities in Gujarat to coastal towns of
Andhra Pradesh like Visakhapatnam
and vice-versa are facing great hard-
ship;

(b) whether the railway adminis-
tration has examined this question;
and

(c) by what time direct coach
service will be introduced between
these places?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) The through
passengers can at present avail of the
3-tier sleeper coach now running be-
tween Waltair and Bombay V.T. by
45/46 East Coast Express and con-
nected traing ang then travel by the
connected trains on Bombay Central/
Ahmedabad / Viramgam / Gandhidham
trains.

(b) Ves.

(e) Introduction of a through coach
between  Waltair/Vijayawada and
Ahmedabad is not operationally feasi-
ble at present for want of room on
fast traing to haul gn additional bogle
as a regular measure.

wreelta der oy % s enferdt/
wpgfew wrenfirdt & fre oot wr
"t

9625 ot wft ww :
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(%) w7 frie 27 Jwwre,
1972 % #fade ¥Rz & woiwvy
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Exploration of Oi] in Tripury

9627. SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of PET-
ROLEUM, CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whay progress has so far been
made regerding oil exploration in
Tripura indicating (i) the number
of wells drifled and (ii), the number
out of the wells drilled, found to be
oil/gas bearing; ang

(b) what is the assessment about
the existence of oi] reserves in Tri-
pura made gn the basis of these find-
ings?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
The ONGC has so far completed the
drilling of three wells in Tripura, The
first well drilleg there indicatey the
presence of gas. In order to assess
whether the presence of gas indicated
in the first well at Baramura Wag of
vommerciel significance or mot the
ONGC hag completed drilling of two

more wells in this area, These wells
are presently under testing. Besides,
drilling of a fourth well is also in
Progress,

(b) Oil hag not been struck in any
of the wells drilled s0 far by the
ONGC in Tripura.

Indane Gas in Orissa

9628. SHRY D, AMAT: Will the Min-
Ister of PETROLEUM, CHEMICALS

AND FERTILIZERS be pleased to
state:

(a) what are the names ot district
Headquarters in Orissy where Indane
gas is not available; and

(b) whethey Government propose
lo exteng distribution in such district
Headguarters in near futuret

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
With the exception of the district
headquarters of Balasore, Cuttack,
Puri ang Sambalpur, Indane Gas is
not marketeq in any other district
headquarters in Orissa.

(b) The current availability of
Indane is adequate to meet the
cylinder refill requirements of the

customers. However, the
present demand for new gas connec-
tions s far in excess of the availability
based on current Indane production.
The availability of the product is ex-
pectedmhnpmeinthenexttwotn
three years when it may be possible
for the Indian Oifl Corporation to
extend Indane marketing to more
district headquarters in Orissa,

Appeal for Extenmion of Guna-Bina
Shuttle Train Service

9629. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of RAILWAYS
be pleased to state:

(a) whether the General Manager,
Western Railway, Churchgate, Bom-~
bay has received an appeal from the
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Qrain Merchant Association Guna
(M.P.) regarding extension of run-
ning period of Guna-Bina shuttle
train service on experimental basis
for at least three months more; and

(b) 1!;o.hi!reuﬂmlnthemml:l

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes.

(b) Extra trains between Guna and
Bina were run from 9th April 1878 to
20ty April 1978 to clear extra rush of
passengers during Baisakhi Mela at
Ashoknagar. There 18 ng traffic justi-
fication to run these extra traing as 2
regular measure as even the existing
two pairs of Pasgenger traing running
on this section are not fully patronis-
ed.

Plattorm at Sankarl Drug Station

9630, SHRI R. KOLANTHAIVELU:
Wil the Minster of RAILWAYS be
pleased to refer to the reply given to
Unstarred Question No. 6401 on April
11, 1978 regarding stoppage of Nilgin
Express and state:

(a) whether it 18 not a fact that old
people, ladieg ang children have great
difficulty 1n getting down or boarding
trains from the down platform at San-
kari Drug because of its rai] lovel and
there 13 always risk of accidents;

(b) whether two important expess
traing stop at this rail level platform;

(c) if so, by what time it 13 propos-
ed either to rase the leve] of 1his
platform or to divert the yraing to
the mamn high level platform as was
done originally before 50 a® to TEMOVE
difficulties of passengers ang to mini-
mise risk, of accidents; and

(d) if not, reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (d). Two
down express traing are scheduled to
stop at Sankaridrug ang these cannot
e dealt with on the Up platform for
operational reasons. Ha regard
to the guantum of trefiic offering at
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Sankarldrug provislon of high level
platform on the down line is not justl.

fled at present,
Station at Koral

9631. SHR] SHAMBHU NATH
CHATURVEDI: Will the Minister of
RAILWAYS be pleased to state:

(a) whether a station or halt had
been approved for Korai in the Agra
Bazar line mid way between Kiroali
and Fatehpur Bikri and a plaiform has
been buwilt there by Sharamdan; and

(b) it so, when it is going to be
made operative?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQ NARAIN): (a) Yes.

(b) It js proposed to take up this
work during the Current Year,

Gag connection on the recommenda.
tiong of M.Ps,

9632, SHRI RAMVILAS PASWAN:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it is a fact that the
0i] Companicg propose to enrol three
lakh new domestlc customers for
liquified petroleum gas;

(b) it so, whether gas conmections
have been given to all the pending
applicants;

(c) 1t not, the time likely to be
taken to give them new connections;

(d) whether connections have been
given to all the cases recommended by
MP3.; and

(e) if not, the reasons therefor and
the action taken on hardship cases
recommended by more than one
MP*

THE MINISTER OF STATE IN THE
PETROLEUM AND

CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
Yes, Sir.

(b) and (¢). The total number of
pending applicants in different loca-
tions of the cou {s much in exvess
of the three lakhg plannad 1o be newly
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enrolled. While some persons on the
waiting list are expected to be provid-
ed new connections by this release, all
those who are on the wailing list are
expected to be provideg new connec-
tions only when the availability of
liquified petroleum gas increases sub-
stantially in two to three years.

(d) ang (e). The availability of
covking gas being limited, it has not
been possible so far to give connec-
tions in respect of all the hardship
cases recomm:ended by Members of
Parliament.

Svilabus of Diploma in Company
Secretaryship of Delhi Administration

0633. SHRI BIRENDRA PRASAD:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to refer to the reply given to Un-
starred Question No. 6424 on 11th
April, 1978 regarding Diploma courses
for Company Secretaryship and state:

(a) whether it is a fact that the
avllabus of Post-Diploma in Company
Secretaryship of Delhi Administra-
tion does not include similar subjects
se are in the Institute of Company
Secretaries of India, New Delhi but
it consists of Project Report, various
other acts and also has the Regular
two years evening course, experien-
ced employed porsons are admitted
in the cours2 cie. which Institute does
mno; have and 45 such tha recognition
o' Post_Diploma in Company Secre-
“aryship is justifiable under Rule 2(a)
~{ Companies (Secrctary’s qualifica-
{ions) Rules, 1975;

{h) whether certain concerned
(‘entral authorities are not willing to
break monopoly of the Instilute of
Company  Secretaries of India and
affecting adversly the Caveer of the
ambitious Post_Diploma holders of
Company Secretaries; and

(¢) whether it s proposed to settle
the matter to avoid any conflict?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI1
SHANTI BHUSHAN): (a) A com-
parative Statement containing the
syllabus for Examinations conducted
by the Institute of Company Secre-

taries of India, New Delhi and Post-
Diploma in Company Secretaryship of
Delhi Administration is laid on the
Table of the House. [Placed in Lib-
rary. See No. L.T-2285/78].

It could be seen from the Statement
thut the subjects taught by the Ins-
titute of Company Secretaries of India,
New Delhi cover a wider area of cer-
porate management than the subjects
taught by the Delhi Administration for
the Post-Diploma in Company Secre=
taryship awarded by them. Further,
while ihe syllabus prescribed by ihe
De'hi Administration contains the suo-
jects like Project Report/Dessertation,
other subjects like Costing and Mana-
gement Accounting are not so includ-
ed. Besides, while the syllabus pres-
cribed by the Institute refers to speci-
fie subjects likp Company Law, Indus-
irial and Labour Law: ang Taxation
Laws. the svllabug prescribed by Delhj
Administration simply refers to busi-
ness laws and corporate laws. More-
over, before awarding the membersbip
by the Institute-{he successful candi-
dates are requireq to undergo practical
training of 4 months in a public com-
panv as well as in the office of the
Registrar of Companies,

(by Like the Institute of Chartered
Accountants of India artg the Inslitute
of Costs and Works Accountants of
Tndia, the Institute of Company Secre-
taries of Indin. New Delhi was formed
bv the Government in 1968 with a
view to imparting specialiseq train-
ing in matters affecting corporate
management. The Post-Diploma Hol-
der: can appear in the examinations
conducted by the Institute and qualify
themselves ag Company Secretaries.

(c) Doeg not arise,

9T Ud FE WU 9F SAN &
arasy ¥ AHA

9634 ST TIEF &Y . FaT
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Siemen India’s proposal to manufacture
Data Acquisition Bystem

9635. SHRI C. K. CHANDRAPPAN:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be
pleased to gtate:

(a) whether the Siemens' India has
a proposal to manufacture data acqui-
gition and logging systems;

(b) it so, what are the details there-

(¢) whether it is a fact that Elec-
tronics Corporation of India and
Anstrumentation Limited have capa.
cities for manufacturing these sys-
tema; and

(d) if go, the details and Govern.
ment's decision on Siemens’ proposal?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
Yes, 8ir.
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(b) Siemens India Limited have
given a Notice under Section 21 of the
MRTP Act, 1960 on the 22nd April,
1078 for the manufacture of 50 num-
bers per annum of Data Acquisition,
Logging and Control System with
auxiliary and accessory equipment,
including controls for u.ility and in-
dustry, at an estimateq project cost
of Rs. 2.8 crores to be met from the
internal resources of the company.

(c) and (d). Electronics Corpora-
tion, of India Limited, Hyderabad,
have licence for manufacture of 50
Nos. of Digital Computer Systems,
within which they are manufacturing
Data Loggers. Some Indian public
limjted companies have also been
approved for manufacture of data
loggers. Instrumentation  Limited,
Kota, do not have capacity for Data
Acquisition and Logging Systems.

The proposal of 8Siemens India
Limited, which has been received
recently, is under consideration in
congultation with the concerned
Ministries of Government of India.

Twenty-two Members Committee for
Development of Chemicals and Ferti-
liser Industry

96368. SHRI K. A. RAJAN: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be

(a) whether a twenty-two-member
Committee has been formed to promote
development of Chemical and fertili-
sers industry; and

(b) if so, what is the composition
and functions of the said Committee?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM &
CHEMICALS AND FFERTILIZERS
(SHRI JANESHWAR MISHRA):
(a) Yes, Sir,

(b) The composition of the Com-

mittee is as follows:—
Chairman—Minister, Petroleum,
Chemicals and Fertilizers.
Vice Chairman—Minjster of State,

Petroleum, Chemicals gnq Fertl-
Tizers,

Official Memberss—

(1) Becretary
Fertilizers

(Chemicals and

(ii) Secretary (Finance).

(iil) Secretary, Deptt. of Indus-
trial Development.

(iv) Dr. B. Dhawan, Secretary,
Deptt. of Space.

(v) Director General of Techni-
cal Development.

(vi) Executive Director, Fertili-
zer Industry Coordination Com-
mittee.

Non-official Members: —

(i) Five Members of Parliament
(three from Lok Ssbha gnd two
from Rajya Sabha),

(ii) Three representatives of the

industry to be nominated by the
Chairman.

(iii) Two representatives from
Academic Institutions to be nomi-
nated by the Chairman.

(iv) Three

men.

non-official  publie

(v) Chairman,
ciation of India.

(vi) Chairman, Nationa] Environ-
mental Engg. Research Institute,

Member-Secretary: —
Joint Secretary (Fertilizers).

The Committee will perform the
following functions:—

(i) To review periodically the
status ang functioning of the chemi-
cal and fertilizer industries;

(ii) To review the production,
demand and other trends of ferti-
lizers and essentiml chemicals;

(iif) To suggest measures for the

. development and growth of the

chemica] and fertilizer industries

with special reference to the need

for wider dispersal of units and
promotjon of rura] development;

Fertilizer Asso-
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(1v) To review the gtatus of in-
digenous technology and suggest the
policy framework for promotion of
mdigenous research and develop-
men ang recommend nter alia the
conditions requred for transfer end
absorption of technology,

(v) To suggest measures for
combating environmental pollu-
tion,

(v1) To suggest measures to pre-
vent sickness in chemucal industries
wherever it 15 apprehended

Proposal to Divert Sabarmati Express

9637 DR VASANT KUMAR PAN-
DIT  Wil] the Minister of RAIL-
WAYS be pleased to refer to the
reply given to Uns arred Question
No 2835 on 14th March 1078 regard-
g runmng of Sabarmat: Express via
Guna-Max; line and state

(a) whethe: there was a proposal
of diverting the .md Sabarmati Ex-
press (Varanasiy/Ahmedabad) on
Guna-Maxi line from the 2nd October
1977,

(b) whether an annountement was
made regaiding this in the main news
item relayed fiom the AIR sometime
1n the month of September 1877, and

(¢) if there was no such proposal
the reasons for not the AIR announc-
ing this news?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) (s) and
(b) No

(c) Does not anise
Traffic Apprentice

9638 SHRI R L KUREEL wnll
the Mimister of RAILWAYS be
pleased to state

(a) whether 14 18 a fact that some
Coaching Clerks, working at new
Delhi Railway Station were promoted
as Traffic Apprentices in 1975-76 as
awards of loyel workers and were
declared medically unfit,
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(b) whether those employees were
agan appointed as Cc cial Ap-
prentice although thev were absent
from their duties from 1st May, 1974
to 13th May, 1974, and

{c) how their period of absence was
treatcd and what action Government
propose to take regarding such irre-
gu'ar promotion?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR1 SHEO NARAIN) (a) Yes, tn
one solitary case

(b) The employee was appointed as
Commercial Apprentice He remain-
ed absent fiom duts fiom 9 5-T4¢ to
15-5-74

(e) The period of absence was
tieated s Special cmsual leave as his
services were utilised top orgamge
staff to come back to duty Hiq ap-
pointmuent a, Commercial Apprentice
was made unde; the 20 per cent quota
for wards of Railway employees who
were described as ‘loval’

Constitution, of Commuiteey during
1.9-77 to 31-3-1978

8639 DR BHAGWAN DASS RA-
THOR  Will the Mims'er of RAIL-
WAYS be plemsed to gtate

(a) number and names of commit-
tces at Government level at gdvisory
level and 4t any other level constituted
duiing the peilod from 13t Seplember,
1977 to 31st March, 1978 with the
lists of their names and addresses,

(b) in all these committees, the
number of nominees special invitees or
those representing special inteiests,
who are from amongnt the Scheduled
castes and scheduled tribes, and what
1s their percentage, and

(¢) what are the roasons that in.
spite of Party mandate and Govern-
ment's nstructiong the representation
of Scheduled Caste/Scheduled Tribe
18 to a large extent neglected?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) (a) A
statement showing the details of the
Commuttees, other than departmental,
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constituted at Government/Advisory
level by this Ministry during the
period from 1-8-1877 to 31-3-1978 1is
laid on the Table of the House,
[Placed in Library. See No. LT-
2266/78]

(b) and (c). The nominations on
the Committees constituted at govern-
ment level are made keeping in view
the requirements of the assignment,
and for Committees at Advisory ‘evel
the principle of securing ag wide a
representation as  possible from
amongst the rail-users is followed
without any distinction of caste.
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Orders Issued by M.S.R.

8641, SHRI DAYA RAM SHAKYA:
Will the Minister of RAILWAYS be
pleased to refer to the reply given to
the Question No. 2698 on the 14th
March, 1978 regarding promotion
transfer and reinstatement of em-
ployees and state:

(a) the position in regard to promo.
tions and transfers;

(b) is it a fact thut orders issued
by the M.S.R, in regard to promotion,
iransferg ang reinstatement have still
not been implemented on one or the
other pretex;

(c) what action i3 being taken for
non compliance specially on North

Eastern Railway; and

(d) the number of staff/officers re-
moved, dismissed, retired, transier.
red, demoted during the 1874 strike
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and the period of emergency, Railway
wise and the number of persong re-
instated with reasong for not putting
back gtaff officers, if any?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) The
position wbout transfers was indicated
in the reply to part (a) of Unstarred
Question No. 2698. The orders have
been jmplemented,

Regarding promotions, the orders
were that those who on restoration of
seniority become due for further pro-
motion gshould be considered in accor-
dance with the prescribed procedure
against the next available vacancies
ufter due selection. These orders are
being followed.

(b) No. All orders of the compe-
tent authority are carried out.

(c) Does not arise.

(d) A statement is laid on the Table
of the House. [Placed in Library.
See No. LT-2287/78]

Benlor Steng to E Senlor Scale
Oftoes "

9642, SHRI GYANESHWAR PRA-
SHAD YADAV; Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railway Board
directed all General Managers of
Zonal Railways to provide one Senior
Steno in Grade Rs. 425—700 to every
Senior Scale Officer;

(b) if go, under what circumgtances
the orders of the Board were revised
and two Sr. Stenographers of Grade
Rs. 4256—700 were/are being provided
with three Senior Scale Officers;

(¢c) whether it is a fact that the
General Manager, Northern Railway
had opposed this move of attaching
two Stenographers with three Senior
Scale Officers ang requested the Rail-
way Beard to maintain status quo; and
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(d) if so, what action has been
taken by Government to remedy the
situstion?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR] SHEO NARAIN): (a) No.
The Railway Board only directed that
the gcale of pay of Stenographers
attacheq to Senior Scale Officers
should be Rs. 425—700.

(b) As a measure of economy,
Government had imposed a ban on
creation of additional posts which
could be relaxed only with the ap-
proval of the Cabinet. Since ®up-
proaching the Cabinet for sanction of
indjvidual posts of Stenographers was
out of question, instructions were
issueq to the Railways that there
should be pooling of Stenographers
for the officers of Senior Scale level
as has been the practice in the
Ministries of the Central Governmenc.

(c) In implementing the orders the
Northern Rumilway have ensured that
there are no reversions. There has
been no demand from the General
Manager, Northern Railway for a
review of the orders.

(d) Does not arise

Film Entitled ‘Too Late”

9643. PANDIT D. N. TIWARY: Wil
the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that Rail~
way Board purchased a film of the
title “Too Late” in Tamil and Hindi
by paying Rs. 21,967 to Railway Men’s
Fine Arts Society produced by a Sta-
t!m;':gutor with few Rallway staff
in :

(b) whether the film was shown
anywhere;

(c) whether it is intact or damaged;
and
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(d) it damaged, who is responsible
for this damage?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes. At
the request of the Railway Men's Fine
Arts Society, the producers £ the
film “Top Late”, the Railway Board
agreed to purchase both Hindi and
Tamil versions with all rights of the
film in 1857 for Rs. 21,967.

(b) No.
(c) The film is damaged,

(d) The film wag damaged due to
rain water seeping into box contain-
ing the film. The then Assistant
Public Relations Officer, Southern
Railway wag held responsible for no:
being alert.

Interference in Booking of Eiaff

9644. SHRI SUBHASH AHUJA:
Will the Minister of RAILWAYS be
pleased to state has the Administra-
tion received any complaint from any
Division as regards artificial inter-
ference in booking of staff according
to proper turn leading to reduction
in their kilometrage allowance and
it 50, what was the result of investi-
gations carried out ip this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR] SHEO NARAIN): Yes, there
have been a few complaints and re-
presentations on gome Ruilways. 1In
one case investigations are under
way. In other cases, in the light of
investigations/consideration of re-
presentations, appropriate action, like
enforeing the first-in-first-out ystem
of booking of staff or of modifying the
‘booking procedure, has been taken.

OBL Enquiry againgt the Chairman
and Mmnaging Director of LB.P.

9645. SHRI R. P. DAS: Wil the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be
pleased to state:

(a) what are the finding of CB.L
enquiry against the then Joint Secre-
tary, Ministry of Petroleum, and now
Chairman and Managing Director of
ILBP.; and

(b) on what ground he had been
promoted when C.B.I. enquiry wag
going on?

THE MINISTER OF STATE IN THE
MINISTRY OF [PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA):
(a) The C.B.I. conducted investigation
into certain allegations against him
regarding use of transport and expen-
diture on entertainment. He has since
been honourably cleared without any
reservation.

(b) He was appointed as Chairman
and Managing Director, LB.P., before
the C.B.I. took up this enquiry.

Jamalpur Workshop

9646. SHRI SOMNATH CHATTER-
JEE: Will the Minister of RAILWAYS.
be pleased to state:

(a) whether Government have re-
ceived any complaint about denial of
job to a selected candidate at Jamal-
pur Workshop because he failed to
pay illegul gratification;

(b) if so, the details of such com-
plaint;

(e¢) whether the complaint has been
enquired into and if so, with what
result; and

(d) what steps Government propose
to take in this matter?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes.

(b) It was alleged in the com=
plaint that appointment as Appren-
tice in Jamalpur Workshop was
denjed to a candidate on account of
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hig refusal to meet the demand for
illegal gratification.

(¢) The enquiry is in progress. A
reference was made to the District
authorities and their final reply is
awalted inspite of repeated reminders.
The result of the enquiry will be
known on its completion end on
receipl of the final reply from the
District authorities only.

(d) Aection will be taken in the
light of the results of the enquiry as
soon as it is completed.

Festlval holidays in Sindri Unit of
F.CIL

9647. SHRI A. K. ROY: Will the
Minister ¢f PETROLEUM, CHEMI-
CALS AND FERTILIZERS ke
pleased to state:

(a) whether the Minister in his D.O.
Letler No. 52/55/T7/FDC/VIP/10 dated
the 81st December, 1877 assured two
festival holidays for Muslims working
in Sindri Unit of the FCI, one for Id-
ul-Fitr and the other for Id-ul-Zuha..

(b) whether the management of the
Sindri in its circular Ref. EST/Admn,
(c) 038,000/78 has kept only one
festival holiday for Muslim workmen
namely Id-ul-Fitr; and

(c) if so, reasons for this discre-
pancy and the stepg taken tg remove
that?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA):
(a) to (c). The F.C.I. was advised to
earmarked two holidays for Musl'm
festivals in consultation with the
Muslim employees, In reply, the FCI
has pointed out that the wllocation of
12 holidays ‘which include 3 National
Holidays are distributed in a mannper
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to cover all the communities 'n the
Sindri Unit in consultation with the
Workers' Union (recégnised), This
pattern of allocating festival holidays
has been continuing at Sindri Unit
for the last 20 years and any change
in the distribution of these holidays
would need to be made after consult-
ing the Union. The FCI has been
advised to have a dialogue with the
workers' union 1n this regard, Pend-
ing a settlement, the FCI 15 continuing
with the existing pattern of distribu-
tion of festival holidays.

Bungling with Crude Oil Deliveries to
Bangladesh

9648. DR. BIJOY MONDAL:

SHRI DINEN BHATTA-
CHARYA:

‘Will the ‘Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased o state:

(a) wheth.er his attention has been
drawn to the news item ‘Bungling
with Crude Oil Deliveries to Bangla-
desh’;

(b) whether there was any CB.L
enquiry against those involved;

(e) if so, what was the action taken
by Government; and

(d) it not, whether Government
propose to make any further enquiry?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FFERTILIZERS
(S8HRI JANESHWAR MISHRA):
(a) and (b).Yes, Sir,

(¢) and (d). Government have
agreed with the CB]I that no mala
fide on the part of the officer- who
dealt with the Bangladesh affreight-
ment contract have been disclosed
nor has any loss beep caused to the
1I0C or mny other public authority or
any undue favour shown to any party.
Certain  procedural irregularitles
pointed out by the CBI have been
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brought to the potice of the JOC for
necesgary corrective action,

Detainee undsr MISA

8648. SHRI KRISHNA CHANDRA
HALDER, Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Government 1e-
ceived any representation to the effact
that the family allowance paid to the
wife of a detainee under MISA has
been recovered from Lhe subsistence
allowance granted to the employee in
North Frontier Railway;

(b) if so, what is the decision of the
Government;

(c) whether it iz correct to recover
the allowance paid to the wife of a
detamnee from the earnings of the
detainee later and whether it is sup-
vorted by rules; ang

(d) if so, the specific rule under
which guch recoveries were made?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR] SHEO NARAIN): (a) Yes.

(b) to (d). The matter is under
examination.
mmmt in Indo-Burma Petro-

leum Co., Ltd.

p650. SHRI SAMAR MUKHERJEE*
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased o state:

(a) whether he is aware that al-
most all the letters concerning about
the wvarious loop-holes and mis-
management of the Indo-Burma Pet-
roleum Co. Ltd, are not even given
reply and acknowledgement by him;

(b) if so, what is the reason thereof;

(¢) whether Government are aware
that there is great resentment among
the staff and officers about the mis-
management and varfous malpractices
of the management of the company;
and

(d) if so, the steps Government pro-
pose to take in this matter?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
io (d). Representations have been re-
ccived from some Members of Parlia-
ment and employees of the Indo-
Burma Petroleum-Balmee Lawrie
Group of Companies, containing alle-
gations about jrregularities in appoint-
ments, promotions, victimization of
staff, etc. Acknowledgement have
bren sent to the Members of Parlia-
meni. As the matter i1s under exami-
nation swtable replies will be sent
as soon ag Government take a final
view in the matter.

Alleged Theft of Papers from Rallway
Minister's Room

4651 SHRI VIJAY KUMAR MAL-
HOTRA: Will the Minister of RAIL~
WAYS be pleased {o state-

(a) what arc the detai's of minis-
terial papers and files stolen from the_
Railwuy Minister's rooms at a Gov-
ernment guest house in Margao;

(b) whether any papers relating to
appointments, dismissals, transfer,
railway contracts to prwate parties
concerning Western Railway, Goa Re-
gion are alsop missing; and

(c) what action has been taken by
the Ministry {o procure duplicate
copies of the records/papers lost?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) No ministerial
papers and files were siolen from the
Railway Minister's room al a Govern-
ment guest. house in Marmagoa. How-
ever, some of the representations/
Memoranda that were presented to
the Railway Minister were found mis-
sing but these were recovered subse-
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quently as the thieves had thrown
them on the lawns of the Guest House
(b) No
(c) Does not arse
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INTUC Leader,

9653 SHRI DINEN BHATTA-
CHARYA Will the Minister of RAIL-
WAYSB be pleased to state

(a) whether the Government have
received any complaint about acts of
twount:m in favour of leaders of
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INTUC afiliated union in Eastern
Railway belonging to Commercial De-
partment;

(b) if so0, the nature ot the com-
plaint,

(¢) whether any enquiry has been
made in this matter, and

(d) what gteps the Government pro-
pose to take to rectify the undue pro-
motions?

1HE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) (a) Yes

(b) Allegation had been made that
accelerated promotions were given to
two employees and favouritism shown
to two others

(¢) Yes

(d) The allegations of favouritism
shown to two employees have nol
heen substantiated Regarding the ac-
cc'vrated promotion to two employees
the General Manager concerned has
been asked to investigate and send a
report

Establishment of Rallway Workshop
oy similar Projects jn Maharashtra

#6854 SHRI VASANT SATHE Wwill
the Minster of RAILWAYS be pleas-
ed to state the details of the proposal
under consideration approved for ex-
pansion of Rallway Station re-model-
ling of Railway Stations, Establish-
ment of railway Workshop or mmilar
project to be taken up in Maharashtra
with detalls of estimated cost and the
amount proposed to be spent during
1978-78—individual project-wise®

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQ NARAIN+ Information about
rallway matters is not compiled state-
wise but Rallway zone-wise

Detailed information regarding ex-
pansion/remodelling of railway sta~
tions, establishment of rallway work<
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shops or similar projects etc. is avail-
able in the Pink Book which is already
supplied to the Honourable Members
alongwith the Railway Budget docu-
ments for 1978-79.

Nen-Payment of Wages to Shri M.
Das and B. B. Dutta

9655, SHRI SHYAMA PRASANNA
BHATTACHARYYA: Will the Minis-
ter of RAILWAYS be pleased to state:

(a) whether any representation has
been received by the Government
about pon-payment of wages to cer-
tain employees of Fsplanade Mansion
Booking Office, S. E. Raillway though
it wag ordered by the Railway Board
three years back; and

(b) if so, what aclion has been taken
in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQO NARAIN): (a) and (b). So far
as the two employees referred to are
concerned, Shri M. Das has already
been paid his arrears of pay and
allowances. Steps have also been
tuken by the Railway Administration
to arrange payment of wages due to
Shri B. B. Dutta expeditiously,
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Lightning Strike by Uttarly Raliway
Karamcharl Union

9658, SHRI RAM PRAKASH
TRIPATHI:
SHRI PUNDALIK HARI
DANWE:

Will the Minister of RAILWAYS be
pleased to state:

(a) the reason of lightning strike
by Uttariy Railway Karamchar{ Union
at NDLES Railway Station on 20th
March, 1878 and forcible detention of
ticket collector in 1st Class from
NDLS to Panipat;

(b) under which autherity the vigi.
lance inspector took them without be-
ing relieved or without permission
from New Delhi exit gate; and

(c) the action taken
inspector?

against the

THE MINISTER OF STATE IN TIIE
MINISTRY OF RAILWAYS (SHRI
SHEOQ NARAIN): (a) There was no
lightning strike or forcible detention
of a Ticket Colleclor at New Delhi
Station on 28-3-78.

(b) The Vigilance Inspector who
was ut New Delhi Station in order to
proceed to Panipat by 57 Up Dadar-
Amritsar Express in connection with
an important investigation, observed
the Tickeli Collector on duly at the
Exit Gate handing over a bunch of
colleried railway tickets 1o an un-
autherised porter. The concerned
Ticket Collector was required to ex-
plain the circumstanceg under which
the collected tickets were being hand-
ed over to an unauthorised person.
As the Vigilance Inspector had specific
instructions to proceed to Panipat, he
could not cancel his journey and as
the clarification of the Ticket Collec-
tor and the outsider were also to be
recorded, they were requested to ac-
company the Vigilance Inspector in

tha tealn
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{c) As the action taken by the
Vigilance Inspector was in the ip-
teresi of Administration, no action is
proposed to be taken against him,

Assistant's cadre

9659. SHRI L. L. KAPOQR: Wil
the Minister of RAILWAYS be pleas-
ed to state*

(a) whether it is a fact that con-
currence of the Mimsiry of Finance
for introduction of Selection ‘Srade
Rs. 650—060 in Assistani’s cadre was
obtained by the Ministry of Railways
long back for introduction in that
Ministry,

(b) whether allotment of this selec-
tion grade is to be regulated strictly
on the basis of seniority subject to
the rejection of unfit in accordance
with the principles slraedy laid down
hy the Government in ali M:nistries,

(c) whether any change in the pro-
cedure is being conlemplatesl by the
Ministry of Railways for allotment of
this grade to favour certain indivi-
dualg contrary to the decision already
taken by the Government;, and

(d) it not, the reasons for the al-
normal delay in allofting the sele:tion
grade to nightfully entitled persons’

THE MINISTER OF STATE IN
MINISTRY OF RAILWAYS (SHRI
SHEQ NARAIN): (a) The conrurrence
of the Ministry of Finance ts the m-
troduction of a Selection Grade of
Rs. 650~ B60/~ for the Assistints of
the Railway Board Secretariat Service
and sllotmeny of this grade to 15 per
cent of the total posts of Assistanti as
existed on 1-8-1076 was received in
the Ministry of Rallways in the mcnth
of March, 1978 only.

(b) Yes.

(c) and (d) In view of certai: re-
presentations from the Railway Board
Ministerial Staff Association in regard
to ths application of the principle of
seniority the matter has been referred
to the Department of Personnel &

Administrative Reforms for advice.
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Freduction capacity of fertiliser units

8660. SHRI K. MALLANNA: Wil
1he Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be please”
to stale whether Government prupcse
10 postpone the implementation ¢f the
production capacity of fertilizers umts
1ill the Government iz setisfied Wwith
the eTects of the use of such fertih-

zers?

THE MINISTER OF STATE IN IHE
MINISTRY OF FPETROLEUM &
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR  MISHRA):
No, Sir. Government are satisfled
that the use of fertilizers do uvt have
any adverse effect on the sm! Also,
in India the per hectare consumption
of fertilizer nutrient ig <hll very luw
and there is a need to incre-se fert:-
lizer consumption in the counuty 1
order to achieve the targeted produc-
tion levels of food another agricul-
tural commodities,
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1 2 3
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Survey for Fertilizer Plant on the
Western Coast

9662, SHRI JANARDHANA POO-
JARY: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZER be pleased to state:

(a) whether survey for the loca-
tion of fertilizer plant on the western
coast has been completed; and

(b) it so, the details thereof?

THE MINISTER OF STATE 1i« THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHR JANESHWAR MISHRA): .a)
and (b) Two large sized fertilizer
plants based on gas are vropogsed to
be taken up 1n Maharashtra State
for jmplementation A Task Force
set up under the auspiceg of the
NCEPC assessed the environmental
impact of the proposed projects on
different possible locatlons and un-
animously recommended that Tara-
pur site was acceptable from all en-
vironmental aspects. However, as
the Government of Maharashtra did
not favour the location of the plants
at Tarapur, the possibility of finding
a suitable site south of Bombiy is
belng explored,
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1t is also proposed to set up similar
two large sized fertilizer projects
based on gag in Gujarat State. M/s.
IFFCO and M/s. National Feritlizers:
Ltd. have been asked to prepare a-

vow wrareat ¥ whnfin @@ go
Ay ot e A
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Jame of Regisiration Costifioates to
Ten Foreign Drug Firms

9664. SHRY GOVINDA MUNDA:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS Le
pleased to state:

(a) whether according to the state-
ment of 26th March, 1978, the ten
forelgn firms were found to have
been 1ssued registration certiicates;

(b) name of these firms items and
capacities indicated in Form ‘A" or
‘B’ with full details; and

(c) items produced at the time of
grant of registration certificate and
during the last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHR] JANESHWAR MISHRA): (a)
to (c). The requisite information
has already been furnished in reply
to parts (a) & (b) of the Lok Sabha
Unstarred Question No. 7871 anse
wered on 25-4-1978.

Bhavoagar-Tarapur Lise

9685. PROF. P. G. MAVALANKAR:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the construction work
on the new Bhavnagar-Tarapur rail-
way line has now been started;

(b) it so, broad details thereto;
" (c) if not, why not;

(d) whether Government are ask-
ing certain assurances and financial
guarantee from the State Govern-
ment of Gujarat in the matter and
if so, what are they and what is the
Gujarat Government's response; and

(e) whether similar assurances and
guarantee are demanded and obtain-
ed by Government from other State
Goveraments in fhis regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (c). Bhav-
nagar-Tarapur line has not been ap-
proved for construction so far on
account of shortage of resources,

to the survey report the
line will be 140 Kms_ long and is esti.
mated t{o cost Rs. 33.65 crores, The
line is expected t, attract very little
traffic and 1s expected to yield nega-
tive return.

(d) Yes. The matter is still under
correspondence with the Government
of Gujarat.

(e) Yes.
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A
Setting vp of Fiuld Catalytic Cracker
at Cochin Refinery

9667. SHRI N. SREEKANTAN
NAIR: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) have Government of Kerala
informed the Union Government that
if the proposal of setting up a fluid
Catalytic Cracker gt Cochin Refineries
is approved by the Union Govern-
ment, the State Government are pre-
pared to come forward with the equity
capital for the down-stream Petro-
Chemical Project; and

(b) if so, whether this proposal has
been considered by the Union Gov-
ernment and with what result?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
and (b). Yes, Sir. In December,
1977 the Chief Minister of Kerala has
written a letter evincing keen inte-
rest in the possibility of setling up
of a Fluid Catalytic Cracker at the
Cochin Refinery, which will produce
Aromatic Feedstock by which the
State can achieve considerable indus-
trial development and he has expres-
sed the preparedness of the State

Government to find resources to the
tune of Rs. 25 crores, whenever they
are required, for further develop-
ment. Subsequently in February 1878
the Chicf Minister hag again written
saying that the Aromatic project may
require & total investment of Rs. 75
erores, of which the gState Gov-
ernment would be prepared to come
forward with the entire equity capi-
tal required for the project, the
balance being met from the National
Financing Institutions.

The Study Group constituted by
the Government under the chairman-
ship of Shri R, N. Bhatnagar, Chair-
man and Managing Director of the
Bharat Petroleum Corporation Ltd,,
40 examine the additional refining/
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secondary processing capacity to be:
set up/initiated during the Sixth Plan
(1978—83) and for two subsequent
years, submitted its Report in March
1978. The Study Group, inter alia,
studied the prospects of setting up
of secondary processing facilities at
the Cochin Refinery, The Report sub-
mitted by the Study Group is now
under consideration of the Govern-
ment and the offer of the State Gov-
ernment will be kept in view when
final decisions are taken on the re-
commendations of the Study Group.

Posts of Divisiona] Superintendents,
Delhi and Allahabad downgraded

9668 SHRI M. KALYANASUN-
DARAM: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether the posts of Divisional
Superintendents of Delhi and Allaha-
bad Divisions in Northern Railway
have recently been downgraded and
juniors posted; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b), The
scale of pay of Divisional Superin-
tendentg on Railways is Rs, 1800-2250.
The post of Divisional Superintendent
at Delhi was, however, temporarily

operated for a short period in the
Senior Administrative Grade for nd-
ministrative reasons. Both the Delhi
and Allahabad posts are now being
operated in the appropriate grade (Rs,
1800—2250) preacribed by the Pay
Commission. The jincumbents of
these posts are borne on the panel of
Divisional Superintendents approved
by the Ministry of Railways,

Maintenance of Rolling Stock

9669. SHRI SARAT KAR: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that there
has been some increase in the expen-
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diture on maintenance and repairs of
rolling stock in the recent years;

(b) whether this increase has shown
any ant results in the up-
keep and availability of rolling stock;
and

(¢) if not, what steps Government
propose to take io improve the situa-
tion?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQ NARAIN): (a) Yes, there has
been some jncrease in expenditure on
repairs and maintenance of rolling
stock in the recent years largely due
to escalation in wages and material
costs.

(b) Yes,
(c) Does not arise.

Rallway Bridge at Babupeth

9670. SHRI RAJE VESHVESHVAR
RAO: Will the Minister of RAIL-
WAYS be pleased to state:

(a) is it a fact that the people of
Chandrapur have submitted a memo-
randa to the Government asking it
to construct a Railway bridge at
Babupeth in Chandrapur; and

(b if it is a fact, when is the Gov-
ermmment intending to start its con-
struction?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes. The re-
quest is for the construction of a
road over-bridge in replacement of
level crossing No. 44 between Chanda
and Babupeth,

(b) It is not possible to say when
the construction will be started as
the State Government who have to
share the cost of construction have
yet to convey their final decision in
this regard.

Paymen{ of Compensatior

9671. SHRI GANANATH PRA-
DHAN: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the amount of compensation
paig by the South Eastern Railway
during the last two ycars (year-wise)
to private parties for loss and damage
of goods in the course of transporta-
tion; and

(b) what steps are being taken by
Government to minimise such loss/
damage?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQ NARAIN): (a) The
South-Eastern Railway paid Rs. 2
crores during 1976-77 and Rs. 2.23
crores in 1977-78 as gross amount of
Compensation for loss and damage of
goods to all the claimants. Amount
of claim paid as ecompensation to
private parties is not separately main-
tained.

(b) The following steps have been
taken by the Railway to minimise
loss/damage of goods in the course ot
transportation.—

(i) Escorting of goods trains
carrying iron and steel, food-
grains, sugar, oilseeds efe.
by Railway Photection Force
armed personnel in vulnerable
sections;

(ii) Patrolling by armed Railway
Protection Force Personnel
in wulnerable yards;

(iii) Collection of crime intells-
gence and conducting of sur-
prise ralds by the staff of
the Crime Intelligence of the
Railway with a view to
tracking down criminals and
receivers of stolen goods;

(iv) Guiding and educating the
staff to make them more and
more conscious of the need
to prevent loss of and damage
to consignments;
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(v) Insistence on provision of
dunnage to protect flap door
pilferage in case of wagon
load consignment; of sugar,
grain, pulses, oilseeds, etc.;

«(vi) Proper marking, addressirg
ang labelling to prevent the
consignment from going as-
tray;

{vil) Use of nuts and bolts for
rivettmg wagons loaded with
valuable goods;

«viii) Proper maintenance of
wagons so that incidence of
sickness of wagons resulling
in detention and translupment
is minimised, and also damage
by wet and pilferage through
doors and body-holes is re-
duced;

(ix) Patching of panel-cuts of
wagons in sick-lines yarde
und goods sheds to reduce
the circulation of defective
wagons;

(x) Special precautions  during
monsoon season to prevent
damage by wet;

{xi) Proper gupervision and care=
ful tallying of packages dur-
ing loading and wunloading
operations;

(xii) Intensified supervision at
break-of-gauge transhipment
points and repacking points;
and

{xiii) Promp: fixation of staff res.
ponsibility.

Representation reganding bulk drug
Prices

9672, SHRI RATANSINH RAJDA:
Will the Mimster of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(e) the number of representations
received during the last three years
since the bulk gqrug prices were de-
clared; how many out of them were
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not mccepted by Government and thus
resulting in this closure of units; and
reasons for showing discrimination;

(b) prices of various bulk drugs
fixed by the Government during the
last threg years, name of the pro-
ducer and basis on which drugs
prices were fixed; and

(c)* Name of the bulk drugs manu~
factured by the foreign firms, prices
fixed/approved basis on which fixed
or approved, name of intermediutes
from which manufactured, c.if, price
of the imported Intermediates/raw
materials and c.if. price of the bulk
drugs from the cheapest sources pro-
duced during the last three years by
foreing firms having more than 26
per ~ent equity participation?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS/ (SHRI JANESHWAR

MISHRA): (a) to (c). Informmtion
to the extent available will be *col-
lected and laid on the Table of the
House,
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Supply of Gas to Industries

9674, SHRI AHMED M. PATEL:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it is g fact that gas
ig being supplied to industries in
certain States; and

(b) if so, the names of the indus-
tries State-wise and at what rate?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI.
ZERS' (SHRI JANESHWAR
MISHRA): (a) Liquified Petroleum
Gas (cooking gas) is supplied to cer-
tain industrieg in addition to dome=-
stic and commercial consumers,

(b) A statement indicating the
detunils, State-wise, of the industries
which &re being supplied Liquified
Petroleum Gag (cooking gas) in bulk
is laid on the Table of the House.
[Placed in Labrary. See No. LT-2288/
78). The siatement does pot include
the names of industrial users who
get supply of LPG in cylinders. The
price charged for the bulk supply
has been fixed by the Government of
India and it is Rs. 1789.48 per tonne,
incluslve of excise duty, but exclud-
ing transport/delivery charges, dis-
tribution commission ang other local
taxes.
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Excess Production by Foreign Drug
Firms

9676. SHRI RAM AWADESH
SINGH: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleazed to stafe:

(a) whether jt is a fact that M/s.
‘Glaxo, Dumex, May & Baker, Cvna=
mide are manufacturing number of
drugs whereas in their original appli-
cation for Repistration certificate
itemg wcre very few;

(b) if so, under what provisions
raw material for these items are
aliowed and price approval given to
these undertakings;

(¢) ireir production, item-wise for
the las. three years and if Govein-
ment prrpose to rcgularise their pro-
duction, if so, under what provisions
of 1 (D&R) Act, Import Trade Con-
trol Act, FERA etc.; and

(d) in how many cases of Indian
firms the similar formulations have
‘becn rejecled in the past, {heir delails
and reasgons?

THE MINISTER OF STATE IN
‘THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR
MISHRA), (a) mng (b). A separate
study to identify which drug units
are manufacturing items not autho-
rised under the Registration Certa-
ficales or subseguent Industrial Ap-
provals/Permissions held by them ijs
vet to be made. This would be done
at the time of consolidation of licences
in terms of para 37 of the Statement
contaimng Government's decisions on
the 1ecommendations of the Hathi
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Commutitee, tabled in the House om
20-3-78.

(c) A statement furnishing the re-
quusite details, to the extent availa-
ble, is laid on the Table of the House.
[Placed in Library. See No. LT-2280/
78].

No unsvthorised production (that
ig produ~t.on not authorised by In-
dustrial Licences, COB Licence, rer-
mission Letter or DGTD Registration)
shall be regularised.

(d) The Industries (D&R) Act,
.851, cunic jnto force on the Bth May,
1852, Under Section 10 of this Act
everv exisiing Undertaking had to
register 1he Undertaking withia a
prescribeq time. A Certificate of
registration a: prescribed under the
Rules was issued to such drug firms
for manufacturing of “Drugs & Phar-
maccuticals’.

Since the names of individual ilems
were nol ordinarily specified in the
Registration Certificates, it is not
possible to state if Indian Companies
had been refused the manufacture of
any such item.

Rallway Wagons to Mineral Industries
of MP.

9677. SHRI SUKHENDRA SINGH:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it iz a fact that the
Government of Madhya Pradesh has
approached the Central] Government
that the mineral industries of Madhya
Pradesh do not get adequate supply
of railway wagons; and

(b) if so, the action being taken
by Centra] Government thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) (a) No.

(b) Does not arise,
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Government Servantg Eligible in
“Company Secretaryship Examination

£678. SHRI C. R. MAHATA: Wil
the Minister of LAW, JUSTICE AND
‘COMPANY AFFAIRS be pleased f{o
state:

(a) whether it is a fact that Govern-
ment servants in the age group of
35-45 years are eligible to appear in
the Company Secretaryship exami=
nations; and

(b) if not t.he reasons therefor?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a) and
(b). There is no specific regulation
prescribed by the Institute of Com-
pany Secretaries of India, New Delhi
applicable to Government servants
only. Any person, including a govern=
ment servant, above the age of 35
years is eligible for becoming a regis-
tered student of the Institute accord-
ing to regulation 30 of the Company
Secretaries Regulationd, 1971 if he/she
is in employment deemed by the
Institute to be appropriate and fitting
for him/her to pursue the course of
study for company secretaryship
examination.

Bookstalls on Railway stations

8679. SHRI RAJENDRA KUMAR
SHARMA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that book-
stalls on the Rallway Stations on
various zones have been monopolised
by a few companies particularly M/s,
Wheeler and Co;

(b) if so, what percentage of book-
stalls are being run by that Co. and
which are the other companies run.
ning such stalls; and

(e) how, the books to be exhibited
and sold at such stalls are regulated?

v

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEOQ NARAIN): (a) and (b).
No bookstal] contractor has monopoly
rights on the Railways. Out of B47
bookstalls at Railway stations, 380
bookstalls, that is about 45 per cent
of the stalls, are run by Messers A. H.
Wheeler & Co. Other major bookstall
contractors are Messers Gulab Singh
and Soms, M/s. Higginbothams Private
Ltd. and Sarva Seva Prakashan,

(¢) The bookstall contracts as
per terms of the agreement are re-
quired to sell such books, magazines,
ncwspapers etc, as generally required
by the travelling public. The sale or
exhibition of obscene and scurrilous
literature and any publication to
which good, sufficient and reasonable
objection can be shown is stricily
prohibited. In such cases, the deci-
sion of the Railways is final and
binding on the bookstall contractors.
Railways also have authority to direct
the bookstall contractors to sell speci-
fied books or types of books and
periodicals To achieve this objective,
Railway Officials make surprise checks
and inspections of the bookstalls, The
members of the National Railway
Users' Consultative Council and Zonal
Railway Users Consultative Commit-
tees also make frequent imspections of
bookstalls at Railway stations.

Verification of Membership of Rail-
way Unijon

9680. DR. SUBRAMANIYAM
SWAMY: Will the Minister of RAIL-
WAYS be pleased to state:

(a) when the last physical verifica-
tion of membership of unions on
Railways was done;

(b)Y what iz the physically verified
membership of the various unions and
to which federation of Railway
unions, they are affiliated; and

(c) when the next physical veriflca=
tion is proposed to be carried out?
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THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (c).
According to the extent instructions,
the membership of unions will e
that certified by the Registrar or
Trade Union, If such figures are not
available, the Railway Administrations
may depute an officer 1o ascertain
the membership by reference to the
books of the union concerned.

Since, in terms of the provisions of
the Indian Trade Unions Act, 1926,
every registered trade union is re-
quired to send annually to the Regis-
trar of Trade Unions concerned a
genera] statement covering all details
concerning the trade unions, the Rail-
way Administrations have been in a
position to know the membership of
the various trade unions. Physical
verification of membership has there-
fore not '»een found necessary,

Over-bridge at Dahod

9681. SHRI SOMJIBHAI DAMOR:
Will the Minister of RAILWAYS bhe
pleased to state:

(a) whether the Ministry had given
any clearance regarding construction

of an over-bridge at Dahod (Guja-
rat):

(b) if so, the reasong for not start-
ing it so far;

_(C) the time by which this over-
bridge is likely to be started and
completed: and

(d) if no, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a)
and (b). A proposal for the construc-
of a road over-bridge at Dahod in
replacement of existing level cros-
sing No. 45 has already been includ-
ed in the Railways Works Program-
me, Construction of the road over-
bridge could not be taken up as
the State Government have so far
neither decided the type of approaches
for the road over-bridge nor convey-
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ed their acceptance to the terms and
conditions for its construction.

(e) Work will be taken up soon
after the State Government's decision
regarding type of approaches is known
and their acceptance of the terms
and conditions is received. The bridge
will be completed in about 2 to 3
years after commencement.

(d) Does not arise.

Import of Fertilisers

8682, SHRI BALASAHEB VIKHE
PATIL: Wil the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to stale:

(a) whether his attention has been
drawn to the news item appeared in
Economic Tunes of 15th April, 1970
(New Delhi Edition) under Caption
“Larger imports of fertilizers hkely™,

(h) to what extent the mechanical
break-down and power cuts bhave
been responsible for the shortfall of
fertilizers production, and

(c) what steps have Government
taken or propose to take to improve
the position with a view to reducing
the import of this commodity, there-
by saving the foreign exchange?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
Yes, Sir.

(b) Out of a shortfall of 2 lakh
tonnes in production ageinst the far-
get of 22 lakh tonnes of nitrogen fix-
ed for the year 197-78, 137,000 tonnes
accounted for by power cuts/failures
and mechanical break-downs.

{c) Measures such as renovation,
debottlenecking, replacements, rene<
wals, provisign of captive power ge-
neration facilities, etc. are already
under implementation with a view
to optimising production of operating
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units, Besides, a Jarge scale program-
me for creation of additional fertili-
zer capacity has also been taken up
for implementation so as to augment
indigenoug production capacity and
move closer towards the goal of
self-sufficiency in fertilizers,

Railway Lines in Andhra Pradesh

9683 SHRI SUBASH CHANDRA
BOSE ALLURI: Will the Minister
of RAILWAYS be pleased to state:

(a) the number of new railway
lines under construction in Andhra
Pradesh at present; and

{b) the number of new railway
lines proposed to be constructed in
the backward areas of Andhra Pru-
desh during the current year?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR! SHEO NARAIN): (a)
The new lines under construction in
Andhra Pradesh are:—

(i) Nadikude.Bibinagar line (151
Kms.)--Construction of the first
phase of the project from Bibinagar
to Nalgonda (74 Kms.) is in prog-

ress.

(ii) Bhadrachalam-Manuguru (52
Kms.).

(b) A new policy for undertaking
constructlon of new railway lines in
backward areas of the country is at
present under consideration, and the
list of railway lines proposed to be
take: up on this basis has not been
finalised go far. .

Oycle Stand at Kanpur

0684. SHRI RAMESHWAR PATI-
DAR: Will the Minister of RAIL-
WAYS be pleased to refer to the
reply given to Unstarred Question No.
3785 on 2nd August, 1977 regarding
Award of contract for cyele stand at
1106 L8—5.

Kanpur at lower rate for 1074 end
state:

(a) whether responsibility for non-
forfeiture of earnest money, resulting
into financial loss to the Rallway, has
been fixed;

(b) if so, the action taken against
the persons concerned;

(¢) whether it is a fact that no
scheduled time limit was laid down
in the tender document, which binds
the Railway to refund the earnest
money on demand by contractor.

(d) whether it is proposed to hand
over this case to Central Bureau of
Investigation for further probe; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEC  NARAIN) (a)
to (e). While inviting tenders for all
contracts on Allahabad Division in
1974 the clause that *“ tenderers shall
hold the offer for a period of 90 days
from the date flxed for opening the
same” wuas omitted due to an over-
sight, This lapse wag rectified in
1975.

The following seven tenders were
received for award of cycle stand
contract at Kanpur station in 1874:

Name of the t-rnrllm-r

Amount
Rs.
1. Mfs M.D. & Co. 1.91,000° 00
2. Shri Mohd. Parid Tdrishi 90.999° 99
g. M/s Nirankari Engg.

Corporation. B7,050" 00
4. Shri Qudrat Din 82,000" 00
%. M/n Patla Traders 77, 101°00
6. M/s Raza & Co 1,29.000° 00
7. Shri Mohd. Sabir 98,700 00

The tenders were opened on 10-6-74

The tender submitted by M/s M. D. &
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Co. was conditional and, therefore, not
accepted, The tender of Shri Mohd.
Sabir was also invalid as he had fail-
ed to deposit the earnest money. It
was, therefore, decided to allot the
contract to M/s. Raza and Co.,, the
highest out of the five valid tenders.
Since, however, the documents sub-
mitted by the firm was not complete,
in all respects they were asked to
furnish complete documents before
the contract was awarded. The con-
tractor took excessive time in com-
pleting the documents. As soon as
the documents were recelved, it was
decided to award the contract from
16-11-74. The contractor, however,
backed out.

Since it was in the financial inter-
est of the Railway to allot the con-
tract to the highest tenderer, the
Railway Administration trled ‘heir
best to get the work started and per-
mitted the contractor to complete the
documents even beyond 90 days pe-
riod, generally stipulated for keeping
the offer open, The question of forfei-
ture of earnest money was considered
in depth and it was held that since
the contract had not actually been
allotted within the normal wvalidity
period, the forfeiture could mot be
forced. Accordingly the earnest money
was refunded.

Since the clause regarding 80 days
validity period was inadvertently
omitted in all tenders invited during
1974 and was not an isolated lapse
pertaining to this contract, no
malafide intention was involved. No
further action is, therefore, being
taken in this case.

Salary and perquisites of Managing
Director of Tinplate Company

9685. SHRI FYOTIRMOY BOSU:
Will the Minister of LAW, JUSTICE
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AND COMPANY AFFAIRS be pleas-
ed to state:

(a) Salary, allowances and pergul-
sites given to the present Managing
Director of the Tinplate Company of
India, Calcutta year-wise from 1972
to 1097;

(b) whether 1t has been alleged
that before the present Managing Di-
rector took charge the Company used
to earn profits and pay handsome di-
vidends, but from 1973 onwards pro-
fity and loss accounts are being ma-
nipulated to show loss;

(c) f so, whether hig Mimstry had
enquired into this allegation and if
80, the finding thereof; and

(d) whether it 1s a fact that  the
present Managing Director is being
re-appointed?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
The appointment of Shri Arun Chak-
ravarty as the Managing Director of
the company was approved for =a
period of 5 years with effect from
23-10-72 on a salary of Rs. 7000 per
month plus 1 per cent commission on
the net profits of the company sub-
ject to a maximum of Rs. 41,000 per
annum and perquisites of company's
contribution towards Provident Fund,
company’s contribution towards con-
venanted staff Superannumtion Fumd,
gratuity, medica] benefits for gelf snd
family, leave travel concession, ter-
mina] leave, pension in accordance
with the company’s Pension Rules,
furnished residential accommodation,
free use of car with driver, telephone
facility at residence and feeg of clubs
subject to a maximum of 2 clube.
Perquisites were allowed as per guide-
lines in force at that time,

(b)y and (c). The profits and divi-
dends of the company for the yeurs
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ended 31st December, 1978 to 31st
December, 1977 are as follows:

Year Profits before  Dividends
1ax declared
1973 101 lakhs Nil
1974 12001 Jakhs il
1975 g oo lakhis il
1976 1g- iy lakhs il
1977 Balanee sheoet not available

Allegations ag mentioned by the
Hon'ble Member have been received
and are being investigated.

(d) An application for the re-ap-
pointment of Shri Arun Chakravarty
as the Managing Director of the com-
pany for a petiod of 3 years with
effect from 23rd October, 1977 has
been reccived which 1s being proces-
sed.

Obra Thermal Power Station

9686. SHRI G. M. BANATWALLA:
SHRI VASANT SATHE:
SHRI S, R. DAMANI:

Will the Minister of RAILWAYS be
Pleased 40 state:

(a) whether the attention of the
Governnient hag been drawn 1o news-
paper reports especially Economic
Times dated 17th April 1978 to the
effect tliat shortage of wagons has
upset Obra Thermal Power Station
and the Dalla factory in UP, through
depletioa of coal stocks and accumu-
lation ol cement in the two cases res-
pectively; and

(b) if so what are the reactions of
the Government thereto and what
steps have been talten in the matter?

TH® MINISTER OF BTATE IN
THE MINISTRY OF RAILWAYS

(SHRI SHEO NARAIN): (a) Yes

(b) The report is not correct. There
hag been no shortage of railway wa-
gons for Obra Thermal Power Sta-
tion which has close circuit move-
ment of coal. Supply of wagons for
cement loading at Dalla was 80 per
cent of the demand but even this was
not fully availed of by the factory.
This kas been brought to the notive
of the U.P. State Cement Corporation
Ltd

Penalty for umauthorised produciion
by drug units

9687. SHRI P, K. KODIAYAN:
Will the Minister of PETROLEUM
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Government have =
proposal under consideration to put
a penalty with retrospective effect on
the unauthorised production capacity
of major drug units; and

ib) if so, what are the details and
measures being taken in this dirce-
tion?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
and (b). The relevant decision of
Government on this issue in the con-
text of regularisation of capacity of
drug companies is that if the compa-
nies had expanded beyond licensed
capacity or had done any other acts
in violation of the conditions attached
to the specific industrial licences or
other authority granted to them or
of any other laws, whether during the
period 1973—77 or prior to that, ac-
tion may be taken against them on the
same lines as applicable to all com.
panies in other sectors of industry,
which may have committed similar
violations,
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Vacancies of Judges in High Courts

9688. SHRI R, K. MHALGI: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether 1t 15 a fact that three
of the eighteen High Courts in the
country do not have a Chief Justice
and fifty two posts of High Court
Judges n all big courts are vacant at
present; and

(b) in view of huge number of Ap-
Peals and Writ Petition pending in the
various High Courtg for years to-
gether, whal measures Govdrnment
propose to take in filling the sad
vacancies before end of the “summer
vacation” of the year?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
Only two High Courts do not have
regular Chief Justices at present. As
on 5-5-1978, there are 39 vacancies in
various High Courts (including vacan-
cles of the two Chief Justices men-
tioned earlier). In addition to the
above vacancies. 14 posts sanctioned
recently with effect from the dates
they are filled up, have yet to be fil-
led up.

(b) It may not be possible to fill
up all the vacancies before the end
of the summer vacation. However,
steps are being taken to fill up the
vacancieg expeditiously.

Raliway line between Pipariya and
Barel

9689. SHRI HARI VISHNU KA-
MATH: Will the Minister of RATL-
WAYS be pleased to state:

(a)whdherthuehmypmpunl
b&migovmttoundma
survey a rallway line linking Pl
pariya railway (Hoshangabad in Ma-

dhya Pradesh) with Bareli (Raisen
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district, Madhya Pradesh) a distance
of only about 30 miles;

(b) if so, when is the survey likely
to be undertaken; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a)
No, 8ir,

(b) Does not arise.

(¢) There is extreme shortage of
funds and the limited funds which
are available are not sufficient even
to meet the requirements of projects
which are already in hand,

Orissa State Road Transport Corpora-
tion

£690. SHRI BAIRAGI JENA: Will
the Minister of RAILWAYS be pleas-
ed to state;

(a) whether Orissa State Road
Transport Corporation has been form-
ed on the joint participation of both
Centra] and State Government since
1st May, 1974;

(b) if so, on what conditions;

(c) whether Government of India
have released total amount due to
the Government of Orissa; and

(d) if not, reasong for such delay?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
&m SHEO NARAIN): (a)
es

(b) The conditions for financial
participation are that (i) the Central
Government (Railways) would contri-
bute 25 per cent of the value of assets

will contribute in the ratio of 1:%,
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(lii) payment of the oonlri:;llm
which may be in instalments,
subject to Plamming Commission al-
lotting funds for this purpose; and

(iv) the Corporation will pay to
Centra]l Government (Rallways) an
interest at the rate of 8.25 per cent
per annum on the investment of the
Central Government (Railways) in
the Corporation.

(c) Contribution is made to the
Orissa State Road Transport Corpora-
tion and not to the State Government
of Orissa, Centra]l Government (Rail-
ways) have already released total
amount due to the Orissa State Road
Transport Corporation.

(d) Does not arise.

Recoverable amount of Orissa State

Road Transpori Corporation from
Central Government

9691, SHRI PADMACHARAN SA-
MANTASINHERA: Will the Minister
of RAILWAYS be pleased to state:

(a) whether there ig any balance
amount of Orissa State Road Trans-
port Corporation recoverable from
Central Government through Rail-

ways;

(b) if so, what 1s the amount and
since when it is pending with Gov-
ernment; and

(¢) when the payment to Orissa
State Road Transport Corporation is
going to be made?

THF MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO  NARAIN)' (a)

No.
(b) and (e). Do not arlse,

9692. SHRI A. K ROY: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleas-
ed o gtate:

(a) whether the 40 points charges
of Executive Member of Fertilizer
Corporation of India Kamgar Union,
Sindri against the management of
Modernisation projects has been re-
ceived; and

(b) if so, what are those 40 points
charges and what steps has been ta-
ken on each of them iri details?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
and (b). A complaint dated 11-3-1978
from Shri Hare Ram Upadhyay per-
taining to the Sindri Modernisation
project has been received by the FCIL
The complaint contains 41 allegations
pertaining to corruption, mal-practi-
ces, irregularities, etc, jn the Sindri
Modernisation Project. The allegations
are being looked into by the FCL

Accident in the Modemnisation Plant.
Sindri

9693. SHRI A K. ROY: Will the
Minister of PETROLEUM, CHEMI-
CHALS AND FERTILIZERS be
pleased to state: -

(a) whether there was an accident
in the modernisation Plant, Sindri on
23rd February, 1978 where an opera-
tor was killed; if so, details of the
incident;

(b) whether the accident was due
to the irregularities practised in the
construction of the Plant where the
warkers are put on the job for which
they are not experienced;
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(d) whether even after the acci-
dent the management did not take im-
mediate step of treatment gnd tried
to hide the affairs causing the in-
jured to succumb to the injury; and

(d) if so, steps taken against the
officers responsible and for the de-
pendents of the worker died in acci-
dent?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
Yes, Sir. An accident occurred In
the Carbon Recovery Section of the
Sindri Modernisation Project involv-
ing one operator, Shri K. D. Halder,
while he wag working there;

(b) No, Sir. Standard Engineer-
ing Practices have been followed in
the construction work which are be-
ing supervised by the Expatriate Per-
sonnel alongwith Indian engineers.

(¢) No, Sir. Shri Halder was remov-
ed to the hospital immediately after
the accident and given necessary wme-
dical ald.

(d) Since no officer was responsi-
bla for the accident, the question of
taking any action does not arise. The
compensation as admissible has been
deposited with the Workmens® Com-
pensation  Commissioner, Dhanbad,
and the son of late Shri Halder hu<
been given employment,

Bungling in cash in purchase of
stepplers in the Modernisation plant
at Sindri

9694, SHRI A. K. ROY; Will the
Minister of PETROLEUM. CHEMI-
CALS AND FERTILIZERS be pleas-
ed to stale:

(a) whether there has been great
bungling in the cash purchase of step-
plers in the modernisation plant at
Sindri (Bihar) paying double the
amount at which they area vailable in
the market;
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(b) whether the management of
the sald plant is paying 40,000 rupees
per month to the contractor for car-
rying materials from different places
while its own Ashok Leyland Hippo
Tractor purchased for the same is
lying idle;

(c) whether Rs. 2,000 have been
charged for repairing two heavy vehi-
cles No, BHR 1280 and BHR 1204
purchased only in the end of 1975;

(d) whether Traylors supposed to
be operated departmentally have been
lent to the contractors; and

(e) whether plant structure, floor-
ing, drains and all other cement plas-
terings in S.M.P. are showing heavy
cracks due to the sub-standard ma-
terials, if so; will Government propose
to have an enquiry into all these irre-
gualrities and corruption responsible
for these financial losses?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
to (e). The information is being col-
lected and will be laid on the Table
of the House,

Name of drug firmg with originat
equity, present equity and sales

9695. SHRI GOVINDA MUNDA:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) names of firmg with original
equity, present equity with sources,
sales during last 3 years, sources of
raw materials imported/canalised and
indigenous;

(b) names of formulations/bulk
drugs mentioned in Form A. & B. in
application by the firms, item-wise
and production; which are items sub-
sequently introdured and under what
authority; and
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(e) what action Government would
likk to tske against them for un-
authorised activities, if any, if not,
reasons therefor and the nature of
complaints received against these
firms during last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHR1 JANESHWAR MISHRA): (a)
A Statement furnishing the requisite
information in respect of original and
present equity and sales during the
last three years, to the extent avail-
able, in respect of drug  companies
having  direct foreign equity above
40 per cent is laid on the Table of
the House. [Placed in Library. See
No. LT-2200/78].

Company-wise details of sources of
raw materials are not available,

(b) No separate study has been
made in this regard, However, the
exercise that would be done at the
time of grant of econsolidated Indus-
trial Licence to drug manufacturing
units, ag contained in para 37 of the
Statement containing Government's
decision on the (Hathi) Committee on
Drugs & Pharmaceuticals, a copy of
which had been laid on the Table of
the House on 29-3-78, would enable
the Qovernment to scrutinise the
items taken up for manufacture by
the drug manufacturing companies
subsequent to the grant of Registra-
tion Certificates.

(¢) Para 36 of the Statement refer.
red to above reads as follows:—

No unauthorised production (that
is, production not authorised by
industrial licences, COB  licences,
permission letter of DGTD registra-
tion) shall be regularised. Violation
alleged in complaints received by
Government would be dealt with in
wecordance with the applicable sta-
tutory provision/Rule.
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Forefeiting the Excess Assets created
by Drugs Firmg

92697. DR, LAXMINARAYAN PAN-
DEYA: Will the Minister of PET-
ROLEUM, CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether Government wants to
regularise the unauthorised assets of
companies as indicated by statement
laid on the Table of the House on
20th March, 1978 under the Hathi
Committee recommendations; and

(b) if not, tihe detailed reasons
thereof?

143,
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
and (b). Adequate safeguards to
control the operations of the foreign
drug firms have been provided for
in the new Drug Policy. Attention in
particular is invited to para 16.1 of
the Statement on the new Drug Po-
licy whereby a Committee to investl-
gate allegations of unduly large pro-
fits of the forelgn drug companies
and to suggest measures, where ap-
propriate, to regulate them has been
set up,
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Absorption of Casual Labour in
8. E. Rallway

9700. SHRI SOMNATH CHATTER-
JEE: Will the Minister of RAILWAYS
be pleased to state:

(a) whether the South Eastem
Railway authorities had formed panels
of gelected staff from amongst casual
labour in Engineering Department
of ahsorption in permanent posts on
three oocasions during past ten years
but did not absorb the staff;

(b) if go, the reasons therefor;
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{¢) whether some persons from the
panel have been absorbed on pick
and choose basis; and

(d) it so, whether such act tanta-
mountg to favouritism and what steps
the Government propose to fake to
stop this?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (BHRI
SHEONARAIN): (a) to (d). Informa-
tion is being collected and will be
laid on the Table of the House.

Shortage of Bed Rolls

9701. SHRI MANORANJAN BHA-
KTA: Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government are aware
of shortage of Rallway bed rolls and
passengers are facing hardship if so.
what action Government proposed to
take:

(b) whether Government are aware
that there is no uniformity in the bed
rolls supplied by Railways throughout
the country; and

(c) i s0, whether Covernment pro-
pose to make it yniform for all the
Railways; if not why not?

THE MINISTER OF STATE IN
THP MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) A few
complaints have been received about
non-supply of bed-rolls at certain
stations/txains, The position is being
reviewed and the stock will be aug-
mented wherever found necessary.

(b) and (c). The contents of the
bed rolls have been standardised.
However, the contents very keeping
in view the climatic conditions pre-
valling in the region. Additional
itemy are supplied if demanded by
passengers on payment of exira
charges.

Use of Liguor by Fasscugery In
Express Traing

9702, SHRI MANORANJAN BHA-
KTA: Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government are aware
of the fact that in the Mail-Express
Trains particularly on AC Chair car
and sleepers a section of passengers
use Jiquors causing sufferings to
other passengers including ladies and
children and if so, what action Gov-
ernment propose to take in this re-
gard; and

(b) whether Government are con-
sidering gome striet vigilance check
particularly in Rajdhani Express,
A/C Deluxe trains to find out such
liquor consuming gangs jn the trains?

THE MINISTER OF STATE IN THE
MINJISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b), A few
bomplaints have been received.

Instructions exist that alcoholic
drinks should be totally prohibited in
all 2nd Class coaches and A, C. Chair
Cars and notices that “‘consumption
of alcoholic drinkg prohibited” dis-
played at conspicuous places.

The staff concerned have also been
instructed that if any person is in a
state of intoxication, or is commititing
nuisance, he ghould be removed from
the train under Section 120 of the
Indian Railways Act. Surprise checks
are also conducted from time to time
to ensure that these instructions are
folowed strietly,

“Petrolenm Conservation Actlon
Group”

9703, SHRI D, B. CHANDRE GOW-
DA: Will the Minister of Petroleum
Chemicals & Fertilizerg be pleased to
state:

(a) what s the legal status of the
Petroleum Conservation Action Group
and how it is financed & functions;
and
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(b) The amount of expenditure so
far incurred on its establishment?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM & CHE-
MICALS AND FERTILIZERS (SHRI
JANESHWAR MISHRA): (a) The
Petroleum Conservation Action Group
beaded by the Chairman, I0C, and
consisting of experts from Oil Indus-
try, the Nationsl Productivity Council,
the Indian Institute of Petroleum and
the Directorate Gentral of Technical
Development iz a special technical
group set up for conservation of
petroleum products, Fundg for the
approved schemes of the group are
provideg by the Oil Industry Develop~
ment Board, It functions under the
pelicy directions from an apex body
called the Coordination Committee
with reprsentative from the Ministry
of Petroleum, the NPC, the IIP, the
DGTD and the Public gector Oil Com-
panles ag its members, The main task
before the group is the conservation
of petroleum productg by carrying out
field studles in consumption for fur-
naee oll, HSD, etc., training/educating
of personnel in fuel efficiency mea-
sures, research and development of
fuel saving devices and rendering of
technical information gervice

fb) The expenditure on establish-
ment from the inception of the PCAG
on the 20th January, 1878, till the 31st
March, 1978 amounts to Rs, 2.82 lakhs
ae capital and Rs. 13.20 lakhs as
revenue, totalling to Rs. 1602 lakhs,
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(a) what is the meaning of the ori-
ginal registration applications;

{(b) how many items are manufac-
tured by the foreign firms with more
than 26 per ocemt equity participation
who have been issued registration
certificates-name of the firms, details
of producty and capacity indicated in
the applicationns Form ‘A’ and ‘B’ at
the time of registration and presend
items manufactured which are based
on imported/canalised in Form ‘A’ and
‘B’ for which raw materials are relea-
sed during the last three years, item-
wise raw material and value may be
indicated; and

(c) whether under Drug Policy
Government proposes to regularise
items not mentioned in the Form ‘A’
and ‘B’ at the time of registration if
80, why, detailed reasons please?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM & CHE-
MICALS AND FERTILIZERS (SHRI
JANESHWAR MISHRA): (a) Under
Bection 10 of the Industries (D & R)
Act, 1851 which came into force on
the 8th May, 1852, every existing
undertaking had to register itself
within a prescribed {ime and a certi-
ficate of registration which has the
statug of an Industrial Licence as
prescribed under the Rules was to be
issued to such firms. The applications
submitteq for grant of Registration.
Certificate are the original registra-
tion applications,

(b) Since the Registration Certi-
ficates were issued in the fifties, the
details asked for are mot immediately
available. However, the exercise thab
would be done at the time of grant of
cbnsolidated Industrial Licence to
drug manufacturing units, as con-
tained in para 37 of the Statement
consolidated Industrial Licence to
the (Hathi) Committee on Drugs &
Pharmaceuticals, a copy of which has
been lald down on the Teble of the

manufa
to the grant of Registration Certifi-
cates.
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(t) In terms of mew Drug Policy,
no unauthoriseq production (that is
production not authorised by Indus-
trial Licences, COB Licences, Permis-
sion Letter or DGTD Registration)
shall be regularised,

Imported and Indigenous Raw Mate-
rial required for Mawufacture of Bulk
Drugs

9708, SHR1 AINTHU SAHOO: will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS bhe
pleased to state:

(a) name, quantity and value of
imported and indigenous raw mate-
nal required for manufacturing 1 kg-
of each ot the bulk drugs, for which
priceg  declared/approved produced
during last three years by foreign
firmg with more than 26 per cent
equity participation;

(b) C.LLF. prices of imports of these
drugs, quantity ymported from each
source with CIF, wvalue at each
source, and

&) legul position regarding decla-
ration of prices of bulk drugs where
the declared prices were accepted by
the Government and in how many
cases they have been increased there-
after with or without the approval of
the Government separately. In how
many caseg with details of the manu-
tacture of bulk drugs the declared
prices were not accepted and the rea-
sons for the same?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM & CHE-
MICALS AND FERTILIZERS (SHRI
JANESHWAR MISHRA): (a) to (c).
A BStatement indicating names of
drugs, declared prices, whether ac-
cepted or nof by the Government
alongwith reasons for the same and
the c.lf, prices wherever available has
been, furnished in reply to Lok Sabha
Unstarred Question No, 9779 t0 be
answe~qd on the 9th May, 1078. De-

MAY 0, 1078
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tails of sourcewise import alongwith
quantity are not available.

Details regarding names, quantity
and value of imported and indigenous
Taw materials requireq for the pro-
duction of bulk drugs are furnished
by the manufacturers to the Govern-
ment for its use in cost éxamination
and cannot be made public by the
Government, ‘The value of imported
and indigenous raw materialg requir-

ed for each of the drugs is given

below:

SNo Nameof drug  Tmported Indige
raw mate- nous row
raly re- materialy
quired require d
per Kg mer Kg,
ol pro- ol pro-
duction dnrtion

Rs. Ra,
1 Tumethopom 1045.5% 79. 97

2 Sulphamethoxa-

sale .07 by 25
3 [reunmn . Nil 563, 10
4+ Thloxamde

Furoate . G154 v6. by
5 Fursenude 196.20 1056, 90

6. Lidoflavin 16ll3. 00 211,00

7. Rutin MF $11.80 $r.91

8. Mebendasule [ 256, oo

0. Miconazole Nit-

rate . + I1553.00  3527.00
10, Adsorbed Diphtheria

Fetanus Varcine  Njl, 49.16
11, Chlorpheniramune

Maleate 37.12 Giy.77
12 Pheniramine

Malrate 37-34 37715
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bulk drugs included in Scheduls I as
esgential drugs are notifieg in the
Official Gazette from time to time.
Reagrding other bulk drugs manufac-
turers agre free initially to declare
In no case the prices
declared by the fgreign companies
during the last three years were ¥0-
creased with or without the approval
of the Government.

M/s Alembic

9709. SHRI S, S, SOMANI: Will the
MINIBTER OF PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) what were the basis on whch
fuller utilisation was granted under a
Presg Note released by the Ministry of
Industry on 1st January, 1972;

(b) is it a fact that the Press Note
says the undertakings which were
existing prior to the commencement
aof the IDR Act or to the date when
any of their the products was brought
under the ambit of the IDR Act, regis-
fration certifigates would have been
issued;

(c) for registration certificates, “the
capacity may be determineq with re-
ference to the details given in the
origihal applications of the parties at
the time of registration”; and

(d) how many items of M/s Alembic
were refused in fuller utilisation and
how many accepted and reasons for
rejection in detail?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM & CHE-
MICALS AND FERTILIZERS (SHRI
JANEBSHWAR MISHRA): (a) For
granting the fuller utflisation under
the Press Note released by the Minis-
try of Industry on 1-1-72 the basls

licensed capacity on the basis of
maximum utilisation of plant gnd
machinery.

(ii) in othar cases the then rels-
xation of upto 25 per cent of the
licensed capacity had been enhanced
to 100 per cent,

The above two concessions were
available only in respect of the 54
industries of which Drugs industry
was one, mentioned in Annexure 1 of
the said presg note, These were fur-
ther subject to the following conii-

tions:

(i) these relaxations were not to
be allowed in regard to the produc-
tion of goods which had been reser-
ved exclusively for the Small Scale
Sector.

(li) these relaxations were not
to apply automatically to the Larger
Houses and the foreign majority
companies, Such compames could
bowever, apply to the Minsiry ol
Industrial Development for being
allowed gn increase in production.
Such applications had to be consi-
dered quickly by a task force which
had to dispose of the applications
on considerationg of public interest,
keeping in view also the require-
ments of the MRTP Act,

(b) and (¢). the facts mentioned in
the question correctly reflect the pro-
cedure adopted by Government in
this respect, though this was not
speciically mentioned in the press
note referred to.

(d) the information is belng onl-

lected and will be tabled in the
House.

Oamaliseq Bulk Drugs to Forelgn
Firms

9710. SHRI S. S, SOMANI:  Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be

pleased to state details reasons for:
(a) canaliestion of bulk drugs,
scope and meaning with the full justl
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import by Individual firmy unero-
nomjc and impracticable in some
cames.

(b) Basic release policy for eama-
lised bulk drugs hap already been in-
dicated in reply to Lok Sabha Starred
Question No. 502 answered on 20-12-
1877, This Policy ig uniformly appli-
cable to all units and thus there 15 no
separate policy/basis for relesse of
canalised bulk drugs to firms with
more than 26 per cent foreign equity,

(c) Under the Import Policy the
sponsoring authorities for import of
raw materials are (i) te Drug
Controllers, for Small Scale ts and
(if) DGTD, for units in the oranised

THE MINISTER OF STATE IN THE . %ctor.

MINISTRY OF PETROLEUM AND (d) The nature of action taken by
CHEMICALS AND FERTILIZERS the Ministry of Chemicals and Ferti-
(SHR JANESHWAR MISHRA): (a) lizers has been indicated in reply te
basic objectives of the ‘Government in Lok Sabha Unstarred Question No.
canalising the import of important 8707 answered on 2-5-1978.

bu 1 .
fe:dciigy ane (¢) Both the IDPL and the CPC,
(1) to bulk the requirements of the two distribution agencieg for
all manufacturing units to arrive canalised bulk drugs, have reporbed
at a sizeable demand which could that they have neither deviated nor
be made useof as a bargain- discriminated in the application of
ing counter in world markets to the policy on releases in favour of
secure advantageous prices and individual companies.
concessional terms of supply;

(ii) to regulate the import/intro-

fication according to Import Policy
during the last three years;

(b) basiz of releases of canalised
bulk drugs to foreign firmg with more
than 26 per cent equity participation;

(c) sponsoring/recommending au-
thoritiey under ITC Policy;

(d) basis on which C&F made re-
commendations and wunder what
policy; and

(e) discrimination/deviation, if any,
in the Policy for which releaseg are
made to different companies, full
details about the same?

duction of newer sophisticated A mifiit wr wiz e wifirsdt @eif

drugs in such s manner as not to T Creen

disturb the indigenous production

of d of similar therapeutic
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production of drugs, especially when fir:

the production is inadequate to
meet the internal demand;

(%) wr = aar qwwde it

(iv) to ensure the equitable sup--
ply of raw materialy at uniform
prices, eliminating the middleman's
profit so that the formulations based
on such raw materials are priced
at a parficular and uniform levels;
and

(v) to help the small scale (S8I)
sector of the industry whose require-
ments are small, thereby rendering
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a3 wff Tl W et W wgt g
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Contracts undertaken by Engineers
India

8714, SHRI VAYALAR RAVI: W
the Minitser of PETROLBUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) the number of contracts under-
taken by Engineers India during the
last one year in different foreign
countries; i

(b) and the details of the different
contracts, and the {ota] value of the
different contracts; ang

(c) number of offices stationed
abroad (nameg of countries) to nego-
tiate for Engineers India Limited and
expenditure incurred every year?

THE MINISTER OF STATE IN THE
MINISTRY OF PETRCLEUM & CHE-
MICALS & FERTILIZERS (BHRI
JANESHWAR MISHRA): (a) and (b).
No fresh contract was awarded to the
Engineers India Limited in foreign
couniries during 1977-78, However,
the Engineers India Limited continued
to provide services in foreign ecoun-
tries during the year in respect of
contracts secured by it in the earller
years,

MAY 9, 1978
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(¢) Only one officer of the Engine-
ers India Limited is stationed abroad
at Kuwait since May 23, 1978, to look
after the business development acti-
vitles and to negotiate for the Com~
pany, Detalls o! expenditure incur
red thereon are given below:

Year Amount

1!;78—7? Rs. 5.50 lakhs

1977-78 Rs. 5.33 lakhs
arq and By ¥ vy WY eaTdY ad ok

o ufawrd
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qT XM WEY q FATT ) FA FGH
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fogr a1 I EETETATS TN S@TqTET
gra ga% q@ ¥ faviw fay Wiy &
saea®y, fagd 0 waRy IO IAR
af srara W qew w1 SETM ¥ @
a1 97, 3% wiwwm i w1 “anfiya’”
wifer 7 frar q1; W

(v) vt wF o7 § fs dadra
wrd fawrr & 13 wf, 1069 ¥ &
Ho Qo WITo 11 (B8.10)—4/68~
dro o ¥ wrmtar or Y e iy ey
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fadw R wawrwg wx winrdy: W
O & ot @ dearr dfger § ow
gt fivar orar g7 fadwt w7 FeAwA
?

R diwrv ¥ o Wt (R
wreme) @ (F) 1955 % 1967 WY
gafg & T wat fRT a7 1080
afewifedl ¥ & Sft 1 ¥ wwfew
9 & fou Faw www 300 wiwwrd
WT g1 X7 300 ¥ ¥ o, wiaw &
wias 100 wrer §  wwifge w¢ fag
i forgd wa 59 191 weqré wgrIE
wfewrfedi & a0 & #q g wradd |

(@) T () ‘mgraw sfasfay’
wY gaar ¥ ‘wearf wgras wigwrfai’
W @ wrrar d@fgar wrsqw
# fram 106 & Ay § wf feoofl &
wlER A AN [ Ay AT
sot 11 &, % feafer *r wegszar w1
T FA ¥ fag wrlm T wqroAT
wfgar aveqw | & §9 goaeai ¥ g
fear mar 1 %9 am wear wEw
wfgsifedi oo €71 goedl & fasg
FeEEN AT § OF grfswr &}
¥ wf § 1T 7g wrwen oY FaTardw

g
Prices and Import of Canalised Bulk
Drugs

9716, SHR] BHARAT SINGH CHO-
WHAN: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERSB be pleased to refer to the state-
ment laid on the table on 20th March,
1978 and state:

(a) the highest and lowest prices/
imports etc, and full factual details of
losding and unloading of the prices
carried on during the last three years

the canalised bulk drugs;

]

(b) name of each drug, cif. price,
custom duty, landed cost, actual users
price if aliowed, CPC/IDPL price
and how much consumer has to jay
more on each 100 packs; and

(¢) canalised drugs not being taken
under distribution control and why
such control has not been exercised;
legal position in this regard may also
be stated please?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FER
(SHRI JANESHWAR MISHRA): (a) to
(c). Information to the extent available
will be collected and laid on the Table
of the House.

Detfails of Bulk Drugs manufactured
and Formulations

9717. SHRI BHARAT SINGH CHO-
WHAN: Will the Minister of PETRO-
LEUM, CHEMICALS, AND FERTILI-
ZERS be pleased to state:

(a) the different import prices of
bulk drugs allowed to different com-
panies by BICP in the past in the
formulations. Full details of the bulk
drugs manufactured, formulation; etc.
on which basiz production is made
by foreign firms with more than 26
per cent equity participation during
the last three years;

(b) namg of the companies and
their formulations where pricegs were
based on the indigenous price of the
bulk drugs but the imported hulk
drugs and continued to charge indige-
nous price of the bulk drug; full de-
talls regarding numbers of indusirial

licences, registration and conditions
imposed on it;
(c) whether M/s. Organon and

others have flouted IDR Act and are
producing number of formulations
ang details thereof; and

(d) specify Protinex canalised raw
materials and such other illegal items
released during the last three years;
and
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(e) whethey Government propose to
stop releasing of canalised raw mate-
rials to those Arms?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND-
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
(i). Information regarding the diffe-
rent import prices of bulk drugs allow-
ed to different companies by the BICP
in the past is being collected and will
be laid on the Table of the House.

(ii) Since {he number of bulk drugs
and formulations manufactured by
foreign firmg runs into a thousand or
more, the time and effort required for
collecting and compiling the informa-
tion woulg nof{ be commensurate with
the results to be obtained therefrom.
In the circumstances this Ministry is
not in a position to furnish the infor-
mation,

(b) No such instances have come
to the notice of the Government.
Under the provisiong of the Drugs
(Prices Control) Order, 1870, al‘hough
Government have powers to revise
the prices of formulations suo moto,
it is not obligatory on the part of
the formulators to seek revision in
prices of formulations as and when
they procure bulk drugs at prices
cheaper than those at which their
earlier prices of formulationg were
approved.

(c) No instance where the company
might have resorted to production of
bulk drug or formulations without
valid authority hag come to the notice
of the Government,

(d) The following canalised raw
materials are required for the manu-
facture of Protinex by Pfizer:

(i) Viatmin B-1, (ij) Vitamin B.2.
The position regarding their release
{o M/s, Pfizer has been explained in
reply to Lok Babha Unstarred Ques-
tion No. 8807 answered on 20-3-78.

(e) The validity of the manufac-
turer of Protinex iy under active exa-
minatfon. Related decisions will be
taken based on the results thereof.
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Bystem of Drawing Import Flan, for
Canalised Bulk Drugs

8718. SHRI BHARAT SINGH CHO-
WHAN: Will the Minister of PET-
ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleaged to state:

(a) system of drawing import plans
for canalised bulk drugs and the steps
taken to ensure that foreign suppliers
do not make cartels and charge high
prices from STC or CPC;

(b) name of the items where car-
tels have taken place, value of im-
port during the last three years, Please
give the details indicating incresses
decrease in prices of 15 canalised bulk
drugs vis-a-vis 15 bulk drugs import-
ed by Actual Users but belnnlin: to
the same group; a

(c) what are the gross surplus of
CPC/IDPL. because of import dis-
tribution by them drugwise?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHR1 JANESHWAR MISH-
RA): (a) and (b). Import plans are
formulateg on the basis of likely de-
mand and estimated production of the
concerned drugs by the indigenous
manuacturers. With a view to ensur-
ing that no cartels of foreign suppliers
of canalised bulk drugs are formed
and higher prices for such drugs ure
not charged, CPC takes the following
steps; —

(1) collecting ang updating mar-
ket intelligence,

(2) phasing out of imports in a
planned manner,

(3) having a system of purchase
which stimulateg competition among

rival suppliers, and

(4) using high purchase value
bargaining strength to counter the
influence of cartels
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Only in the case of Iodine crude, two
cartels were found to be operating in
the world market. However, CPC took
steps to break these cartely and amchi-
eved success by arranging imports of
this item @ US $4.19 per kg. as against
the rate of US $5.70 per kg. quoted
earlier by both the cartels. Value of
import of Iodine crude during the last
three years is indicated below:—

Details regarding prices of 13 cana-
lised bulk drugs imported by CPC
vis-a-vis prices of 13 bulk drugs be-
longing to the same group imported by
actua] users/REP licence holders dur-
ing 1977-78 are given in the attached
statement. Authentic comparative data
beyond this iz mot available.

(Rs. in lakhs) (c) Drug-wise gross surplus/deficit
(1) 197576 96.20 zﬁﬂ l‘;’;ﬁ:;t:b::::: ;fu::d'
Dme W e e e T o
House.
Statement
(Figures in Rakg)
R Eeeme UESIES A
[§)] (2) (8 (4)
1. Vitamin B6 . . ' 281+ 47 to 344 316
2. Analgin . B N B 65 73 to67-40 67 to 67- 40
8. Oxytetracycline . . . . . 224° 92 to 225°0 228°41 to 51928
48 Tetracycline HQIL . . . . . 199 10 241° 41 201° 93 to 298 70
s. Ampidllin Anhydrates . 768+ 86 to 941 44 842 -84 to 887-go
6, Ampicillin Trihydrate . . . +  Bygq-69 to 699 50 718+ 61
4. Ampicillin Sodium . . « 936 to 1028' 57 953 to 964 58
8. Doxycycline . . . . . 1903° 78 to 1387 46 1668+ 12 to 1921° 4
Calcium D, Pentothenate . . .+ Botoge 100" 79
10. Sodium D. Pantothenation . . 19741 to 168 44 uyor
t1. Predinolone . . « + + BosbtoByg6rss 877960 to 14771
12, Ceffeine . 5 . . . 58+ 14 to 6y 62 59°92 to 88 71
13 Trimethoprim . . 515 to 557* 50 57067 to 719° 54
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Fixing of Prices of Indigenously
Produced Bulk Drugs

9719. SHRI BHARAT SINGH CHO-
WHAN: Will Minister of PETRO-
LEUM, CEMICALS AND FERTILI-
ZERS be pleased to state:

(a) rationale of the fixing of prices
by the Government of India indige-
nously produced bulk drugs on the
basis if the CPC price;

(b) in how many cases this prin-
ciple has been applied on the bulk
drugs produced by the public sector
and foreign companies manufacturers
of the bulk drugs etc. during the last
three years:

(e) justification [or continuation of
canalisation of imports of bulk drugs
drugwise, Details to be given with
import and import-content;

(d) what was the trend of these
canalised bulk drugs since 1970; in-
crease/decrease in prices/comparison
with the internalicnal prices/landed
cost/different rates; and

(e) please give detailg of Ampicil-
lin Anhydrous, Prednisolone, Genta-
myecin Sulphate, Trimethoprim and
Sulphamethoxazol, during the last
three years?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISH-
RA): (a) and (b}. The prices of in-
digenously manufactured bulk drugs
are ordinarily not fixed on the basis
of the C.P.C. prices. However in two
cases the priceg of indigenously pro-
duced bulk drugs were fixed on the
basis of the CPC price during the last
three years. The price of Ampicillin
Anhydrous produced by M/s. Hindus-
tan Antibiotics Ltd. was fixed at
Rs. 1858/kg. on par with the CPC
price. Similarly, a price of Rs. 955/kg.
for Prenylamine Lactate wmanufac-
tured by M/s. Hoechst Pharmaceuti~
cals Ltd. was fixed on par with the
CPC price against their declared
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price of Rs. 2303 per kg. The main
reason for taking the above view was
that the prices declared by the indi-
genous manufacturers were considered
high and they were producing the
druu: only from the penultimate
8 e.

{e) (i). The following reasons are
generally applicable to all the bulk
drugs which have been continued on
the Canalised List:

(1) Collective orders through the
canalising agencies provide bargain-
ing strength in the world markets
which helps in securing advantage-
oug prices and concessional terms
of supply.

(2) Regulation of the import/in-
troduction of newer sophisticated
drugs can be attempted in such a
manner that the indigenous pro-
duction of drugs of similar thera-
peutic value is not disturbed.

(3) Protection of the indigenous
production of drugs especially
when the production is inadequate
to meet the internal demand could
be ensured.

(4) Equitable supply of bulk
drugs at uniform prices, eliminating
the middleman's profit so that the
formulationg based on such drugs
are priced at a determinate and
uniform level could be ensured.

(ii) During 1976-77 canaliseq bulk
drugs of the value of Rs. 22.20 crores
ci.f. were importeq by the CPC.

The details of the import content
in the canalised drugs produced indi-
genously is being collecteq and will
be laid on the Table of the House.

(d) Details of the trend of prices
of canalised bulk drugs since 1670 are
not available. However, a study of
c.if. prices of 10 canalised bulk drugs
since canalisation as given in the
Statement Laid-on the Table of the
House. [Placed in Library. See No.
LT-178]. would reveal that no clear
trend is established.
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(e) A Statement indicating the
elf. prices for the last three years,
of the drugs referred to in the Ques-
tion as reported by the CPC is Laid
on the Table of the House. [Placed
in Library. See No. LT-2281/78).

Statement by Director General of
WHO

9720. SHRI MOHINDER SINGH
SAYIAN WALA: Wil the Minister
of PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased tg state:

(a) whether his attention has been
drawn to the statement made by the
Director-General of WHO at a medi-
cal gathering in Chandigarh that only
2 per cent of the drugs being sold by
the multinationals are enough to cure
the common diseaseg of the populate
and the rest of 98 per cent are not
necessary;

(b) if so, his reactions in the matter;
and

(c) whether in the above context
he 18 contemplating to take any setion
in this direction?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISH-
RA): (a) Yes, gir.

(b)Y and (¢). In the matter of
licensing production of drugs within
the country, the views, inter-alia, of
the Ministry of Health and Family
Welfare are taken into account. Nor-
mally the views are based on essen-
tiality, efficacy and toxicity/side effect,
ete. It would also be reasonable to
provide as many usefyl drugs as
possible to the medica] profession to
treat the patienty depending wupon
their specific requiraements. However,
keeping the life saving nature of

be ensured progressively that at least

20 per cent of the turnover of indi-

vidual drug companies {8 in respect
of these formulations.

Steam Engines lying idie on Bombay-
Ahmedabad Track

9721. SHR] RAJARAM SHANKAR
RAO MANE: Will the Minister of
RAILWAYS be pleaseq to state:

(a) whether it js a fact that a
number of steam engines are lying
idle on the Bombay-Ahmedabad track;

(b) what are the reasons for the
engineg remaining idle;

(e¢) how many employees of the
maintenance staff have been without
work as a result thereof; and

(d) whether the Government pro-
pose to absorb them elsewhere?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS.
(SHRI SHEO NARAIN): (a) No.

(b) Does not arise.
(c) Nil.
(d) Doeg not arise.

Apta-Roha Line

9722. SHRI RAJARAM SHANKAR-
RAO MANE: Will the Minister of
RAILWAYS be pleased to state:

(ay whether Apta-Rohg lime is a
part of the Diva-Dasgaon line which
was sanctioned by the previous Gov-
ernment; and

(b) whather the Apta-Roha line is
a part of the whole Konkan (West
Coast) Rallway sanctioned by the
Planning Commission?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SERI SHEO NARAIN): (a) and (b).
The line from Diva to Apia already
exists. Censtruction of the first phase
of the West Coast Konkan Railway,
viz., the section from Apta to Roha
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over g length of 62 Kms. has been
approved efter a clearance from the
Planning Commission and is included
in the budget for 1078-79 for the first
time at an estimateq cost of Rs. §
croreg with an initial outlay of Rs. 1
crore during 1978-79.

Banning of Import of Copper Berap

9723. SHRI 8. R. DAMANI: Wil
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether it is brought to his
notice that pesticide industry ip the
Bouth is passing through a gerious eri-
sis because of banning of import of
copper Scrap;

(b) the reasons for disallowing the
usual practice of direct imports by
pesticide manufacturers on actual
users licence; and

(c) the action taken to ensure un-
interrupted and timely supplies of
this raw material to the manufactur-
ers of copper fungicides?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISH-
(a) The Southern India Pesti-
cides Manufacturers’ Association have
represented to Government about the

T
8
%
g
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exceed 10 per cent of the value of the
lcence. Further, in case the require-
menty of the units exceed the above
limit they can also apply for g supple-
mentary licence through the sponsor-
ing authority concerned in terms of
para 34 of the aforesald chapter 6 of

the Import policy for 1978-78.

Wk wm qC i

9724. ol weWw : waT X wefY

Tw siwrery % o st (s f
arerw) ¢ (%) WC (W) -
AT T WX wer-Aiager ol &
2wl § ATHHT 9T BU W ey
wO w1 WY TETy 19 wwy fewrada

Ll

o Yok v & Aewnd T
wweqr g ¥ @ & vyt ow e
@wr w1 v § vl aTer W
WY gWa: wrErfAT avw ¥ arege
eur ¥ & foak ez off o€ o
wroqw ww g oafe Qar § oY xw
®wr qT o qgir ¥ ff o & ey
(&
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syt Qv a¢ temrfgut WY 2w

9725 ot wdw. war T AT
g 117 ¥ par w4

(%) war ®ver famr (TrreqrT)
¥ owpr @wa e ad 1977 F W@
@mfeat wrea & zwa af o /i< afz
g, o TEY ey g a4qr
wrar w1 foad arvmre o gfe gl
«r;

(%) wraw S war gaw &
wifsrAi #Y feat agraar & af 4Y;
ok

() ®ar gezar & wref *F ww
®r w§ oY e afr g, & Fawr ww
a1 &7

tw swrwr ¥ vem s (it fre
moaw) @ (¥) 10-11-1977 W,
®rEr ¥ T 9w et 91w
FUTEr ¥ SATAC BAT I ATH-
Qe § & 5 wa-femli & T
w€ 1w ghem A et o7 g A
g€ ®iww, T Wy ey 3 sfer
wre gY T4 1 ¥ gegfer WY woww
8,500/- ¥9¥ Y smfx wr wgE
warat ot § 1 qurax & fag welt 7w
faedt 4 aver o} foar &

(%) @ gler & wmw o
saferdf wr wqg ¥ wIETC 9T TR
¥ e ¥ 700 w9 ofF UEw wAT T
€ oY)

frowa? & wery, oy géowr W -
wifieqt & woeft & wrew g€ of

Allotment of Wagons to Rourkels

9728. SHRI MADHAVRAO SCIN-
DIA: Wil] the Minister of RAILWAYS
be pleased to state:

(a) whether he has received a letter
dated 13th April, 1978 from the Steel
Trunk Manufacturers Association,
Gwallor regarding allotment of
wagons to Rourkela Steel Plant for
supply of Stee] Material to Gwalior
Steel Yard;

(b) if so, his reaction in the matter?
THE MINISTER OF STATE IN

THE MINISTRY OF RAILWAYS
(SHRI SHEQ NARAIN): (a) Yes.

(b) The matter is under investiga-
tion.

woAT ¥ W W

9727. Y qox wr gAw : w
W FaT ggad S Ew w6 6

(%) wr zvdar § qatoe Wd
W OF fAIT A SYMT w7 SEOTT
fasras= & ;

(@) %11 & a1t F & wAW
arér frg mr ¢ ; W

() =iz g, A gaer swRr @
¥?

T swren ¥ oo sl (v fire
wromw) ¢ (%) oY, wff

(@) w¥ () : wv gy 3aaAm)

Senlority Cadre of Accountings of
IDPL

9728. SHRI MAHI LAL: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to refer to the reply given to Un-
starred Question No. 0492 on 1ll1th
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April, 1978 regardimg commop seni-
ority for promotion of accountants
working in Marketing Division of
IDPL and state:

(a) the specific date from which
the seniority cadre of Accountants
working in Regions/Depots under
Marketing Division of LD.P.L, has
been separated from thai of the
Accountants working mn Head Office
Marketing Division at New Delhi and
Central Office;

{b) whether it is a fact that until
1977 Accountant in the Undertaking
have been promoted on the basiz of
combined seniority for them (Ac-
countants) working 1n Heaq Office
Marketing Division, Central Office
and Regions/Depots; and

(c) it so, the reasons for making
separate seniority of Accountants
working in Regions/Depots?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM.
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISH-
RA): (a) As per information furni-
shed by the IDPL, Accountants work-
g; under Regions/Depots under the

arketing Division belong to a sepa-
rate senicrity from the very incep-
tion of Regions/Depots, ie., with
effect from November, 1967.

(b) No, Sir.
(c) Does not arise.

TANR AT WYY gve sararet ¥
farerorefia o AW

9729, st Tewely : w7 fufig,
W st weel ek qat ag waTe
o ¥ FGE

(%) 31 urd, 1078 ¥ fafww
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g 79 ¥ wfas gvg § fewrad=

¥,
(w) wa% e P & forg
a1y i w fewiT ;) e

(w) fafwn gsw aeg1 & g9
rardte &7 gy g & fawg
a7 fogr 0% § AT A Fr WX wEa ?

farfiy, =y ot weaAY w1 Swt (s
mfwwaw) (7)) =T (@).
51 ®14, 1978 #r fegfa 1 swa=r
Fatey A g1 fafaw g== Amrman
AR FeEAR AW F .1 LEEy
1977 F1 7OT1 wryAr #1 go1 Aeaw
a1 g% oire faear? & fenr st &Y
RTEAET FT SRRt Awa fenwor F
ot g

() ardrma 1-5-1978 &7 fafus
I ArIAa § e & e
Ty BT WT IF TF7 ff —

THTEIATE
WP q3W

’i
FE - T - BT 7 B T - ]

o off W qynfrer wor & fag
vt d@we wam feg wT @
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farom

(%) fafwm g =gvel 9\ Sewaw sgrmew ¥ 31 feewaT, 1977 W
afvae arrel ¥ gw go 61T SAR ¥ ITATHE FY qEm 0 @ A ¥ wfew

gag ¥ afa g

aferg wraei @@ ad &

w gw qear wiew gww R

wfraa masi

T weqT
JewaAw e 18,215 1,514
Teq AT

T 1,32,749 14,463
|ry SRw 15,887 2
qeg 52,592 3,195
TR 72,448 13,507*
faesf 26,587 3,212
TgTEr 6,548 150
LERG 11,722 20
fgmrae s2w 5019 145
TAE-FTHIT 4,742 84

Few 42,739 2
waew 36,449 28*
e W 46,613 1557*
b 51,763 439
whar 6042 162
qzAT 29,435 3,204*
qurx e gfearor 46,069 4,225
TEAw 20,558 1,192*

fafiersr 21 e
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(x) wrqsi v e froery &

fry frenfaras wedady o af §,
#ﬂ"[ —

(i) sawaq =arareq (Fararede

wer) wiafraw, 1956 =0
gfET w& 31 fageay,
1977 ¥ Ieqq7 FAATHT &
=qrardy Al Y dear 13 ¥ A
w17 ¥ TE ) e
WMIMATH 31—-12-1977 &
T AY eqrT ey & IF W1
faraar g e 30-12-1977
®1 I mqrareq ¥ srararEl
1 dgurr gt oY ) arla
1-1-1978 ®  sgraqfy
wreardt & Far faqga DT &
Nt wqrw fowr gwr 9T 9@
ot wT faqr mar &y
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(ii) svo wrreat & st

forr @t wY W fear
&1 iw e g OO
grfewrfeai/qen . =mafa-
qfaa} & seare nimx & fog
qge w7 7§ § wit wgh wrewgw
qr gy ey g/
qeq  mrmfaafam 1 -
Tr WA gt 1 wie, 1977
& 18€ 1978 aw ¥ wefg
# 58 a€ fagfenat Wy o€ &1

(i1i) 97 sv= amedi § o

g gene qrq g0 9
arflw 1=4-1977 ¥ =raT-

-t Y dear wgr @ wf &)

g qfy frafafer cw-

I YT ¥ ATH

i

113

(iv) feaex &Y w7 w07 &7 wI%

qer 9w & qew ~qrane-
f g8 I daTT
wei & fag G feor mar &)

rgreral § 3 ardral & €Y

Y famadai WY & o¥
T WY —
ufz

sy "%

—_ 8

- 6

1 1

—_— 1

—_— 3

1 17

arasi ¥ Wre fagerk & wrd

# wqAT gEu T € Wi Iwk fog

e gRa W ¥

(vi) fuf wradr & wwrar swwi

¥ WTx g ¥ gy ¥
faq afew T w1 gew
o w1 owpOw femrwaT
sTavT £w fagg o few s
w ¢ '
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(vii) svwmm =nqew F asgafa
® WA AT W, g
& & Ivaaw ~urew frmwt
¥ wwga frar § faad fe
IvaR  WToTew  H wreer
virer favere Sy T ¥ s

wiw wwt e fawrr qwret & aae
T W

9730. w quwwt : a7 fufw,
wg Wit weedt e e oy Tm W
w1 w4 fF

(%) wrs, 1977 ¥ gU &rF &wr
& ATl 9T qORTT { g fwAm Ew-
ufer &+ =7,

(¥) 39% a1z 2w ¥ gu Fam
Aqri & ATl 9¢ g & fEe
wrafo ad & ik

(w) = gTeTe € Q&Y QAT
AT ot ¢ o &% owr Wit e
TN & qATA ATATaAT @v9-are

57

fufir, mm ot welt wrd ot
(st mfim wam) : (¥) m,
1977 ¥ g &vF qwr & Frafest &
fag frates ammafeat ot s
wfx frafedi &1 d@wew F@ QX
gHTT T I EW W=y
20,80,40,964 To W | TH WW
¥ dyrey & art ¥ famew ararafeat
dare T 9T gur &y afenfue Y

(@) el st  on oft §
T war & qe o ow o wrQE’ |

() aoere d¥ fwdt gwmY X
faarc i s Wt &

Demands of SMs and ASMs in
Sonthern Rallway

8731, SHRI K. A. RAJAN: will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether Government's stten-
tion has been drawn to the serious
situationg arising out of the action
instituted by the Btation Masters and
Asstt. Station Masters in Southern
Railway to press some of their urgent
demands;

(b) whether the Railway Adminis-
tration has resoried to mass scale
suspension and chargesheeting of the
employees;

(c) whether a number of disloca-
tion of passenger and freight traffic
in that zone has taken place; and

(d) what are the details and their
demands and what steps are taken by
the Government to arrive gt a ami-
cable settlement?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (d).
Some Station Masters and Assistant
Station Masters on the Southern Rail-
way started an agitation from the
midnight of 19th/20th April, 1978 by
refusing to give line clear to goods
trains or by locking up their stations.
In order that the services could be
maintained, the Railway Administra-
tion had to relieve a number of un-
willing staff of their duties by
suspending them. In this way, 189
employeeg were suspended and sub-
stitute staf? posted to maintain the
services. Later, some Station Masters
and Assistant Station Masters absent-
ed themselves by reporting sick.
Charge-sheets were also issued omr
certain employees for specific offen-
ces. In all about 800 Station Masters/
Assistant Station Masters out of about
8500 joined the agitation.
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The agitation was called off at
1130 PM. on 2Tth April, 1078 and
those who had taken part in the
agitation have since come back to
duty. Following this, the suspensions
ordered earlier have all been revoked.

The Railway Administration had
called representatives of the above
staff for an informal discussion on
19th March, 1978, but the representa-
tives did mnot turn up. Later on,
however, there were discussions on
20th March, 1978 and 3rd April, 1978.

A statement giving the demands of
the employees ig attached. The Rail-
way Administration would hold fur-
ther discussiong with the representa-
tives of staff.

There was only slight dislocation
to the running of passenger and ex-
press trains because of the agitation.
As regards goods traffic on an average,
about 70 to 80 per cent of the normal
traffic was maintained.

Statement

CHARTER OF DEMANDS
1. Unified policy on transfers.

2. Cloth and stitching chargeg in-
stead of the ready-made misfitting
uniforms.

3. Provision of the Assistant Trans-
portation Inspectors posts in the
Southern Railway as in other Ralil-
ways.

4. A fresh job analysis on the worth
of charge of the higher grade posts in
485—700 and above grades ang upgra-
dation of a minimum of 50 per cent
to next higher grade evolving a for-
mula giving importance to earnings,
volume of trafic, importance of the
station, number of staff supervised,
other departmental activities, with
parity in scales of the other officials
in the State and Central Government
available locally.
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5. Implement the scale of 840—1020
instead of the present T00—000 grades
on par with other clasg III employees
in the Railways.

6. Minimum six posts of Station
Supdts. in Southern Railway to be
placed in Gazetteq ranks.

7. Re-distribution of Traffic Appren-
tices interpolated in more numbers
in SM/ASM category to other sche-
duled categories.

B. Special Pay for the additional
work involved in taking over and
handing over and implementation of
the RLT Award in toto.

8. Upgradation of all Traffic Inspac-
tors posts a stage higher than the
higher graded SM of his jurisdiction
under the principle involved in Rail-
way Board order No, PC/III/T4/PS/
UPG/65/NF dated 14th May, 1976.

10. A Calendar Day rest g week,

11. Posts of Train Supdts, to be
exclusively reserved for SMs and
ASMs.

12, Re-allotment of Headquarters
of Rest-givers and leave-reserves to
depot and junction stations with rest
room facilities.

13, A fresh job mnalysis of all posts
angd reclassification of staff as inten-
sive or continuoug as appropriate.

14, Restore one hour extra period
in duty hours for SMs to attend
supervisory work, cash closing, cor-
respondences, etc.

15, Permit overtime for commercial
returns, ticket counting, reservation
messages, etc.

16. Filling up of vacancies and pro-
vision of leave reserves at the rate of
33-1/3 per cent.

17, Instructors posts in Zona] Train-
ing Schools to be declared ex-cadre
and filled up exclusively from this
category angd their pay scales to be in
comparison to that of the Principal
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18. Medically decategorised staff to
be posted tp ex-cadre/tenure posts of
the same grede protecting rank and
grade in the parent category and
posting medically decategorised SMs/
ASMs at Flag Stations without change
of grade seniority or designation.

10. Revision of seniority list of all
Divisions in view of the grave com-
plaints duly giving an opportunity to

all concerned.

20. Restore wll surrendered posts
and grades and total ban on further
surrender.

21. Restore free travelling facility
in A/C Chair Car for II Class free
pasg holders.

22 Duty rosters to be of staff con-
venience and not to administrative
convenlence.

23. A separate classification under
the head of administrative lapses in
the accident rules, and inquiry into
all unreporteqd accidents due to negli-
gence of rules by the Officers.

24, Immediate stepping up of pay
of all seniors to that of their juniors
as per orders ang rules.

25. Commercial allowance for com-
mercial duties on par with CNCs.

26. Open to go for AYMs top be
opened to al] ASMs.

27, Upgradation of stations only
according to commercial importance.

28. Scrapping of the safety organi-
sation in total and immediate sur-
render of the posts of the Divisional
Safety Officers in view of the strained
economy.

29, Special cash allowange to SMs
and ASMs on par with cash office
staff,

80, Accommpodation and amenities
in Zonal School to be im-
proved and training facilitles with
sophisticated instruments and moder-
nised apparatug as in other training

. schools.

31. Relaxation in the upper age
limit to the extent of 10 years to all
Clasg III and Cluss IV appointments
to children of Railwaymen in view of
the long ban on the recruitments.

382, The Floating System of higher
grade posts to be stopped and these
posts pin-pointed at once.

33. All SMs in 455—700 and above to
be declared ag supervisory.

34, Provision of gradewise leave
reserves and rest-givers separately for
SMs and ASMs without clubbing each
other and without jncluding in the
higher grades already sanctioned and
operated,

35. Implement the higher grades
fully as per the Board orders issued
from time to time.

36. Stop discrimination 1n the grant
of mike allowance, out-turn allow-
ance, breach of rest allowance, water
scarcity allowance, washing allow-
ance, remote area allowance, etc.

37. Full refund of the CD amount
to all railwaymepn in South Zone in
view of the general hardships of the
recent cyclone/flood.

38 Restore posts of CTC Operators
to SMs and withdraw Controllers
from CTC cabins.

39, Withdrawal of all punitive mea-
sureg including criminal cases regis-
tered and charged against the Rail-
waymen in the past agitations,

Selection of Imspector of Works

9732 SHRI DAYA RAM SHAKYA:
Will the Minister of RAILWAYS be
pleased to state;

(a) if any rules have been laid down
regarding the declaration of the results
of the gelections;

(b) if so, what is the time limit ape-
cifled;
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(c) why in the selection of Inspector
of Works Grade-I (Ra. 700—800) held
by the North Eastern Railway on 1Tth
June, 1875 the results announced for 6
persons was expanded by the General
Manager of that Raillway to 14 after
a lapse of 1 year 11 months and further
one more person’s name was added just
a few days prior to the completion of

2 years;

(d) what action is being taken to
undg this injustice to the aggrieved
staff and order fresh selection; and

(e) what action is proposed in the
matter and to lay down rigid guide-
Iines in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (e).
Ruleg governing the promotion of non-
gazetted gtaff had been laid down in
the Indian Railways Establishment
Manual and the same are being fol-
lowed by the North Eastern Railway.
Efforts are always made to finalise
the selections early but delays occur
in some cases for one reason or the
other. In the particular selectipn for
the post of Inspector of Works Grade
I (Rs. 700—800) on N. E. Railway
one of the candidates was involved
in 5 villiglance case. When he was
exonerated of the charges levelled
against him, hig name was included
in the final panel containing the
names of 16 persons against the re-
quirement of 20 persons, which was
the contemplated size even at the
beginning. The list of six names ear-
lier announced was only provisional
and when selection was finaliseq six-
teen persons were found suitable. No
irregularity has been committed.

Farukhabad Statiom

733, SHR] DAYA RAM SHAKYA:
Will the Minister of RAILWAYS be
pleased tg refer to the reply given to
the Unstarred Question No. 2858 on
14th March, 1878 regarding allotment
of quarter in Izatnagar Division and
state;
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(a) whether a test check has been
made to find the present staff ocoupa-
tion of quarters at the Farukhabad
Station on the North Eastern Rail-
way; and

(b) what action is proposed to stop
such irregularities?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes.

(b) As 5 result of the test check,
three cases of railway employees re-
taining railway quarters unauthorised.
ly at Farukhabag have so far come
to notice and appropriate action is
being taken against them as per rules.
Further enquirieg are still in pro-
gress,

Issue of Permission Letters to Drug
Firms

9734, SHRI D, AMAT: Will the
Minister ,f PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) details of Permission letters
issued to Drug firms; (1) Firms with
Registration (2) Firms who were issued
Permission letters susbsequently and
firms whose Permission letters were
converted into C.O.B. licences—with
reference to the Statement laid on the
Table on 20th March, 1978; and

(b) under what provisions of
(ID&R) Act notifications, if any, the
Permission Letters were issued?

THE MINISTER OF STATE IN

THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISH-
RA): (a) Details of Permission
Letters are furnished in Annexure IT
of Chapter V of the (Hathi) Com-
mittee Report on Drugs and Phar-
maceuticals, & copy of which was laid
on the Table of the Houge om 8th
May 1970;
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The following drug firms hold Re-
gistration Certificates as well as Per-

mission Letters;

S No. Name of the firm

1. Mjs. Geoferry Manners

2. Mjs. Bootg Co. (1) Lid.
3. M|s. May & Baker Ltd

4 M|s. Parke Davis (I) Ltd.
5, M|s, Glaxo Labs, Ltd.

6. Mjs. Cynamid (I) Lid

7. M|s. Alembic Chem. Litd.

8. M|s. German Remediey Ltd,
9 M|s. Ciba Geigy

10. M|s. Maitin & Harng Lid

So far, only in respect of one Indian
Company, viz, M|s. German Reme-
dies, have the articles taken up for
manufacture under Permission’ Let-
ters been incorporated in the COB
licence granted to them for their
activities taken up under diversifica-
tion.

(b) Requsite information hag al-
ready been furnished m reply to Lok
Sabha Unstarred Question No. 8118
answered on 25th April, 1978

Grievancey of S.E. Rallway Staff

9735. SHRI SHYAMA PRASANNA
BHATTACHARYYA: Will the Minis-
ter of RAILWAYS be pleased to state:

(a) whether any representation has
‘been received by the Government
about non-settlement of the grievances
of the staff of S.E. Railway; and

(b) it so, the details thereof and
the action taken by the Government
for settlement of the same?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes

(h) A total of 913 representations
ware received from June, 1977 upto
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20th April, 1978. OQut of these, 6566
were disposed of during the same pe-
riod The balance 267 are under
examination.

A separate grievance redressal ma-
chinery has been formed ¢n the S.E.
Railway under the direct control of
a Senior Scale Officer, with a Special
Cell with adequate number of staff
with a view to ensure their disposal
expeditiously.

Contract des] with O.F.P,

9786. SHRI CHITTA BASU: Wil
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

() et what stage does the C.B.L
inquiry into the contract deal with
the C.F.P. of France rest now; and

(b) by when it is likely to be com-
pleted?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISH-
RA): (a) and (b). The CBI investi-
gation into this case has not been
completed yet. It is mot possible to
definitely indicate when the investi-
gation ig likely to be completed but
efforts are being made tg complete
the investigation ag early as possible.

«» Movement of Ooal ;

9787. SHR] M. RAM GOPAL RED-
DY: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether of late there has been
steep fall in coal movement which has
seriously affected a number of mon-
bulk consuming industries; and

(b) if go, remedial measures taken?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI BHEO NARAIN): (a) No.
During 1977-78 approximately 84 mil-
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lisn tonnes of coal has been moved
which wag about 1.8 million tonnes
more than the despatches during 1076-
77. Upto December 1977 an average
of 9616 wagons per dav were loaded
with coal, meeting the demandg plac-
ed by the collieries, During the pe-
riod January|78 to March|78 the ave-

rage daily loading was approximately
10,000 wagons.

(b) Doeg not arise.

wrfya % wegwa<l & fad eqm
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Kakinada Fertllizer Project

98740. SHRI M. RAM GOPAL RED-
DY: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether Xakinada Fertilizer
Project has been cleared; and

(b) if so, total expenditure invol-
ved and time by which it will be
completed?
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THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISH-
RA): (a) and (b). The foreign col-
laboration agreements proposed for the
fertilizer plant with 00 tonnes per
day ammonia and 1500 tonnes per
day related urea capacity to be set up
at Kakinada, Andhry Pradesh by Mis.
Nagarjuna Fertilizers and Chemicals
Ltd., have been approved and pre-
sently action is under way for con-
version of the letter of intent held
by the party intp an industrial licence.
The estimated cost of the project ls
Rs 232 crores and it Is expected to
commence commercial production in
42 monthg from now.

Issue of Permission Lelters

9741, SHRI GAURI SHANKER
RAI: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to refer to the state-
ment laid on the Tabl, of the House
on 28th March, 1878 and state:

(a) whether permission letters were
issueq to the firms having registra-
tion certificates only; whether pro-
posals for issue of these permission
letters were referred to the Licensing
Committee for thelr recommenda-
tions; and i

(b) whether these permission let=
ters were issued under any Notifies-
tlon issued under IDR Act by the In=
dustry Ministry whether any ceiling
was imposed on all permission letters
issued to foreign companies, if not,
under what provisions of the statu~
tory Act Government wants to regu.
larise these permission letters which
have been declared illegal by Hathi
Commitiee?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISH-
RA): (a) and (b). The requite in-
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formation has already been furnished
in reply to Lok Sabha Unstarred
Question No. 8118 answered on 25th
April 1978.

Manufacture of formulalions by M/s.
Richardson Hindusian and Warner
Hindustan

9742, SHRI GAURI SHANKAR
RAI: Wili the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased tu state

(a) what are the formulations ma-
nufactured by Richardson Hindustan
and Warner Hindustan in the coun-
try:

(b) what arg the bulk drugs manu-
factured by them; are they of low
technolgy;

(c) how many items of formula-
tiong manufactured by these compa-
nles are without any industrial licence
or the approval of the Government;

(d) why release of canalised raw
materialg io these companies were
not stopped; and

(e) what steps Government wants
to take against these firms for wio-
lation of statutory acts passed by
Parliament?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISH-
RA): (a) M/s. Richardson Hindustan
Ltd, and M;s. Warner Hindustan Ltd.,
manufacture a large number of for-
mulations. Nameg of some of the for-
mulations manufactured by these
compantes are given in the attached
Statement.

(b) Details of bulk drugs/interme=
diates manufactured by M|s. Warner
Hindustan Ltd., and Mi|s. Richardson
Hindustan Ltd., are ag follows:—

8. Name of the Compan
No. Y

Name of tilc bulk drugs/
intermediates manufic.

1. Warner Hindustan . . .

II. Richardson Hindustan

A High Level Committee has been
set up on the 14th April 1978, to
identify which of the bulk drugs ma-
nufactured by foreign companies in-
cluding Mjs. Richardson Hindustan
Ltd, and Mjs. Warner Hindustan Ltd.
involve high technology.

(c) and (d). The position regard-
Ing manufacture of certain formula-
tiong by M|s. Warner Hindustan Ltd.,
without vally approval under the

Industries (Development and Regula-
tion) Act, 19851, and the release of
canalised raw materials for such for-
mulations wag explained in reply to
Lok Sebhg Unstarred Question No.
8802 answered on 2nd May, 1978.

No case of manufacturing any for-
mulation without an Industrial Licen=
ce by M|s. Richardson Hindustan Ltd,,
has come to the mnotice of the
Government, The question of stop-
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ping release of canalised raw mate-
rials to this Company without any
alid reason, therefore, gid not arise.
(e) Government have decided that
if any drug companies had expanded
beyond licensed capacity or dome
any other acts in violation
of the conditions attached to the
specific licences or other autho-
rity ted

<

es as applicable to all the
comwpanies in other sertorg of the in-
dustry which may have committed
similar violations.

Statement

Name of the Nmegfvmofthcl‘or;
by the Company N
I 2 3

?."‘

I. Warner
Hindustan Ltd, 1. Agaro}

2. Agarol M

Anusol

Gaskin Linctus

Celucil tablets

. Gelucil Liquid

7. Twokin tablets and
Liquids

I

-]

. Halls Mentho Lyptus

9. Listerine antiseptic
Liquid

10 Mandelamine
11, Nutrifil

17. Tedral tablets
18. Tedral C tablets
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1 H 3

19. Waterbury Vitamin
‘Tonic
20. Waterbury Compound
Hindwstan Ltd 1. Clearacil ointment
2. Milton antibacterial
Solution
3. Vicks Formula 44 and
other Vicks range of
uctn,
4. onus 7.

Appointment as distributor in feld of
drugs and pharmaceuticals

9743. SHRI R. K. AMIN: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) what steps have been taken by
the Governmeng to ensure that ma-
nufacturer is not appointed a Distri-
butor in the field of Drugs and Pher-
maceuticals;

(b) under what authority IDPL was
appointed as distributor and whether
it is g fact that after noticing a num-
ber of irregularities committeg by
this company in the distribution of
drugs Government have withdrawn
distribution from them; and

(c) the nature of irregularities such
as over charging of prices ete,
indulged in by thig company ang the
details of total sales realisation on
distribution of canalised bulk drugs,
actual users imports and actual price
of indigenous production of each of
the canalised bulk drugs distributed
by IDPL during the last 3 years,

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISH-
RA): (a) and (b), The canalisation
scheme for import and distribufion of
bulk drugs was approved by Govern-
ment in April 1070, As a part di*this
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“Year Rs, Crores

I " - !;.ij
o » . 20
1311-15 . , g1* 83 (Provisional)

Data about indigencus prices of
each of the canalised bulk drugs dis-
tributed by the IDPL during thd Iasf
three years js Eiven in the attached
Statercent,

Details of all Import Licences such
as names and addresses of importers,
value of import licences, description
of the goods, etc., are regularly pub-
lished in the “Weekly Bulletin of In-
dustrial Licences, import licences and
Export licences’, coples of which are
regularly -uppl.iad to the Parliament

Library. (v
Statement
Indigenous prices njtﬁlofﬂtmm drugs distributed By I.D.P.L,
in last three years
Br. Name of canalised bulk drugs Indigenous
No.
ke
1. Amlgh . ' 17896
2. Amidopyrine 160° 98
3. Phenobarbitone . 260" g2
4 Tetracycline . . 197576 850° 00
1977-78 650°00
8. Streptomycin .. . 1975-76 343" 00
197677 498° 00
and 21
107778 40808
and 4o
6. Vitamin B-t . . . . . . . . 197596 666 g1
1976-77 856'3:-12 00
1977-78 Do.
and 666-314-31°00
v ViamlaBg . . . . ) . . . .1%;;%4:7,2 1046° 99
1 l& oo
1977
8, Grimofulvie (Conalisedin1977-78) . . . . 197778 4ga%‘00
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Distribution control in respect of
Drugs and Pharmaceuticals

9744, SHRI R. K. AMIN: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be Dleas-
ed-tp state:

(a)how distribution control of
Griseofulvin, Metronidazole, Phthalyl-
thiazole was given to IDPL and
under what provisions of policy;

{b). under what provisions, similar
facilitieg were refuseq to other manu-
facturerg by Government with detail-
ed justification; and

(¢) what wag the production and
imports of these drugs by IDPL dur-
ing last three years—year-wise and
alsg price allowed to IDPL for indi-
genous production in the distribution
control?
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THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
AND CHEMICALS AND FERTILi-
ZERS (SHR] JANESHWAR MISH-
RA): (a) and (b). The canalisatien
scheme for impoM amd distribution of
bulk drugs was approved by Govern-
ment in April, 1970. As a part of
this approval it was stipulated that in
the case of public gector manufactur-
ing units such as IDPL, who are the
major producers of such items in the
country, distribution would be made
through them, Distribution_ control
of Griseofulvin, Metronidazole and
Phthalyl Sulphathiazole was entrusted
to IDPL (in 1977-78) for the_first two
drugs and in 1976-77 for the third
drug) within the parameterg of above
policy on the anticipated production
by IDPL of these drugs.

(c) Production of the above men-
tioned these bulk drugs by IDPL and
imports thereof by CPC were as
under:—

Productien (Kgs) Imports (Tonnes)
197576 197677  1977-78 1975-76  1976-77 197778
Griseofulvin 5 - . 135" 00 13615  397°56 . e 15
Metronidazole . . . 8000 42° oc‘ 7300° 00 o 2 20
Phthalyl Sulphathiazole® 3 .. L 27140* 00 - 10 30
Tas following pricss were allow:d 2 11PL for indigznous produaction of these drugs:—
1. Griseofulvin 5 . = = o " Rs. 4925 per Kg. -
2, Metronidazole . . . Rs. 460 per Ke.
3. Phthalyl Sulphathiazole g . Rs. 173 per Kg.

Application of M/s. Sandoz wunder
provisions of diversification
9745, SHRI R. K. AMIN: Will the
Minister of PETROLEUM, CHEMI-
CALS AND ERTILIZERS be pleased
to state:

(a) whether it is a fact that M/s.
Sandoz applied in 1967 for the manu-
facture of certain items likg Calcium-
Sanosides under the provisions of
diversification; and if go, the details
of itemg for which the company ap-.

plieg to the Government and brief
features of their request;

(b) whether according tg his Mi-
nistry, request for taking up the ma-
nufacture in the diversification was 1o
be made to the DGTD; ang if 50,
under what authority was the re-
quest entertained by his  Ministry;
and

(c) in how many other cases gimi-
lar requests were entertaineg by his
Ministry in contravention of announ-

.ced policy of Government?
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THE MINISTER OF STATE IN
“FHE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISH-
RA): (a) In August 1863 M|s. San-
doz (I) Limited were granted an In-
dustrial Licence for the manufacture
of active principles of Podophyllum,
2 herbal plant available in #he coun-
try.

In 1966, the company informed the
Government that the rate of growth
characteristic of the herbs would
make it possible for them to have first
eollections from  their own culti=
vation, for which they had estab-
lished farms, earliest only in 1968,
They also added that due to further
regearch resultg available from tneis
parent company, they were making
certain modifications of the original
plant design. Meanwhile they hsd
imported mullipurpose machinery
which would be useful for extraction
purification of other plant products
as well

Govt. informed the Company that
in the meantime they should endea-
vour produce bulk substance, out
of wild collectiong which they might
have made or other phyto-chemicals
Yor which they had established the
farmas.

Accepting the Government'g sugges-
tions, M/s. Bandoz informed in Jan-
wary 1967 that they could take up
the manufacture of the following
itemg from plants grown in their
established farms, without any addi-
tion to their existing multipurpose
plant.

1. Manufacture of active princi-
ples of Senna.

2. Manufacture of active princip-
les of Belladona (Atropine and
Hyocscyamine)

8. Synthesis of O-nitrophenol &
p-Nitropheno]

4, Synthesis of O-aminopheno-

5. Synthesis of 8-Hydroxyquino-
line

6. Synthesig of 8-Hydroxyquinal-
dine

They requesteq that, although the
proposed ilems could be taken up for
manufacture by them under the liber-
alised (diversification) policy, since
they already held a licence for the
manufacture of plant-baseq material,
these might be included therein. The
Company's request wag agreed to and
the jtemg referred to above were in-
cluded in the above-said licence

(b) ang (c). Companies taking up
manufacture of articles under diver-
sification were not required to submit
an application but were merely re-
quired to intimate tg the DGTD the
particulary regarding their revised
manufacturing programme and the
‘new articles’ proposed to be manu-
factured, as also the value of nature
of the minor balancing plant, if any,
added by them. Since the Company
were entitlej to take up manufacture
of such products within the parame-
ters laig down in the diversification
policy, without any formal approval
the fact of such items having been en-
dorsed jn an existing industrial licence
did not amount to contravention of
any policy of Government as they
satisfled the conditions requireq to be
fulfilled.

Price of Tribethoprim and production
of M/s. Burroughy Wellcome

9748. SHRI R. K. AMIN: Will the
Minjster of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:
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(a) the import price of Trimetho-
wimmdimponmtmtwu.wo:
duction of M/s, Burroughs Wellcome;

(b) on what basis was the price of
this company approved by Govern-
ment and when there wag losg of for-
eign exchange on the production of
this drug in the country why Bur-
roughs Wellcome were given high
price and also allowed imports of In-

termediates;

(c) whether it is & fact that this
company has indulged in over-invoic-

th heavy loading over
::imm with CCI&E's formula?

MINISTER OF STATE IN
Tﬂl:.lnm OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISH-
RA): (a) CPC centracted for
tonne of Trimethoprim in July 1
at a c.lf price of Rs 566.42/kg.
for a further quantity of 2 tonnes
November, 1977 at Rs. 547.37/ kg. In
October, 1977 import content per kg.
in the indigenous production of Tri-
methtoprim by M/s. Burroughs Well-
come wags reported to be Rs. 1067 per
kg. cif.

sES.

b) (1) A price of Rs. 2,687 per kg.
!mfthldrus'l'rhnethopﬂmpl‘ndm
indigenously was fixed on January 4,
1678, on the basig of cost-cum-techni-
cal examination conducted hy ihe
Bureau of Industrial Oosts & Prices.
At the time of this examination, the
companieg were producing the
from the late intermediate stage,
company, however, informed the
try in February, 1078 that
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would commence production of this
drug from an esrlier stage which
they were planning to do, the import
content would come down to Rs, $§12.30
clf per kg production of the drug.

(ii) CCI&E and DGTD have already
been requested to ensure that the
Company should not be gllowed the
import of late intermediates ss they
were being allowed in the past.

(c) M/s. Burroughs Wellcome are
feported to have purchased some
quantity of Trimethoprim from loeal
sources for their production of formu’-
lations based on this drug. How-
ever, their Industria)] Licence, inter
alis, provided that the formulations
will be based on their own produe-
tion of Trimethoprim. This violation
of conditiong contained in the Indus-
trial Licence of this Company  has
been examined in detail by the De-
partment of Industrial Develop-
ment in consultation with the Minis-
try of Law. The Rules frameqd under
the Industries (Development and Re-
gulation)  Act, 1951,
provide for imposition of a par-
tieular condition in the  Industrial
Licence. Contravention of conditions,
therefore, is not currently punishable
under Section 24 of the Industries
{Development and Regulation) Act,
1951. The Deptt. of Industrial Deve-
lopment are understood to be consi-
dering suitable amendments -f the
provisions of the IDR Act to provide
for powers to deal with violations.

(d) On the basls of CCI&K's for-
mula, a price of Rs. 1075.75 per kg.
works out for Trimethoprim imporfed
by CPC. No pooling of price of im-
ported quantity with indigenous pro-
duction was done and a price of
Rs. 2000 kg. was fixed for the imported
material 8o that unitg other then M/s
Burroughs Wellcome, procuring _the
drug from CPC could compete effec-
tively with that Company Surplus
hCPCo&amtotﬁnumo!hun.
ptice Trimethoprim would be
taken intd" afeoimt in adjustment of

8
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Releasg of canalised raw materials to
drug firmg

#747. SHRI SURENDRA BIKRAM:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state;

(a) why release of canalised raw
materials was stopped to Tamil Nadu-
Dhadha, Abbott, Ethnor and certain
other companies during last three
years, year-wise;

(b) on what basis release of raw
materials was granted to these com-
panies; and

(c) whether it is a fact that release/
stoppage of raw materials is recom-
mended by recommending
authority; if so, why instructions
were issued by his Ministry instead
of sponsoring authority?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR WMISH-
RA): (a) and (b). The position in
respect of action taken top regulate
supply of canalised bulk drugs to cer-
tain companies during the last three
years ig indicated below:

(i) Tamil Nadu Dadha Pharmaceu-
ticals Ltd.— In 19877-78, the CPC gought
some clarificationg about the entitle-
ment of this party for canalised raw
materials based on different industrial
approvals held by them, to furnish
which additional information had to
be called for from the party. Pend-
ing receipt and examination of this
information the CPC were advised to
hold releases in abeyance.

(ii) Abbot Laboratories.—This firm
was granted a COB licence in 1971

to restrict their gupplies uptg their
entiltements for individual caualised
bulk drugs as per their licenced capa-
cities.

(iil) Warner Hindustan Ltd.—The
position in respect of thiz company
has been indicated in reply to Lok
Sabha Unstarred Question 8802 ans-
wered on 2nd May, 1978.

@ (iv) M/s. Ethnor Lid—They were
required to; obtain a COB licence
under the revised industrial licensing
policy announced by Government in
February, 1973 but did not do so. In
view of their having been found to
be operating without an Industrial
licence, action was taken to stop re-
lease of canalised raw materiala/im-
port of non-canalised raw materials
till they obtained the necessary COB
licence.

(v) M/s, Indian Scheering Lid.e=
As a part of the examination of the
FERA application of this company, it
was noticed that they were carrying
on their manufacturing activities on
the basis of an industrial approval
of doubtful vadidity. Hence, after
due examination and consultation with
other concerned authorities, action
was taken to stop releasg to them of
canaliseq raw materials a5 well as
import of other mnon-canalised raw
materials by them.

(vi) M/s. Smith Kline and French
They were reported to be producing
and marketing Eskeycillin capsules
without a wvalid industrial lcence.
After examining the case, while past
production was regularised, instruec-
tions were issued tg the canalising
agencieg not to release Ampleillin to
the firm to prevent continued produc-
tion of these capsules. The company
has since discontinued the manufac-
ture of this item.

(vil) M/s, Hoechst Pha
Ltd.—(1) Tetracycline.—M/a
Pharmaceuticals Ltd., hla applied
for grant of COB licence for manu-
facture of Hostacycline Dry Svrup in
which the main ingredients is 'r-m-
cycline. They had initlally under-
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taken the manufactura of this for-
mulation under the scheme of diver-
sification. = Their COB application
was, however, rejected on the ground
that the item Tetracyeline was a eana-
lised jtem and itg requirements in the
country were partly met through im-
ports and partly oqut of indigenous
production. Because of thig decision,
the party wag asked to stop the ma-
nufacture of this item: and simuli®-
neously instruction were issued to the
IDPL to stop release of Tetracycline
in so far ag the requirement for
manufacture of this particular item
‘was concerned.

(2). Prednisolone.—On a representa-
tion made by this company about
non-supply by the CPC of Predni-
solone during 1977-78, instructions
were issued to the CPC to make re-
leases of this drug to them upto their
-entitlement as per their licenced ca-
pacities for formulaticns based op this
drug. Later on it was found that
this company had made direct pur-
chase of prednisolone from M/s, Wye-
ths Laboratories also. In the context
of the overall policy that the DGTD
units may be released canalised raw
materials in 1977-78 to the extent of
icieaseg received by them: ip 1976-77,
the party represented for higher al-
location of this drug. After due exa-
mination, the representation of the
party was allowed.

(c) The Ministry acted within its
jurisdiction by taking such steps as
it considered appropriate and warran-
ted, to deal with such infractions

Bulk drug under distribution control

9748. SHRI SURENDRA BIKRAM:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) name of canalised bulk drugs
for which production was established
by different manufacturers during
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last three years, name of the product
and quantity produced during each
of last three years:

(b) how many of these bulk dnugs
were taken under gistribution condgol
and how many of these were neot
taken under such control during last
three years;

(¢) in how many cases of such
drugs were pooled prices fixed, details
of cases where pooled prices not fixed,
imports of such bulk drugs;

(d) under what authority pooled
prices were fixed in certain cases and
refused in other cases; angd

(e) what is the legal position xe-
garding Distribution Control in indi-
genous production of canalised bulk
drugs?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISH-
RA): (a) A statement indicating the
indigenoug production of bulk drugs
at present canalised for imperis gur-
ing the years 1975, 1976 and 1977 is
attached.

(b) and (c). Faetual positicn with
regard to distribution control cn indi-
genous production of canalised buMf
drugs during the last three vears has
been indicated in reply to Lok Sabha
Unstarreg Question No. 8669 answered
on 2nd May, 1978.

As regards legal position, Govern-
ment are empowered under Section
18G of the Industries (Development
and Regulation) Act, 1951, to notify
orderg providing for regulation ef
supply/distribution/trade/commerce in
any article or class of articles reFat-
able tc any scheduled indusiry in so
far as it appears to be necessary or
expedient to secure equitable distri-
buticn and availability at fair prises
of such article or clasg of articles.
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N (m pxt::u have been fixed
bulk drugs:

1. Amidopyrine

2. Chloramphenicol

3. Metronidazole

4. Vitamin Bl

5. Vitamin B2

8. Streptomycin
Names of canalised bulk drugs where

pooled prices were not fixeq along-
with their total imports in the coun-

try during the years 1975-76 and 1576
77 are indicated below:

o (Figures in tonncs)

197576 197677

1. Ampicilhn . . 166 375
2. Erythromycin . 162 172
3. Pipergrincealts | 700 go'o
4 Tetracycline . 7785 5145
5. Vitamn D3 (D) . l,lmeﬁw
6. Tomethoprim 1y g
7. Sulphamethoxazole 6-6 892
8. Indomethacn . 0° 55 34

(d) Pooled prices are fixed under
the provisions of the Drugs (Pmices
Control) Order, 1970, Pooled price is
ordinarily fixed after the production
of any canalised drug has stabilised
in the couniry from basic stages.

Statement

(Figures in tonnes)

NS; Name of the items l'::nm:ﬁ:u’ 1975 1976 1977

(0] (=) (4) (5) (6)
1. Piperazine f f . . IDPL Bg'6 176 13°8
2. Riboflavin (wit.Bz) . . . IDPL 47 67 59'a
3. Streptomycin Sulphate® . . IDPL 475 543 58'2
HAL 608 837 a2.7
Synbiotic 782 Ba-¢ 72'9

Alembie 66 s's N
&4 &uphmeehmunle: . . Roche 50 158 142
5. Tetracycline & its salts . . IDPL 66+ 6+ 68 B1-46
Pfizer 21 3'9 '8
Cynamid 2014 178 198

Synbiotics (113 89  gyig

6 IDPL 25'g 22'§ 83'1

Thiaminemononitrate
" U Hydrochloside (vit.B1)
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1 2 3 * 5 6
7. Trimethoprim . . Burroughs Wellcoms 36 7 799
German Remedies . s 06
CIPLA . . oroz
8. Vitamin D-g . Duphar Interfran 356 kg 86:'4Bkgs 136kp
9. Metronidszole + May & Baker I'g 3*1 72
IDPL o°g Nil
CIPLA . oz o8y
UNICHEM . . o7
Uniloids . -8
(cstimated )
1e. Amidopyrine - : . IDPL 65 Nil 3
11, Ampicillin . B . . HAL .. o5 0'47
Ranbaxy .. 0 45
12. Chloramphenicol .+ . Bochringer knoll 30-4 847 4146
Dey-Se-Chem 7°0 gie1 1847
Parke Davis g er4 043
18. Chloroquin & its salts . . . Bayer India 150 242 271
Suneeta 32 122 63
Bengal Immunity 14 o2 .
14. Erythromycin Alembic 91 70 168
Themis - . 14'8
Price of L-Base clt price-C.P.C. other Actual Users

9749. SHRI SURENDRA BIKRAM:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state;

(a) whether it i5 a fact that inflated
price was fixed Government for
L-Base during the year 1077-78;

(b) what is the stock position of
L-Base with CPC and at what price
they are selling the same; and

(c) whether it is a fact that CP.C.
imported L-Base at a higher price as

and the price quoted in the inter-
national journal during last three
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April, 1878, a proposal
by the CPC for suitable refixation of
the price of L Base ig reported to bé

der

un consideration, in consultation

with the CCI&E, The CPC will dis-
pose the stocks available with them
after the price iy re-fixed,

(c) (i). Details of the quantity of
L-Base imported by the CPC and the
prices thereof for the last three years
are glven below:

Supplier quantity CIF Price
(MT) Re/Kg
297576
1. Denmark . ' ' f . 5000 22461
2. Medimpex, Hungary . 6+as0 295 25
3. Deomark .- 3000 278" 54
4. Lepetit, Italy 12° 500 25779
7677
1. Medimpex, Hungary . . 10'000 23400
2 Do. 20'000 217*50
8. Lepetiti, Italy . . . 15°000 212° 95
4. Carlo Erbe, Italy 7' 500 265°95
5. Lepetit Italy 7" 500 266+ 19
7778
1. Medimpex, } :::3 ;;:3:((%&&!?} )
2. Lepetit, Italy . s0ro00 US§ 355 CIF

(ii) Information regarding the pric-
es at which private parties have im-
ported L-Base upto the end of March
1978 i; being collected and will be
Inid on the Table of the House.

(iii) It is reported that the prices
of L-Base are not quoted on a regular
basis in any international journsl of
Tepute,

!oﬂemt'ﬁﬂm

9750. W qox fuew : W
ffir, vemr wite womlt e it g Ty
o g wGt i

(%) Fo o wrwrw iz fe
wToaTY, A% faeelt & W WiETR
® oiw e aw waw (afew frered
famn & g it w6 A W g

(=) war g% Fradier ¥ §LETT N7
war & AT ft 9eR Wi aw
JerEw WE Wi gy gen §; W

(1) = omfgr W< At ¥
IgE W WM SN HO6T qIH
wr arfas wrw word SR ¢
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faefir, wray we weoelt w1d Wt (ot
wifm yaw) : (%) fuwraa
ST WY ¥ g, FFAT §T q@r
afgql W ey fowrst @7 a
wiafraw, 1956 #¥ araT 200 (%) &
wewie fadreer <7 &7 wrew faar W
W< a8 geow b o am g o
fae ¥ gz w7 [ Fr e
A & quarg o o wrfe
Fot & arat X s & A ow
garar faar T 91« wrRe £ ade
¥ & quArq d@ro @Yo wrfe A WA
aqwy fear § fr o=% qror w1 e
gr o fear srAar wifas A &

(@) oF faaorga aowT §

() =wdr A wFTT F AR 91
faarodm adr g Farfe Fee wid
favrr 2z ol w0 fF war fAeo
fod & quz fv v armh ¥ s OT
Fooit wfafraw, 1956 & wAWa
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wFHT % et 9 31-3~-19077
o arg 7€ fagmel B foe fmhs
7 faawt, 1977 ¥ Frafafas a@
frar mar 8, forg® ool o FeareT WE
THEA & FI07 e fFy a3 § o

“(1) wry &t w1 Sy & B
T A qOFIC § A ¥ WU AQ
frag Hifs fex faeroedir § ot g
Tga e A ¢ fr @ dw i e S
&7 wieer 7ar gom | @A feafir O
faarT #<d qu g@?  fawey ox famw
FE AGT WTAEE G WTE
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/A WA o a= frar &

wifey  faews  wwew I ¥9
qw WAl WX dgifeaa I s
g@t afmz 7, wiafom axi & =9 &,
FETE  NTOW %A %1 favig fear war
21 gy W folg fiear T § fe @@
st & fg wiforr = ST &
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mﬁl”

AwTy geeniw w1 WS WAL
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(7) w7 17 IWE ¥ v owH
™  afaai ¥ owde W &
fro & ofefer froar age fear
amw §; st

(%) afz g, a1 & FCE w7
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wy?

o dwrew # Tew At (st f
wremw) : (F) STogroo

(@) wgwaramm o1 SEaqe fadr
FHT 43 w9/44 TTIT FEOYY fwd-
WEHAME UAANT BWA© 10 L 25
faaz w2 o wod 35 famz & qrar Q@
®Cft § 9af® 85 wa/s6 Trew famte-
¥ WEATTATE WATE gATdr ArEr W
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Lean advance by OPEOD for develop
ment of Bombay High

9752. SHRI BHANU KUMAR
SHASTRI: Will the Minister of PET-
ROLEUM, CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether it is true that Organi-
sation of Petroleum Exporting Coun-
trles (OPEC) has agreed to advance
a loan for development of Bombaw
High; and

(b) if so, what are the terms and
conditions for the same and how
much amount will be given?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-

ZERS (SHRI JANESHWAR MISH-
RA): (a) and (b). The OPEC Spe-
cial Fund has decided to provide a
loan of US $ 14 million towards the
foreign exchange expenditure on
goods and services in regard ¢ three
parallel pipelines of about 10 kins.
from Gavhan to Trombay Land Fall
through Nhava. The loan 1s for a
period of 20 years inecluding 4 years'
moratorium ang is interest-free, Igat
is subject to a service charge of (KI5
per cent per annum on the loan wWith-
drawn and outstanding.

Transporiation of cement and coal for
new planis in Rajasthan

9783. SHR1 BHANU KUMAR
SHASTRI: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways bave
expressed their {nability to handle
transportation of cement ang coal for
new cement plants to be opened in
Rajasthan; and

(b) what are the main reasons
therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and (b).
Railways had initially expressed their
inability to undertake transport of
raw materials (including coal) to and
cement from the new cement plants
proposed to be set up in the metre
gauge areas of Rajasthan on account
of the saturation of line capacity on
Ahmedabad-Delhi M, G. line and diffi-
culties of transhipment. However,
keeping in view the pressing need
for stepping up cement production,
the matter has becn reviewed recen-
tly in an interministerial meeting and
railways have agreed to create the
requisite ling capacity and the assets
to cater to the requiremeni of the
four new cement plants in Rajastham
under a specified pattern of move-
ment,
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Safety examination of coaching trains

9754¢. SHRI DILIP CHAKRAVAR-~
TY: Will the Minister of RAILWAYS
be pleaseq to state:

(a) whether it is a fact that the
number of coaching trains to be dealt
with by carriage staff has beepn in-
creased 100 per cent during the last
25 years without corresponding in-
crease in the staff:

(by if so, what steps are being
taken to ensure gafety examination

by the staff; and

(¢) whether the full complement of
carriage staff is available at Waltair
Marshalling Yard for examination ot
goods traing at this yard

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) No.
Each Railway has its own yardstick
for staff and additional staff is taken
on the basis of extra workload invol-
ved.

(b) Does not arise,

(c) Yes, Adequate number of staft
have been provided for examination
-of goods traing at Waltair Marshall~
ing Yard.

Howrah-Amta Rallway

9755. SHRI DILIP CHAKRA-
VARTY:
SHR] ROBIN SEN:

Will the Minister of RAILWAYS be
pleased to state;

(a) whether the funds provided for
Howrah-Amta Railway construction
are inadequate even to complete ten
percent of the projected work;

(b) whether any representation to
this effect has been received from the
State Government of West Bengal:

(c) whether gny efforts are being
made to allocate extra funds for the
above constriction so as to complete
the work in a record period of three
vears; and
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(d) whether the establishment
charges are on the high sihde and dis-
proportionate to the projected work?

THE MINISTER OF STATE IN
THE MINISTRY* OF RAILWAYS
(SHRI SHEO NARAIN): (a) Funds
io the extent of Rs. 40 lacs have been
provided for the project in the cur-
rent financial year. The project is
estimated to cost Rs. 10.72 crores, out
of which expenditure to the extent of
Rs. 90 lacs has been incurred upto
the end of March, 1978,

(b) Yes.

(c) Work is being confined to the
first 20 Kms. of the line upto Barga-
chia at present go that this portion
of the ling which serves the most
thickly populateq area can be come
missioneq expeditiously. Work will
be extended to the remaining length
if we succeed In our efforis, to get a
higher allocation of funds for eons-
truction of new railway lines.

(d) No, Sir.

Diese] Locos for Trains

9756. SHRI DILIP CHAKRAVAR-
TY: Will the Minister of RAILWAYS
be pleased to state.

(a) whether the Diesel Loco Shed
ay Waltair ang Bondamunda in South
Eastern Railway gre having a large
diesel loco fleet catering for bofh
coaching and goods services;

(b) whether adequate staff is pust-
ed for the repalr and muaintenance
of these diesel locos;

(¢) whether the Flectrical Loco
Sheds at Taty and Bhilal are having
a large number of electrical locos base
ed af these sheds for catering for the
coaching and goods services; and

(d) ‘whether adequate staff js posted
for repair and maintenance of these
electrical locos?
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THE MINISTER OF BSTATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQ NARAIN): Yes,

(b) Yes.
(c) Yes.
(d) Yes

Automatic promotion to next higher
grade

9757. SHRI DILIP CHAKRAVAR-
TY: Will the Minister of RAILWAYS
be pleased to state:

(a) whether a considerabls number
of employees are stagnating at the
maximum of the pay due tp inade-
quacy of promotional prospects;

(b) whether Government are con-
templating of a scheme of automatic
promotion to nexy higher grade after
ten years working in a particular
post; and

(c) whether the Government as an
alternative to item (b) are considering
merger of 2 grades into a single grade
for enabling employeeg to draw high-
er stages of a combined scale of pay?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes,
the number, however is not large

(b) No.

(c) In the light of the recommen-
dations of the Third Pay Commission,
in 5 large number of categories two
grades have already been mergeq in-
to a single one to enable the emp-
loyees ts draw higher rates of pay
in the samg grade,

Health Checks

9758, SHR1 D. D. DESAI: Will the
Minister of RAILWAYS be pleased to
state;

(a) whether proper health checks
are being carried out on the snacks

1108 LS—8.

and beversgeg supplies through cate-
rers at varioug stations;

(b) if so, the total number of
health checking staff op the railways
and thg number of prosecutions laun-
ched by them against caterers;

(c) whether any checks are also
being carried out about quality tea,
coffee, vegetables, etc.,, being used by
these caterers; ang

(d) if so, with what results?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQO NARAIN): (a) Yes.

(b) the number of health checking
staff on the Railways is 524 and 58
prosecutiong were launched during
the period July "7 to December '77T
as g result of analysis report of 3165
sampley sent up for examination

(c) and (d). Checkg are being car-
ried out in regard to quality tea and
coffee. In regard to vegetables, fruit
etc, checks covering freshness and
quality are being carried out, No
standards have, however, been pres-
cribed under the Prevention of Food
Adulteration Act in respect of vege-
tableg etc.

Services of Indian Epgineerg in For-
eign Countries

9759. SHRI D. B, CHANDRE
GOWDA: Will the Mimster of PET-
ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleased {o state:

(a) whether some countries have
requested the Indian Government for
the services of Indian engineers and
technicians for setting up ol! refineries
in those countries;

(b) it so, the names of guch coun-
tries and what are the terms and con-
ditiong of service abroad; and
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(c) the names of the countrieg in
which Indian engineers are working
at present jn forelgn countries?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHR] JANESHWAR MISH-
RA): (a) No foreign country has
requested the Government of India
for services of Indian engineers and
techniciang for setting up oil refiner-
jeg in those countries,

(b) Does not arise.

(c) This information is not avail-
able,

Rallway Lines in Punjab

9760. SHRI BALWANT SINGII
RAMUWALIA: Will the Minister of
RAILWAYS be pleaseg to state;

(a) how many new Railway lines
were constructed in Punjab  since
15th August, 1947;

(b) whether a survey was conduc-
ted for new railway line betwecn
Ludhiana and Chandigarh;

(¢) is there any proposal for cons-
truction of a new railway line bet-
ween Moga and Bhatinda; and

(d) if so, when?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS

(SHRI SHEO NARAIN): (a) Five
(b) Yes,
(c¢) No.
(d) Does not arise.
Timing of arrival of Janata Express at
Bhatinda

0761, SHR] BALWANT SINGH RA-
MUWALIA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether he is aware that Janata
Express running between Feroze-
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pore-Delhi-Bombay used to reaoh
Bhatinda Jn. by 8.08 AM. whereas
another train Ganganagar-Bhatinda
(377 DN) used to reach by 9.10 A.M.
at Bhatinda Jn. and thus a difference
of only two minutes derives hundreds
of people from catching Janata;

(b) whether the people of Abohor,
Malout, Giddabahe sent strong rep.
resentations and time table authori-
ties instead of delaying the Janata Ex-
presg by 10 or 15 minutes have fur-
ther cut the departure time of Janata
express by 16 minutes; and

(c) if so, why?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Prior
to 1-4-78 24 Dn. Ferozepur Bombay
Central Janata Expresg was scheduled
to leave Bhatinda at 8.08 hours and
344 Dn. (not 377 Dn.) Shri Ganganagar
Delhi Passenger was scheduled (o
arrive Bhatinda at 08.10 hours.

(b) and (c¢). In response to persis-
tent demands 24 Dn, Janata Express is
scheduledq to leave Bhatinda stil] ear-
lier at 6.57 hours with effect from 1st
April, 1978, so that the passengers can
reach Delhi earlier, where it reaches
now at 1155 hourg ag against 13.15
hours before Ist April, 1978.

Plan to Shift Certain Diesel and Ceal
train services from Dekhi to Eleetrio
Services

9762, SHRI BALWANT SINGH
RAMUWALIA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railway Ministry
hag any plan to shift diesel and coal
train services from Delhi to Amritsar,
Delni to Jammu and Delhj to Ludhi-
ana and Jullundur intp electric ser-
vices;

(b) if so, what are the details of
plan of shifting to electric engines;
and

(c) if not, why?
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) No.

(b) Does not arise

(¢) The traffic densities on these sec-
tions are not heavy at present, nor
projected to be heavy m near future:
ag such there is no proposal to electrfy
these sections now.

Pricoy of bulk drugd

8763 SHRI CHANDAN SINGH: will
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state -

(a) whether g study of some select-
ed bulk drugs has been made where
prices have been declared indigenous
declared price, cif, price, extent of
variation;

(b) details of ten cases where de-
clared priceg of bulk drugs have not
been accepted similar in respect of
these declared prices also;

(c) what are the justifications of
canalisation of 19 bulk drugs when

240 bulk drugs raw materials are in
OGL;

(d) is it a fact that canalisation
has increased prices of formulations
for poor consumers from 20 per cent
to B8 per cent; and

(e) 1if s0, the name of the item, the
bulk drugs imported, c.i.f. priece,
loading price selling price of the for-
mulations if manufactured by some
actual users imports and consumer
prices due to loading of the bulk
drugs?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
Yes, Sir. A study was conducted 1n
respect of a few selected bulk drugs
where the prices were deelared by the
companies for the indigenous produce
tion which have now been fixed after
necessary cost study by the Bureau
of Industrial Costs & Prices. Details
regarding declared price, price fixed,
caf. price and extent of variation in
respect of such drugs are given below:

Name of the Co. Namc of Drug Price Price cif Variation
Declared approved prices
M/s. Boots . . . Diloxamide Furoate 6{66 4500 224' 75 22525
1975
M/s. Hoechst . . Fursemide 13°00  1709°00 642'41  1098-59
Uore  leaptive
174100
&)
Burroughs Wellcome . Trimethoprim 561-34 2025-66

595000  2587°00
?:975)!

(b) A Statement indjcating the names
of 10 bulk drugs where the declared
prices were not accepted is attached.

(e) In the current Import Trade
Control Policy in addition to canalised
list af drugs, there are three lists,
namely, Banned List, Absolutely
Banned List and Restricted List. Drug
items net appearing in any of these

lists can be imported under Open
General Licence. Bulk drugs have
been identified wunder each of these
lists keeping in view Stage of develop~
ment of bulk drug in the country and
also the future prospects of expansion/
commencement of production of a par-
ticular drug. Eighteen items of bulk

drugs have been put in the Canalised
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List in the Current Lmpél§ Trade Con-
trol Policy as in respect of these drugs
self-sufficlency is yet to be attained.

(d) and (e). No, Sir. However, it is
likely that some Actual Users might
have imported some of the canalised
bulk drugs at prices cheaper than those
of the canalising agencies, as they were
entitled to import any canalised bulk
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drug freely against REP licences be-
fore September, 1877 and could bring
the product of their choice at the most
convenient time which was not always
possible in the case of canalising
agencies. There are instances where,
after canalisation, the prices of bulk
drugs have come down as compared to
the import prices adopted in the past
by actual users in their formulations.
A few such instances are given below:

Name of' Im, Prices claimed Canalised pri
ofdrg allowedin e ! R
formulations prior to
canalisation
Rs,
Gentamycin . . 83/gm to 120/gm 61*a1fgm.
Trimethoptim . . . . . . 1osifkg.to gyo7/kg.  2000/kg.
Sulphamethoxazolc e & @ & . 4Bofkg. 4o0/kg.
Fursemide . . . . . . . 273250 [ky. 1741/kg.(Pooled)
Prenylamine Lactate , . . ' + 3434/kg. 955/kg.
Statement
. oftheCo.  Nameof Unit  Price  Price Basis hich 3
%Ipl Name e Drug L i y on which approve
Approv-
ed
Ra, Ras.
(1) (2) (3) [O)] (s) (6) n
. M 's Boots. Diloxamide kg. 66667 435000 Cost study.
2. M/s. Hoechst Frusemide »s 2913°00 1703'00  (Cost and technical
l}‘lgg"’o tudy.
(8}
8- W-.Ilao?l'u. + Sulphamethoxazole ,, 1130700 3517°00 Keng?. i:‘ view t-lw
thoprim.
3 T " . +00 Cost-cum-technical
& ll& nm;gl'- rimethorprim 5050+00 2587:00 i
Mjs. Searle (T) Ltd. Chlorpheniramine » 1350700 118500 Price chargsd by Mfs
N QGeoffrey Manners. 1§

Maleate

M/s. Searie(T) Ltd. Pheniramine
" Maleate

in formulation appli=
cation,

. . Price declarad .
ee:0n- fsgeee mm:-;.m
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5 6 7

] ] 3 4
A s. E. Merck Rutin (Water
% M soluble}

8. M/s. Glaxo .
and Tetanus
Vaccine

9. Mjs. FrancoIndia . Tricholine Citrate  kg.

M/s. Albert Davids. lodochlorohyd Roxy ,,
o Quinoline

Absorbed Dipheria Ltr,

Kg. 2200°00 1935:00 On the basis of available
CIF price.

700°00 40000 Keeping in virw the

P e T e

toxoids separately.

100°00 42:00 On the basis of infor-
mation  received in
briel questionnaire,

134:00 Existing notified price
was extended to this
company alsw.

171498

The benefits of price reductions of
formulations due {o reduction in import
price after canalisation have been
passed on to the consumers by appro-
priately reducing the prices of con-
cerned formulations.

Policy of canalisation of drugs

9764. SHRI CHANDAN SINGH: Will
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) reasons and policy of canalisa-
tion, scope and meaning with full
justification;

(b) whether Government propose to
agree to decanalise all the rew ma-
terialy canalised during 1978-79;

(c) if not, the reasons
against each bulk drugs production
during last three years, with names of
the firm;

(d) the neme of drugs not manufae.
tured by any sector stil] canalised and
heavy loading made;

(e) whether it was done to pro-
tect high declared prices of foreign
firms since 1970; and

(f: is it & fact tha! 850 bulk drugs
arc impoiteg end particularly refus-
¢d to Indian firms, details please?

THE MINISTER OF STATE IN THE
MINIETRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS

(SHRI JANESHWAR MISHRA): (a)
to (c). The basic objectives of the
Government 1n canalising the import
of important bulk drugs are:

(i) to bulk the requirements of all
manufacturing units to arrive at a
sizeable demand which could be made
use of as a bargaining counter in
world markets to secure advantage-
ous prices and concessional terms of
supply;

(ii) to regulate the import/intro-
duction of newer sophisticated drugs
in such a manner as not to disturb
the indigenous production of drugs
of similar therapeutic value;

(iif) to protect the indigenous pro-
duction of drugs, especially when the
production is inadequate to meet
the internal demand;

(iv) to ensure the equitable sup-
ply of raw materials at uniform
prices, eliminating the middleman's
profit so that the formulations based
on such raw materials are priced at
a particular and uniform level; and

(v) to help the small scale (8SI)
sector of the industry whose require-
ments are small, therebhy rendering
import by individual firms unecono-
mic and impracticable in gome cases.

Import of 18 drugs mentioned in
Appendix 9 of the import policy, 1978-
79, has been canalised through the
State Chemicals and Pharmaceuticals
Corporation of India Ltd. (CPC) to
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achieve the above objectives. It is,
therefore, not proposed to decanalise
the import of these drugs.

Details of firm-wise actual produc-
tion of these drugs during the years
1975-78 and 1977 are given in the at-
tached statement.

(d) The following are the canalised
bulk drugs which are not produced in
the country by any sector:

(1) Gentamycin
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The price of Gentamycin was fixed
in accordance with the CCI&E's for-
mula whereas that of Doxycyeline was
fixed at Rs. 4000 as ageinst Rs. 3083
workeq out in accordance with the
CCI&E's formula. The price of Me-
thyl Dopa at Rs. 1099 fixed dquring
1976-77 on the basig of the CCI&E's
formula is continuing.

(e) No, Sir.

(fy From the statements of imports
of drugs received from the port offices
of the DGHS, it is observed that more
than 500 drugs are being imported into
the country. These imports are made

(2) Doxycycline by drug companies in all sectors, in
terms of Import Policy laid down by
(3) Methyl Dopa Government from time to time.
Statement
Name of the items & its manufacturer. 1975 1976 1977
in tonncs  in tonncs 10 tonnes.
1. Piperagine
IDPL . . . . . . . . Bg's ny6 13'8
2. Riboflanne (Fit. B-2)
IDPL . . . - . . . - 7 67 532
9. Straptovmein Sulphate
IDPL . . . = 7" 543 L1
HAL . . . . . . . . goﬁ 837 T
Synbioticy . . . . . . 782 By 0
Alembic . . . . . . . 66 3'8 il
4 Sulphamethoxagole
Roche . . . . . . ' N . - 50 158 142
5. Tatrapyelna and its salts
IDPL . . . . . . . . . 667 86-68 a:-tz
. - . . N . ' . . ¥ 21 L3 g 1 5
Cynamid . . . » i . . . . 21° 14 1y 19
Synbiotics .« . . . B . . . . 228 18'g 97" 14
6. Thiaminemoncnitrate Hydrochoride (Vit. B-1)
IDPL . . . » . . . . . . 259 22°5 33*t
7. Trimuthoprim
Burroughs Wellcome . . B . . . 3'6 47 7
Cerman Remedies . - . . . . . . o u.;.r.lw

GIPLA . . . . . .
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3 L] -]
8. Vuamin D-3
Duphar Interfran . - 35°6 kgv. 86 4R kgv. 156k g»
9. Mriromdagols
May & DBakcr . N . . . . "2 1 2
PL . . . . . : : .. &g i
GIPLA . . B " 02 o-8g
Unichem N . o
Unigloids . . ;-3
(e imatcd)
1, Anudepy rine
IDPL . * G5 Nil 73
15, Ampliin
AL . . . . . . ' . 5 -
Ranbuaxy - . . . . . v :g
12. CHoramphenicol
B. Knoll . B 30° 4 34'7 41°46
Dye-Se-Chem 70 g1 18
Park Davis 22°'0 27" 4 30° 3;
13. Chloroguin & s salts
Baver India 15°0 242 27t
Sunceta g 2 12 2 65
Rengal Immunity 14 L] e
14. i'irjl'ﬁwmyn'n
Alembic ' .
Themis i ? ° a

Hupply of crude by Iran

9765. SHRI JANARDHANA POO-
JARY: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether Iran has agreed to
supply two million tonpmes of crude
during this year; and

(b) if s0, terms and conditions for
the supply?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
Negotiations are under way for the
conclusion of a contract between the
Indian Oil Corporation and the Na-
tional Iranian Oil Company covering

the supply of crude oil from Iran dur-
ing this year.

(b) Does not arise.

Applications received for increasing
emoluments of M.Ds. of Companies

9766. 9HRI VAYALAR RAVI: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether the Government re-
ceived applications for increase in
the emoluments of the Managing
Directors of Limited Companies;

(b) it so how mauy applications
wo.2 1.vn ved in  the last three years
and decision taken; and

(¢) if so, how many of these appli-
cations are for more than Rs, 2000
and above and the total benefit?
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THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) and (b).
During the three calendar years 1975.
1878 and 1877 put together 427 appli-
cations were recelved under Section
310 of the Companies Act, 1956 for in-
crease in the remuneration of manag-
ing directors of public companies or
private companies which are subsidi-
aries of public companies. These appli-
cations were disposed in accordance
with the guidelines framed by the
Department for regulating managerial
appointments and remuneration

(c) 246 of these applications received
during the three years were in res-
pect of the monthly remuneration of
managing directors exceeding Rs. 2,000.

Complainis regarding thefis of belom-
gings of passengers

8767. SHRI VAYALAR RAVI: wWill
the Minister of RAILWAYS be pleased
to state:

(a) how many complaints have
been received of thefts of belongings
of passengers and booked parcels
irom the break-van of the passengers
trains during the last three years;

(b) how many people were given
compensations; and

(c) the gmount of money spent on
compensations?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (¢). The in-
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formation is belng collected and will
be laid on the Table of the House.

Ivw FTATEGY W TR AT
# it ¥ it

9768. it m wea Tag : AW
fat wm v e wrd qO g
FATA ® Har w39 g :

(lr) m‘mﬁmm
“WT Sew | wraredn ¥ smard 9
w4 ¥ ;

(=) afz g, &1 w1 FoOIT A
AT, 1977 & WIN, 1978 AF ¥ wafe
¥ fafwsw mvgma) ¥ §9  "wmardi
% frafes €1 8, WX

(w) afx g, &t qeazaeE @
¥ § ot qar g fagfem & fovoran-
o 98 At & foaer & wxx faet
27

fufi, mava e weget o sisiy (oY
o waw) : (%) ot gt

(w) s¥T () 1-3-77 &
31~3-78 e ¥ waig & dww
fafuw 3w e ¥ wfegfee
fraferdl W gw dwer fewer ¥
et ik § 1 wher ATt Wy favery
% o et & s firelt )
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faarw
frfiqr 35T AEG ¥ 1-3-1077 § 31-3-78 % ¥ wrfy ®
et wfagfar frafeady £ derr
=T o I AW wiagfaa frafreat # dwr 7€ frgfear
T AT foraw wa< Fqravdwt € qrdy wT T
=qraTdte & ®9 ¥ Fq7 eqrdl
Ararefte # qer yarfaafaa
& w7 1wk frghar it
afmfas §
1 2 3 4
1 TERER 19 15
2 WFE NRW 3 1
3 wwE 11 7
4  wFETr 20 11
5 faeell 4 1
6 TR 3 —
7 T 3 2
8 WET-HEHIT 1 ——
9 wAEH 7 7
10 ¥ 4 1
11 =57 waW 5 4
12 WA 6 4
13 I¥ET 2 —
14 9edr 5 2
15 e we gfaamm 6 3
99 58
[ fomit ¥ wrrewr-fiestea (=) afx gr,& 1977-78 Afra

9769, &t wnr www fog: W
w mot oy oy & g w3 fiw

(%) war ag.mw & e o vl aqr
fusyt & wrwe ¥ Tw wrew Fdo Y T
& wrr sar 3w fadwt WY fagie fear
amr g ;

it W o ot Wi femlt wT Frate
fiear war aar www feadt fdeft g

wfra gf; <

() ¥ ag aw & f Y@ & goum
s o a1 39 wow o fa}w &
wrara fear wrar & W afz g &t

arsredT YT T d ?
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R dwrem # e dt (WY fiw
areaw) : : (%) W &

(w) dmferar w1 At frow fagy
W ot &1 frafe fear mar wicswe
4.86 ®UT & &7 fade war ufaa
wr k|

(7) st gf, o faaewr  denw @
farg®d suter fear war &

fararw

afgg, zracwar qod ;. FT A€W
#T FIAT 36 Tawd |

Vo frgar tor gor . zal W
zatgT feop of adz Aqr A7 far,
®% wrez, foes ox fae for, zm-
dzw qafor, wadT iy A% 0o )

fugw o fom ;. wuor fae
wT AL & AT FATCT, Bex Ai=w-
fr Afeeda, Fdw Az g, 29 Fo
g, Fey, ‘ga’ Aot #Y @ ATy
aqr arfae strfa

ftww gize ;. foew oF foew
fror, aRragew dafor, @k, fimt
fost  wrEdx % for frge WY wfre
g, argiww dwx, zEt ST A @
WTXo 250, T Fafaw, FTET W
wrfe

wary foad /faweft mfeat : ey
gera 1 N2 0F wEdd ¥ feitw ey
& fawrelt arfedt & wedtwry ot A12 ¥

Bassein off-shore piatforms

9770. SHRTI MANORANJAN BHAKTA:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased ty state:
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(a) whether the Oil and Natural
Gas Commission has taken any decl-
sion on the award of contract for the
World Bank aided multi-million dollar
Bassein offshore platform;

(b) if so, facts thereof; and

(c) the present progress on this
project?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
to (e). No, Sir. The ONGC 1nvited
tenders for fabrication and erection of
platforms at Bassein but it has been
decided to invite fresh tenders in view
of some important deviations from the
tender conditions by the tender whose
prices were otherwise within accep-
table range.

e R o sl @
rfir o st

9771. st T AW GEAET ¢ AT
T A g FATA KT HAU F0 iR

(%) Fwfrafr g wd wh-
arfgi wt  wirsr fafa, @a, dow
aur wg ¥ afar w7 & ¥ fee
wafy o war s A amEr

(w) gataTad & ¥ oy frger
saafeai ®r wer fradt § o ow
wafiy ® sz o winew fafy, awe
wrfe & waaq & T

(w) & wwdr 3 W FrEE FX
w7 frarT &) AT

(w) afx &, &t Feawedt sdtar
¢ ot afy o), O % || oA
g7

Tw siwrorn ¥ o sy (s e
weaw) ¢ (%) @ wqRe auy
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dfger  sqwear & sty GraTRr wrwet
¥ ofidar wrr 7 qT W -
wifcl 1 wism &0 ¥ 3 Tl o
wpara wrer fvar oar sifia § 1 dw
A AT wAATEl W IW@ QA W
qger ardar ®1 AT fear s
forw s IT4r Jww [ e aer
forgrx whrer fafir & fog farew fom
g s e O & ¥ ufv A
& o F7 adrw 7 AR F AT
A w7 faar S

(@) g&faT t=d 7 wiw, 1978
% T 226 FAAT § AW ¥ whAw

T e fed o & Ww 1-5-78
w 37 amw (26 Faw @)
aar 11 wiesy fefe Eeaeet) wiFife
g1

37 wrwet ¥ ¥ 27 wower( 18 Fww
et aar 9 wiwen fafe wvamdY)
Farfrgfer &% ol & oF Wi ¥ wW
wafy & § e R wfew g
g STTSTAT T AET IS 8-
AT ¥ o7 oY & Ol TR T
# wYer smaeqT &7 T WM 1 A
10 T O ATE & FFT I WE 4%
#  wafga & § 97 o faow ¥
w&r w1 freafafas Wi —

J

wiaer fafe

(1) o T gAe Wiy wege & fear

T . .

(2) wieet wraET ¥ wroor whffa

(3) mfufors ard o whwd o s
fFedr et T oy w1t ¥ mfeffa 6 —

() siT (¥), ¥mfmw @
S wAwTEY %Y ufem U #Y
wirer syweqt gfvfree sy & fag frite
waw  Forw Wy § Wi W T ¥
fraifer v ® g frar s &0
THTAT ATHAT ®T qUEW]T & qRTIEEITET
¥ mrfaw dow ¥ awtwr € anft §
1 vu gmew ¥ g€ s o gl
qw wife wfewrdr / sgwaEs
gra s vy

T Q¥ TAMRIRT ST

9762 Wt T wlw gawngy ¢ ¥T
™ W 7 qaTy W F A fr

(%) 31 =¥, 1977 w fafow
wiffy fafow st & 10 & 15 af
% X 15 a9 & wfgw w1 w@ A
@ras UF A sHwrar #t
dwar W1 ITh aaTArT W §

(@) ¥ 3T wraer & wRaTT
Hwe wergwT wfafe & e
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wd o & Frofargare 80-220
T ¥ FaAmA O dmfaw 330~
560 7% % Fgwrw ¥ wrf WK
weqrk wirga 81 ¥ ger fee 9,

() = T I T Y gwar
xR ¥ ol raw gF SaRT W
Fiwfa @ wwfa & &% 330-
560 U% 425-600 ¥ AT 7 ¥V
wfawrr @) €1 sEear FH@ 97 fw
wuft , WX

i?(!r) afg 7@, A T&E &1 FO

tw siwrerg ¥ T W (ot few
moaw) : (%) F (¥) FEw
fwzdt £ wr W ¥ AT T TEw
qT 7@ & JrAer |
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reayT fw ¥ Fdoe wread

9773. «ft T AW GHATYY ¢ W
o feaw, orw wie akes W@ Ty
TaIY ¥ FOT w1 fE

(%) wragT da ¥ AR wE-
aer & aw oA ¥,

(w) wragx @ 7 3T IAE
STt # feay sqrva wgArd ¥
L1

(W) war g & A¥ wHwiE B
W fa ¥ weafra @ ¥ fawx
§ o @ avw o da A s v R
YT AT & FAT F HAMLAT KT A0
At ¥ gt wvx ot fere @ ST
aft 7y &Y g% w1 w0 § oY afe
gr, At ¥¢ a5’

Wifeew ot T W FECw
worrera ¥ e stat (st ot fors) 2
(v) whemgar ®WHEWT A%
wfear, My gfae ) _

(&) 31-12-1977 ¥ WA
IATE B ¥ AT a9 e §
seawmfal &1 i fom sy -

. forq wog & gfe
LU L feqn §, v o™ L)
¥ wiwfah
W "

L 1 2 3
si!ﬁ 1. 130 124
iu\rll’r I1 . 51 12
sofr JIT . 1410 202
sy IV . 240 ]

1831 437
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(%) o, =¥ 1 awrfy, qHe o
wiko /e QHe TWe & qIW
werfrdf ¥ geilew ¥ wwerew
q%o Hre Wi ¥ wu¥ wHwfwl &
firdt o ot [ gfve ¥ o ¥ fod
fawer 3 %Y g7 & aar g fwedt 9T
Irwen forr et Y oo & w-
| faar< far a1

¥s wefrt & wfwwrfedt o fear
T WY Ry

9774. Wo WEHYTTEW qhiT :
war fuflr, =g st wenft wnf walt ag
AT #Y v w4 fr

(v) *0W, wx &, tfom
it fafade & faefim wiewrd,
#rore W% qer qwaw (Sl -
W) 1 faar wrx e wifew daw
¥

(=) war ag a= § fir vt 0o
N ura 371 ¥ WA aF A
W qORTT WY £ A aravew §
154

(w) afe &, & o 1077-78 ¥
fow wrer oty wT ®T W T

fuefir, varre wite weaat wrd st (st
wifix wuw) : (%) qa1 ST g
t fe srfwg st fogem
sowt  fafrer ¥ 1 fegew
ot fafiz & 31 fewae
1976 & af guifa & TNTAH IR
qom-Ta & v e, Se whatw,
1956 ¥ & 217 (2 %) & wawiw
faarer & wepEy, ¥Ee faefm wfa-
wifcdl, wweawi @ar  weew fewei
grar fear o aer, afcafes afgs
mﬁwmﬁuﬁwﬁwmt:—

faeitg wfawr<r
NAEHF
sag frdws

(s ) 4,31,462 o
(28) 15,95,739 %o
(1) 1,93,446 ¥o

fo g A ML T WE
At we tfyar wdr fafady
% 31 frgm< 1976 ¥ of gfir &
TR JURE ET-9A &A1Y §E
werdr wfafraw, 1956 Y "1 217

(2 %) & vt frrooraa & waTY,
fan frefly wfefcd, wawawt aqr
saew e g for s ame, afe-
wheadi 1 @2 w7 ariew aforfas
forer wwr  —

faelt srferdy
. .

waw fadwe

(9) 4,07,764 Te

(41) 16,95,618 To

(1) 1,47,000 %o
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30 faereas, 1977 ¥ ad iy & fiorery v qor-qur & gy, afiefndt
w17, tfowqr wradtat frfrde f ¢t o< o gaor frer e § —

fadrg wigsrdr
qagE
sy fadwe

(22) 10,62,533 ¥o
(89) 54,27,482 ¥o
(1) 2,15,365 %o

(=) wre (v). =t whafao,
1956 T €I 371 & WRA T THII
W g F1 fagr srar s fa wff €
aarfy, =t wfaftad, 1956 ¥ ar
217 (2 %) & wwia, fadws wew
¥F fo¥ gaqq & A9 g fago-
aa ¥, ¥ waafra} (1) of, afz qf
g & fary Frgaer frd 72 @Y, & 36,000
%o ¥ w0 aft *r arfoafaw v w3
®a, (2) afg fadrz o & et v
¥ fd frgwr f53 oir &Y, &% 3,000 %o
sfamra & wa afi w1 qrfeafes W
T ® g, ¥ AW 197 vy fafgm w1
wfwfag s areast 1 I
wefagi & 1977-78 % a4 & gaAw
wdt T T ¢

fr-wroer wegfrdt ¥ wavawt & dwr

9775. Wio wERIAICRW qhiy :
wyy fufe, v vt wot wd welt
g FAN F U G4 fF

7,500 WY ¥a fawear § a9r Saw
fadwes = wfr ad 1.91,585 &
g famar & ;

() =1 =g & 7w § s o
@i zga fafads & wgr wams w
sfy 24 <1 wry wod da fomr T@T
" .

() #ur ared AT ¥ qAW
# wrerd §f wrft & wc afzgn @
T a4 1977-78 % fad Wy T omA-
sy af g ? g

gotmrfas fadws 7,000 %o 4T ¥EY
e T @
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(7) warm w@w zgw fafeds
¥ gv weaw ¥ waw fadws auT OF
Jeae & Savg fadew & 0 wAW ¥
el fereror ‘&’ & w1 & wgar e
2 5@ %o wfaag w1 arfoafas, wra
¥ W

farco—=

(7) 36,000 To wfaat ¥ wieww
AT FT ATy Aee RWE a9T W
wrdmfat w1 fay oy 3y ofosfaw
Y v g, e wfafra, 1956
AT 217 (2%) ® sewrw we
¥ wifawr Framsy ¥ 2wy wafaa &0
1977-78 ¥ =d %71 wfas AT welt

' oaEy &

30 faasae, 1976 #1 ad wwrha & Framr § gz fow @ No wwim FAvE
fafrde & waey fadwe wt fad o and arfvafay 3 12

30 faavaT 1076 30 femmv1975
Frad guried %Y qd g

A "7 FHogAw® (31-3-76 AW)
T

1974 § 75 &1 ©MqTH

A% At fear war | fear ardk aen
WTTET

gfeaferar  (1-4-76 ¥)
o g gegaad

daq

I% AR faur war | fear s aren
TR

gfcerfommrt

Bo %o
45,808 94,350
18,870 25,060
35,625 35,469,
35,482 72,175
67,500 —
7,788
51114
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favon-w

31 AT %7 7 gwrfer & el § woe w1 7€ ow @ @G o F waw
frawrsi w1 e aF qrfesfas & &

ATH 9T X ®T ATH

1876—77 % 2T a1 arfosfas

1. ot wrfer ®re Haer &I,
wEqeT aYr Yy fadww

1,896,500

(21-6-77 W e §1 7 )

2. s To gWe wg,
I AT FqH AT

1,091,046

Drug Firms in non-organised Sector

9776. DR. LAXMINARAYAN PAN-
DEYA: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) according to mew Import Policy
for 1978-79, the firms having more
than Rs. 10 lakhs capital, irrespective
of labour, are considered to be DGTD
units;

(b) is it a fact that Government
issued Notification in 1960, 1962 and
1964 Dbringing companies having
Rs. 10 lakhg capital within the purview
of Industries (Development and Regu-
lation) Act, 1051 of labour employed;
and

{c) if so, details of the Notifications
issued, how many firms in drug indus-
try are considered in non-organised
sector and under what Notification and
provisions of the Act they were con-
sidered as non-organised sector, I
there ig no provision, what steps Gov-
ernment wants to take against those
firms for flouting Import Trade Con-
trol Act, IDR Act and other statutory
Acts by these firms, whether these
firms are allowed repatriation by
RBI, if so, how this is allowed for
illegal activity?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS

(SHRI JANESHWAR MISHRA): (a)
In Chapter 2 of the Import Policy
1978.79, definition of certain items like
Actual Users (Industrial) Actual Users
(Non-Industrial), Small Scale Indus-
try, Registered Exporters, etc., has been
indicated. No definition of DGTD unit
appears therein.

{(b) No, Sir. These notifications were
for exempting pndertakings having
investment in fixed assets not exceed-
ing Rs. 10 lakhs from the requirement
of obtaining Industrial Licences under
the Industries (Development and Regu-
lation) Act,

(c) Requisite information has al-
ready been furnished in reply to Lok
Sabha Unstarred Question No. 8731
answered on 2-5-T8.

#ad Qo quo AT wrAAl WY 3w

9777 ot wwurdt ewedlt : wr
o A g A A §or w60 fr

(%) w1 woere ®7 gar § fe
w

qaqd Qo qWo SHHT qUT FIAAY
gerei wY fakt & forg iy llli 3w
fear mar ar oy A ¥ g At wd
¥ foq wc four mar ;
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(1)#&%&“‘**‘"“‘“
¢
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wemw) : (%) WX («), 1967
¥ 9y adt T% w2 351 a1 wETw
T T ¥ 5 85 97 | AT H
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LR E‘Fmahﬁ,ml{o a¥e
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ate Aud e fag gor & % 341 &7
"wfedfexr  afwor” @ owar qr
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X WO w7 qUTH FvA ¥7 fafrem
fear mar 91 1 T AHwOT wOw wY
freray & fufrvwm & ofema  wasw
™ f1A SHEi W W1 & wvarae
qrer g WX ¥ fafy daea §
R & o{aTT, T ww o 3w
& arq aret o o 1 T ERT “wfE-
T A’ @Oy Wi §ATT T
& @ ¥ wgwa g A2 qwa % IF
9 ad ¥ wias aww Tt wafw &
| “aixifea qfwo” aw F
wivs farde  Rafre sawdi w
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(w) wor wft wsm
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Complaints against M/s. Abbot

9778. DR. LAXMINARAYAN PAN-
DEYA: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be plepsed to state:

(a) whether there s g
about M/s. Abbot that they have ex-
mrtedgoodlworthns.-tzlakhs to

in 1975 and money ha
not been credited; * s

(b) if so, what steps Government
have taken;

complaing

(c) whether M/s. Abbot {s paying
;x&sg duty on Selsup Shampos, as
Tug;

(d) is there any complaint about
their evading the excise duty and if
50, the details of the complaint and
steps taken by Government; and

(e) is it a fact that Sclsun Shampoe.
contains Fungus also?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
Yes, Sir. The allegations are that M/a
Abbot Labs, had exported about Rs. 45
lakhg worth of drugs and pharmaceuti-
cals to Nigeria but no inward remit~
tances on account of sale proceeds in
foreign exchange have been received
against this transaction.

(b) The matter has been taken up
with the company, the RBIL, the Minis-
try of Finance, the CCI&E and our
High Commission in Nigeria.

(e) M/s. Abbot Labs. are licensed to
produce Selsun Suspension as a drug
item. They have also obtained licence
for marketing the product ag a “drug”
under the Drugs and Cosmetics Act,
1040. The company is, therefore, pay-
ing excise duty on Selsun Suspensiom
at the rate applicable for drug items.

(d) A complaint has been received
in this Ministry indicating that M/s
Abbot Labs. are marketing “Selsun®
as a drug item and are paying excise
duty as is levied on drugs instead of



treating Selsun as a cosmetle, The

(e) Whether Selsun suspension con-
taine Fungus or not is being ascer-

.

taimed,

Name pf manufacturers, druge and
price declared under Drug Price Con-
tro]} Order of the bulk drug manmfac-
turers

9779. SHR1I GOVINDA MUNDA:
W1l the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

{(a, name of the manufacturers,
name of the drugs and the price de-

MAY 0, 1978
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clared under the Drug Price Control
Order 1970 of the bulk drug produoced
during the last three years
firmg having more than 26
equity participation; and

29
if

(b) C.LF. price, declared prices and
the basis on which prices were ac-
cepted?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISHRA):
(a) and (b). Information to the extent
available in respect of firmg having
more than 26 per cent foreign equity
is given in the attached statememt.

Statement
5. Name of the Name of the Price Whether CIF price Remarks
No. Manufacturer Bulk Drug declared accepted where
or not available
Ra. Rs.
(1) (2) (3) (4 (s) (6) 6)]
. Boots  Diloxanid 6866-67/kg. Not +75/kg. A price of Rs. ¢5ofkg.
R e Furoate e B PR L SRS g bl g2
basis of cost study.
. M/s. Hoechst Fumsemide . . Do. . . A price of Rs.
+. Mh t 2913 oofkg 0. 642-41/kg &“ { _'ﬂ
rnlEE. for sale
to was
Soover; 108 oa
1 oo
the bass = cost
study.
. Ethnor Mcbandazole B-88 " .
s Mh fem.  Accepted !:ot
Miconazole 18- cofgm,
Lidoflazine 7+ 00/gm,
Roche Sulphamethoxa- . . Not . . A of Rs. 3
4+ Mp. u 1130+ 00fkg 205° 59/k8. ww ‘p:ra
in Januery
19
Tretinon 83 Byfgm, Govt. has to take
a dtuhlum in this
[- N
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w @ @ “

(s) ® n

5. M,‘ll.:ur- Tilmethoprim  sg50/kg.
Wellcome
6. M/s. Searle Chlorphenira- 1550 00/kg.
(I)JI minrepllz»!dute 550-0ofkg
Pheniarmine \
Meleate geolks
. Mfs.E. Rutun Water asoofkg.
’ Merck Soluble '
8. M/s. Glaxo Akbsorbed Diph- Lit.
Is bed Diph- 700/
Tetanus
vaccine

S

Not accepted  561° 34/kg.

A price of Rs. 2
was fixed oaa?m

A B
e e " oo
tudy.

Do. A Rs.

g

7
£
B

Not
available
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Twue of Licences for manufacture of
Bulk Drugs

98780. PROF. P. G. MAVALANKAR:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether one or more Indian
Pharmaceutical firms/companies have
been granted lcences during tbe last
filve years (1973—78) to manufacture
one or more bulk drugs;

{b) if so, full facts thereof includ-
ing the names of the companies and
the detaily of the various grugs they
are apllowed to manufacture also indi-
cating the capacity in each case ap-
proved and the date of the sald licen-
can;

(¢} whefher these licences thave
been utilised fully or partially; snd

(d) if not, why not?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISHRA):
(a) Yes Sir.

(by A Statement furnishing the re-
quisite details is laid on the Table of
the House. [Placed in Library. See
No. LT-2292/78].

(c) and (d). The reasons for nom-
implementation/partial  implementa-
tion of Industrial Licences, if any, will
come to the notice of Government at
the time of granting consolidated Io-

Licences o the drug com-
paunies, in
licy.

E

terms of the new drug po-
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Vatwa Raliway Statem .

8781 PROF. P. G. MAVALANKAR:
Will the Minister of RAILWAYS be
pleased to state:

(a) ‘vhether Government are aware
that the Vatwa Railway Station near
Ahmedabad on the main Broad Gauge
Ahmed.nbad-aumbly line is inade-
quate n terms of several facilities
including easy goods movement and
more efficient handling of wagons etc.;

(b» if so whether Government are
taking concrete sieps to improve the
said situation; and

(¢) plans if any to exiend the plat-
form and other railway facilities at
Vatwa Railway Station?

THE MINISTER OF STATE 1IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQO NARAIN)- (a) No. The
facilities available are adequaie for
the traffic dealt with at this station.

(b) and (c). Do not arise

Sabarmati Railway Bridge

9782. PROF. P. G. MAVALANKAR:
Will the Minister of RAILWAYS be
pleased to slate:

(a) whether the construction and
extension work at the Sabarmati Rail-
WwWay bridge near Ahmedabad on West-
:n:e Railway is going on asg per sche-

ule;

(b) if so, details of the works al-
ready done and expected to be com-
pleled;

(c) when will the entire work be
completed and at what total cost; and

(d) broad details of arrangements
made for the convenlence of passen-
gerg while the Sabarmati Railway
bridge has bhad to be closed for a
while?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes

MAY 9,
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(b) The work consists of rebuilding
of the existing piers and abutments

of the bridge, with provision {for an
additiona] B.G. line, 65 per cent of
the work has been completed so far.

(c) The work is expecied to be com-
pleted in 1980 at an estimated cost of
about Rs, 3 crores.

(d) The work is being done in such
a manner that as far as possible there
is no cancellation/rescheduling of
trains which would cause inconveni-
ence to the passengers. However,
during regarding operations it be-
comeg necessary io stop the railway
traMic over the bridge for short pe-
riods as a result of which reschedul-
ing/termination of a few trains at
Sabarmati (which is the station next
to Ahmedabad) becomes inescapable.
Every effort is being made by the Rail-
way to keep the period of line blocks
to the minimum, so that least incon-
venience {8 caused to commuters/
passengers on account of rescheduling
or terminalion of trains at Sabarmati.

s qued® T wemar wen

9783. st Wewow wied : wr
T Wt 7F wary 1 gyr Wit fs

(%) =7 Agroee & wISAET
TRW ¥Y wAar & ghawr & faq worar
ey werg o & ;

(@) =T T8 wrfr W whwer
Ty ¥ daad) owdw & w9 e
L #

() afe g, & wur Gt oelte
IR ardr ¥ wwew X ¥ @ Y
woeft & ;

(w) =7 ‘dedt’ Ty 13 ;e
1978 ¥ wiwww ¥ ¥ fwy lr(fuh'
&t ; w
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(¥) w0 waw & 13 WY,
1978 %1 wfadi ¥ uw feroer
e Rww w1 grer gk § o afx
Zh, o TORT * I8 9T WT e
% 87

T stwrww ¥ v Wl (it Foe

wemew) @ (F) wwem: A
aeeT ¥ wtwg 95 frararare—srraTy
garT arele ¥ )

(=) 5t & 1 o5/96 TAIT

gsadd  wawre 9T 201/202 duwdy
asaa wTEr w7 AW AT Y

(w) o gr | Afex s waTTr
uwada ¥ faerar ¥ wod g vk s
A anf arasl & wew 202 Ywwdy
qERAT w1 AL T wrar WIT 6 TATH
AW, 169/42 ATAT TYEREA, 40 FIA
ATIIT - G QTR WIT 116 WY
HAGTH-TAE TR AT AT A qrAr
w  afedi w1 qrEt FET wT g
g

{=w) st egr

(%) 14-3-78 W &w ARI
w1 % fawraa ® 7€ § forger wgd
&r er< famr arr gwr &0

Drilling for Ol at new places

8784¢. SHRI YASHWANT BOROLE:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether drilling for oi] has been
taken up at new sites during the last
five months; and

m?)i!p,th.mdth.phou
the extent of success achieved?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM

AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISHRA):
(a) and (b). During the last 5 months
(from December, 1977 to April, 1078),
besides continuing drilling on some old
structures, ONGC undertook drilling
on 12 new structures—€ on land, viz.
Sisodra, Viraj Wasna and Piswada in
Gujarat, Narsapur in Andhra Pradesh
and Puranpur in Uttar Pradesh; and
68 off-shore areas viz., C-1 and C-2
structureg in the Gulf of Cambay,
R-6, R-1¢ and R-15 off Ratnagiri coast
and g structure in the Arabian Sea
off Kerala coast.

As a result of drilling/testing, gas
was struck in Sisodra (Gujarat) and
C-2 structure (Gulf of Cambay); and
oil was struck in Viraj (Gujarat).
Structures R-6, R-14 and R.15 off
Ratnagiri coast have proved dry.
Drilling in the other structures ig still
continuing.

The Oil India Limited has drilled
4 exploratory/extension welly in Mo-
ran area in Upper Assam during the
last 5 monthg. A thin gas sand has
been discovered in one of the isolated
small structures in this area,

Advantages/Disadvantages to Drug
Firms due to new Drug Policy

9785. SHRI YASHWANT BOROLE:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to siate:

(a) what are advantages/disadvant-
ageg to small scale, medium scale and
foreign Arms because of New Drug
Policy based on Hathi Committee re-
port;

(b) how its improvement over re.
commendailons of the Hathi Com-
mittee, Chapter V; reasons for modi-
fication of Hathi Committee recom-
mendations of Chapter V; and

{c) anomalies and digcrepancies in
the New Drug Pulicy, the details and



267

how would Government pet
right?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISHRA):
(a) The advantages/disadvantages to
all sectors of the drug industry in
consequence of the New Policy are
indicated in the Statement placed on
the Table of the Lok Sabha on March
29, 1978.

Written Answers

them

(b) (i) The major improvements in
the New Drug Policy over the recom-
mendations of the Hathi Committee
are indicated in the statement laid on
the Table of the House. [Placed in
Library. See No. LT-2203/78].

(i1} Reasong for not accepting or
accepting with modification certain re-
commendations of the Hathi Com-
mittee have already been Indicated
in reply to Lok Sabha Unstarred Q.
No. 8063 dated 25th April, 1878,

(c) No anomalieg or discrepancies
in the New Drug Policy have been
brought to the notice of the Govern-
ment.

Detalls of Canalised Raw Materials
distributed

9788, SHRI YASHWANT BOROLE:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to sinte:

(a) details of canalised/distributed
raw materials to different firms during
last three years and basic provisions
ie, licence No. under which the re-
leases made to different firms;

(b) is it a fact that exchange value
of each release was not diluted from
Import licences issued fo each firm;
if so, against What provisions of licens-
ing provisions this was done; and

(c) is it & fact that keeping aside
all provisiony of essentiality by DGTD,
more than 70 per cent raw materials
were released to foreign firms with

MAY 9, 1878
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more than 26 per cent equity-details
for last three years?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISHRA):
(a) and (b). Names of canalised raw
materials/bulk drugs distributed to
drug manufacturing units during the
years 1975-76, 1976-77 ang 1977-78 are
indicated in the attached statement.
These releases were not made against
import licences held by individual
units as no import Lcences for supply
of canalised bulk drugs were required
to be issued to these units. The Im-
port Trade Control Policies for these
vears did not provide for diluting the
value of releases of canalised raw
maierialg, the total value of im-
port licence otherwise obtained by
such units,

(¢) The number of drug manufac-
turing unmits, both small scale and in
the organised sector, serviced by the
two distributing agencies, mz. CPC
and IDPL, is more than 2500, out of
which the number of companies with
foreign equity holdings of more than
28 per cent iz only 53. No detalled
study of releaseg of canalised raw
materials {0 such companies made
during the last three years has been
conducted, Each unit Irrespective of
the category to which it belongs, is
serviced according to the policy In
force.

Statemens
I Bulle Drugs distributed by LD.P.L.
1. Amido Pyrine
2, Analgin.
3. Metronidazole.
4, Nitrofuratoin,
5. Phthayl Sulphathiazole.
6. Plperazine and its salts,
7. Phenobarbitone and its salts.
8, Sulphadimidine (Sulphamethe-
zine).
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9. Streptomycin Sulphate.
10, Sulphaguanidine.

11. etracline, its salts and deri
vatives.
12. Riboflavine (Vit B®) and Ribo-

flavine-5 Phosphate Sodjum.

13. Thiamine mono-nitrate and Hy-
drochloride (Vit. B').

14. Folic Acid.

18. Oxy-tetracycline, its salts and
derivative.

18. Greseofulvin.
17, Nitrofurozine,
II. Bulk Drugs distributed by C.P.C.

1. Ampicillin trihydrate/Anhydrous/
Sodium,

2. Chloramphenicol powder, chlo-
ramphenico] palmitate, Chlorampheni.
col stearate and chloramphenicol so-
dium guccinate.

3. Saffeine and its salts.

4. Chloroquine and itg salts.
§. Caleium Sodium Pentothenates
6. Doxycycline.

7. Erythromycine (Base) Erythro-
mycine estolate, Erythromycine
stearate and Erythromycine ethyl
succinate.

8. Frusemide (Furosemide).
9. Furazolidine.

10. Gentamycine,

11. Indomethacin.

12. Methyl Dopa.

18. Oxy-phenyl-butazone.

14. Prednisolone,

15. Panthenols,

18. Pyridoxine hydrochloride,
17, Prenhlamine lactate,

18 Sulphathiazdle. -

19, Sulphadiazine.

20. Sulphamethoxazole,

21, Sulphamethoxy-pyridazine.

22. Trimethoprim.

23. Vitamin 'A' and its esters.

24, Vitamin ‘C',

25. Citric Acid.

26. Iodine.

27. L-Base.

28. Tartaric Acid of (Both Medical
and Technical grade).

29, Vitamin D-3.

Drugs Items canalised for 1978-T9

4787. SHRI YASHWANT BOROLE:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) details of drugs items canalised
for 1978-79 and reasons for canalising
them;

(b) L.Cs. opened for release of bulk
canalised drugs to different firms for
1978-T9 wiih details of bulk drugs to
be supplied and basis and provisions
under which to be supplied;

(c} details of mark ups allowed to
djfferent firms and basis for allowing
different mark up for same/similar
preparations to different {lrms; and

(d) details of internal guidelines,
issued by BICP in regard to allowing
mark up wvis-a-mis discriminatioin am-
ong firms with reasong therefor?

THE MINISTER OF BSTATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISHRA):
(a) and (b). Import and distribution
of 18 bulk drugs have been put under
a special procedure as per Appendix
9 of the Import Policy, 1978-79 with
a view to achieving the following ob-
jectives:—

(i) to bulk the requirements of all
manufacturing units to arrive
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at a mzeable demand which
could be made use of as a ber-
gaiming counter 1n world mar-
kets to secure advantageous
prices and concessional terms
of supp'y

{u) to regulate the import/ins-
truction of newer sophisticat
ed drugs in such umanner as
not to disturb the indigenous
production of drugs of simi-
lar therapeutic value

(m) to protect the indigenous pro-
duction of drugs espewally
when the production 1s inade-
quate to meet the internal de-
mand

(iv) to ensure the equitable supp'y
of raw matenais at umform
prices eliminating the middle-
mans profii so that the for-
mulations based on such raw
materials are priced al a par-
ticular and umform level and

(v, to help the small scale (SSI)
secor of the industry whose
requirements are small there-
by rendering import by indi-
vidual firms uneconomic and
mmpracticable 1n  some cases

Drug manufacturing unilg are
i the process of registering
their requirements of the
above-mentioned drugs with
the canahsing/distributing
agencies and the finel picture
about releases to be made (o
individual firms has yel. to
emergoc

(c) and (d) Infurmation 15 being
eollected and wi'l be laid on the Table
of the House

Fiont ot waw sitt don sToamit
afumsfon s

9788 Wl WY YIW WRIaWW :
war  Wfeeew, Temer et adow AT
g o g w1 fw
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Recruitment thiough U.P.S.C.

9790. SHRI SARAT KAR: Wil
the Minister of RAILWAYS be pleas~
ed to state:

(a) whether it is a fact that number
of ad-hoc mppointments were made in
the North-Eastern and Northern Rail-
way during the Yyears 1975-76 and
19%6-77; and

(b) it so, what are the reasons for
not adopting the normal procedure of
recruitment through the Railway Ser-
vice Commission?
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THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes,

(b) It is because of the ad hoc nature
of the appointments that all such per-
sons have been asked to supply to the
Railway Service Commissions if they
wish to continue in service.

Regularisation of Indusirial Licences
of Foreign Drug Firms

9791. SHRI s, 5. SOMANI: Wil! the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to refer to the statement laid on the
Table of the House on 20th March,
1878 re. Government decisions on the
(Hathi} Committee on Drugs & Phar-
maceuticals Industry and state:

ta) how Covernment proposes to
regularise all irregular activities of
formulations and bulk/manufactured
from penaltimate gtage without any
valid industria]l licence by the foreign
firmg having more than 26 per cent
equity participation;

(b) the complaints received of these
Firm-wise and item-wise and the ac-
tion Govercnment has taken;

(c¢) how many flems these firms are
marketing ‘without any valld industri-
al licences or prices approval;, and

(d) if so, what steps Government
has taken to gtop them if not, what
steps Government propose to take to
regularise them?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISHRA):
(a) no unauthorised production (that
is production not authorised by Indus-
trial Licences, Permission Letters or
Registration with DGTD) shall be re-
gularised.

(b} All the complaints of unautho-
rised production will be dealt with
keeping in view the a&bove declslon

MAY 9, 1978
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of the Government on unauthorised
production.

(¢) and (d). No separate study has
been made in this regard. However,
the exercise that would be carried out
now under the new Drug Policy at the
time or granting a consolidated Indus-
trial Licence to each drug firm in
termr of para 37 of the Statement
containing Government decision on the
recommendations of the Hathi Com-~
mittee, tabled in the House on 28th
March, 1978 would enable the Govern-
ment to identify the cases of violations
of the provisions of the I (D&R) Act
by such firms,

Similarly, examination of prices un-
der the New Policy will enable the
Government to identify the violations
of the provisions of the Drugs (Price
Control) Order 1970, by such firms

Appropriate action would be takem
in all such cases, as per the decisions,
contained in the New Policy.

Porters on Licence Basis

9702. SHRI S. 5. SOMANI; Wi
the Minister of RAILWAYS be pleas-
ed to state:

(a) what 1s the number of porters
and vendors on the Rallways who are
not in direct employment of the Rail-
way Administration but work on li-
cence and commission basis;

(b) whether Government propose to
set up a Committee to go into the de-
mands and working conditions of these
poriers and vendors; and

(c) if so, by when the committee 's
likely to be set up?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) There
are 88,710 licensed porters on Indiem
Railways, 4015 commission vendors
have been engaged by departmental
catering establishments on Indlan

Railways.
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(b) No.
(c) Does not arise.

Canalised Bulk Drugs issued to M/s.
Warner Hindustan, Emerk

8783. SHRI RATANSINH RAJDA:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) how many canalised bulk drugs
have been issued to M/s. Warner
Hindustian Emerk including Predim-
solone, Full details about the same
during the last three years;

(b) how many exceptions are made
in the case of release of canalhised bulk
drugs of the firms with more than 26
per cent equity participation during
the last 3 years, and
! (c) name of the firms, raw materials
issued, quantity issued and the sale
value of the formulations based on

Statement

the same and provisions under which
raw materials were issued to them?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISHRA):
(a) Some details about release
of canaliseq bulk drugs to M/S.
Warner Hindustan Ltd. have al-
ready been furnished in reply
to Lok Ssbhag Unstarred Ques-
tion No. 8802 answered on 2nd
May, 1978 Particularg of releases of
canalised bulk drugs to this company
and M/8 E. Merck by IDPL/CPC dur-
ing the last three years are given in
the attached stalement,

(b) Both IDPL and CPC, the two
distnnbution agencies for canalised bulk
drugs, have reported that they have
neither deviated nor discriminat-
ed in the application of the
policy of releases to different com-
panies.

(c) In view of (b% above the ques-
tion doeg not arise.

(Quantityin kgs.)

I. WARNER HINDUSTAN LTD.

§.No. Name of Drug. Quantity released during
1975-76 197677  1977-78

3 2 - 3 4 5
IDPL ITEMS

1, Piperazine Hexahydrate, . . e . ’ 1200 2210 2120

2, Phenobarbitone.. . . . . . 1512, 1436 1401

8. Vitamin Br Hel. . . 37

4. Vitamin B: Mono, . . - . . ary 166 450

5 Viamin B2 . . g . P ' f 50 82 175

6. Folic Acid ' . N . . . 42'0 21 24
CPC ITEMS

7., Calcium Pantothenate . : = . . . . ay

8. D. Pamthenol, . . . . . . . 58 63

9 CiricAdd. . . . . . : . 1858 2400
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! 2 3 4 L}
10, Vitamin B6, . . . . . 110 200 145

11, QCaffelne . . . . . . . 400
12, Prednisolone. . . . . . . - . 1°5
13, Vitamin C Plain. . . . . 3105 4000 3378

IL E. MERCK

IDPL ITEMS
1, Analgin. . . . . s 4600 1725 7728
2, Vitamin Bi Amp. . . = 1000 1700 2400
8. Vitamin Br Mono. . . .. 3240 5240 8000
4o Folic Acid. A 33 9'6 2
5. Vitamin Ba, . . . . . . o 105 140

6. Vitamin Ba 5. Phosphate. : . % 20

CPC ITEMS
7. Calcium Pantothenate. . . . . 160 155
8. D. Panthenol. . . 10 70 50
9. Vitemin B, . f f . . . 7300 12000 11725
10. Caffene, 55
11. Vitamin C Plain. 130 100 325
12, Vitamin C Coated. . . . . . ) 1340 2275 2015

of Forelgn Drug Com-
panies in Non-Organised Sectors

9794. SHRI RATANSINH RAJDA:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) Is it & fact that in the Notifica-
tions No. 8.0. 312/IDRA/29B/2/61,
dated 30th January, 1962 and No. S.0.
460/IDRA/20B/i/62 dated Tth Febru-
ary, 1962 issued by Government of
India the fixed assets conditlon s
attached with the underiaking irres-
pective of the numberg of the Workers
employed;

(b) if so, under what provisions in
the Statement dated 20th March, 1978
in the Lok Babha the foreign drug

(c) if s0, are all these activities of
these foreign drug companies not il-
legal; and

(d) it go, how Government would
like to take the steps for flouting IDR
Act and/or Import Trade Control Act,
Essential Commodities Act and Foreign

Exchange Regulation Act against these
firms?

THE MINISTER OF BSTATE IN

(a) to (c). According to Section 3(c)
and (d) of the IDR Act 1051, the
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ferred to in the Question do not cover
the firms employing less than 50 work-
ers with the aid of power or 100 with-
out aid

However, under the provisions of the
Foreign Exchange Regulation Act, such
foreign companies would require to
obtain Government's approval to carry
on their existing business,

(d) Since these companles do not
fall within the ambit of the provisions
of the IDR Act, no action under the
sald Act is possible,

The Import Trade Control Act, the
Drugs (Prices Control) Order, 1970
promulgated under the Essential Com-
modity Act and the Foreign Exchange
Regulation Act are independent and
not connected with the IDR Act. For
violation of provisions of these Acts,
if any, which come to the notice of
Government, appropriate action would
be taken, as stated in the new Drugs
Policy.

Enquiry against G. M. N. E. Railway

9785. SHRI DAYA RAM SHAKYA:
Will the Minister of RAILWAYS be
pleased to refer to the reply given to
Unstarred Question No. 6463 on the
1lth April, 1978 regarding enquiry
against G.M., NE. Railway and state:

(a) why the loss of Ra. 32,600/~ was
not recovered from the General Ma-
nager;

(b) the facts of CBI enquiry indi-
cating the financial loss occurred in
1969 and procedural irregularities;

(¢) whether transfer of G.M. was in
administrative inierest and if so, why
he has again been posled on the N.E

. Rallway in a higher post;

(d) have ruleg for consideration of
other officers to the post of General
Manager been relaxed and if so, why
senior eligible officers have been over-
looked; and

(#) the reasony for considering this

officer with such background for such
a vital post?

282

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI BHEO NARAIN): (a) The Cen-
tral Vigilance Commission to whom
the case was referred, as per extent
procedure advised that no mala-fides
had been established against the Offi-
cer and that it would be enough if he
was administered a warning to be care-
ful in future, which was done. The
question of any recovery accordingly
did not arise.

(b) No loss to the administration
Drugs (Prices Control) Order, 1870,
fides had Leen established. In consul-
tation with the Central Vigilance Co-
mmission, the procedural irregularities
were brought to the officer’s notice,

(c) to (e). As stated in reply to
Unstarreq Question No. 8463 the
officer concerned ‘was transferred from
N.E. Railway while working as Dy.
Chief Engineer in the interest of the
administration ag well gg thai of the
officer. He was appoirted as General
Manager N.E. Railway, with the ap-
proval of the Appointments Committee
of Cabinet on the basis of the relative
merits of the officers in the fleld of
selection including his seniors and
after taking into mcecount all relevant
factors.

Qoal for briek kiln Industry

9786. SHRI 8. R. DAMANI:
SHRI K. MALLANNA:
SHRI RAMANAND TIWARY:
SHRI JYOTIRMOY BOSU:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether there was shortage of
wagons in the last three months to
move coal for meeting demands of
brick kiln industry in various States;

(b} whether ag a result 73 per cent
of brick kilns in the northern States
are facing closure; and

(c) the reasons for the non-supply
of wagons and the steps taken to meet
the demand of this industry in full?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
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(SHRI BHEO NARAIN): (a) The
movement of coal for the brick indus-
1ry hag been somewhat less than the
present peak demands.

(b) Railways are not aware of it.

(c) The demand for coal for brick

burning is seasonal in nature and goes
up steeply during the months Novem-

ber to June every year. As this coin-
cides with peak demand on Rall! trans-
port for other commodities, the Rail-
sways have been impressing upon all
concerned that it is necessary to have
a steady off-take of brick burning coal
throughout the year to avoid shortage
of coal during the peak season. Un-
foriunately, brick burners have not
done so. Railways are, however
making every effort to increase load-
ing of wagons for the brick industry.

émdé Qo qwo e & wifwet &
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Traction Distribution Owgunisxiion
Staff Electreowted

§708. SBHRI SOMNATH CHATTER-
JEE: Will the Minister of RAILWAYS
be pleased to state:

(a) how many employees of Trac-
tion distribution Organisation (TDO)
have so far been electrocuted;

(b; how many of them have died
and how many have been crippled for
life and permanently disabled;

{c) how many amongst them be-
longed to Class IV Khalasj category
and whether they ‘were authorised per-
sons to deal with 25 K.V.;

(dy if 80, are they granted any
additional allowance for the risk and
hazards; and

(e) if not, whether any action has
been taken against those who deputed
these unauthorissd workers to deal
with 28 K.V.?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) 48 em-
ployees of Traction Distribution Orga-
nisation have been electrocuted (re-
celved electric shock).

(b) Of the 48 employees who receiv-
ed electric shock 15 died and none ‘was
crippled for life or permanently dis-
abled.

(¢, Of the employees who have died,
11 employees belonged to Class IV
category. Class IV category is not
authorised to work on live 25 KV ays-
tem. They were, however, authorised
to assis{ skilled and supervisory stafl.
They were also authorised to work om
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(e) In each case of electrocution, an
enquiry is held. Staff concerned who
are found responsible for negligence
jeading to accidents are punished, In
all the above cases, of electrocution,
action hag been taken against stafl at
faull.

Material Traing running between Block
Sections during Nights

$799. SHRI SOMNATH
CHATTERJEE:

SHRI ROBIN SEN:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Railway authorities
operate Material trains and allow them
1o run between block sections during
night and without brake-van;

(b) If so, whether it 15 consistent
with the instructions in general rules;

{c) how many such trains were in-
wolved in accidents and the number of
deaths caused thereby during 1974,
1975, 1976, 1977 and 1978 zone-wise;
and

(d) what stepg the Government had
taken (l) against the delingquent offi-
cers responsgible for running such trains
(i1) to prevent recurrence?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYE (SHRI
SHEO NARAIN): (a) Material trains
are normally run during day light
bhours save in exceptional ecireum-
stances, in acordance with the extent
Rules. These trains are not run with-
ouwt brake vans.

{b) Yes. "

fc) The number of accidents in-
%mlmmm
an rallwayg from 1974 to ¥78

alongwith deaths involved therein are
given below:—

Railway No. of  No. of
accidents  deaths

Central . . : 1 .
Eastern . . . 3 1
Northern
North Esstern . . 2
Northeast Fronter . 1 -
Southern - - .
South Central . . . e
South Eastern . . :
Western . . - o

-

(d) Since the trans wers run in
accordance with the extant Rules,
there was no question of taking any
action against the siaff.

Additional Staff for mew Tralns st
SE apd Eastern Rallways

9800. SHRI SOMNATH CHATTER-
JEE: Wil the Minister of RAILWAYS
be pleased to state:

(a) is 1t correct that in spite of
introduction of new train service, addi-
tional stafl were not senctioned at
Santragachi and Howrab of Bouth
Eastern and Eastern Railway;

(b) 1f so, has this led to over work
on the existing staff creating serious
resentment amongst them; and

(c) if so, whether the Government
have taken any action to augment the
staff strength there?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (c). Informa.
tion b being collected and will be laid
on the Table of the House,

——
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MATTERS UNDER RULE 377

(i) RrrorTep DrcistoN or CONTROLLER

LYENERAL oOF Apcounts 10 Com-

PUTERISE THE CoMPILATION or
AccounTs

SHRI SOMNATH CHATTERJEE
(Jadavpur): Sir, I beg to move a2
matter of urgent public importance
under Rule 377. It is a matter of
great concern that the Comptroller
General of Accounts has decided to
computerise the compilation of accounts
with effect from the monthly accounts
for April 1878 onwards. This has na-
turally caused wide-spread protests
and resentment among all sections »f
employees. The introduction of the
system of computerisation will affect
very seriously the future of the em-
ployees and their job security, apart
from affecting job potential in future.
Introduction of computer by the pre-
sent Government goes wholly against
the promises of the Ruling Party
Although it is now being said that
computers will be introduced in a
limited way for the present, it will
inevitably resume greater proportions
sooner than later. The employees of
the Organisation naturally are appre-
hensive of total blockade of promotion-
al prospects which even now stand
jeopardised by reason of the policies
pursued by the Government. It is a
matter of grave concern that in our
country where there is a very large
number of unemployed people, labour
saving devices should be adopted which
will seriously aggravate the gravity of
unemployment situation. The Govern-
ment while assuring full employment
within a period of 10 years, is taking
recourse to introduction of sophisticat-
ed gadgetry which ultimately is bound
to create more unemployment. It is
understood that the employees have
already sent telegrams to the Prime
Minister and the Finance Minister in
this regard and also protested against
the decision to introduce computers. |
request the Government to immediately
issue instructiong to stop introduction
of computers and also o take an early
decision to reverse the scheme which
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was introduced during the Emergency
to separate accounts from Audit

(i) Nxxp FoR SUPPLY OF DYNAMITE
AT FIXXD PRICE TO FARMERS
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Fiy ®1 farare @ & (Mg eI
gfr faq g gt & 1 SfET
sorer arare 3% & fog fawrt e
wET HET | AWTE qEqE A AL
¥ faarf Greara § o wfawe Wi
farii & war  Frolt g, Zqaawi oY
faaré ¥ xw whvwe faer w3 wet e
e & ax Wt gw 15 sfawa sl
§ gt 81 sEafm W ¥
s gy gl

MR. SPEAKER: It seems you have
added a lot in your statement. No, that
is not permissible,

W wifeg wE @ o g
qocr & o e % ww fewm
& gt  qoft ww g st ar R0
mﬁqmmﬂ*tfmw@'
T W & g areATaTeE ¥ ()
¥ aga wew ger ¥ qORIT ¥
neTaE §W (ERT) W W 2
w0 aw fear § 1 e ww wne ¥
famit Wt syrorfedt & sevaTee Sw
(er) off four T ) YW
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®TET WY BT & 9 W 11 TWA A TEAT-
arxz @w fearar w1 dar wmar &
gafae ¥ ferwgecFT A ——

(1) gvow & &g wd@ &
fFaral 71 qewar & fafiwa fgmozo
®OT 2 599 F @A W TETAIST A
(3ver) For g7 a7 Staew fear w7

(2) wrgmamee ¥ (Twm) =1
9H 11 %IT AF FT WIT T F7 FTIA7T
T[T gEAT R A pw &= fawr
g |

(3) #fw % dzyare ana & fao
TEATATRE AW (TrRT) W oAfewEY a7
N F7 % §H Ao ¥t oAr & yfw
wAT AT F AMGAT T B\

(1) RrPorTED ISSUF oOF LICENCES TO
BIG BUSBINESS HOUSES

wit 7w faerw aeam  (Frefig)
weIe WP WIT T g9anr
dar g fr w19 7 9@ ag FwaeT 2 47
A7 four | @ v gw AR,
51 497 AL A Awe fraz ¥ oo
" W & E

MR SPEAKER That list should not
be read out

wiew femwarear 0¥ AT
arar el &1 Afe &¥ g & garfu-
®TT W GEW FT AV N FWaAT T G 0
Tawd § arg agen @ AfE gEd
WIT WAAT YR AT A AT WY
guifis Qoft ¥ w7 wEwAar € Ak
o s agor o gus farw 4w
W WA g QerfaeT wrE
ﬁ'{'ﬂl’ fﬂ!{'ﬁ@oﬂl’(eﬁotﬂ‘o
st wt e, 77 ¥ frew,
77 wrusfe ¥ 170 46 ¥OT TR
1196 LS—10.

VAISAKHA 19, 1900 (SAKA)

Rule 377 290

¥ wrgdw fad o% fom ¥ facer #Y
waifew sTdq (72 08 FT T
far 1@ | ¥t wTd fawrr & @w
¥ gu freg ¥ wAwT gt ¥ famay
77 § &€ 91 ¥ 22 widEq a1 ¥
7w v fra g w9 2 3 weafag)
% {srq  wfirrror i sraafar fada
A=qrHt vq TTEAET 4 7 fed
wafr g& Fwafaar &1 waet §F wreafs
ATAEAY ¥ AT A7 qar E )

23 ¥eafaqr 9 & 3 faz=r & ey
t faa¥ fav 72 08 TUT TqF &
fr wFa R AE ) 4 Fo Fo
faarfrar 1 & fomy fAo 27 70
FOT  TOA, 7 QT Kt sy 2
faa¥ f7 18 45 FUT, 2 #1e7 &
reafmar & fowms @ 9 o3 0%
wmzmﬁ&mw
455 s afw & g
T4 TOm A TATSE SweT weedy ©
foaer gwm que & g & aml
q1 | A3 varr wgem 9y owteg
gAW A eUTT WIGA | 23 yeofay
& arg aur gw & wf wfw frer s
S

1 Wo Fo fagfeew 250 Am@
2 gfear &afig 5973 ow

Toat fae
3 A% sfemw fro 165 60
AT
4 frelt 3mmq e 5 50
g

MR SPEAKER Mr Paswan that
portion has been deleted

oft 7w feorrw qreemy g ¥
g FT & ¢ wenar,  fwedy
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[ TR R T0R AIA)

FH WAT 550,89 HAT TIY F¥ a7 |
A w7 faar 1 wrenT § fr P

faear %Y g7 197 1951 ¥ 153 42

QT[0T KT 116 FUT §TAT 4T A

1975-76 & TF FT 1075 TT 975

. ®Or wAm grag

ORI IO IIUET ATINAT
faar srar wafga aar g7 *r wifq
Arfadt ¥ fasgw facdta &
WIFT™ 57 A 7wy feafy e
LAl

{iv) REPORTED CANCELLATION or
PASSENGER TRAINS ON  MANMAD-
PURNA AND ADILABAD-PURNA ROUTES.

st %wacw dhew (wity)
gzt arga, & wwr watr & fow
377 %I APUAR TG F weE
A W AAC WA ¥ owae
WA TLAMET QI | WYY 9T
¥ T Y Y pdy FTT 0w Frer
aat 7 WA fawer ¥ wwmregerd,
wfeemEmegqni o7 quiae €
afwT o gt wdft g Y § ave W
& w2 wfemr aw & W
¥ /7 ATC T AITSITET TATY A spAar
9T FHTN TG g LT 9 I T
a7 & 1 gurdy wda gifast s 5w
FATT #  AFT A dr qferw g mw
§ | wErow WY W & wm A oY
¥4t awg A agw qieram w1 ATEAT
FEIYE QT T2 Wi g
g ¥ e fr shcmearag ok 0
T v awt A agr Eulc w6y
qom § | wAA dm wwary der g
¢ g¢ wfemt drer qF woT Wy
well ¥ 1 x@ wew # 8 T oY
AT W T Ay war § oA
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™ At # § frw §, e fog
& ot @ ¥ gA¥ qufor et
g

T aiga, ¥ ww Y WY W
A faer T Ew anY ¥ frdew frar &0
uT 3 a7 w1 grEw ¥ sufeaw E &
e grr faadtawm fa 5d ager
agr 9 REine § |

WA (Mo wy TwAA) : ¥
e EF T F owidw gwy ¥ feg
g

ot ¥ T ey ;0 A wTOET
"y §

(v) WORKERS' AGITATION IN HInDu-
BTAN AERONAUTICS, HYDERABAD

SHRIMATI PARVATHI KRISHNAN
(Coimbatore): Mr. Speaker, Sir, with
your permission, under rule 377, 1
would like to bring to the notice of
the Minister of Defence the pre-eni
state ol affairs in Hindustan Aero.
nautics, Hyderabad. There is, in this
enterprise, an Avionic Design Bureau
Air Force personnel who are posted
in this Division are on deputation .nd
are, therefore, not under the discipiine
and control of the management. For
example, the management cannot con-
duct any inguiry into any complaints
of harassment by any of these officers.

The present Head of the Department
is said to be very arrogant in his be-
haviour towards the workmen and
harasscg them. Some time ago the
workers went on an agitation in pro-
test. About 100 of them were immed:-
alely issued notices of warning. Later
the management withdrew the letiers
and agreed to review the position aftar
three months,

But, within a few days of ihis, one
of the workers was suddenly suspended
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Jbecause he protested against the alleged
misbehaviour of an officer On 1lin
April, when a member of the Execut've
of the Union was speaking to the orga-
nising Secretary, an Air Force Officer
came over snd abused him in foul
1anguage. The President of the Union
then met the officer to try and sort
vut the problem. The attempt .l
reaching an understanding was abor-
tive.

The President was then charze-
sheeted and asked by the Management
to explain why he approached the
officer. This led fo discontent amongst
the workers Many office Lbearers
hhave since been suspended and fle
workers are very disturbed by this
turn of events I would request tne
Mimster of Defence to look into this
matter with the urgency it merits and
see that the position 18 normahsed, and
the suspension orderg rescinded

12.12 hrs.
PAPEKRS LAID ON THE TABLE

NOTIFICATIONS UNDER ESSENTIAL
Commomties Acr, 1055 amp RESOLU-
TION re. COMMITTEE ON SUPPLY AND
DISTRIBUTION OF PETROLEUM PRODUCTS

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
{SHRI JANESHWAR MISHRA): I
beg to lay on the Table:—

(1) A copy each of the following
‘Notifications (Hindi and English
versiong) under sub-section (6) of
section 3 of the Essential Commodi-
ties Act. 1955.—

(1) The Kerosene (Fuxation of
Ceiling Prices) Amendment Order,
1978, published in Notification No.
G.S.R. IB6(E) in Gazette of Indla
dateg the 1st March, 1978,

(ii) The Light Diesel Oil (Fixa-
tion of Ceiling Prices) Amendment
Order, 1078, published in Notifica-
Hon No. G.S.R. 157(E) in Gazetie
of India dated the 1st March, 10T8.
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(iil) The Furnace Oil (Fixation
of Ceiling Prices and Distribu-
tion) Amendment Order, 1078,
published 1n Notification No. G.S.R.
158(E) in Gazette of India dated
the 1st March, 1878. [Placed in
Library. See No. LT-2286/78]

(2) A copy of Resolution No.
Q-30021,/8/78-Dist. (Hindi and
English versions) dated the 28th
April, 1078 regarding constitution of
a Committee to advise on the
“Supply and Distribution of Petro-
leum Products”. [Placed in Library.
See No. LT-2267/78].

Report oF ComMMISSIONER For SC/ST
For 1975-76 awnp 1978-77

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): I
beg to lay on the Table a copy of
the Report (Hindi and English ver-
sions) of the Commissioner for Sche-
duled Castes and Scheduled Tribes for
the years 1075-76 and 1876-77-Parts I
and II-under article 338(2) of the Con-
stitution [Placed in Library See No.
LT-2268/78)

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Here you will notice
that in spite of your repeated advice,
today we See a Report for the year
1975-76, the dark year ol the Emer-
gency, Why is it so? At least they
should give an explanatory note,
quoting from the file of the erstwhile
Government as to why this Report was
withheld. ‘They are shedding so much
crocodile tearq for Scheduled Castes
ang Scheduled Tribes and yet, in
regard to the mere gubmission of a
Report, they do not bother to do it:
they deliberately withheld it. Would
you kindly direct the Hon. Minister
to make u statement on this so that
we may know exactly why the state-
ment has been withheld?

oft afire STy dww ;. wwE A,
w feid gw wY feamry 1977 ¥
gy gf & 1wy oY % o, gafg
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[ e & w dea)

™ oW oIw % fgely ¥ oasm sOAr
qer | fore @t gee T ey o ofe
g AT ARA 9, IF BT AHC gEA
ger famr & W gt Jor Far &

SHRI JYOTIRMOY BOSU: That
doe< not quite gatisfy us: ] don't
think anybody 1n this House 1s satisfied.
This repor' covers 1975-T6 and the
yeat 1975-76 ends on 31st March 1876.
Today we are in the month of May,
1978. So, two years have passed. We
want to know exactly why the sub-
mission of the Report was withheld by
the erstwhile Government,

MR. SPEAKER: The Committee on
the Welfare of the Scheduled Castes
and Scheduled Tribes will look into
the matter.

SHRI JYOTIRMOY BOSU: But let
him explain fully.

MR. SPEAKER: He receiveg it
from the commissioner only last
December, he says.

SHRI JYOTIRMOY BOSU: Then
he should gbtain an explanation from
the Commissioner und lay it on the
Table of the House. Why ig there no
explanation for the delay? The
Parliament cannot be used as a rubber
stamp. We are not here to give ex
post facto sanctions: we are not rubber
stemps. I would request you to direct
the Hon. Minister to obtain a proper
and clear explanation from the con-
cerned authority and lay it on the
‘Table of the House within seven days
from todmy,

PROT. P. G. MAVALANKAR
(Gandhinagar): 8ir, will you be
content merely by listening to some of
us protesting like this und telling the
Government in a polite manner that
they should lay it jn time? My point
is, if you go on merely telling them.

MR. SPEAKER: For the Speaker,
making a polite request is a mandats,
1 thought.

MAY 9, 1078
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PROF. P. G. MAVALANKAR; But,
unfortunately, your politeness is not
taken as a serfous warning by them
and every time it is being delayed.
Therefore, you may now, while con-
tinuing to be polite, kindly be more
firm and tell them that they must
submit a written explanation as to
why they are late in doing this,

MR. SPEAKER: That is the rule.

Mr. Minmister, you must get the ex-
planation as to why there is delay.
(I'nterruptions),

I have askeq him to get the written
explanation.

SHRI JYOTIRMOY BOSU: You

should express your displeasure over
this jssue,

SHRI JYOTIRMOY BOSU: 1
Speaker's observations go unnoticed
like this and tail to yield any result,
it would be a matter of great regret.

MR. SPEAKER: You have mene
tioned that; the Minjster is also hear-
ing that

———

SHRI VASANT SATHE (Akola):
Sir, statements under Rule 377 are
becoming just a routine redundance.
You had remarked once that after
these statements are made in the
House ang the Minister's attention is
drawn to that, the Minister must come
with some gtatement explaining his
stand on that, otherwisg there is no
use of such statements. Some Minis-
ters have been doing that also, but
most of them do not do that. For
example, the oitrer day, I drew the
aftention of ihie Railway Minister to
the fact tBat In Maharashtra so many
Electricity Board thermal plants are
closed down; but no statement iz com-
ing. What are we supposed to do?
What is the rule; kindly advise us.

MR. SPEAKER: 1 understand that )
several Ministers are giving thelr
replies.
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SHRI B. RACHAIAH (Chama-
rajanagar): Sir, seventeen officers of
the office of Commissioner .

MR. SPEAKER: You must first
send 1t to me I will look into it and
then allow you to make a statement,
it considered necessary Do not record.
(Interruptions) **

—

12.17 hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following message received from
the Secretary-General of Rajya
Sabha-—

‘I am directed to inform the Lok
Sabha that the Rajya Sabha at its
gitting held on Monday, the 8th May,
1878, adopted the following motion
in regard to the Lokpal Bill. 1877 —

“That thig House concurs in the
recommendation of the Lok Sabha
that the Rajya Sabha go appoint
two members of the Ra)ya Sabha
to the Joint Committee of the
Houses on the Lokpal Bill, 1977,
in the wvacancies caused by the
retirement of Shri K. A. Krishna-
swamy and Shn D. P. Singh rom
the membership of the Rajya
Sabha on the 2nd April, and Bth
April, 1978, respectively, and re-
solves that Shri N. K. P. Salve and
Shri V. V. Swaminathan, Mem-
bers of the Rajva Sabha be ap-
pointed to the said Joint Com-
mittes to fill the vacancies.”.

12.18 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC TMPORTANCE

REPORTED MOVE TO WIND UP CENTRAL
Fisueres CORPORATION

EHR! SAMAR GUHA (Confal):
8ir, I call the attention of the Minlster
of Agriculture ‘and Irrigation to the

Corpn. (CA)
following matter of urgent public im-

portance and requesi that he may
make a glatement thereon:

“Reported move to wind up
Fisheries Corporation of India, a
Public Undertaking, causing concern
among the employces and the fish
consuming people of West Bengal”.

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): The
Central Fisheries Corporation Ltd,
Howrah was set up by the Central
Government in 1985 to meet the twin
objectives of making fish available at
reasonable rates primarily to the con-
sumers at Calcuita and to provide a
fair price to the producer within the
country.

The Corporation had been running
into losses almost every year since
1ts mnception A Review Committee was
constituted 1in November, 1978 to
comprehensively review the working
of the Corporation The Committee
recommended that since the Corpora-
tion had failed to achieve the objec~
tives for which it was set up in
spite of full financial and moral
support of the Central Government
and since the primary responsibilty for
regulating supplies and maintaining
reasonable price of fish in the Cal-
cutta market jg that of the State Gov-
ernment, the Corporation should be
transferred 1o the State Government
to be merged with the State Fisheries
Development Corporation,

The Committee was convinced that
the Corporation would not prove
viable under the existing circums-
tances ang therefore, further recom-
mended that no additional financial
support should be given to the Cor-
poration except to pay to the minimum
staff, till a decision ig taken on the
future of the Corporation.

The Government of West Bengal was
accordingly requesied to take over
the mctivities of the Corporation to be

**Not recorded.
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merged into the State Fisheries
Development Corporation. The State
Government have since expressed their
inability to take it over,

As there ig no possibility of the
Corporation attaining any measure of
viability, further continuance of the
Corporation would only involve
further infructuous expenditure to {he
Public Exchequer. The question of
winding up of the Corporation is,
therefore, under consideration of the
Government.

SHRI SAMAR GUHA: Sir, I am
sorry to say that had the matter
affected any other State than West
Bengal, perhapg the hon. Minister
would have thought several times
before making such a statement before
this House. Such a statement is full
of incorrectness. I do not know
whether you have done your home-
work or you have gone through it.
He has said, “To meet the twin objec-
tives the Central Fisheries Corpora-
tion was constituted.” “Which is not
the fact. Have you gone through the
objectives? There are 24 objectives
laid down? Broadly it is ‘Development
of fisheries, both inside fisheries and
offshore fisheries’ and of which pur-
chasing of the fish from different
Stateg; and mainly selling it
in the Calcutta market was only one
aspect of it. That is only one
of the 24 objectives. You have
mentioned ‘the twin main pbjectives’
ag i there are only two obectives
which is not go. There are 24 objec-
tves laid down in the whole body of
the Central Fisheries Corporation Act.
Have any atiempis Deen made what-
soever to study those obectives?

Then vyou have made another
wrong statement that it was incurring
losses almost every year since its
inception—which is also not correct.
In 1973-74 and 1974-76 thiy corpora-
tion earned a profit of Ra 21 lakhs,
But what huppened afterwards?
Why did it turn into & losing con-
cern from 19767....
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SHR] JYOTIRMOY BOSU (Dia-

mond Harbour): I am told that
private business is going on.

SHRI SAMAR GUHA: Have youw
gone Into jt? Have you tried to
understand the metter as to why it
has happened? [ appesrs to meg &
case of bad management. Sir, because
of bad bungling by a bad nurse,
nobody is allowed to throw the baby
with the bath water, What happened
is that because of the bad manage-
ment by the top officers, the Manag-
ing Director and others, you are going
to throw out this Fisheries Corpora-
tion which serves the people of West
Benga] mainly, not tp speak of other
people and the people of Calcutta, and
for no reasons whatsoever gnd wilh-
out going deep into the matter. I
ask this question. Is this the only
public sector corporation which is
running at a loss? There are about
40 public sector corporations which
are running at a loss for years together.
Are you going to throw them out?
Are you going to wind them up? Why
single out the Fisheries Corporation

SHRI JYOTIRMOY BOSU: A gtep-
mother,

SHRI SAMAR GUHA: What
happened—you know. Before 1876 the
Managing Director was getting a salary
of Rs. 2400 per month. But suddenly
in 1956 a Retired Military Officer on
a packet pay of Rs. 4000 per month
including hig house-rent, was gppoint-
ed ang thig retired military officer—
what did he do? Immediately on
coming into office he recruited about
a dozen superannuated military officers
as if it wa; some kind of a military
organization, Due to these people
the corporation incurred Rs. 3.5 lakhs
extra expenditure annually ang also
some other expenditure was made.
You will be astonished to know the
Managing Director, just for renovating
his tollet, spent Rs. 5000. In Calcutta
on staff care and other items extrs
smounts were pajd and some officers
were given many otber facilities.....
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MR. SPEAKER: Kindly come to
the question.

SHRI SAMAR GUHA: This ig how
corruption went on. There was a
refrigerator van which wag purchased
ut a cost of Rs. 3 lakhs but this
Manuging Director sold it for no
reasons whatsoever at Rs. 24,000 only.
‘Therefore, I go not know whether this
Review Commit ee hag gone through
the matter. Wa; jt a military orge-
nisation opened for the benefit of
retiredq military officeis who have no
knowledge whatsoever of pisciculture
or either how to dea] with the dewve-
lopment of fisheries or to desl with
the fish market. They do not have
even an lota of experience

MR. SPEAKER:
your guestion,
tion.

Please come to
This is a call atten-

SHRI SAMAR GUHA: Unless I
give the Dbackground, there 1s uo
meaning The problem 1g there Two
years before they earmed a profit of
Rs. 21 lakhs but suddenly after some
retireg military officers were dumped
into it, officers who had no experience
whatsoever of fishery development ar
any kind of pisciculture, they started
incurring losses. .

MR. SPEAKER: Mr, Guha, fish is
good but there must be m limit.

SHRI SAMAR GUHA: For that
reason only I am raiging all this. It
was because of bad manegement, bad
recruitment policy and because of
this coterie of inexperienced officers,
experienced pisciculturists were side-
trackeg and they were pushed back
and they were not given any room
whatsoever to deal with the problems
of fishery development and this hus
resulted in the Josses to this organiza-
tion. You ghould understand. What
is the result in 1978-74? Even in 1976
this Fisheries Corporation fed the
market of fish in Caleutta. Yoi know
what §t means? About Rs. 12 per kg.
Sometimes even less than that. Now
fioh i; being sold in the Calcutim

Corpn. (CA)

market at anything between Rs, 18—
22 per kg.

Sir, I would say, there are some
private conspirators and private ..gen-

cies who are working against this Cor-
poration.

They have done everything to finish
this Fisheries Corporation,

I want to know for what reason .uey
have entered into this agreement with
Bangladesh.

Sir this Fisheries Corporation was
also expected to deal with that fish.

Also, you should remember, this is
not a question of Bangla Desh only.
This fish 18 brought from Tamil Nadu,
from Andhra, from Orissa, from Rajas-
than, from Himachal, from UP. axd
from other States. 1t will affect their
revenue also.

MR. SPEAKER. Kindly come to the
question.

SHRI SAMAR GUHA: I am puitling
the question. It will affect their de-
veopment also.

Now, what is being done is this.

The private businessmen are geti.ng
fish from there and they are selling 1l
at exorbitant rate, at very high v .ce,
in the Calcutta Market. This is vhat
is happening.

1 wish to point out that this step
which you are contemplating will affecl
500 officers and employees who are
working there.

MR. SPEAKER: Now, will you please
come to the guestion? You have taken
lot of time.

SHR1 SAMAR GUHA: Unless I give
the background, it is meaningless....

MR. SPEAKER: No, no. Not ({his
way. Background means, very briefly.

SHRI SAMAR GUHA: I want fo
know from the hon, Minister;
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(a) who were the persons wne
constituted that Review Committee
and

(b) whether they examined why
the CFC faled to 1implement the
twenty-four objectives for which it
was set up?

Also, I want to know whether they
got into this extravagant expenditure
and loss, after the bad policy of rec-
ruitment and dumping into the Fish-
eries Corporation of military officera

Have they gone into the cases ol
corruption and malpractices which 1
had mentioned”

These are my questions
Finally, N

SHRI SOMNATH CHATTERJEE
(Jadavpur) Give up the idea ot winc-
g up

SHRI SAMAR GUHA I want to
know whether after having a fresh
enqury the Government will try fto
reorganise 1t and revamp 1l Wilh
Fisheries Experts and Pesciculturists
and nol with retized militarv officers

Sir, I again want to say that this
Government should not adopt a polic,
of step-motherly attitude whith was
shown by the earlier Government I am
really sorry to say that this Govern-
ment 15 not showing any betler attitude
towards the problems of West Bengal
I can catalogue them They are not
showing any better attitude at all

As you know fish 1s the most im
portant item of food in West Bengel
Winding up of the Fisheries Corpoia-
tion, instead of strengthening it, m
stead of revamping it, will create pro-
blems for us

SHRI JYOTIRMOY BOSU rose—
MR SPEAKER No No

SHRI JYOTIRMOY BOSU On &8
point of order.
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MR SPEAKER What is the rule ibnt
15 breached” You should not make
a long speech

SHRI JYOTIRMOY BOSU Arisng
out of the obseivations made by Prof.
Samar Guha that the matter be ex-
amined, I wrote a letter to the Prime
Minister

MR SPEAKER No no Flease re-
sume your seat That 15 not a point
of order

SHRI JYOTIRMOY BOSU No Sur,
I am telling you

MR SPEAKER No Mr Bosu, we
would not allow Mis In a Calling
Attention I am not allowing a dis-
cussion Mr Minister

SHRI JYOTIRMOY BOSU I dud
not know that vou have got so much
of energy .

MR SPEAKER 1 am also fond of
fish but not that much Mr Mimster.

SHRI SURJIT SINGH BARNALA
The hon Member mentioned that in
certain years that 15 1973-74 and
1974-75 there had been a profit of
about Rs 21 lakhs but this statement
according to facts 1s nol correct

The loss started nght from their
inception 1065 66 Then the loss was
Rs 2 lakhs Then 1t went on increas-
ing In 1967-68, 1t went to Rs 12
lakhs Then in 1871-72 1t was 13.10
lukhs and in 1972-74 1t was 35 31 lakhs.
And In one year, that is, 1973 74 there
was a profit of Rs 254 lakhs, because
of the reason that our relations with
Bangladesh had improved About 4,412
tonnes of fish had come from Bangia-
desh for sale So 1t was because of
that reason And, in the very next
year, that 15, 1974 75, there was a loss
of Rs 2515 lakhs So it was because
of that import from Bangladesh that
we had some galn n that one year.
Regarding all the other years, we bad
been Ineurring losges—-right from 1865.
We have incurred a total loss of more
than Rs 1 crore
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SHRI SAMAR GUHA; I wanted to
Xknow from the hon. Minister as to
what were the reasons for these losses.

MR. SPEAKER. He is mentioning.

SHRI SURJIT SINGH BARNALA:
The quantity of fish made available
was also very httle. Originally it was
envisaged that it should bLe 10,000
tonnes per year and from 10,000 tonnes
per year it should go up to 40.000
fonnes per year ultimately. But, n
none of these years excepling. as 1
said, 1973-74, when Bangla Desh fish
came, the output had gone more than
3,100 tonnes. In most of the yeais,
it was 1400, 1300 and lLke that. So.
the output was very low. That was
one of the reasons why the losses were
incurred.

Regarding the Committee to which
the hon. Member referred to, they
went into this and the Members on
that Review Commutiee were:

1. Shrn Shiv Ram, Deputy Secre-
tary, Department of Agriculture;

2. Shri B. B. Kapur, He was ap-
pointed, after some time, as Depuly
Secretary. He took over as Depuly
Secretary (Fisheries);

3. Shm M. P. Deva Sundaram.
Deputy Commissioner (Fisheries),

4. Shri K. P. Sharma, Senior Cost
Accountg Officer, Ministry of Finance,

5. Shri B. Singh. Under Secretary.
Department of Agricullure (Fin-
ance);

6. Lt. Col. Mukerjee, Deputy Divi-
.slonal Manager (Marketing), Cen-
tral Fisheries Corporation; and

7. Shri Naginder Singh, Under
Secretary, Fishernes Division, He was
appointed as an Additional Member
of the Corporation.

They went into all the matters.

MR. BPEAKER: Did they go into the
corruption question?

Corpn, (CA)
SHRI SURJIT SINGH BARNALA:
8ir, their report consizts of about 70

pages. They have gone into every
detail.

Regarding induction of certain mili-
tary officers also, I would submit that
the Managing Director to whom be was
referring was one Maj. General
Bhattacharyya. He was appointed in
December 1975, But he resigned in
December, 1977. (Interruptions),

SHRI SAMAR GUHA: He started by
saying that he imposed an embargo.
After all this mischief, still these
things are lying idle,

MR. SPEAKER Mr Guha, you have
putl your question.

SHRI BAMAR GUHA: He should be
imprisoned. He only resigned as
Managing Director.

MR. SPEAKER A senmior Member

like you should give a lead It must
be orderly.

SHRI KANWAR LAL GUPTA
(Dell: Sadar): The Minister is gving
a fishy answer instead of fish.

MR. SPEAKER: You cannot gpeak
about the fish. You have no authority.

SHRI KANWAR LAL GUPTA: I am

interested in Shri1 Guha. (Interrup-
tions),

SHRI SURJIT SINGH BARNALA:
Maj. General Bhattacharyya's gross
monthly salary was Rs, 2,975, Ths
was given to me in this note. He was
appointed in 1875 December. Before
that also the Corporation was incur-
ring heavy losses,

SHRI SAMAR GUHA: I categorically
change that before the appointment of
that Maj. General, the Managing Direc-
tor was getting Rs. 2,450 including
everything per month. After the Major
General was inducted as Managing
Director, he was getting a packet pay
including Rs. 1600 for his house, that
is, Rs. 4,600 per month. He inducged
another Major General
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SHRI JYOTIRMOY BOSU: There .8
dearth of fish trade and there is dearth

of fish supplies. Why is the Corpora-
tion running at a loss?

SHRI SURJIT SINGH BARNALA:
These losses were earlier aiso ever
since the inception of the Corporation.
1 have mentioned that.

MR. SPEAKER: You were giving a
total pay packet of Rs 4.8007

SHRI SURJIT SINGH BARNALA.
The gross monthly salary indic.tei n
the note is Rs. 2,975. He may be getting
some perks. 1 do not know that This
is the gross salary. I have got the
figures with me. These were heing
given to the earlier directors.

SHRI SAMAR GUHA: His pay
packet was Rs. 4.000.

MR. SPEAKER- You have said 1t
The Minister also said that he does
not know the details. (Interruptions)

SHRI SURJIT SINGH BARNALA:
Earlier directors must also be getting
some perks. There were some ex-
army officers also in that to which they
had objected. (Interruptions)

SHRI JYOTIRMOY BOSU: Will the
Minister agree to the Puhlic TUnder-
takings Committee's examining it and
glving a report?

SHRI SURJIT SINGH BARNALA:
The ex-army officers are also provided
with jobs somewhe.e. Fortunately or
unfortunately some more officers were
taken. That is why they are obejct-
ing to it. These are the facts. I
hope I have mentioned all these things.

SHRI SAMAR GUHA: 1 said cate-
gorically that a refrigerator van which
was purchased at Rs. 3 lakhs was sold
at a price of Rs. 24,000. I want to
know whether he would examine this.
This has to be re-examined. This is a
very serious matter. There is a con-
spiracy of the private fish traders to
see that the Fish Corporation is
scutiled so that they can capture
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Caleutta market. Now, it |5 selling at
Rs. 18 to Rs. 20 per kilo. It iz a very

important matter so far as West Bengal
is concerned.

SHRI SURJIT SINGH BARNALA:
A review committee wag set.up in
October last year. They have sub-
mitted a very recent report and a de-
tailed reporl. We have gone inlo it
and agree with this report as it 1s.

MR SPEAKER: He wanted to know
about the car having been sold.

SHRI SURJIT SINGH BARNALA:
1 do not have the facts about selling
of the car. 1 can enquire into thus
matter. Let the hon'ble Member give
the details he has got.

SIIRlI SAMAR GUHA; sir, I wanted
to know before having a fresh enquiry
into the whole matter about CFC,
Government should not take any deci-
sion to wind it up.

SHRI SURJIT SINGH BARNALA:
I have already replied clearly that the
report 1s a very recenl one and a de-
tailled one. So, a new enquiry is not
at all required.

(Interruptions).

SHRI SAMAR GUHA: Sir, a con-
spiracy by the private fish contractors
is golng on. A fresh enquiry should
be conducted without winding up the
CFC. 1

MR. SPEAKER: The Minister does
not agree to your viewpoint, We go to
the next item, that is, item No. 7.

—

1237 hn.

BUSINESS ADVISORY COMMITTER
EicurseNTHE REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Sir, I
beg to move the following:

“That this House do agree with
the Righteenth Report of the Busi-
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ness Advisory Committee presented
to the House on the 8th May, 1878".

SHRI JYOTIRMOY BOSU (Diamond
Harbour): Sir, ] am most unhappy
that the Business Advisory Committee
meeting wag held on Monday al-
though we had earlier agreed that
it should be held only on Wednesday.

MR, SPEAKER: It was mentioned
in the House that it would be held
on Monday.

SHRI JYOTIRMOY BOSU: But,
Bir, do you think no intimation needs
to be given to the hon’ble Members?

My point 15 in the last meeting you
will agree my motion which reads as
under; was there for inclusion,

“This House do resolve that the
Representation of the People Act
be switably amended or an aprropri-
ate law to enacted to disqualify
person for being chosen as, and for
being a member of either House of
Purlhlament or of the Legislative
Assembly or Legislative Council of
a State or any other elective body
or public office if such person—

(a) has ever been or is adjudged
or found guilty by any compe-
tent court of law or by any
Commission appointed under
the Commissions of Inquiry
Act, 1851 of any offence or
misuse of power or pogition
or State machinery; or

(b) has been found by any com-
petent court of law or such
Commission to have obtained
for himself or for any of his
relatives any pecuniary ad-
vantage or benefit whatso-
ever,”

motion under Rule

tion and the Business Advisory Com-
mittee would consider thereafter,

SHRI JYOTIRMOY BOSU: Sir, I
could not remain present. I thought
the meeting is going to take place on
Wednesday, I had gone to Calcutta to
meet certain other commitments. On
coming back this morning I found
the meeting is already over, So, I
request let another meeting be con-
vened on Wednesday, This is an im-
portant motion and it must be passed
in thfg House.

MR. SPEAKER: We will consider
it after 1 get your amended motion.
I said that I would consider that.

SHRI JYOTIRMOY BOSU; I wil
certainly comply with your direction
But, Sir, what about having a meet-
mng of the Business Advisory Commit-~
tee?

MR SPEAKER: After I get your
modified motion, I will consider it

SHRI KANWAR LAL GUPTA
(Delhj Sadar): Sir, I have given a
notice on an important matter As
you know, the Minister had announc-
ed on a previous day that there is an
increase in the price of milk by 40
per cent. The residents of Delhi, par-
ticularly the poorer sections, are very
much affected, We ‘have been receiv-
ing protests from all corners includ-
ing the one from the wife of a Cabi-
net Minister. The people in Delhi
are very much agitated over the de.
cision of the Government. I wrote you
a letter that there should be a short
duration discussion on this. Everybody
me why can't we discuss this
floor of this House. This is a

MHWY|
ly the salaried class, Women
and the poor children cannot afford
to take milk now. At least we must
discuss this and let the Government
take some action on this, Sir, I wrote
a letter to you and you also favour-
ably considered it. May I make a
submission to the hon. Minister, Shri

:
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Ravindra Varma, kindly to accommo-
date at least a one-hour short dura-
tion discussion on this issue,

Secondly, about the Choksi Report
on income-tax, the Government re-
ceived it two months ago and unfor-
tunately. the Government is sitting
tight over it for the last two months.
It should be laid on the Table of the
House and there should be a discus-
gion gn it. The Committee was set
up for the simplification of income-
tax. This is very important I am
very sorry to say that the Minister
has not laid it on the Table of the
House so far, though two months
have passed, May I request him that
the report should be laid on the Ta-
ble of the House and also there should
be a discussion in any case about the
DMS price increase? May I request
the hon. Minister to say something
on these points?

EHRI A. K ROY (Dhanbad): Sir,
I would like to know whether the
Comprehensive Industrial Relations
Bill will come before the Housge in
this session itselfornot The House
is being extended for all sorts of pos-
sible, impossible, real and imaginary
Bills which are to come up before the
House, It has got a vital repercussion
and a bearing on the entire industrial
relations of the country. The hon.
Minister himself told me that before
the end of this seasion, a comprehen-
sive Industria] Relations Blll will
be brought forward and it will
be passed. Now, we are finding an ab-
solute silence about that. I would like
to know whether in this extended pe-
riod of the present session, a compre-
hensive Industrial Relations Bill has
been included or not, If it has not
‘been included, T will again urge upon
the Labour Minister to include it
and if he fails to Include it., we will
oppose this motion which will come
up before ‘this House,

SHRI MOHD. SHAF1 QURESHI
(Anantnag): Sir, I have given a
‘motion to discuss a matter pertaining
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to the gervice conditions of the mi-
norities.

MR. SPEAKER: The  practice
adopted now is when the Business
Advisory Committee report comes,
anybody who wants to mention a
particular subject for discussion, must
send advance motice to the Speaker.
The Speaker then calls upon the Mem-
ber to speak You have not given such
notice.

SHRI MOHD SHAFI QURESHI: I
have given notice of this motion.

SHRI RAVINDRA VARMA: 1
wish to deal, with the objection rais-
ed by my hon, friend, Mr Jyolirmoy
Bosu. Sir, you yourself said that
the date of the m o' 1g was known
to the House and the notice was is-
suei. But I do not know how mv
good friend who is very vigilant and
watchfu] missed the list of business
that has been circulated for Friday,
May 12, on which his motion has been
put down. It is No. 3 on the order
paper of that day. My hon friend
Shri Kanwar Lal Gupta referred to
two points, a short duration discus-
sion regarding rise in the price of
milk. As you know, the Business Ad-
visory Committee considered the
time to be allotted for different items
and this was not ome of the items
to which the Commiitee decided to
accord priority in this session. What
1 am doing is moving the report of
the Committee for adoption. I can
understand the hon, Member's anxiety
that there should be some time found
for discussing this subject. If  there
is another meeting of the Business
Advisory Committee or otherwise, I
shal] bear this in mind as far as the
arrangement of the time schedule of
the business in the House is concern-
ed. T do not have to say anything
about the income-tax report because
what he wants is that the reporst
should be laid on the Table of the
House. Tt is not strictly within the
four ecorners of the motion thet T sm
moving.
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I shall now refer to what my good
friend. Mr, A. K. Roy, said. I can
understand hiz impatience about the
Bill, I would humbly submit that I
am not behind him in my anxiety to
see that the Bill is introduced. The
responsibility for this Bill when it is
introduced is that of the Labour Mi-
nister and as Labour Minister I am
not behind anybody in my anxiety,
keenness and determination tg see
that a comprehensive Bill is introduc-
ed as early as possible. As my hon.
friend himself said, it is expected to
be u comprehensive Bill, and it may
well be that with the introduction
and passing of this Bill, three Acts
which are on the statute book today
would stand repealed. Therefore, it is
necessary to give the utmost care to
see that the Bill ig formulated in
an impeccable manmer, The intention
of the Government is, ag the Prime
Minister himself made clear the other
day, to try and introduce a Bill. We
do not want the Bill to have any
lacunae or loopholes or any inconsis-
tencies which would make it difficult
for us to serve the objective for which
the Bill is being introduced. Subject
to this we are making every effort
to see that the Bill is introduced in
this session.

MR. SPEAKER: The question is:

“That this House do agree with
the Eighteenth Report of the Busi-
ness Advisory Committee presented
to the House on the 8th May, 1978".

The motion was adopted.

SHR1 MOHD. SHAFI QURESHI:
‘What about the discussion on minori-
ties?

MR. SPEAKER:
report.

SHRI MOHD. SHAFI QURESHIL:
After all we are gitting in this House.
You tell me that I get agitated. Na-
turally I get agitated, because there
has been no discussion on minorities.
You are trying to harass the minori-

It is not in the

ang Salt etc. Bill

ties throughout the country and you
are getting paid for it. Today you
are getting good replies from so
many constituencies because you are
destroying the minorities' aspirations
in this country.

—

12,50 hrs,

COMMITTEE ON ABSENCE OF
MEMBERS FROM THE SITTINGS
OF THE HOUSE

MR SPEAKER: The Commttee
on Ahsence of Members from the Sit-
tings of the House in their Sixth Re-
port have recommended that leave of
absence be granted to the following
Members for the periods mentioned
agamst each:

(1) Shri Annasaheb Magar....
23rd  March to 12th May, 1978
(Fourth Session)

(2) Shri N. K. Shejwalkar ..
26th  April to 12th May, 1978
(Fourth Session),

Is 1t the pleasure of the House that
leave as recommended by the Com-
mittee may be granted?

SOMF, HON. MEMEERS: Yes.

MR. SPEAKER: The Members will
be informed accordingly.

1251 hrs.

CUSTOMS, CENTRAL EXCISES AND

SALT AND CENTRAL BOARDS OF

REVENUE (AMENDMENT) BILL~—
contd.

MR. SPEAKER: The House will
now take up further consideration of
the following motion moved by Shri
Satish Agarwal on the 8th May, 1978,

namely:—

“That the Bill to provide for cer-
tain amendments to the Customs
Act, 1962, the Central Excises and
Salt Act, 1944 and the Central
Boprds of Revenue Act, 1963 be
taken into consideration”.
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Shri George wanted to speak for a
few minutes.

SHRI A, C. GEORGE (Mukanda-
puram): When my good friend, Shri
Agrawal, introduced this Bill, 1 was
eagerly looking forward to a8 com-
prehensive attempt on his part to
streamline his department which 1s
fairly notorious for not dong things
correctly. He was hinting about bring-
ing forward something on a subse-
quent occasion, We do have great
hopes about him because I have al-
ways observed that he applied his
mind to the problems to popular fecl-
ings that were forwarded to him At
the fag end of this discussion, I do
not want to repeat anything that was
said by my friends earlier. T hope
that he will make an earnest attempt
to see that the quagmire of corruption
and nepotism is brought to an end
Hig senior colleague while moving
the Reserve Bank of India amendment
Bill mentioned that the foreign ex-
change situation was fairly comfort-
able now. What used to be in 1971 a
foreign exchange reserve of Rs, 471
crores, within a short span of seven
years, has come to Rs 4659 crores.
This is something about which we
can feel happy and proud. It has been
admitted by him and it jg also widely
known that this foreign exchange re-
serve has not been built up by any
particular increase in favourable ba-
lanced of trade. Even last year. 1976-
77 when we had 18 per cent increase
in exports, the balance of trade in fa-
vour of our country was only Rs 82
crores. This year because of the ad hoe
measures taken by the Ministry of
Commerce, quixotic methods, stopping
it and then gtarting it, all sorts of tam-
pering with the export policy, the
export market which was bullt up
during the past decade into a well
streamlined system was upset and it
‘has been admitted by the Ministry of
Commerce that now-a-days export
expectation is not much snd the ba-
lance of trade obviously may not be
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much. How is it then that we are
having Rs. 4680 crores? It is simply
because lakhs and lakhg of Indiana
working abroad are sending their
hard earned money for family mam-
tenance as well as their savings. It
has come to nearly Rs. 2000 crores
this year, I am bringing this point
here because in his department there
must be an oppbrtunity for encourag-
ing those people. Right now it is a sad
plight for Indians abroad who are
earning this money and making our
foreign exchange reserves soar wvery
high that we are even thinking of
buying other foreign exchange I am
mentioning this because Keraliteg be-
ing a nomadic tribe, we are the peo-
ple mostly outside But when we come
back, when our friends who had been
toiling in the scorching sum, in the
deserts of the Gulf countries come
back, they are treated as worse than
criminals. I do not want to repeat
what has been said, At least treat
them as Indians. In the Bombay Cus-
toms especially they are tortured;
there is no limit to the humiliation;
there is virtual looting and the wo-
menfolk who come from the desert
of those countries where they had
been living to swell our foreign ex-
change reserves, are il] treated I
have brought a concrete instance and
I have told him earlier. The baggage
rules must be changed. My specific
supggestion is that it must be propor-
tionate to the remittances that they
have legally made, Anybody working
in those desert lands will be sending
at least Rs, 1000 per month
for their family maintenance; obvi-
ously in a year it is Rs. 12,000
At least 28 per cent of the legal 1e-
mittances, legally endorsed by our
embasies or other banking sources,
must be allowed as things which they
could bring in. After al]l big smug-
glers have thelr ways of escape; it is
poor people who are caught as smug-
glers, These people bring a few sarees
for their kith and kin and friends and
classmates, irrespective of religion or
caste, and small perfumes, After all
when they come back after hard
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work, they must show some sign of
prosperity, they may have a small
transistor radio, National Panasonic;
and it is those things that the customs
people consider assmuggled. Ido not
want to repeat it. There is not a single
instance when those people allow
them without getting some ‘tribute’, I
bring it to the notice of the hon. Mi-
nister who is endowed with abundant
common sense, g ratily among the
Janata benches. He must amend the
rules so that 23 per cent of the legal
remittances in one year must be al-
lowed as baggage and it will be a
better incentive to those people to
send money legally; it will increase
‘our foreign exchange reserves also
and svoid the humiliation. It  will
improve their family relations: they
can bring some ball point pens and
<other things. I have great hopes that

the hon. Minister would do the need-
'u" v

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL): Sir, I
am really thankful to the hon. Mem-
bers who participateq in the debate
on the motion for consideration of
the amending Bill.

Before I say something further in
reply to the points raised here, I beg
to be pardoned by my friend Mr.
Vayalar Ravi for making some re-
marks yesterday which offended him.
1 have no other comments to offer
except to tender my apologies to my
friend. I am not here tp cause apy
irritation to any friend of mine or fo
any hon. Member.

1 am really thankful to the hon
Members for welcoming the provi-
siong of the Bill by and Jarge. All
criticism ia most welcome.

A point was ralsed by my hon.
friend on the opposite side ag to why
‘salt’ finds a place in the Act, when
there ia no duty on galt and the Gov-
srnment bas to provide every year in
‘the Finence Bill that no duty on salt
shal] be levied. Government may
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come in times to come when they
may levy a duty on salt, which is
non-existent at the moment, So, I
give an assurance to this House that
whep I bring a comprehensive Bill on
the Excise Act later on, 1t will be &
Central Excise Bill omitting the word
‘salt’ so that there is no question of
levying a duty on salt hereafter.

SHRI HAR[ VISHNU KAMATH
(Hoshangabad): Bring it soon.

SHRI SATISH AGRAWAL: A
point was raised here that there are
smal] scale unils which are exempted
from excise levy upto five lakhs
clearances and upto a limi of fifteen
lakhg and when a unit is exempted
upto five lakhs, why should there be
a spectre of inspection gr inspectors®
Ra)? This should be exempted from
the Excise Rules, Hegulations, Con-
trols, Supervision and everything.
This point was made vehemently
yvesterday and now the House will be
happy to know that the Government
has decided and a notification js being
issued today that the gmall scale units
whose clearance will be eighty
per cent of five lakhs, i.e., upto four
lakhs, they shall be exempted from
all Excise controls whatsover The
notification is being issued today and
will be laid on the table of the House
tomorrow.

Another announcement I would
like to make is—Mr. Amrit Nahata
and many other hon. Members made
a point that why should there be this
approva] of price list, classification
list and all that because whenever
the assessees file those lists before the
Assistant Collectors, it takes time to
finalise and approve them and so, the
clearanceg are hampered—that we
have now decided and a notification is
being jssued today and an amendment
is being mede under Rule 178 (¢)
wherp without the prior approval of
price list, the assessees will be en-
titled to clear the goods and the mat-
ters will be examined later on and
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checked up later on. That notifica-
tion is also being issued today.

PROF, P. G, MAVALANKAR
(Gandhinagar): Al these things
seem to be too good to be true.

SHRI SATISH AGRAWAL: Yester-
day, while making speeches on the
floor of the House. some Members
vehemently opposed clauses 19, 21 and
22, Mr. Mavalankar has made a fer-
vent plea that these controversial
Provisions may be included 1n the
Comprehensive Excise Bill. He said:
Why hurry up matters? The Gov-
ernment is in a hurry to make cer-
tain important provisiong with regard
to increasing the meximum punish-
ment for smugglers: alright, do it;
increase the number of Members on
the Board from five to seven, do it;
but why these controversial provi-
sions which define the words “manu-
facturer”, “related persons”, “distri-
tributors” and so on and sg forth?

In deference to the wishes of the
hon, Members of this House, I am
here to announce that there is no
amendment to Clauses 19, 21 and 22
ang the Government has now decided
this so that these clauses may be
voted down by this House and after

a careful study by the Estimates
Cummittee, . .

MR SPEAKER: Why don't you
bring an gmendment yourself instead
of voting it jown?

SHRI SATISH AGRAWAL: Some
amendments have been moved by
Bon. Members, in this regarq and the
Government has no objection in ac-
cepting those amendments.

PROF, P. G, MAVALANKAR: 1
think, with your permission, he can
move a Government amendment at
this stage.

SHRI A. C. GEORGE: Procedure-
wise, what my good friend Mr.
Agrawal is saying may be right, But
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in fairness, it will be better if amr

amendment j& moved instead of ask-

ing us to vote it down. ‘

13.00 hrs.

MR, SPEAKER: You can move for
the suspension of the rule and move
the amendments, After lunch you can
examine 1t.

SHRI SATISH AGRAWAL: (er-
tain members have moved amend-
ments for deletion of clauses, but
they have not been admitted, I un-
derstand

MR SPEAKER: The amendments
are yet to be moved. If ithere are
amendments moved, you can accept
them

SHR] A. C, GEORGE: As a mea-
sure of abundant caution, the govern-
ment should move amendments. At
that time if the member who has
gwven notice of the amendment is
not present, what will be the situa-
tion,

MR. SPEAKER: Somebody else
may be permitted to move the amend-
ment.

SHRI VAYALAR RAVI (Chirayin-
kil): Neither Mr, Amrit Nahata nor
myself have demanded deletion of
these clauses. We have supported it.
Mr. Amrit Nahata supported it.

SHRI SATISH AGRAWAL: He
supported a part of it.

MR. SPEAKER: You can consider
this matter during lunch interval.
You can accept any amendment jf it
is there, .

SHRI SATISH AGRAWAL® I have
made the government position quite
clear that we are not pressing for
the passing of these clauses. They
may be voled down,
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MR. SPEAKER: You think over
the matter during the lunch hour.
My office wil] assist you. We adjourn
for lunch and reassemble at 2 O'clock.

13.02 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock

The Lok Sabha reassembled after
Lunch at Nine Minutes past Fourteen
of the Clock,

{Mr. Drrurv-Seeaxer in the Chair]

CUSTOMS, CENTRAL EXCISES AND

SALT AND CENTRAL BOARDS OF

REVENUE (AMENDMENT) BILL—
contd.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): Mr. Deputy
Spcaker, Sir; Beforc lunch, I was
dealing with clauses 19, 21 and 22 of
the proposed bill. As I mentioned
earlicr, by and large these clauses
have been opposed bv all sections of
the House—by Mr, Mavalankar, Mr.
Vinodbhai Sheth, Dr. L. N. Pandeva,
Mr. Manoranjan Bhakta and many
others. Partly it was supported by
,Shri Amrit Nahata, that so far as
packing materials are concerned, they
shoulg be excluded, the other ones
being included. At this stage, it will
not be possible to bifurcate this
clause. So. I assure the House that
keeping in mind the various sugges-
tions made by the hon. Members on
the floor of the House, we will have
a dialogue with trade and industry
and come to some gettlement by nego-
tiation so that in future the implemen-
tation of these provisions is not ham-
pered by various writ petitions.
Because, fhe Department deals with
commodities taxation, hence it ic very
gssential that the trade and industry
the asalissces. are taken into con-
fidence.

SHRI VINODBHAI B. SHETH
(Jamnagar): Has the hon, Minister
changed his mind within one hour?
He was egainst it earlier. Now he
talks of dialogue with the industry.
1306 L8—11
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PROF. P. G MAVALANKAR
(Gandhinagar): The lunch has done
him good.

SHR] SATISH AGRAWAL: I have
not changeq my stand. I have said
that the clauses have to be negatived.
I agree with the proposal of Shri
Vinodbkai B, Sheth. I gaid that they
will all be incorporated in the new
comprehensive Excise Bill. Whatever
has been expressed on the floor of the
House, fhe recommendations of the
Estimates Committiee when they ex-
amined my department and whatever
trade and industry have to say on
these matters, all of them will be
taken into consideration for incorpora-
tion in the new Excise Bill so that
there ig the least poscible controversy,
specially about these two items,
namely, the definition of “manufac-
turer” and the definition of *“value”
“related person”, “distributors” ete.
Since formal amendmentg cBnnot be
moved to clauses 19, 21 and 22 regard-
ing their dela'ion, these clauses may
be voted down, may be negatived.

Shri Amrit Nahata made a frontal
attack on clause 24 and asked, why
are you going to increase the limit
with regard to short levy from six
months to five years? Previously,
there was no limit. It was only in
August 1977 that the rules were
amendced and provision made in the
rules to fix a time limit in the case
of fraud. Earlier, a case could be
reopened even after 20 years in the
case of fraud. In 1977 the rules pre-
scribed a time limit of flve years in
the case of fraud. Otherwise, the
period was unlimited. When we
limited the period to five years, the
Committee on Subordinfte Legislation
recommended that instead of incor-
porating such an important provision
in the rules it should find a place in
the Act itself. That js why we have
brought in this amendment to the
Act. Otherwise, since those rules
were laid on the Table of the House,
by implication they were approved
by the House without any umend-
ment. So, that ig more or lesg the
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1aw now. We are only incorporating
4t in the Act, as recommended by the
Committee gn Subordinate Legislation.

So #far as misuse is concerned,
there is absolutely nothing to fear. For
both customs and excise we have pro-
vided uniformly the same period for
chiming refund gr short levy, namely,
eix months, except in the case of
fraud where it is flve years. I think
this provision is much better, Other-
wise, what happens is, suppose after
one year they claim refund,
it becomes a windfall to the asscssee.
On the other hand, if after one year
the department raises a gemand, it
causeg hardship to the assessee. So,
we have reduced the perlod to six
months uniformly, as provided in the
Customs Act, for the Excise Act also.

SHRI VINODBHA1! B. SHETH:
Who will determine whether it is a
fraud, and how will it be determined?

SHRI SATISH AGRAWAL: After
all, fraud js not a new word. The
law provides for it. Supposing some-
body, in collusion with the depart-
mental officers, has been committing
u fraud for years together and it comes
to notice later on that the man had
been defrauding the government for so
many years and not paying the duty
which was legally leviable, then the
case can be reopened with in five
years, as has been done recently in
one case which is well known and
which has come in the press also. In
those cases where there ig definite
evidence of a fraud being committed
or that duty hag not been levied due
to misinterpretation of some provi-
sions, in those particular, peculiar
and very small number of cases, this
limitation wil] be attracted.

SHRI VAYALAR RAVT (Chirayin-
kil): Six months have been provided
for the claims, but when will you
gettle the claims? Can he give an
assurance that the refund claims will
be settled within a particular period?
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SHRI SATISH AGRAWAL: 1 may
assure the hon, Member and the whols
House that we have recently issued
instructions that all refung cases
should be decided within three months,
I am personally looking into it. We
are holding a conference of Collectors
in Delhi, and we will see to it that
the refund claims do not remain pend-
ing for jong and that there is quick
disposal. We are trying to streamline
the matter,

Shri A. C. George and Shri Vayalar
Ravi made certain points in regard to
the baggage rules and said they
should be changed. The House will
be happy to know that the new
baggage ruleg will be announced with-
in a week's time. They will be notifi-
ed in the Gazette, and the grievances
and eomplaints that have been
wventilated today and earlier will, to
a8 large cxtent, be eliminated. I think
there will be much convenience and
facility to all passengers coming from
abroad in about three months time.
The rules wil] be widely publicised,
put up at the airports and sent to
Members of Parliament. I think
Memberz will not have any complaint
on that score hercafter,

So far as harassment at the Bombay
Customg is concerned, I do not ask
Shri Ravi or Shri George to accom-
pany me, ] am preparej to accom-
pany them on any date convenient to
them in the first week of June, so as
to sort things out on the spot and see
that there {8 no harassment to any-
body whatsoever either at Bombay.
Cochin or Trivandrum. Wherever they
like, 1 am prepared to accompany
them.

PROF, P. G. MAVALANKAR: It
i= too good to be true.

MR. DEPUTY-SPEAKER: You had
better test him and see.

SHRI SATISH AGRQ;LAL;MSM
QGeorge suggested that ns urn=-
ing from abroad shoulg be permitted
to bring goods up to 26 per cent of



325  Oustoms, Central VAISAKHA 19, 1900 (SAKA) Excises and Salt 326

theilr remittance, The suggestion
seems to be very good on the face of
it. Non-trade remittunces in 1975-76
were Rs. 1500 crores. In 1976-T7 they
were Rs. 1900 crores. In 1977-T8
February were Rs, 233 crores,
and I think they will cross
Rs. 2500 crores for 1977-78. So, there
may be ,people remitting large
amounts, say Rs. 10 Jakhs or more.
To permit them to bring goods up
to 25 per cent may be too much. The
suggestion is good. So, I will get it
examined to see how to implement it.
I myself feel that they ghould be put
on a higher pedestal since they are
sending remittances. This particular
paint will be examined.

Mr, Vayalar Ravi raised the point
about Modi Rubber, that some intended
benefit is being given to Modi Rubber.
It was in 1976 that this scheme was
introduced regarding the grant of 25
per cent excise rebate in the name of
higher production including rubber.
That was applicable to various items.
Modi Rubber wa; one of the bene-
ficiarles. And it may be that Modi
Rubber may be the only beneficiary
so far ag tyre industry is concerned.
But I can assure the hon. Members
that the list is very much there. There
are various items included in that
scheme, I assure you that I will
examine the effect of this scheme,
what hag been the impact of this
scheme, whether it has been beneficial
or not or it hag benefited only a par-
ticular section of the industry. I am
sure, ufter examining it carefully, we
are not going to gxtend it blindly and
if need be, the scheme will be
scrapped completely jf it is not found
in the favour of the Government and
the pl.l.buc at large.

So far as the question of Dunlop
Tyre is concerned that they are manu-
facturing first class tyres and selling
them as seconds, thus eveding excise
duty, without giving any further
details, T assure you that an enquiry
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will be instituted. The facts will be
ascertained ang whatever legal action
is possible will be taken against them.

Regurding short levies and whether
any action has been taken against the
officers if the classification is wrong
and that he assesseeg are harassed by
them, for the information of the hon.
Members, 26 officery have been punish-
ed. 8 guzetted officers and 22 non-
gazetted officers have been guspended.
Whenever it comes to the notice of
the Government that the officers are
either in collusion or they are putting
the Government to some revenue loss
action is definitely taken and we are
not going to spare anybody, howso-
ever big he may be.

Regarding re-organisation of the
whole organmsation. unfortunately,
in these departments ad-hocism is
going on. There are no recruitment
rules with regard to many aservices
and cadres. Even confirmations have
not taken place in the case of persons
who have gerved the Department for
25 years. There is no rationalisation
with regard to the hole departmental
set up. For setting up of Collec-
torates, we have got cadres according
to the State. For example, in Tamil
Nadu, we have one cadre for two
Collectorates at Madras and Madurai.
There is one cadre for UP—Allahabad
and Kanpur Collecforates. In all these
States, irrespective of the number of
Collectorates, the cadre of service is
one, But jn Maharashtra, there are
three Collectorates—Nagpur, Poona
and Bombay ang the cadres are diffe-
rent. So, these are certain anomalies.
Similarly, for three <Tollectorates,
Delhi, Jaipur ang Chandigarh, there
ig a common cadre. In one State,
there are different cadres. So, the
Government has decided now to
bifurcate the Chandigarh, Jaipur and
Delhi Collectorates ang create geparate
cadres. We shall see that statewise
there are cadres. Whatever anomalies
have been existing, we chall rationa-
lise, re-structure and put the function-
ing of the whole Collectorates on
sound footing.



327 Customs, Central

[Shri Satish Agrawal]

With the Report of the Estimutes
Committee, reports of various expert
committees appointed by us, with the
suggestion of all the hon. Members and
particularly with the cooperation of
my esteemed friends here who are so
much interested in the Government
revenues and the working of the
Departments and particularly in e,
1 am sure, we shall be uble to do a
lot and achieve things and there will
be no complaint op this score.

With these words, 1 once again,
thank hon Members for the coopera-
tion that they have extended.

MR. DEPUTY-SPEAKER: The
question js:

“That {he Bill to provide for
certain wmendments tg the Customs
Act, 1962, the Central Excises and
Salt Act, 1944 and the Central
Boards of Revenue Act 1863, be
taken into consideration”

The motion was adopted.

MR. DEPUTY-SPEAKER: Now,
we take up clause by clause considera-
tion. There are no amendments to
clauses 2 t0 4 The question is:

“That clauses 2 to 4 gtand part of
the BilL»

The motion was adopted.

Clauses 2 to 4 were added to the Bill
Clause 5 (Amendment of Section 27)

SHRI VINODBHAI B SHETH: 1
beg to move:—

Page 2, line 35—
after “hospitel” insert—

“or commercial or industrial
establishment” (1)

The commercial and industrial
establishments ghould be treated on
par with hospitals and charitable
institutions. I do not know whether
the very entry of excise officers turns
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hospital into industry. I do not think
that jg the view of the hon. Minister.
The hospitals have not to pay much
of excise duty whereny the industry
and {rade have to pay. No discrimina-
tion should be made in this matter
between the two. I request the hon.
Minister to accept my amendment.

SHRI SATISH AGRAWAL: He
wants to include the commercial
organisationg also for this benefit.
That will not be possible. This
benefit 13 to be extended only to
hospitals, not to commercial institu-
tions. That will be fair enough, I
suppose,

MR. DEPUTY-SPEAKER: Iz he
pressing it?

SHR] VINODBHAI B, SHETH: I
withdraw it,

MR DEPUTY-SPEAKER: Hag he
the leave of the House to withdraw
the amendment?

HON. Members' Yes.

Amendment No. 1 was, by leave,
withdrawn.

MR DEPUTY-SPEAKER: The
question is;
“That Clause 5 stand part of the
Bill"
The motion was adopted.
Clause 5 was aded to the Bill,
Clause 6 (Amendment of Section 28)

MR. DEPUTY-SPEAKER: There
is an gmendment No. 6 in the name
of S8hri Vmod Bhai B. Sheth, Is he
moving?

SHRI VINODBHAI B. SHETH: I
am not moving.

MR. DEPUTY-SPEAKER: The
question is:

“That Clause 6 stand part of the
Bill.”

The motion was adopted,
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Clouse 0 was added to the Bill,
Clauses T to 183 were aded to the Bill

Clause 14 (Substitution of new section
for section 130)

MR, DEPUTY-SPEAKER: There
is a Government amendment,
Amendment made:

Page 5, Iine 30—
for “1977" substitute “1978" (6)
(Shri Satish Agrawal)

MR. DEPUTY-SPEAKER: The

question 1s:

“That Clause 14, as amended,

stand par{ of the Bill"
The motion was adopted,
Clause 14, as amended, was added to
the Bill.

Clauses 15 and 16 were added to the
Bill.

Clauge 17 (Ingertion of new section
1434),

MR. DEPUTY.SPEAKER: There
are Government amendments.

Amendments* made:
Page 5, lines 43 and 44,—

omit “under any order made”
M

Page 5, line 46—
for *“said Licence” substitufe—
“said Licence within the

period specified therein” (8)
Page 6, lines 6 and 7,—

for “as reguired by the zaid
Advance Licence” substitute—

“within the period specified in
the mid Advance Licence, or
within such extended period not
excedding six months as the

— i — e
“Moved with the recommendation of the President,
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Asgigtant collector of Customs
may, on sufficient cause being
shown, allow,” (9)
Page 6, ling 9,—
for “simple interest” substitute—
“simple interest thereon™ (10)

(Shri Satish Agrawal)
MR. DEPUTY-SPEAKER: The
question is;

“That Clause 17, as amended,
stand part of the Bill.”

The motion was adopted,

Clause 17, as amended, was added to
the Bill.

Clause 18 was added to the Bull.

MR. DEPUTY-SPEAKER: The
question is:

“That Clause 19 stand part of the
Bill"

The motion was negatived.
Clause 20 (Amendment of section 3)
Amendment made.
Page 7. line 3,—
after “Act”, ingert—

“1944 (hereafter in this Chap-
ter referred ty as the Central Ex-
cises gnd Salt Act),” (18)

(Shri Satish Agrawal)
MR. DEPUTY-SPEAKER, The
question is:

“That Clause 20, as amended,
stand part of {he BilL"

The motion was adopted,
Clause 20, ag amended, was added to
the Bill.

MR. DEPUTY-SPEAKER- The

question is:
“That Clauses 21 and 22 gtand part
of the BiN.~”

The motion was negatived,
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MRBR. DEPUTY-SPEAKER: The
Question is:

‘“That Clause 23 stand par{ of
the BilL"

The motion was adopted,
Clause 23 was added to the Bill.

Clause 24 (Insertion of n€w sections
114, 11B and 11C)

Amendment made:

Page 10,—
for lines 34 to 37, substitute—

“(a) in the case of excisable
goods gn which duty of excise has
not been levied or paid or has
been short levied or short-paid—

(A) where under the rules
made under this Act g monthly

return, showing particulars of

the duty paid on the excisable
goods removed during the month

to which the said return re-

lates, is to be filed by a manu-
facturer or producer or a
licensee of a warehouse, ag the
case may be, the date on which
such return is so filed;

(B) where no monthly return
a8 aforesaid is filed, the last
date on which such return is to
be filed under the said rules;

(C) in any other case, the
date on which the duty is to be
paid under thiz Act or the rules
made thereunder;”(11)

(Shri Satish Agrawal)

MR. DEPUTY-SPEAKER: The

question is:

“That Clause 24, as amended,
stand part of the Bill"

The motion was adopted,
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Clause 24, as amended, war added
to the Bill

Clauge 25 was added to the Bill.

Clause 26 (Substitution of new section
for szection 35A4)

Amendment made:
Page 12, bne 35—
for “1977" substitute “1978" (12)
(Shri Satish Agrawal)

MR, DEPUTY-SPEAKER: The
question is:

“That Clause 26, as amended
stand part of the Bill."

The motion was adopted.

Clause 26, as amended, wag added
to the Bill.

Clauses 27 to 29 were added to the
Bill,

Clause 30 (Amendment of Act 54 of
1863)

SHRI VINODBHAI B. SHETH: I
beg to move:

Page 13, lines 37 and 38,—

for “not exceeding geven” sub-
stitute—

“not exceeding nine out of
which five shall be recruited from
Legal Bar or Judiciary™ (3)

The Government is asking for 7
members and I am asking for 8. I
have seen the working of the Customs
and Excise Department for the last
12 months. The working of the In-
direct Taxation Department ig going
to be at a snail's pace and there are
thousands of appeals pending. The
public will have to suffer for it. The
officers always try to find fault with
the representation of the wuggrieved
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person and always try to approve the
lower officet’s order. He will not give
&he judgment on the same day.

In the case of Income-tax Tribunal,
the judgment is given almost on the
same day. In the Direct Taxes Board
I could get the judgment within a
couple of days; there were some
technical hitches and those could be
removed. The officers ghould be bold
enough. There is no Emergency now.
The members of the Indirect Taxes
Board should be bold enough in spite
©f the fact that there may be loss of
revenue to the Government. Justice
should be accorded in time because
Jjustice delayed s justice denied.
Therefore, Sir, I have moved this
amendment.

SHRI SATISH AGRAWAL: By
amendment No. 3, which my hon.
friend, Shri Vinodbhai B. Sheth, has
moved, he wants to fix the strength
of the members of the Board at mine
mstead of at seven. I am thankful to
him for the generosity that he is
showing., He has in mind perhaps the
fact that there is so much pendency
in the Board, and that is why, he
wants that the strength should be
nine. The House wil] bear me out
that, so far as the Direct Taxes Board
is concerned, there are appellate tri-
bunals and since there is no judicial
work to be performed by the Direct
“Taxes Board, it will be g wasteful
expenditure 1f we increase the
strength of the Direct Taxes Board
to nine. By this amendment which I
have brought before the House, the
strength of both the Boards is going
to be increased to seven. So, it will
not be possible to accept my hon.
friend’s amendment. So far as the
strength of the Central Board of Ex-
<ise and Customs is concerned, T very
much wish that the strength is in-
creased to nine, But at the moment
the Government has decided, looking
1o the expenditure sspect also, that
we do not §o on doubling the strength;
it has been thought @it that we in-
wcrease the dtrength of the two Boards
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by two members only, seven here and
seven there.

I would, therefore, request the hon.
Member to withdraw his amendment.

SHRI VINODBHAI B, SHETH: I
seek leave of the House to withdraw
my amendment,

Amendment No. 3 was, by leave,
withdrawn,

MR, DEPUTY-SPEAKER: The
question jis:

“That Clause 30 stand part of the
BillL”

The motion was adopted.
Clause 30 was added to the Bill,

Clause 1 (Short title and Commence-
ment)

Amendment made:
Page 1, line 6,—
for “1977" substitute “1978” (5)

(Shri Satish Agrawal)

MR. DEPUTY-SPEAKER: The
question js:

“That Clause 1, as amended, stand
part of the Bill.”

The motion was adopted.

Clause 1, as amended, was added to
the Bill.

ENACTING FORMULA
Amendment made:

Puge 1, line 1,—

for “Twenty-eighth” substitute—
“Twenty-ninth"” (4)

(Shri Satish Agrawal)
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MR. DEPUTY-SPEAKER: The
gquestion jis:

“That the Enacting Formula, as
amended, stand part of the Bill.”

The motion was adopted.

The Enacting Formula, as amended,
was added to the Bill.

The Title was added to the Bill

SHR] SATISH AGRAWAL: Before
1 move the motion for the passing of
the Bill as amended, I would request
Sir, that consequential amendment<
be made in numbering the Clauses of
the Bill.

MR. DEPUTY-SPEAKER: Yes, 1
think, the House approves of it.

SHRI SATISH AGRAWAL.
beg to move:

Sir, 1

“That the Bill, as amcnded, be
passed.”

MR. DEPUTY-SPEAKER: The
question is

“That the Bill, ag amended, be
passed.”

The motion wag adopted.

—

14,39 hrs.

KHADI AND VILLAGE INDUSTRIES
COMMISSION (AMENDMENT) BILL

vt ot (ot wrel gfafew)
oUW WgEd, ¥ wenw s g

«fi grlY wuT FrENGTT ST
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I AT —

SHRI O. V. ALAGESAN (Arko-
nam): I would request the Minister
to speak in English. He may oblige
us by spesking in English,

st oy frfew & eyman qr
s o & w7 g W g 9T
N u R ¥ A a0

SHRI O V. ALAGESAN: There is
more of khad, in Tamil Nadu..

MR, DEPUTY-SPEAKER: You can
use this device and listen to the inter-
pretation in English.

st aw eafafaw ;. gy faw
¥ SrTers off, OF agX SEAQY §
pniwwrd figiadr &
FARY | o= oF F @qEdr ¥
wot o a7 99 g, el o A
ani T A St €F  foewr guwod
T FAGT TTAT 4T |

i

T
oot

T | e fadw wraanl 99 eqw
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W forgd WY i s § fady
dwf  fadin o & 197 €10 5=
FEWT w1 ST ¥ wraveRTey WY
qu w7 ¥ fg o ey gr e
¥TEATU EURTE | IEH EAA Tg
wygge fiear £ wre ardy wr oF 4R
qr fratr r@r g s wg wr 9uw
sfr @t & w7 ¥ g0 qHfr wrawiw @
fe 7 wozT ag ST fewd araT e
TG & WITTH TUE T EEARTS ¥y §HT
W I¥ A g, a8 W 9 oF W
WY ¥ ww § WY g W geay
fawrerr @) at 57 gw sfw e
aT FT W W anA § g
=rfige |

el & off arwaini & W gw
TEY B A FT AT @R g W A0
arft ulc arRhT WrEhE ¥ gw 9%
ax et gt ¥ wwt QX
¥ aTT TF uwA ¥7 4 fraT 5 9uw
AT 9T WT% T fOATw ) g% aw
el e e e & at ¥ ox
gfag & ofeda R sfram s w1
@ &

o8 WX §OwE g8 faiew &
weew Y EgR AT WY 9onTw oY,
Wi A Wi I G 8 9
gy g § 9T vW ¥ 'R 3 WIT
WAT ouTaT 5 A% &, GHMT W 2 ¥
Tqr R K1 g ST AT gEET 5 WY
wug 7 WT AgA § 1 2w & faq gw
T TEd ¥Y ofioF owreTw sAdr A
or foie  * ww A W R WY
1872-73 ¥ @ Y s Ay qw sear ¥
fawtae geamaT & grafua @ | 7
W ourw ¥ iw oriwgfer wifse
. T gfvrsramr N W gr rw v
waw o WE 1972-73 WK
1973~74 ¥ ufeww gwsge W

(Amdt.) Bill
a 7z famifar &Y or fe femow
TEATEUT FHHT T GEA AT A |
37 #1 ¥q fawfor «f g7 ¥ e
fear &1 ogdr afex £ frgfer g
FET 6 FHIMT & AR 5T N,
wte  oiw geivafer afews &7
frafer  weftomr v o o &
FTE-AYAT WX ¥ 1 W AT ey
U ¥ 9 ¥R, W% gRiwfer
wifsaT 1 fT ¥8 WHR ¥ a7
Taw F A gw oF s0w T vy fadgs
¥anay WA R L

1956 ¥ §UN T ¥ WFAX 500
™y ¥ witre a=emg vy fret oY -
=it & fagfirr s @ A FTasa
qr, I fag ¥ AT O WA
qTAT G | 500 TIT FT IEATE X
feafa 1056 ¥ @Y & Wt @ A,
afew wa 3% 1§ /17 wawT W@
wl ® 1 Tw fagfeaa) & ow §
FTET ¥ 19 Wy ¥ Y fama gAT R,
g I T WO WD B, WY s
fag grd s & frafeet & ot
¥ oY duT &, qm ST AT T TR,
afe st &y a0 & w0 &7 @)
forer avg weg oo wa we Tl &Y
e sd w7 awdt @, = wfuw
Tq ®WiUT & wreww ¥ gw T@ Hedr
ndrTRE

oF AWET a7 §WmET 8w ¥
T8 UeT ¥7 w9 &S v fawfo
¥ T, W TH §E9 ¥ U7 I WA
raATfar, A sgatIg O ¥
HWT-92F 9T TGF & 17 § OF FrAA
w fadgw ¥ 9re fam 2

wqx, Aar fr & vy &, wW
frdaw ¥ www amo ag ¥ fr ot ¥
uw T afoeds st ar @y g



MR. DEPUTY-SPEAKER: Motion
moved;

“That the Bill further to amend
the Khadi and Village Industries
Commission Act, 1956, be taken jnto
consideration™

SHRI HUKMDEO NARAIN YADAV
N Madhubani): I beg to move:

“That the Bill be circulated for

the purpose of eliciting opinion
thereon by the 12th July. 1978 (1)

SHRI B, P. MANDAL (Madhe-
'pura): I beg to move:

“That the Bill be circulateq for
the purpose of eliciting opinion
thereon by the 31st July, 1978.” (4)

SHRI A. K, ROY (Dhanbad): I beg
to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 9th August, 1878."”
(6

SHRI B. K. NAIR (Mavelikara):
As has been presented by the Minis-
ter in charge this Bill looks like a
very innocent and innocuous thing,
but it is not so. At the outset I will
make it clear that I am not at all
objecting to...
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DR. RAMJI SINGH (Bbegalpur):
I have also got my amendment.

MR. DEPUTY-SPEAKER: You
must know the procedure of the
House, Dr. Ramji Singh. Only mo-
tiong for circulation of the Bill are
moved at this stage. Other amend-
ments come when the clauses are
taken into consideration.

Mr. Nair, please continue.

SHRI B, X. NAIR: The most mis-
chievous part of the Bill js the rede-
finition sought to be made in the
word ‘khadi’. The other paris are, of
course, not very material. They are
administrative matters like appoint-
ment of Commissioners, etc. What=
ever it may be, they are not very
much of any concern but with this
redefinition of ‘Khadi’, I beg to sub-
mit Khadi is being finished and it is
being eliminated from the national
scene. It is the murder of Khadi....
(Interruptions)

‘What is the concept of Khadi? It is
not a commercial commodity. It is
not a product for market transaction.
The excuse given here is that the
Khadi Commission recommended it
because of the varying tastes and
trends in the consumer market.

When Mahatma Gandhi evolved the
scheme of Khadi 50 years ago, he
wag not concerned about the taste,
He was not concerned about the mar-
ket. He was not at all interested in
thege things. He insisted that unless
the yarn spun on the charkha in his
ashram was made into cloth by a
particular date, he would rather pre-
fer to go naked. That is how he
insisted on this item of Khadi.
Gandhiji evolved the 18 point construc-
tive programme. That constructive
programme was the programme for
regeneration of the country, for build-
ing up our villageg and for awaken-
ing the nearly-dead masses of the
people. And You know the priority
he has given to Khadi. He called
Khadi the kingpin of the 18 point
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constructive pra;ramme. There are
other items which are equally im-
portant like the Harijan welfare,
labour organization, service of lepers,
Hindu-Muslim Maitri ete. With all
this he said, ‘Khadi is the kingpin of
my pogramme.’ He further explain-
ed, ‘Khadi is the centre of my solar
system.’! That was the importance
Khadi occupied in his scheme. For
Gandhiji Khadi was pot a mere com-
mercial product.

Khadi is associated with our free-
dom movement. Jt j8 the very sym-
bo]l of our national movement, It is
the greatest heritage that the Father
of the Nation begueathed to this
country, For what? For regenera-
tion of the country. And, now, after
fitty years, when people like, Shri
George Fernandes and Shri Morari
Desal git down for drawing up the
plan, Khadi continues to be the king-
pin. Khadj continues to be the cen-
tre of the solar system. For them
also it is No. 1 item in the regenera-
tion of the country. Thig has estab-
lished the fact how valid, how very
important and how inescapable was
this programme of production of
Khadi.

‘What ig the idea of redefinition?
He says, because of the varying
tastes, the definition of Khadi is go-
ing to be recast by the inclusion or
man-made fibre. A very innocent
thing. A very innocuous thing. But
is it really a man-made fibre? It s
machine-made hundred per cent.
Then where doeg it come from? Not
only from India, it may come from
abroad also. Only spinning may be
done in India but the manufacture of
the fibre can be made in India or
even outside.

I remember a few deys ago a very
important man in the man-made fibre
industry like the Chairman of the
CAFI (Chemicals and Fibres of
India), a hybrid child of the ICI,
commended this programme and
asked, ‘Why not Khadi-makers go in
for synthetic fibres?” So many state-

(Amdt.) Bill
ments like that have emanated from
companjes manufacturing synthetic
yarn and they want to come into the
national scene. They behave as if
they have all of a sudden become very
patriotic, wanting to contribute their
own ghare in the matter of rural re-
construction. But what happens is
this; they want to dump the whole
stock with them on the Government
of India and the Khadi Commission.
And the very obliging Minister is al-
ways prepared to accept them!

We have raised protests against the
multi-nationals. But even the sugges-
tion of multi-nationals from our side
is revolting to Mr. Morarji Desai. He
has been wccusing us of seeing multi-
nationals all-round, raising the bogey
of multi-nationals every now and
then.

But in this case the multi-national
ICI and its child the CAFI (The
Chemicals and Fibres of India) and
other synthetic fibre manufacturers
are gqll very much interested.

And, by the introduction of man-
made fibre, with 25 per cent fibre and
75 per cent cotton, or the other way,
they are going to dump their entire
surplus preduct into the market.

Sir, what was Gandhiji's idea about
Khadi? As I said, Khadi was the
kingpin of Gandhi's programme.
Pandit Jawaharlal Nehru called it
the ‘Livery of freedom.’ For him it

was a political weapon, Gandhiji
went very much beyond that. For

Gandhiji, it was a weapon of national
reconstruction.

Now, Sir, why should people wear
Khadi? Because, when they purchase
Khadi, every palsq of it goes to the
poor man, the man who produces cot-
ton, the spinner, the boy who does
the carding, the weaver and the
others. The entire family is getting
involved in the production process.

Now, the other day, the Minister of
State in the Ministry of Industries
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was explaining in the House that the
wages of the Khadi worker ranges
from Rs. 3 to Rs, 8 per day. It may
be even much less, even one rupee a
day. I gee this from this Year's Book
brought out by the Labour Depart-
ment., The minimum wage of an
Unskilled Workman, in the rural area
is as low as one rupee in several
States and Rs. 1-25 in so many others,
whereas, what 1s the condition of the
workers employed in the Synthetic
Fibre Industry?

I know, in our poor State, Kerala,
there is @ factory manufacturing
synthetic fibre. The workers there
get Rs, 800 to Rs. 1,000 per head per
month. Most of them are in the in-
come-tax paying bracket. The wor-
kers there got a bonus of 42 per cent
last year. This company is paying a
dividend of 30 to 40 per cent every
year.

Between g wage rate of Rs. 30 per
day on the one hand and a wuage of
Re. 1 per day on the other, where is
the synthesis, where iz the coordina-
tion? Can we say that the worker
getting Rs. 30 a day iz also a Khadi
worker? It is absurd to say that.

I am not against manufacturing this
funny product. They can do it. If
they want to do it, let them do it
1 have no objection. But then, 1 say,
don't call it Khadi. Khadi is a sac-
red name. The name was given to
it by Mahatma Gandhi, Please do
not tamper with it. Don't sabotage
a sacred name. Don't gell it in your
Khadi Depots. Your Khadi Depot is
meant only for the hand-made arti-
cles. It is meant for the sale of hand-
made oil, hand-made soap and such
other articles only. Don't indulge in
the sale of spurious adulterants. And,
the introduction of synthetic fibre
in this fleld would only mean poison-
ing the very fountain-head of our
national reconstruction. It is g dan-
gerous and deadly poison that would
vitiate the entire national life.

MAY 9, 1678
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I approach thig scheme from a dif-
ferent angle, I believe that the Meu'-
bers of the House ag a whole, intoto
will oppose this Bill. Of course, we are
not going to oppose the scheme as a
whole. I concede that there may be a
justification for manufacturing the
handloom clothes containing synthetic
yarn, Let them be generous as they
had been in the case of Coca Cola by
replacing it by some new product call-
ing it *77". Similarly, this new thing
they intend to produce mayv be called
“78" or some other thing. Let them
go ahead but let them. not sell it in
our Khadi depots.

One more point and I have done. Wg
have been wearing thig for the past
so many years not for the fun of it
There is a revolutionary concept be-
hind it. Suppose we the millions of
thig country, take to wear khadi only,
Thig will be gur first step towards the
national re-construction. Let avery-
body go in for & uniform cloth just
as we would like to make it uniform
in the matter of incomes and wages
to the people. This, of course, is a far
ery. But why not make it uniform
in the matter of our dress at least?
Why not make khadi the article of
daily wear for all? If there is going
to be a revolutionary change, 1let us
do that first.

MR. DEPUTY-SPEAKER: You will
have tp wind up now because there
are quite a few speakers, Only two
hourg are allowed for this Bill.

SHRI B. K, NAIR: 1 want a minute
more. There is no compromise on
our side in regard to this issue. As
I gald this is a matter of emotional
lite. It was through the piece of
cloth, khadi, that we won our frec-
dom, It wag a symbol of our national
renaissance. So many million: of
people hag died with this plece of
cloth, khadi flags, national flags in
their hands. 8, many heads were
broken and g0 many of our national
leaders who died hag been ghrouded
with khadi at the time of thelr cre-
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mation It is a sacreg thing so far as
we are concerned It 1g just like our
temples Let them not tamper with
that Let therr leave it like that Let
them go in for the manufacture
Let them adopt some other name The
only amendment suggested here 15
about the rejection of the definition
of the world This hag come from no
less person that Kumari Mamben
Patel I also find another gentleman
supporting the addition of a clausc
lLike introduction of power loom Let
them go 1n for the powerloom Hand
it over to the mull Do that But dont
tawper with the khadi like that
Leave it along because 1t 15 a sacred
thing to so many of our peopls It
18 a sacred thing a thing of senclity
to all of us And 1t 1s a part of our
emotional ife We call it a part of
our life

=t e (w%Er)  fedreiwe
AT O O W T T " o
¥ wwfe-amer & w@r & Afew miw
T F Wi ¥ art A wfgwr Y @A
T g9 W § AR T § A
¥ fegem ¥ ww@ & O wfgwr 9@,
Y wrgar Y, ag ot @y Ay ofr
¥ owod W ¥ et #Y on A4
wEs faar gt 9 ARt ¥ agaw oy
€, 37 #Y wra-grwrT frar w¥e 2a mew
N agfeafe w 2wd gu 9w Y ww
o F oY wewE 3w R oqgr pa
aF &1 & forer Y ¥ ) faaar @,
wgy w9 & fag ek T w
g A geT wifge fag ¥ o7 &1
sfeeiy g a1 S @ a3
AT mrt o o o ooy v ey
W TF A ¥ g oomg @ I
ATEY ®Y AT TAEaT ¥7 a2 w7 O
e ¥ WX gaAT wfgnr &t
et 1 gow Ay & aw wo WMl
¥ faal ¥ Quy sow A7 @ T R
arft &€ %y AT ¢ N yE T wed

(Amdt) Bl

feom 1 aitg Y e § W' wo
wrre w T g7 v o7 woeT {Afaw
YR ATET A AT ge a0 w
g firare g wr fie weeT wwer
A AT g TA A AR Ee Y
0 F gy § Wi Iy o9 v Y
e Y A E 1 o B W
s @t §, IF &1 & RndAfaw
i gy whey ¢ AfeT It ¥ v
¥ qg am & § froow 9 Fma
IR § 9T 3EET F9uT WIET @
T § AR qg ¥ AT & onfge v
tiradTdsdaTo wwd, a8
FTHr 937 AT & A 99 W gy
T gvr & 1| foraar wwer dar g
¢ s vw AT ETw Afr g g
g yattew gawr waT fF @ o ¥
TH ¥ At At wrfrg 1 AR faa
W di P F g @ 9 fr oY ¥e-
T GRATE TE ARG F myaT A
R/ TY ¥ IV F SamEr AT @
afras oY sawiAY wT faesit 3 7€ oY,
S & dmr frfagecsrfrgaw
FTAT ATaT ¢ W17 frw ag Ay anr &
faemar smar # 1 gafy T A A
sqraT Y # AfET gy At @ ¥ A9
fasm & w92 & angdr oo sk ag
@t farraa &R &t @Ay &y oy
§T &TTT  SATAT AT FEY &, AT S
wH G2 F ar @ A AR W e
g, agITE T qg g wwr
R dggdvaty wrar v AT
fw gg amge & wrar & afew w@r a%
AR FT AT 8, T6 67 LA g0 AA
2|1 § WY ag o wTav 9mar §, St
Wt @y w1 g/ waat fumr ¥ o
g ¥ qw ara fag gf fo aifades
frmrt qa Frardt T aformer & wmar )
A g ¥ adr A@ FITF Frelt Wq
Wl 3% & a1 g &1 favifer ddw
fmt  wifgo, agy @iy § 1 wEY
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[s 7w gfa) oY ¥ o gt qufgt §, o grend

* W Wt T owraTedw W1
Wi A AT WfgE | Y@ A
& wrft ¥ sRwm o 1w SrpEr & fear
wr &1 g & anmr gfoda-
Ww W g TowNeR T W
o« gt ¥ awET ¥ wowr awr g,
oy & WK W T -
faw wcgw wigd & fis ardt w1 s
a% g oY WoEw & o ¥
TORNTE WM I9 B G WY,
at @ ¥ far anft ¥ feargs aw
£ wifgd aix |wed fearesi ot €F
I Y €F B ¥ AT Ay 6 aed
& v % i ad fanvrae
&% w8 feama freq @& | w98
fearsw a7 & &Y ¥ AwAT WW
saw oY AUt ¥ g ANG |

OF ard WX WS F@T JEaT
frer ¥ oF v wreAew &7 e
a1 AT g ag g fa wEr W
fag oy ¥ FOT AN ) MRITF
e FHPTANE m v, A F
wTH & I FWY Y Fwmar ang, @
#Y safer ardt £ azw @, fax w1 et
¥ i W FrET B ey w1 A
g1 wore B A &, @Y wew &
fawr wgi 7Y T § WY T &7 W
wIQT A€ Y gwAT § 1 wAT W
77 qfrr § v teEN,
ardr s fa g o smarf saEm
& 97 %) g F g, 99w e
frqr s WX IT ¥ GETAT WA |
gt TF adr 917 § faw € vy
¥ g w3, T 9N A EX TN
# wrar, A Wt wife s ¥ Wt
%4 % faaar WY sgrn fagr angm,
fomar oY g o7 warer far ay foar
atg, AT  Tw &Y oY gR 1
% @ ag gew W fe am

wort Wit § drerw ¥ fag, wdi
¥ feg, orer Wl wre ot & ¥
wifgy | gedt W qg enfygw & f
fgrgeaTa ¥ avir e, ey g
¥, I %Y ot ST agE Wt w7 FT
qoX W T TE ERAATE ST Y
wiife s qar Qv § O wgw T
amere # g qw arfadt # Ve
o wwar & WY & WX we qv 8-
# wym R rT Ry £ WX
a fr wne I O QT e
T xaw W g g WTET THrC
Wt fawer g &% v W et w2
w5 wW & A O agw Ay
TN & WO s T oy §
YAy www qrETc Wt ¥ o
wa e g o & g
& wr %> wifew gt wifeq fe ardy
¥y wqrer & waran agrar fagr omg o0
so% @Y € TF I AT WY saTy T
o fe Y 2% frang awrr Wg
foad Wi X Wl ¥ feerws &
N WAEE QY & &R ¥ o
Wit Wy ey Qe faw wwor §
oYt &y Y wrEr W e ¥ W
orw gravar g ?

o wedt & Ee & fdaw w
gad g |

ot " o (doeT ) @ ST
v, & wrdy W arsv T e S
feriraw vt O g & fardw oA )
% sy W EATArER AY 9T §S Wlw
& wem 1 & wff wgn fo g
ax fafestoaasy foar war § afer
% g weea qawar § 6 o T T
off WY w sqOwl % WX A Ty §
g% g w7 @y § 9 Nl 90 0%
e wyr awmdy & o s
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argx & wgr wigen § v o widy
oft & forwrs s fear £ W W
§ e & iy oft & wrdy < ) v
o €Y qriy § o

ot W ww W o9 7 oww
T e w1 s qE gf Wi
widt ot frgeama & Wil @Y SR QO
o F i1 ow Y ag 2l O fafend
AT AT far @ § Wi ga ag fe
F AT X W WTAT AP AW @
§ ot g fuer wott ®Y T w%
wWE | wafen midr ot ¥ Faammet
TOIT OREA A wravw JerE + FEd
T TE 18 v e gw A W ey
w1 W w1 IR W ®) guAr
THATCHY: FTAHA 74T |

e ¥ @l $) WA ¥ 8
iy St &7 TR wyy 97, Ay o &7
oy qar dy ? § @ a=Y 4 fw
fergeata oAt % war W< wEt #
HAT §Te WTH T WEN s F
f—Tus AN ¥ gUT & HET wZA ¥
T o% | ey @ et 43 W
£ it S ¥ 9w AWl wY ey A
% fou ot w1 grdew  wemm fis
wrf off At wud A ¥ 45 v W
¥ amm T §T fom F Wi am@ ar
WS NI OGAT ¥ 1wl ¥ o s
W7 W T, o aey #Y N ¥ wF &
T | wEE & W ol W ¥ wiw
Foawi % e ¥ Wy W F
1930 WX 1942 ¥ wrIwAY ¥ fisx
wff W ¥ wiiw o ane foar o
fay o ®iwar wfgy fin wisy o &
ww Wiy & FTU gE AW AW §F ol
w fafew ammermmfy & feers gwe
fear ot gty a<E aiw & wWF § o
I oY, IEw w7 v & fag
g v e | TN AG AR

(Amdt) Bill
wr ¥ wrewk ¥ qvw aff T
N w s i wEar

o AR evgr oA €0 W ¥
e ol {veww Wi aaom § W
oo ¥ 1wy W oY fare & wg
A of & W AAT FTFTH FA WY )
afer & enwar g fs ool wfafes
argw qry € s oo Qv g
gnft 1 & @t ardy aga¥ wvaw § o
Yegas ot feaee 1wt wafafes
gy At st wlr o
efr-edt § 2deha ot qgax §0
% soaT WY A § W1 qwRar §
fr o) @Y gy § A wuTHTAT &A-
few deq Hfag qgRA € 1| WY WY
Tk ¥ @ Uy YT Wy v &
THifoe § ey qgd § 1 xq § ey
wIT pEie w3 ¥%a & 1 wEw
wifewdr waf a1 1 SEF AR TW
W Wi werr | Iad ang gad
T w—vat I ogAT 1 Afew
gl 4T FTHAT T T FA42 7=
1 WW WWE ST SRy
&1 % goar wgw § fr &l ww
AT T & arw ferware st Irga
g7 ool oo AT SYET #T WY
ag WA T %1 FEa ¥ o
aler @ wem ¥

q® WA wry? weragea A
sredeeg A waar § fe g arfy WY
wrefrn s sy § anfin ograr &
wft qgr 1 e Swfig @ A
wfY T & FAv ot wrt fiver & wreAT
¥ sy few wft wih, Sad weiid
% Y wr W | W AW TR
o o wRRn § oy g & g
ol ¥ O & 1 e gE ey
Us A sEfew mewnh § W1 A
@& T o6 Sfefies hre .
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o% ara & qgy A% wEAr qwgar
£ wRY TRy & fomrer st
8, et oft ¥ e a2 @l WY Faedr
RN Ffwy ¥ fusar weerarc g
Tt famt wa{TE ¥ Adf ¢ 1 v
Fram & W g W Fm oA
s & Gar A F, 17 & dar A
§ TR ik & gUT & 47 7AL
qFEIT W T 12 wrafaqy #7 Far @y
2 ¥, et SERY # A Hm w5y
Eomidmadi 3 g T @ &
ARG X T FT TG Gt Aoy
767 WE v fad K1 ww oo W
AT WA FTA WY P §
0 owdw R R awtany
&mmmmwm
s fwaar dar ot o a3-38 Y ©
qATH  ATTAT T EAT § N qqH At
goT & W IA¥ At ¥ wr et
w7 R & W Sy Y v wrewy
TWARTE | At o foaaw s
4! v oF wmaAw wem e
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frar 31 oftare wfirem o dandt,
YT AT AT & AT & awy Fag &
agt w1 dET Y W § Wk W G
wewr 7€ & 1 o ad G ¥
BT HE § ITHI A9 ®) gfsa w0
wfgg | @@ w7 ot frawdw & &
TR §F 107 @t st 7w
¥, TERY ST NITR wE IR
W ot F W T IAHT OHAAA-
B R o R
# forg w1 v frsmr wnfgg
wd W Agew w f @ AR s

3T TET

W A () s
T TR ATRE ) AT Ty do o
dmT amgw & wAr ¥ Oifaet ant
fegeaT B AW dR ) AT
garw &, wrde o wrfe, HAFTEY
e AfeEw FrERTe aa §
gAT agt faqmw qifaees darv w7
TAFGAFATTANE | T AT AR
& 19 9T g KEEw ¥ wwfwaw
QEART HAT AR § 1 Y qeT S+
AT 98 ¥ 99T $AY w7 v
AT WET €1 qg qF ag A
W ¥ 1 W §EuE EY wwwEAT
0 ANy A Iy & 1w g
gt A =fygg )

wa ¥ Ty w miwfer o §, sewr
AITATENT &7 § | W # ;-
fer sgravw &1 aga o O W@
T fr g miielen & oo w8
wifar STEx ¥ qF A< wuy o7 5 At
¥ req & e gUTT wew Al i
i Yoty s @w
ofews fefiqua faeem Y gurom,
QT | Wt aw 3w & A # W
gRr § T WY 0w W Wy ar
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sw sor § ) feflaw
ol wrdy wrw w wwelt &)

wr wy whfefr 2w
wow, T X Wt W Rl
TR NTE & A A w9 5e ge
fou® 1 & s wger g fe ST
W ogwt 1 T Ay et oare 9T
vt g7 wieow e ag e ardt
Ry wow ¥ off §, W o §F Wy
wt fir g S et i awd ot et )
B dt du dww o T & 3@ & fre
Wt gy gw sfew we foresr any
famwy &, gEwT ATEER fear gur §
dw ¥ WY o AT ¥ qrO ¥ ey

wiferdt aT T dwy a7 o wey
war ¥ dfew e ar & fag
fggea fowd &t acdw ¥
wt W ww fr ot ¥ gw oA
agt wrft W ynie & afw T
wex § 7wl w1 A gW N
el seftemwgagdfe

(Amdt.) Bill

T NfweR s Wy, e
amlt %7 Aty 7 Hfwg 1 anft w7 A
ahdt ot w7 Wi § gw W doT ) @y

ffag 1 g da wRw k) e

fasior et ) wgET wEd &, e
TYEA |t ¥ vgrar ST AATAT g
& weT wamed | fie ot gaTd wrardy
Y 7 90T § I9 W avw Y
AT § WX o Sifirger gAneeTaRe
w3 F & fog aindt ot w1 s
a7 AT NS ®) 4TE g @
®, gv et af foor fearlt &

W Wl & ary § 9ot ary aerer
FQTE |

wo vt fag (wrmge )
AT, WY w18 Twaa fare afr 8,
wik wftfae gt fede oo & v
qrdTe @R TT A oY WA e
N AR oty £
ardt 1€ wew ot &, wfew o fawcd
Wit 1a% I8 Wy wmaey sum
#t wrend R g€ 1 amk Ew ¥
fag @ awr wiae §, AfeT oW e
* W ¥ 39 gw frr v § e
At off ¥ fardi wt AT g o
ot ot & sgrar:

“A day might come when the
AIS.A. might stop issuing certifi-
cates. Anybody would then be
free to sell khadl. That would be
inevitable when khadi becomes vni-
versal, The A.LS A. will then fune-
tion as the custodian of the ethics
and the general policy of khadi and
ity business activities will cease. The
people must become honest by habit
end insist upon meticulous honesty
on the part of producers of and
dealers in khadi so that only the
genulne stuff is sold ang bought.
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I have called khadi and charkha
the symbols of non-violence., But
it js said that there is dishonesty
even in the certified bhandars”

oy Y wreYawT  FHw w7 faer
AT AT 4T 1956 ¥ IH 9T wOQ
14%r g (ow) § 3@ e
qr ;

“For ensuring the genuineness and
for granting certificates to producers
of or dealers in khadi or the pro-
du~ts in village industry”

w7 gud wWee ww & wgr T o fe
Gpem wdr) gt (f) ¥

“To maintain ang assist in the
meintenance of institution for the
development of khadi and viliage

industries”

ot gawt "dqgada” av wAmEr W
fear war 9t | @ & ewwEr wmAT
g i og ardh ¥ facrre wr s ot §
afew o wy s 8 fareT
w7 fawrg & s Qar

qifeeey ¥ T ¥ gRR wE
xdfr ofr 7 zg feere s o wA™
wefc ot w1 B g ¥ fenar wieT d
g WY ¥ woamsdt A4 ¥ et
gt wfina § gTw O qae frer
g

“Polyster Khadj and its implica-
ﬂom‘l

ag gt -
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“A votary of Khadi hag recently
complaineq through a communica-
tion addressed to the Prime Minis-
ter that he was a habitual khadi
wearer; it has become very costly
and did not last long enough and
that because of these ghortcomings,
a common man could not patronise
it....The Prime Minister has very
kindly forwarded that letter to the
KVIC."

sen  fafae< argw & el wer
A uF ST € MY ¥ ag farwre sy
foemr o7 fw ofeeer A qradfr b
ey & T e W age vEy Jar
qr | ¥ & 99 ¥ g% ¥y
g frafeqa i fr Fv@ 9
oY ary W o, A IR qFA @
gawr  fad fyar @1 1 SR wr
qr fx  a¢ & aedr sfge ar foeer W
w1 sfgn— % oF =i offaw
e a AT AfY oY wear § dw gy
oy wer ar A ard) § ar faer w7 woey
t; mgidinfiQremary ool
3 a8 WY wgy w1 fie oW FolEaw ot
Mg s E qEATAY ) IEHW
g1 a7 f i ANZTww  yrIw FFAT
w1fEe |

71 wgar 9% § e guwre arfemex
& weaw ¥ T BT 1WA wEHT
T & CGFWT AT A @
Ay wrlY & w1 o afwar ¥Y g€
&, wnfelt o wraar aEr gk &, Sv
Fartr gq wrl) ¥ wam BY fear ww,
3¢ & g qifeeet w1 F fram
W |

wgt  a% wd-wrer wr @ rw
§ wu fosmrgs fuyg ggmgis
spv wrgen g Tw fowd fw &, A
A WA ¥ W pemiE W
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Y’ ¥ qfwest ¥ I ey af
gt Y 1+ xafag 7d W ¥ AT
frdwsr & fin xg aedy oY wrewr oy e
A qgwd | wRY ¥wE orRar qidl
*F o W wea 7Y B, 9% wreaad &
TAAdY ST er ae § o el Y
wfgar & fawe vy & oY wrefm
waaa g & X e ¥ fawry
ke o X

t® faqq at fadvamlt ¥ wY am-
< gEdfr 1 twoww ¥ sgrowar
L

f ‘After a month of the formation

of the present Khad:r and Village
Industries Commussion, all 1tg mem

berg called on Vmobhay and gought
hig blessings At that time, the
question of mranufacturing polyester
khad: was alsgp discussed That dus

cussion was published in Mar. At
that time, 1t did not appear %o us
that Vinobha)i was agamnst this
idea ” T |

safes ag o faararoly o wrrar &
W fasg & @l wdlar v &
warEm T Ow W | IT W@
o ¥ war gf § 1w st
Al derk ¥ wHA IHN §O T oy
', s gn w1 qg 9931 AfY K

¥ fekaw ¥ fs gt ta &)
afeesr w1 faqq & gamq | AT AN
WrUNTEHI AIqF T R
afy, wfow qo e & w9 ¥ greor
wer § | wer AEwmT 34 WY wmemr
o Wt WY 39 7w o
Pfwrze w1 I v o ® fwr
{or wvar &, L I Wl ¥ @@ A
ey o
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wa qeY ST & gHw ¥ qgA’
firer gy ova ar, &Y e gy &
gt fear qr f wac aeft o
AN T & w[T Wt s,
A W S W0 6T 0 1 W wgy
foafy gt e gafra . wdlt
¥ o ga-sfear featd  cafadoms
g€ o w7 g WIA o7 Y wrd
w7 g, o wiv 78 feafer 7 @y,
¥ ¥ TY £ TG §T  GATH
FAG U
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wgd gIREr X 1965 W @Y
gram  fwar o1 6 gowr &t A
N 57 geqrl B w3y wAdw g
e arfge | wrr Y wmwd A
g7 ow fadw fwar & 0

# wga fara & qmo o aw
qatafed & smdar wew fis o ey
ara Y s ¥ e gl ww gafam &
it ¥ e ¥ frare o) 7g arfeze
wadt ¥ g

% Y wgm fe wd 5 N
ofcaryr arg ¥ &) oY ag ag 1 ff
Ry y afgha, gy h gka e
Ifex wagld AnT wly g W@
“qeacHrrRed”’ § xgr aely At ¥ 1
W TR Y| TG Y H
wwrr Wt wdm, a8 wg 2w § &7
& wrar ot g Af'ea ag qert ST
W owque ? wg dfeam svewe ¥
R T WG | Y Ay wdy A AR
lﬁtiﬂt{ﬂﬁm@ﬂ‘,&&'\'ﬂu’f
¥ wa &C o Wy wgdt I U oY
s A W A ondm ag Wi
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(Amdt.) Bill
*SHRI K. A. RAJU (Pollachi):
Madam Chairman, I thank you very
much for giving me an opportunity
to say ¢ few words on the Khadi and
Village Industriey Commission
(Amendment) Bill which has been
moved by my hon. friend, Shri George
Fernandes, the Minister of Industry.

At the very outset I would like lo
say that I dig not expect a Bill of this
nature from the hon. Minister of In-
dustry who was bold enough to wind
up the working of international
monopolies like Coco Cola, 1.B.M. etc.
Khadi is ng longer the byword the
poor people in the country. I would
not be far wrong if I say that Khadi
has become the dress of the rich peo*
ple and the politicians. From the very
facy of its high prices, Khadi can
never be the poor man's cloth. Now
this Bill will make Khadi a highly
competitive commercial product,
which would cater only to the sophis-
ticated tastey of the elite, Mr, Fer-
nandes ig unfortunnately taking the
responsibility for this.

Mahatma Gandhi made Khadj not a
mere cloth but a symbo] of nation's
honour. He glso made it an econo-
mic instrument. He wanted that every
rural household should have a char-
kha, as it will help in removing tha
scourge of partial-employment in
the rural areas. He gtarted Swadcshl
movément on the girength of Khadi,

Tbummdmnmtomklhundo'
what the Father of the Nation did. In
the parent Act, the definition of Khadi

-

“The rriginal speech was delivered in Tamil,



361 Khadi & Village VAISAKHA 16, 1900 (SAKA) Industrics Commn. 363

In the amending Bill, the definition
of Khadi iy changed as follows;

Khadi means any cloth woven on

handlooms in India from cotton,
silk, woollen or man-made fibre
yarn handspun in India or from a
mixture of any twa or gll of such
yarns.

I would like to raise certain perti-
nent questions, Do we produce
enough man-made flbre within the
country for meeting the requirements
of Khadi industry? By including
man-made flbre, will not Khadi get
despoiled? If man-made fibre is not
produced in sufficient quantity will
the hon. Minister import man-made
:fibre? Are we honouring Khadi by
this or gre we making it like any
other mill-made cloth? I would like
to have this information from the hon
Minister while he replies to the de-
bate,

I do not object to the augmentation
of the Members of the Commission. I
also do not say anything against the
Powers being given tp the Comniis-
sion for appointing highly-paid offi-
cialg without consulting the Govern-
ment. But I would like to warn that
the Khadi and Village Industries Com.
mission ghould noy become a haven
for all disgruntled officials or the offi-

, clals who could not prove their mettle
elsewhere. Ajs th® bureaucrats are
known for fheir vanity, they are un-
able to acqumint themselves with the
problems of the poor people. The
Khadi and Village Industries Com-
mission alsg has 8y far not been able
to make any dent in the rura] areas

Recently, the Chairrcan of the Com-
mission stated that if the Govern-
ment gave him Rs. 75 crores he would

(Amdt.) Bill
try, 1 suggest that a sum or Rs. 500
crores should be allotted tp the Khadi
and Village Industries Commission so
that 5 lakh job opportunities can be
created within 3 short span of time.

The hon. Minister of Industry is
blazing new trail by the setting up of
District Industries Centres for the
burpose of industrialising the rural
areas in the country. I need not say
that the necessity for such Industries
Centreg has arisen because of the in-
efficient and ineffective functioning of
Khadi and Village Industries Cony-
mission. Before I conclude, I sug-
gest that there should be close co-
operation and coordination between
the Dustrict Industries Centre and the
Khadi and Village Industries Commis-
slon in the interest of meaningful ana
purposeful industrial development of
rural areas of the country.

With these words, I conclude my
speech.

ot (dwte) fadaw agt o e
e & 90 o0 & wo forere wwe oy

ot fin o g it ¥ X § 9, et
€ o WK dar gl & o, 3, Wiy,
o A gt wra gl Wt owl o
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wy §f g9 wy q& fir  fedy
T qTEH W Sy §, firelt o
wiry & fag aY v are At wrr v
1oy ¥ e w Sma @R
#fer gudr ave Wi oF sfasr oY
g€ ¢ & wa gn ardY ¥ gw 9T Iy
g faamem qer T & vAw A g
s X § oy g ardy ag fr wY
To¥ 1wy e og® & agi o &
¥ qu fogim s &, fae & =9
¥, gredY ¥ w9 ¥ Wi |maEa 6 g
¥ fteft e @ 81 toefan god
oY amer vy ok § vER & WY g wy
g

g fadow & Sivw ol sron ¥

gt s 7g & fis and oyt fasdfy
§ agt vER WN-ATT g W AW,
o wife WS oY fasdr § 0 wgtax

vt wig At 39 ¥ fag A frde §
fir oY arfY ¥ gorT § wgt o< oy iy
afaed | aft o9 ey w0 R FET
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Wi agt o AN, ax g wr frdhw Y
§ few ogt g ardt fawdft § wgi
9 T¥ WY WIEY, WOUT AN & T
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A} ¥ @ § woqer fear gur §, Wy
¥ FEa wa ¥ fog wwar T A
38 ¥m ¥ s Ay s, afw
ot vl ¥ ag der ey P &
wigar g fa xw Fari ¥ wtw A am
fe wgi-wgt o foafier & fmr
woar femr 8, 99 7 firg o & I
firar &, afr w= v ¥ ag war
Wt o & W & Ay e o §,
qg 2T ATy AT wifgy av, ¥y anea
wrgar g afe gw @ N T Ewt
¥ orw &% Y x@ & wvd ofiorry
frrdt ot WAt E v ¥ @l ¥
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sfr oY wrAT 8, Aw &% T @A,
wfiew x® are w1 s @ wifgy fis
A R Ay 7 oW

TS WA AT WAL AT A g
foar s F @, 99 & AW WY FM
fear & 1 gET # qAFT aga v
arrd @ar we ¥ v AqX W@ qit
¥ afer s oF fasmam 3—
oY o gwT g I A faAr Simw
gg ¥ wffar  qeeT sur gar
g fag Y awig & go s gy aran
&\ Saw wgar & frgd faar G
g fomr o wifge g = S
I &7 ar et geR § ST HA, T A
g T IART HgAT g ¥, | F
wrgat g fe saar ge fasmae o fasme
grrsrfen |

ot gad ¥ oy Wt wgAT wgar
g—ox & fagr et # ar, & A ot
o &2 & dw fear smaT T, 99 q%
g qEf ¥ &% ¥ fEr
gar a1 W g gw w9n farwrc wwe
v q Ig fadas %) gaad w7 Fifw
s @ | & ugar g feogw ooww
w7 agt WY g fear aw, fag fadas
WY qr® AT §l, 99 9T gy q9dy
ax ¥ dz7 F fawre gt wifge arfs
wgt a5 wox  faere soww v AE

wa ¥ & gfy fadwm w01 S1gan
g—ure gfaw ard & 9 o wIEr AN,
FT WY AT GHAT X A, JuwT o7 ¥
wifaa T w%, W #f a9 5 gt
¥ frg wfww dar o2 1 arft ¥
afeaar ®t ware wf fear amr

wifge |

(Amdt.) Bill
Rl & g & gm fagaw &1
qT T E |

SHRI DINEN BHATTACHARYA
(Serampore): Madam, I support this
Bill because after four or five years
they are implementing some of the
recommendations of the Public Ac-
counts Committee. But my apprehen-
sion is about the definition of the
expression {khadi” as contained in
the Act, because it may include “man-
made fibre”. If it includes man-made
fibres, how can it be called “khadi"?
Khadi is from cotton, silk or wool
How can a synthetic flbre be called
a khadi product? So, my apprehen-
sion is, in the name of khadi, the big
industrialists and monppolists, who
manufacture rayon, will take advan=-
tage of this provision and will get
some benefits from thy Government
on the groung that thev are helping
khadi production. So, there must be
a clear deflnition as to what man-
made flbre means. Otherwise, the
big traderg will take advantage of it.

It is proposed to invest the Com-
mission with power to appoint per-
sons with higher salaries. Till now
they could appoint persons with a
salary upto Rs. 500. Beyond that,
they had to take the permission of
the Government. Now they will be
at liberty to appoint persons drawing
a salary of more than Rs. 500 but
there is no upper limit indicated. So,
it should be clarified to what extent
they will have the power to appoint,

There is much corruption in this
organisation, and it hag been discus-
sed in this Hougse many a time as lo
how the people who are forming the
Khadi Commission are indulging in
all sorts of corruptions.

Another point that I want to high-
light is that there must be uniformity
in cost—and selling price. The same
article pow gells at different prices
in Calcutta, Bombay and Delhi. There
is no uniformity throughout the coun-



367 Khadi & Village

[Shri Dinen Bhattacharya]

try, although it is one administraiton
which is running the Commission. At
least, so far ag the price is concern-
ed, there musg be uniformity.

Why is there a tendency on the
part of the employees of the Com-
mission to be corrupted or tg take to
improper practices? It i8 because
there are no proper service cundi-
tions, I have seen that by mere pay-
ment of a few coins, the widows who
are spinning the varn in the viilages
have been cheated. So, both from the
point of the employees working in
the Khadi showroomg and Khadi
shops and those who are engaged in
spinning yarn in the rural areas, their
conditions of service should be made
proper and decent.

At thg same time, the prices of the
Khadi products should be uniform, at
least 1n the big cities, and a proper
definition, of man-made fibore must be
made. Otherwise, it will be misused
and advantage wil] be taken by the
big mon.po'ists who are now produc-
ing rayon etc. In the name of khadi
they will sell their products in the
market, 8g if they are helping khadi
production.

With these words, ] give my full
support to the Bill.

st pfesna faardt (Araradw):
wAd@ garafe agrar, adr o
®1 1920 ¥ 3araT FW Fr 1+ ¥ Arfy
W AW ¥ 729 guR wwA § oy wly
ot w1 gadt 57 qrlt wadt df fr o
o3 & ifre 3 § q&Y wrdY w71 9 e
ot a1 @ fggema § wd W Wk
9T AT XEYT FIET TTAT FAT AT IFH
T ¥ w98 & arw, T F 70w oAdh
o} & qvr fpgem & sl
¥ wdt wrg® oy 34 agt F wF 9%
X waw fear | ¥ ¥aa 3R Fpgear
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¥ wq¥ 9T &7 AwTAT Afew qgt & wowv
XY T & 63 WY T fed | figgerr
# ore ¥ wrdy ww wan walt | Hfiew ww
fergeara & swdaar ot ward aidt oft &
A7 F A & wolY o ewareran yfoal
&1 AT 0 ardy §f mar | WY ewgaar
i o1 woar Y o Al AW ¥
wal # wfew feafr #§ gore o
%1 O% STTHA QT 447 | §IW w4 F
st -1 4% wa@d | M ¥ g
aagdt &1 w1 wraT ag) 9, Iy I
wTHEAY & afwar 41 ) oy Ay ey
W 7 7g WY @ fF At & w49 W
gaaTe § frgenT saresst W) g
u¥T gEF 70T ¥ g} ¥ o 4y Y
W |

IEF AT T AWMH Ay AT
faa®Y §9 wizw a9 ¥ @@ Wy welt
Ta¥ FEewEq aw F o ft w93 a-g
ad g wd 1 Afes w6 o Gar
gor f& Ot ga g9 ¥ w17 w3 fawear
&, su¥ wiafirs fsdy oY g &1 wrdy
# gaqvr frgr amg ) 4% o sy oY
w4 sfl-F=} § A7 dtwarw v §
T q@U g fram w7 awdr v s
ATrT AT § | I ot WY wgw AT
¢ 1 o Y wrdY AR O, § wnft
36 o7g W A § wgh & fir 9 wfewmw
ardt faadt § 1| gatt wg ¥ v adw
FT AN 3 oHE A wd F T qumd
§fed ad ¥ QI wdd | Fww
373 art vt feq afswd qedt oy
& ey 7 a1y | oy quTa ey
wi ot &1 Aferare g A W QY
@ & e ¥ 3w wigard o wpl wandr
wm | & Aft awam § fe el o
reea f | wrdt ¥ g & grae Sieaf
Fafw wTEr T uwm &gy ¥ frerey
g g fedt oft avtr ¥ frwrdr go,
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g7 ¥ ufaw afrr fary | faw w1 g7
80 WIFr ¥ HIC Af AT Waw FP
frwmr gwi ga a1 & w&2 w1 W
g & | g} agh xaAr agkA gy vqar
¢ s 3a% A wi ®1 WS T4
wiar § 1 9 A% fedt WY fra & wis
& vrrar fewa @ W) wlas wam
o wxv & 1 faw feor w0 wrdt
LOE CRLE RS R SRR IR L8 4
& wiws O & wet wedt ¥ wd
Fify fa® w.awT | WA A gaeg T
gordfaarg:

“The Commission has recom-
mended that in the context of the
need to cater to the fast varying
tastes and trends in the consumer
market, a stage has come when in-
duction of man-made fibres in
khad: besides the natural fibres
has become nécessary.”

fog fag ? ®Yv o 1o § o widy &
a4 faadt & 7 ©F H3r TTT ¥ ®T
wIY ¥% qiwdi WY & wowg § 1 &
aff waaar § fe ag I'aw § 1 o
wEw IF TR § ) § 1920 WK
1930 ¥ | wg S qews ¥ ¥ Y w<
afi gt Fora e F ¥ w< g
gt g1 €T AT A oA et wrd-
wat § s o qegeE Wl FX Awy
& f% €8 T8 ¥ @iF §1 9 WY WY FA
wRE) T AT IIFTAT W §
f& 1020 ¥ ww & &t sl oA
gt ¥ aYdt Aff frar et o At
QAN FT DA g TEAT w4 )
T g9 ey aff v wwa ¢ fe
fam % ga AT € @I I I AW
oy gy & | 7 Fror g7 WiAT AT 7T
Y o | o IA¥ T G WA EY T
wrgd § | wrae wur fader 7 e ot
AY Ny Fora¥ ot waer ot § s e
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g & urdt § & Wy wr<y ¥ and
§ o're wam 2 ¥ e weEr aley
& | FEX gUTT A WY wTAT wigh §
LW ok gy Y § 1 IR W
R €3 T ¥g1 | qAw T g W
qw wiwgear i x4 g8 o wrofa
i & 1 ¥ & wF B sy ey F
TATT A W A7 AgA< EHT |IT 2w Ay
Fife-vife wmar o vt &
grm 1 & AEY ewaAAT § WTORT €9 ¥
¥ gu f¥a ¥ aar wifg@ o1 1 & widw
&1 fiF arq I9 97§ g2r & famw ¥
daie BAC ¥ WS 67 a@ Wl
TE § 1 xafag § wdre st § 6 Wi
TEHT 2T X 7T AV ager AWV Y st
1 AT 74T |

SHRI T. A. PAI (Udipi): Mr. Chair-
man, after listening to all the speeches
of my friends, I am sure, Mr. George
Fernandes would be convinced that by
changing the definition of khadi what
he is doing or what he will be doing
or what he will be accused of doing is
to adulterale a very important
Gandhian concept. And I don't think
when khadi is a matter of sentiments,
is a matter of pride for this country—
the idea that has been mooted is cer-
tainly one of increased employment
and another is of improving the
marketability. When Ambar Charkha
was introduced, the Khadi Commission
was discouraging people from supply-
ing yarn made out of ordinary charkha
and you would observe that for the
last few years, the employment in
khadli has been going down. Every
innovation, every change hag its own
effect of development and if ever you
are thinking of introducing a man-
made fibre in this concept, as Mr. Nair
has polnted out, then it is surely to
kill the khadi industry without your
meaning it. And therefore if the idea
is to increase the employment, we may
have to change the concept. I have
been fealing that a time has come when
this country should make up its mind
to have a national elothing policy and
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not national textile policy. Very often,
we have been confining our national
textile policy to whether textile mills
must be modernised or not or innova-
tion must be brought about, but we
have never thought of finding out
whether people of this country should
be ever clothed and how we are going
to do 1t Now, take, for instance, im-
mediately after the Second World War,
the price of Binny Mill's long cloth
was 8 annas per metre; now it 1s Rs. 8
per metre and still the Binny Mill 1s
sick. That is the fate of the {extile
industry. On the other hand, if we
ever want the people of this country
to be clothed and if khadi has to pro-
vide increased employment—already
seven lakhs of people are employed 1n
khadi, but the outstanding stocks on
hand every year are Rs. 35 to 40 thou-
sand croreg and in terms of interest
you have paid on the balance of stock
in trade it would come to another
Rs. 4 or 5 crores—are we prepared to
develop the concept of khadi being a
part of our standard cloth programme?
Why should not khadi and handloom
make sarees or dhoties for people?
And if nt all we have got to subsidise,
it is better we subsidise this year.
Today khadi 1s made in villages- and
taken to citieg for marketing, and the
standard cloth 1s made in Ahmedabad
and Bombay and brought to villages
for marketing. This country never
bothers about the total cost involved
in this kind of process. Khadi is held
on’ till October; all the patriots buy
khadi only in the month of October
when the heaviest subsidy is given.
Who pays for the carry-over costs? It
should not be that khadi ig responsible
for more people going naked and all
the others wear it as a badge of
patriotism. I think, the economics of
this has to be gone into. Khadi has
to expand, if khadi has to increase
employment. Unless khadi is marketed
in a big way, employment will come
to a standstill.

16.00 hrs.

I would, therefore, like to say this.
The functioning of the Khadi Commis-
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sion has been a disaster gll these
years. Almost all the members are
politicians who are finding a tretired
job there. As one having been n
charge of this Ministry, I must con-
fess that I could bring no changes, I
wish my friend, Mr. George Femnan-
des, all good luck in changing the con-
cept of the Khadi Commission first.
Put there people who know the job,
who can do the job and deliver the
goods. Let it not be a retirement job
for any politician as if it is a great
service that is being done.

Today you are emphasizing on rural
industries. You want the rural indus-
tries to expand. Khad: 1s an important
rural industry. Marketing i3 an im-
portant concept here. The Khadi Com-
mission was earmarked to look after
22 industries, but I am sorry to say
that these 22 industries have not been
brought up in this country. I think,
thig concept will have to go. Apart
from these 22 industries, all the village
industries that are capable of being
run in cottages must come under its
purview, The Khadi <Commission's
main function should be to provide the
most efficient marketing organisation
for the village industries. My friends
were right in saying that the capacity
that the multi-nationalg have is not
in production alone but in marketing
also. If you want another organiza-
tion to be built up to face competition
and to market all the products under
one gingle brand name also, it would
be necessary that the Khadi Commis-
sion becomes the most important mar-
keting organization and you develop it
as a marketing organization gquickly.

The very concept of standard cloth
and the concept of marketing by the
Khadi Commissiop brook no delay. If
at all you are interested in translat-
ing all the policies which you are now
saying—we had said about those poli-
cles In the past also, but we had not
worried about implementing them—
you should look into the implementa-
tion part; I would very much request
the Minister to look into this aspect.
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Regarding the change, if at all you
want polyester also to be made in cot-
tages, let it be one of the Industries
entrusted to the Khadl Commission.
But, for that sake, do not change the
concept or the definition of khadi.
Leave it unadulterated. Let the
Gandhian principles, some at least, re-
main unadulterated. When all of us
have been talking of Gandhian 1deals,
let us not appropriate to ourselves the
right to misappropniate the definitions
and change them, adulterate them, and
then fing that we are neither here nor
there.

il wwwad @w
(3rgerar) : wwmafa wEe, & €@ faw
sriada s & Mg afr gl g | &
¥ quet ara o 77 & fn @Y w7 waeEw
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ey 42 4 w7 w—
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ard W wTH | Ta T ATy Ay § 1w
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o, A fog 1 e adfy WmTw Iw
# fast 7t v wfgn Al wd &
|re I¥ F= ALY A0fEm

Het Mg W WE W, g faw
v ¥ grey wra g, Afew & afy
aa‘fr;’ﬁ:aﬁimﬁnmmz
ar w), Thirh ¥ wrdy ¥ art § ot ¥
formm 3, 9@ ®7 og7 & av T | w0
IFW qaT §), &7 3T HY qar 7AW fE
o 5 wrear § A% Al T
w1 awar § 1 R ar dar W wer o
fe dv-dw wreaT & ST QT A
&1 xw #7 wawa ¢ fir o o e ofar
wrir, @Y 9 ot gRit | we TR
) og &9 qrEr 9fEw |

wrdt ¥ ot s g€ §, °® W
A wodt it andt @ fF sk A
%y war § fis og wdr § 1 ow i
¥ ferwre o fi wrd) wgA § ) wE Al
7 7 @Y ? WX wE ¥ o ayd
WA, WA A F FTH OF MY TG
wY s vl Qo 23 & ferg sy S,
A T $IE 7T TN ¥ W@ ALY 7T 7
WX w976 & wx € 9 IF 7 96T
Y q@m ? e 7g wEy ond fie wad
o ®Y gt Aol A wifed, gt
o Ao A+ =iy, o wdl et
e wger g 1 ¥ @t @ & wedr g
wiT Tt § 1 & worT & enEr Al
Beft g 1 @ oY o Y AT 1 A
ot e & w1 w3 Al gy §, I
w saaT ave A Y aF |
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[gard wfords Yewaw € 92w)

@ faq weft wiew @ fawr &
SO wrdY %1 wew 7 w1 {0y wwA
! WY § A wrar gy, adr wIe
F A A wfgy WX W O #
3 ® wq Af v wfgg ) 3@ w
He-Tex ®§ ar § W< wF, ¥few 9w
w1 A% qrdY Ay gy awar g1 s Ay of
w7 AY & 1 et ¥ At qE A
W1 W7 AE ¥ «H A w TR

frerer R &, ag % qu ¥ w0 w0
L LI

7R garer fear orar & f smew
fafaee< & ag wgr & 1 Iew fafez
¥wx f vy @ 5 1y w goX woR
faurt w1 wfawt & | fwr@
Tow Y awar &) WAL ¥ AT W
7 ¥ faard & wF grawar ¢ fom
arfageet et gAAT €1, ag TEw |
AT g FraNT Fam A T A=y o7 )

o faw & @t ¥ owde wig §
e xa w1 ofss Wi o & (wg
aEwz frar omd Wit ©@ w7 fadme
®AZT ¥ G wrd | welr wgEyg ¥ Wt
¥S Wl wear §Y, ag w2, AfwA da-Aw
WIEAT ¥ ;AT ¥ AL ;AT Wrigw
W At ¥ o aiy | 5w o ek o
76T ¥ | 9 g W {WE W,
o W w% A vy ArAT § | ¥@ fAQ
Fr et § e gl X & A3
HrEaT w1 AT ¥ qT WAL@ |

PROF P G MAVALANKAR
(Gandhinagar); Madam Chairman, I
am grateful t¢ you for calling me at
this stage and I consider it a special
privilege to be asked to speak follow-
ing immediately after my esteemed
colleague and elder Km Maniben Val-
labhbhal Patel, all the more because
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her distinguished father and my father
were closely associated, as the House
knows, since 1913 until their deaths
Some of us speak on thus Bill, there-
fore, with a lot of emotion, a lot of
sentiment and a lot of historical back-
ground I hope therefore, I have not
to say separately I suppose, that I am
standing before this House with all the
sincerity and force at my command
to oppose thig Bill

SHRI A C GEORGE (Mukanda-
puram) Would you kindly find out
whether the Prime Minister has seen
the draft of thus Bull”

PROF P G MAVALANKAR Well,
I do not know

For once today I have found that
my dear friend, Shnn George Fernandes
was on the weakest grounds He could
not explain—and I do not blame him
for that why this induction of man-
made fibre into Khad: All that the
Statement of Objects and Reasons does
18 to merely state that the Commis-
sion has recommended certain things
and the Government has waccepted
those But why? If the Statement of
Objects and Reasons does not explain
anything about that, he should have
explained to us in the House today
Surely, he cannot take ug for granted
because the Government thinks ke
this, and, therefore, we must all ac-
cept 1t

As a matter of fact, it is also a fur-
ther privilege that you ghould be 1n
the chair Madam Chairman, Associat
ed as you were with Gandmji in a
sense it is awkward for me to say
this, because I would have liked you
to be here with us n opposing this
Bill

MR CHAIRMAN I am entirely with
you

PROF. P G MAVALANKAR Thank
you Why do I say this? This is a
very innocent looking and apparently
simple Bill Sumple, of course, if it
were merely to say that the existing
maximum limit of members would be
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seven; a Finance Member would be
added; the Chief Executive Officer of
the Commission would also be made
Member-SBecretary of the Commission
and so on and so forth, although he
did not tell us whether the Member-
Secretary would be appointed by the
Government first, or it would be select-
ed by the Khadi Board and then con-
sented to by the Government. But, this
is a very minor point. There are cer-
tain other things like laying of the
rules on the Table of the House—we
agree 1o these provisions. But the
major thing is that Khadi to us is
something which stands as a symbol
for a number of values for which we
fought as youngmen before independ-
ence and for which we are even today
fighting as citizens of the free demo-
cratic republic of ours,

Mahatma Gandhi—I do not have to
tell this especially when you are n
the chair; I feel very humble when I
say this, but I must say that—brought
Khadi not because he thought that it
would be an additional fashionable
thing for people to wear. Khadi and
fashion do not go together; Khadi and
character go together; Khadl and in-
tegrity go together; Khadl and sacri-
fice go together; Khadi and poor people
go together; Khadi and fine character
and neatness go together. But I am
surprised that according to the recom-
mendations of the Members of the
Commission, Khadi and fashion are to
go together. Because Khadi is not

acceptable to many people as a fashion- |

able commodity, therefore, somehow
make it more fashionable and accept-
able. 1, therefore, want to ask, why
have all this mix-up? For Mahatme
Gandhi and the tall men and women of
that generation, Khadl stood as a
living symbol. As he said, it ig a
talisman for Daridra Narayan. en
he used to spin on the wheel,
Muhatma Gandhi used to say,
“Every time I spin on the weel,
I feel that I am identifying myself
with the ‘Daridra Narayan'” If that is
the point, Khadi for us has a certain
identification with the soil, has a cer-
tain identification with the wvalues, a
certain identification with the demo-

(Amdt.) Bill

cratic' temper of this soll and with cer-
tain spiritual values of this great
motherland of ours. It that is so, why
then pollute it by introducing this kind
of a foreign element in it? If you
want man-made flbre, have it, but do
not mix it up with Khadi. Have it
separately; we would all vote for it.
‘We want people to have more jobs and
we want industries to come up. But to
mix it up with Khadi is to make non-
sense of Khadi. Madam Chairman, I
will not take more time because what
18 there to speak except to say that
one is totally opposed to it both in
letter and spirit?

Therefore, I say, Khadi and fashion
cannot go together. The answer is
obviously that Khadi itself is a fashion,
Did Mahatma Gandhi not look very
handsome and very beautiful in his
Khadi loin cloth? He was the most
handsome man, the most beautiful
man one could ever see. After all, 1t
18 not the clothes that you put on, but
it is the character that you exude, that
makes the man and that makes the
personahty. Kalidasa g#id in Shakun-
talam, talking about Shakuntala—I
hope Vajpayeeji will relish it and I
gee he is relishing it—that after all
what matters is not what kind of
clothes Shakuntala wears. Even if it
be a valkalg that ghe wears, she will
still look beautiful.

firfaad) mgTom 1
® €7 v |

That was the point. Therefore, you
cannot say you put on Khadi and you
must also look fashionable. If a man
putg on Khadi with the spirit and the
values which he has cherished, then I
am sure that by the very nature of
things he will look a beautiful man, a
very handsome man and an upright
man in public life.

Therefore, Madam Chairman, I say,
why- water it down like this? 1t you
do not want Khadi, if you cannot wear
Ml!itunotuecephbhbiht
community and if it is not fashion-
able, then I can say that the more
honest course will be to say, ‘We will
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not have any more of Khadi’. I can
understand that kind of argument.
That will be more honest. But this
kind of introducing a formal amend-
ment and making it look an innocent
thing will only mean cheating ourselves
and cheating the spirit of Mahatma
Gandhi. You and I did go last year
to Mahatma Gandhi's Samadhi at
Raj Ghat here in Delhi before we all
came to this House to take our oaths

. (Interruptions) you and I and
many others also went. Yesterday,
the Prime Minister was talking about
Mahatma Gandhi. 1 want to ask—
would Mahatma Gandhi and all those
who believed and fought for what
Mahatmaji stood ever accept this kind
of a dilution? Would they accept this
kind of a foreign element being in.
Jected into the whole idea?

AN HON. MEMBER: It is sheer
denegration.
PROF. P. G. MAVALANKAR: 1

would, therefere, gay that it is worse
than denegration. Once you allow the
symbol of Khadi to be so inglorified
and made nonsense of, the whole thing
stands to pieces. Therefore, 1 feel
that if Khad: is not liked by people,
let us say honestly that we get rid of
jt, but don't have this kind of a com-
bination. Such a mixture? Don't
tamper with Khadi, because I feel as
an individual who has grown with a
certain tradition of independence-fight-
ing and even fighting for independence
and democracy after independence, I
would say that people like us have
certain values to respect, certain insti-
tutions to respect and certain sacred
principles to respect. All those are
violated, I am sorry to say, when my
friend and my Janata Government for
whom ] have many good words to say,
have brought this kind of legislation.
Even at this lafe stage I request my
friend, Shri George Fernandes and the
government and the hon. Prime Minis-
ter to withdraw this Bill. If they do
it, Gandhiji's soul will rest
1f they do not do it, then, I
they will at least have the cou

i

:
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do the other thing. That is—let not
this become a prestige imsuge, lat it be
a matter of free vote. Why should
the Janata Party Members after say-
ing all the things by way of opposal-
tion to this Bill be obliged to vote
for the government? Why should, for
example, Maniben Patel who is so
opposed to it, be ultimately forced to
vote with the government because of
the three-line whip?....

SHRI D. N. TIWARY: Mr. Mava-
lankar, this is a matter of conscience.

PROF. P. G. MAVALANKAR: I am
glad you say so. Therefore, I am
saying and my final appeal is, that if
the government cannot withdraw the
Bilb—it is not late, they can still do
it—they can at least say that they
will reconsider it and bring forward
a modified Bill. But certainly they
cannot tamper with Khadl lLke this.
If not, I would say, let them have a
free vote and I am quite gure that a
large number of Janata Party friends
of mine will vote down this Bill, be-
cause that is the only thing that we
can do if we have any respect for
Mahatma Gandhi.

With these words, I am sorry I am
compelled to oppose this Bill which, I
say, looks very innocent and simple
but which is a very dangerous piece
of legislation. It is playing with the
fundamental values for which we have
been standing and for which we shall
continue to stand till the last breath
in our life.

MR. CHAIRMAN: Before I call the
next speaker, I wish to know what the
wishes of the House are. Two hours
have been allotted for this Bil. Out .
of that, just about 20—25 minutes are
left and I have 14 names of speakers
still on my list.

SHRI B. P, MANDAL (Madhepura):
Let it continue.

SHRI D. N. TIWARY: It may be
extended by an hour and a half.
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SHRT VINAYAK PRASAD YADAV

, (Saharsa): Two hours.

MR. CHAIRMAN: BSo, is it the plea-
sure of the House that the time for
this Bill be extended by two hours?

SEVERAL HON. MEMBERS: Yes,

ot qn qaw faed (FNEER):
waqrafy wiear, ag w1 fadas @m@r
waqr &, ¥4 ¥ w1 5§ g ¥ A
s fied wa § for 3 oY ofr & wwarfra
1 wiAArew B & s T aw ¥
sarar 91X foar war & ww 7 AW
gt & fr @ &1 faadY st grit 7€ §,
F4Ar & 10T wqar T TGT ¥ AL
grag g ) fora gag a@& w) gewmw g€
1 ' Fr Frare ar fara Tt o7 gaame
gard Trszfear wgren Y X fear wr,
Iq 1 7547 o «f fs gw 1@ 6 A
@it a7 fis ag W wqa OF TGS
%, 4rq g 979 ¥ ¥ IO X w4
wrar w7 fgemr W) w9 & 96 1@
wpar ag ¥4 7 fewdr sl wTaE
e, werar ag @ v Wy g7 w@
AU I W AAT T AT WA | Iq A
IIATET ¥ €T KT qT AT H—
q% XA & NS q7 wraar 4¥ | 7€ AT

| ¥ wga wifwwrr fewrT aT, w6 & 98

U U WRWA W, W% W
AEE WK ST9-EG g W 67 W
fouilr &7 fin ga FE I 7 TP
F—1r G141 wraaral % 3fr et o
o ey T dw ¥ ot whfre
FraTgare wrar gwr 97, fow & g
wd-tarenr aya-Agw §1 o ff, 3@
i wraer ®<q & fud woelr off Wl
& fieare ® AR AT & wTWY Wi |
RO B AT [U—Iq WG BT
gt fadet w3t &7 gt ok ok exdelt
1 wrear w1 g fear wn, A
wondr fawy & ww wx ayt Ushw
aTETT 74T, T B X Wl w7 SO

(Amdt) Bill
& & foar | 9w &7 gy gfomw
g1 fr @t avgre gra & o afedt
qT Sifgr | ot afsmdt gm 7 &,
I & gy = 71T 3w F o A
wreerary, dw-gefafw go® fow
wraAr ¥ @Y 1 owwran war fw dw
TranEr &y, 1@ farT W A
gl wTATED g1 ¥ IWT T
famreat ar wopre 9 wriva € 7 Wi
g A afems ®r dar afedt
¥ TT H ¥ F7 IF w1 Afdqq @ |

wror fiF feafr & afernsdt &< samar
fom aF T FT IATAT AGT ST GHAT,
TA AR g ¥T EW avg ¥ ourar faAl
a% fa=r 78 @ swa § | ¥@ &l
TF aTF a7 W0 & ST A &
gg faw wmra o &, &fer @9
AT g A1 weqr 7 W wraEy sfod
S AT ¥ Ao & 1 T WY
Y FTE W ST W7 FA FA
®! ara § 1 o @Y W QAGIIEIT
g amr % fad @ v —%«
aeg ¥ g &l %1 surer e % AET
7@ wwd § 1 & wox fyat ¥ ag P
wear fin aft arft w1 A am
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Wt qor # Ay B, s W g g,
T TAT ¥ 7Y A W FT ATE A
B arml o< ww ag & it o ardy
w AT ar Wy ¥ ®Yr g wrar
wrT At § w9 FY qarw § Wi W
%1 wrgfre aam §, o7 & frdew e
fe s &) @) w1 N gefaa
T R fE e ¥ wE o e
¥ w T wr wfawre g 9T S99 &
|IY W19 ¥ & 7Y€ §1 fastf w7 ey

W & W off oF W ¥ weany
W & et w & tufew oo
qoTEETC & oY wwwT frd w2 f, @
STaaTy Sraa-Aw § 1 oW & ane oy
T ¥ 7ok & art ¥ o< ey T oMt
wgr wwft vt wifyg wiife o
wrerE et § Wt XW wvew o gy
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e fet aw axter wft w qriEd
W ¥ gy gure o smnavar § Wic
HORTT ¥ o1 wEw ww AR ¥ v B,
& arma-ge §

SHRI A. C. GEORGE (Mukundapu-
ram): At the outset, I would like to
register my vehement protest agalnst
the way this Bill has been brought in
thig House. I have a feeling that the
draft was prepared in a hurry and it
has not gone through the scrutiny of
the Cabinet, leave alone, the Prime
Minister. I give the benefit of doubt
to my namesake, Mr, George Fernan-
des, that he himself wag not able to
go through it earlier,

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): It is
not correct. The Bill was considered
by the Cabinet The entire proposal
was considered by the Cabinet, It has
come with the total concurrence wnd
approval of the Cabinet. He has made
a statement that the Bill has been
brought without being properly
thought of, without having the con-
currence of the Cabinet and without
the knowledge of the Prime Minister.
All this three statements mre totally
inaccurate,

SHRI A. C. GEORGE: My main
point is this that if marketing is to be
done in Khadi—and he has said in the
Statement of Objecty and Reasons that
we have to move with the modern
times angd fashions—it has to be done
on the pattern of handloom marketing.
In the matier of Weavers' Service
Centres, about which I am sure the
Minister is quite aware—it i part of
his Department—these Weavers Ser-
vice Centreg and the Research Centres
attached to them are making enough
research and improvements {n the
handloom design and marketing. Why
should Khadi be spolled by the intro-
duction of man-made fibres? The man-
fibre is defined as Rayon, Nylen
Polyster fibre. This will give
opportunity for the mills who already
arg encroaching into the fleld of hand-
looms, who sometimey are making

BE
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8o, this is one particular loophole
which the industrialists may use. I
request the hon, Minister, apart from
everything else, that this provision
for including the man-made flbre in
the definition of the khadi has at
least to be withdrawn if not the Bill
itself is not to be reconsidered.

‘This is all I want to say.

ot fo o HUW (WA : wAHA
v, ¥ qx wgar § e A ardn
fax ot wiw galafew @rgm wEm
frargw wX fF wvl o o% WY WA
w5eT 7 ¥@ faw &1 w¥AdT qgy fwar o
1< firar & ot qridte gwda fear €,
ey Fady Aff frar & 0wy W
fem Arar-grar argw gar § )
X7 AT @I A qg A7 § A
%t fedwargs o wifge fs
AT § | I AT WY R
L]

wwrafe sy, qedr S &t wr
sfpf ar, 3awT ¢w fawr # ¥x v
fear 7ar § 1 & Sifdforw o= &
w1 efEfva wrowt o w7 g f—

i1
313%3

“‘Khadi’ means any cloth woven

E
2
!
4
!
2
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Yern handspun in India or from a
mixture of any two or all of such
yarns;";”

qwmfy sgear, T v ey
¥ #7 e v s oifgg | wew
T U fYadeey X gEw? wta< far
xAT g R T o A &)
Everything is man-made, We are
God-made. Cotton is made by God.
What is man-date? Perhaps, it is

synthetic fibre which the hon., Minis-
ter wants to introduce.

Now, 1t is directly against what
Gandhiji preacheq and what Gandhiji-
ism stands for.

gwrafe Fgtaar, qidr o w1 W-
faon guTt AT Wwfasr & wom
g7 WL WA AmwiAey wgar ¢ fw
AT ATCH B T ATRT, WA TR
9 FUTET ST &Y, &ET 76} W7 7 vy v
T8 W A g wuAr afgT Y gIrer
&1 st ey dar-arer ot el
AT § | ITHT wgAT 41 fr g ww
¥ ww ofIT T AN T X W AgAT
g wm A e wEAT & WY
T IHA W@ & WIRA T4 91 W1
&gr 91 fis Ta¥ ¥w oYX AW F aaeaw
uT ¥ gFaT |

I AU 7 A T F wawee
Igw Al W wrw st
qt | & §07 F1RAT w9
wirgdt F Wiy & 1 qifr R
Yfr-gal agrar feamr Wit
et Fo § qx wrg wrar v

e B &
3 3

i
:
#

231
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[sf #ro fro HEw] g ¥z few At &

T Y oy uT W w1 g e )
wiet ot qg w7 Wt WA A ? AT
Y & Tg feRwt ww® W wfgewic
frqr 1 arw ¥ IR faell & w9@
Y W) SRETEA AT T wC fRwr | IAWT
wgaT a1 fr ¥ #facfaaga w1 smar
Dar g Ak W F oy whiwy e §
N ada oA § IuST wEAr AL
gt g ¥afee 3% ward 9T W
fagr g1, tad QT F1T T FIFTTTAT FT
qgd rwcfaarar) A A g fw
gt Ay Wi ot 3T |l
sard § | AT o ¥ wEy T
T A7 A4T I qqf WY owwrd
g o gg Ay § oA §@
£ w o o wd g § wad F e
#)

e btk e £k Sicick ik i 4
wid wgR A T H Aavy oF gar fam
¥ | A% waew ag § fe (edfew
GmAT AT AFAT g W Ay ¥ giw
fear oot | T &t 1930 ¥ ageAT
wT T g | Afew fadfew seae Ay
A eg AR D a o fi gl
¥ §r i | fadfer wmedidar g
@ a7g ¥ fadifes gec oY wafAY
¥ wfrg & ff s W xasT wEEr
qorafe  «f ® fademr 1 a¥F xd
qofrafer o wawt dawe v Fi ) dar
aAa g 7 sg Y sey wnd
geeiz grm | widiew & @9 Ay @@
i fagd ffw misr & gqFwR "
® § ot uw gw wlY wY queiz w37 47

I am afraid, Madam, this will be the
lasi nail on the offin of Gandhism,

g} T dvrT o @Y g forard
oY w wred welY gr Y § o W o
w1 guraT oY § 1w adr dwew
wr § &w & forg 1 g Gy wET A
wiferr w1 efitfige w7 gg & g
w&T ofr w1 T wg ¥w faw w7 fagyr
7 Wt w wrEd § A1 R o vHe
2oaFT A F 1 TW H AT gEEr
ofeer® sifafaaa wa7 & fan axdse
& W A FE A7 | AR T W
arfyy fe faie €Y ExAtwT ag a7 3y
BTEY  U¥ HIF AH[ qA gWIY @19
T ot

What is man-made afterall? It should

have been defined in the Bill. I am
sorry you have not defined it

AR FT, AW F1 A AATA
§ & a7 AgT 1 AEAE €T WA
¢ 1 IFW war & o #fade 7 ag
gafeaFIA TG | WL O qGH
wgaT 7 Ifam aft awmar | wfsw
fea g ¥ W19 WY ®71 QEHIC HH
T RE WA F qwaar § 5 qwar @
fw srg e Y FT AR AN Hrew F
IER 9, wigar WX AR =1 mw
ani wy fear qr 1 Al qaw w Ay
nielt oY & a5 fammar W 3w Wi
T aTg ¥ qEede w4 A ag I
g mEw ¥ o ot wrT we
oot gy ¥ W Agi v g ¥
wH wifaRaE e § 1 oy
wifigy qr f& wo gg Ny Sy adf o
w1y 1w wrew QET fear g &
TH I ¥« qgt grew ¥ 7 gt |
o o dwfae § 1 wwoa & x@
et § | oW 9T HITWRE § AN
wTowt 9Y qAfeT frwar war ar ek
& ¥ wga few froar w1 ot ww
oY & wrewr wawar § qww faar
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a7 A g wGT WHE W ger |
itk fag wrek fow 7 agy =
2 TEET W AT § | WL TAST WY
wdr facgr afr it w7 g § A
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e @reg e ¥ dsm owrgan g
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being done now. I have come to know
another revealing factor that when Mr.
A, C. George said that the Cabinet
might not be aware of it, nor Mr.
George Fernandes, Mr. Fernandes got
up and contradicted that, Now, L
have come to the conclusion that there
is a variation in the Janata Party's
percept and performance. Yesterday,
the Prime Minister was telling this
House that Gandhian economics had
stoog the test of time. Even the wes-
tern economists have also come to ac-
cept the Gandhian economics. In this
context, ] may state that there has
been a near unanimity in this House
with regard to the definition of khad1
and inclusion of man-made fibre in the
definition of khadi. Madam, we have
seen previously that many such at-
tempts to do away with this sacred
concept which is associated with ouT
freedom struggle. It is mot only a
political concept, but it is an economis
concept also. At one time, 1 remem-
ber, when Shri T, Prakasam, the then
Chie¢ Minister of composite Madras
State, had said that the textile mills
should not get expanded and there
shouly be khadi production, the mill
opmers, mill industry magnats and
giant monopolists saw to it that Shri
Prakasham was dethroned. 1 would
not be surprised if surreptitiously
some hand was behind this and pe:~
haps my friend might not be aware of
al] these things.

Next to agriculture, handloom and
khadj industry occuples the important
position, It is a labour intensive in-
dustry. Milliong and millions of our
countrymen are engaged in this noble

on. I remember 40 or 50 years
back, even in the moon-lit nights, the
women-folk used to ply ‘charka’ and
the music of the charka was heard
everywhere in the villages. Gandhiji
knew the spirit of the whole economy,
That is why he said “through charka
we wil] bring Purna Swaraj”. It is
not only a political concept but it is an
economic concept also. Many pecple
down from the kisan to the person who
separates cotton from the seeds, the
weavers are engaged in this noble task.
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[Shri P. Venkutasubbaish]

1 may tell the hon, Members for their
information that in my own State,
there are people, especially the Hari-
jans, who use to spin 100 or 110 counts
threads and the weavers of khadi in
my area are the Harijans, not the peo-
ple belonging to other communilizs.

This community is purely engaged n
weaving of khadi,

Now, speaking about the economics,
I would say that even from the point
of economics, it i not costly, We
have been subsidising several crores of
rupees for such things which are un-
productive. But here ig an indu*hLy
where millions of our people are in-
volved, They get employment and
they can supplement their income by
spinning and weaving. Mr. Fernandes
said that there wag an erroneous im-
pression that khadi was not good and
if it is not spurious, khudi is strong,
conception. If woven ang spun well,
If it is not gpurlous, khadi is strong.
It ig the strongest cloth that anyone
could come across, It is durable.
During summer khadi will be air
condtioner. If you wear terrylene or
such cloth your body will become
hot. 1 do not know why guch false in-
formation is given to discredit khadi.
Khadi is economically viable and there

is sentimentality about it. Gandblji
had said:

“l object to the term vegetable
ghee because it is not ghee, it should
be labelled ag vegetable oil. Simi-
larly I cannot tolerate that cloth
which ig not kbadi, which is not
hand-spun and band woven, should
pass as such.”

He is categorical and emphatle. If
you want to circumvent it and give a
wrong definition that i another thing
but this is what Gandhiji preached. I
think we are deceiving ourselves and
deceiving other people whem we say
that we are following Gandhian ideals.
Bspecially the Janata government,
since they came to power, they =y
that they stand for Gandhiji's ideals
and Gandhisn econgmics. I do nat
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Industries Comam,
(Amdr) Bill e

‘know what they are going fo do. It

is just a repudiation of what they
suid the other day,

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): Please
repeat that quote.

SHRI P. VENKATASUBBAIAH:
This i what he sald:

“I cannot toleate that cloth which
15 not khadi, which is not hand-spun
and hand-woven, should pass a$
such.”

He wantg to say that this fibre is also
hand-woven, I could get your point.
But it is not this fibre, this fibre is
man made and imported, it is not
natural fibre,

SHRI GEORGE FERNANDES: 1 wus
only opn the Llimited point of hand-
spun gnd hand-woven.

SHRI P. VENKATASUBRAIAH:
Coming to the economics, the market-
ing part of khadi, Rajaji said long
time back that there should be clear
demarcation between mills and hand-
looms, Handlooms should be exclu-
gively for the manufacture of sarees
and dhoties, We can devise such a
method to see that khadi survives in
this country, profitably. Somebody
said that khadi which is sold now is
not fashionable and does mot pander
to the tastes of people. If one goes to
Khedi Bhandar in Delhi, there ir 8
bee-line; many foreigners come there
and they purrchase things. Atfempts
should be made towards research and
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and colsurs which would attract a
large number of people. I am sure the
hon, Minister will bow to fhe unoni-
mous wish of this House and withdraw
this Bill

My friend Sougaie Roy was pointirg
©ut bow money had been squandered
in the name of workers' institutions
and how khadi boards in the states
have played havoc, ] know what has
been done in my state. The name of
khadi had been put in mud, People
who are jn charge of Khadi Board
have pilfered and squandered money
and the Public Accounts Committee
of the Third Lok Sabha had clearly
brought out the working of Khadi
Commission. I should hike him to
streamline and restructure the whole
thing and make it more commercial
and more efficient. They must not
dump unwanted and forgotten politi-
cians on Khadi Commission, that was
being done and that is why we are
reaping the consequence,

Therefore, I would suggest that the
marketing section rhould be strength-
ened ang the Research gnd Develop-
ment section ghould also be streng-
thened. There should be more pro-
pagation for purchase of khadi.
Khadi ig not costly and 1 may gubmit
to the hon. Minister that he should
change his notion or his conception of
khadi and respect the wishes of this
hon. House and withdraw this Bill.

Coming to the flmancial control of
the Khadi Commission, I would sug-
gest that there should be decern‘ralisa-
tion, Let each region be put in ex-
clusive charge with regard to financial
management 50 that they may have
accountability in this matter and let
the Khadi Commission be further
strengthened because it does not look
after Khadi alone and there are
various industries like Cottage and_
Village industries, which are giving
employment to thousands of people.

With these words, I again oppose

this Bill and I would request the hon
Minister to withdraw this BilL

(Amdt.) Bill

it g W avewer e (Rgat):
ayfe wgem, & @ fader &
w.fas, wrmfas, wifyw, wrearfsw,
dzfr otz stragrfer ot gfee-
vt & fadw sy & foada
@ qrer §, wgadt, s@ § ¥aAw
fergeare ¥ afes faww 7 ol gemem &
fora wfag ar &1 @ uF w7 qfewrc
& ST ¥aw w9 @ 40 qv g e
qT 1 "o AT G FHE, @AT 7
W A T swd g & e
ug wr" 9T § & oONT 5(=-(0
&= afarT gawd a7 fogr g v
¢ =ifs 39 & AifasT w7 Fa
fargs &l a7 & sofse 91 gawr
OF |9 & 987 aTNIfaE w0 AT 97
& ot gt ferww ® owaw
2 s wradr agr AT &, S &
agt A fawary g ot &, 9 gEds vl
ady w7y, THY gar<) fagaiw, a7 oFf 27
W ¥WTH T THT @ 9T @ mfaa
qr w17 g4 ¥ WIeET 7 TEdt wr
& V0 A gwTl fawarn, wa & foFre
B g ST & amA &% W
TrfY T AEr R0

wa N 7 Wrar §, WAl F gy
¥ wag wgrenT afdl off 7 &4y w47
ug Yfaq 1 § wESh TaeT WA A
Y g ofEew st O fraw ¥ &
YT 9% T GATAL AFAT § ) W oA
I uwrfaew wre Ay {ewr 97 57
ghom § 2-11-35 ¥ 9@ ger
300 g swrferr gur 7 :

“The seience of Khadi requires
decentralisation of production and
consumption. Consumption should
take place as nearly as possible
where Khadl ig produced.”
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[sft gowr T AT avw) w€m e wgren aidt { o w@ @

T WTHTCITET ATAl B Earar wrigy

% ¥ 9 S % SR By
¥ wrar § ar =g,  wist off # @ afc
wioT # ag wrar § ar wdf ?

“The Central fact of Khaddar is to

make every village self-suppcriing
for its food and clothing.’

Ta ofoqmer & A7-3% wTEAT FY
wfar | ag =@ o7 fear fs svar
QLFTAT AT W FOAT T AT AT
a1 ek wTEw #1 wr fa gfe T 9T
FTAT WA WIT FTYT T AT AT
a1 @ikt % wy s, Hfwew andt Sfr w5
Tt F1 qfcwrar w1 g ¢

“Self-sufficient Khadi will never
succeed without cotton being grown
by spinners themselveg or practically
in every village. It meang decentra-
lisation of cotton cultivation: so far
at least as self-sufficient Khadi is
concerned.”

IT FT FEAT 97 % w910 F7 TWET
wOAT AT ®, WrEY § w7 wew |@Ai H,
TR H AT A AR AT & 99
& wfve g dar7 &7 ey F=mer )
H7-J¢ Grga7 T K @A ATAT WIAT
ardr #, wod @ ¥, wodr adw ¥ #F
dar o 7w wWi sEE §,
fadvii ¥ wreaT & w7 A frgRme
¥ wwar 97 waAr T Sgom f§ ag
Yy qifaeT ¥, @ difaeT 9w 1w
T T A1 OIS TG 7 T qg WrEY
fafafees, ardt qrowe, andy 2fefem,
gy e W A §7 9w g2
ot §TTT @ ST 1 AE wT ATR ATy
t1 W o v 9 F v aw1A |
ot Faet of s wrorer v AT & ofiforg
wfr ag we ¥ & 1 @ & wwieg
wax o wrly § 1 tafeg & frdew

WY WIS WOeTT ¥ aqaeqT 4 AqT
IR & F¥aw AW, T aTeATE ANT
S %Y agrer T wgy § a7 A
WETT § ST ®TH ® Y § § qgh 9C
et 7t 7 § afew Jawre @ @
ATCHFH DG | TF 9% §1 q13A7
FE g O A G WY A
um FHw & ek g fagre F
" AT d@w ¥, FEr o T
wer AT @i oY ¥ &Y §eqr F
oF sqEedT wATE 4t fE wu et ¥
AWT FATC q% THY HT 1 TTET FEWAT
famar w1 1wz o 7wl ¥
THANFIT R IEYT AT F7 CF IR
w1 fear ar e amr & fom oot
w17 3w Afp IwwT daw TMEL
ar 1 w% 7 & faq gfrad qréy
sarar fam et oF

T ot ¥ =AY & Tt ¥ fEar
T

“Organisation of khaddar is infini-
tely better than eooperative socie-
ties or any other form of village or-
ganisation. It is fraught with the
highest political consequence be-
cauge it removeg the greatest immo-
ral temptation from Britain's way".

ofynft 2} % oY #F O wafer
qr, wgren it wgd @ i fyge
W ¥6 Wt gt & et 9 ag wqfer
Tg afer Twwrr Y 1 SR fwar

q7 =

“If, therefore, his one great tem-
ptation is removed from Britain's
path by India's voluntary effort, it
will be good for India”
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IR w9 fiv W e §,
qlr geT ¥ AR ¥ wTH AT
wifigy 1 wgy T AT % fag fedy S
ot arer 7Y &, Y ey o amy Yy
§ | Iy g i o A & W A%
STH 9T AT, 79 AGT I AT WTOH-
WY F WTETC YR W qo 7T A g
& 1 ofy G |7 Ty wroew A Ty
fearet | Sfrr amdy wv o fra
39 fa=rt &1 w17 TrwT 1 WIw T
frdgs & afrn agrer it & sy
¥ grarg ¥ A fawrT § 39 qT WX
SET 1 TA faggw w1 WO &0
¥ A1 WICNEEHT AT TATET SOST
g |

HITCAT MY X QEiATERA & ar
F o fAar§ I8 A7 E1 AT ATER 92 FT
¥ g ey IR fear @

“If we want to give these people
a sense of freedom, we ghall have 1o
provide them with work which they
can easily do In their desolate home
and which would give them least the
barest living This can only be
done by the spinning wheel”

qEreT ATl ¥ wriArdeer &
gr e ¥ A frarc§ @t oo mgod
% gy @ g WX fEre s

g1

16.57 hrs,

[SHRI DHIRENDRANATH BASU in the
Chasr]

wrfac & & wgr fie wgrer i
& @l w1 Feww e wifwar ¥
T @, wgrew Ay ¥ e e
WAPH  ®AW WTSITTeTRaT ¥ WY e
afew TZA WY W Fswew wrsATIOTRAT

(Amdt) Bul =
Wik wifosar a7 & T § 1 wef
wrsTfersar |1C wWifawar W1 @7
afaser § 1 w9 % WY dew wifow
ST 9 T N9 @y & | wEwAr
et ¥ ‘gw gfear’ ¥ s-5-1927 W
IEH (D 142 9T wregTiwar & AR
¥ foar § Y gt W W
Tq maf e o ¥ W 1wt
wrefy & forerr 2 .

“Before the educated classeg I do
not place the economic aspect of the
spinning wheel [ gimply want them
to realise the gpiritual aspect of the
thing, By spinmng and weanng
khadi alone they will express theiwr
sympathy for the poor. But for the
poor, the economue iz the spiritual
You cannot make any other appeal
to those starving mullions™

9 g ¥ WAt AT A gt & /g
WTSTfeRaaT &7 gvag @ |

17.00 hrs,
Y & wET wETOATEY Aar ‘gRrE
F ot ) FEE A WA WIIO 23X g
¥er a1 —"fegraTy A Q% WAl @,
forawr fvae w1 3ar oA AT ST W
QT § WX g WY F——wEr
1" wgreT wret & Ak & ofewd

&%g
é;
:
:
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[ &t gwa % TrTEw TRy |

e feard fie srrarer oad ¥ forg oo
warfer fier  ama—ar wlitwre
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0 qww ¥ Y W T W F sy
fet arm, wraidy ¥ sk sy
g ATy AT s Aroen 2
¥ gorTe feg g & gart amd o
firey wr fordae 3wz o 81 ¥ 97
w% aral w o 7 v andy firg gaaed
¥ & i, fow gd & ardy #) Mg
ot & “frwly wrn e’ wgr wr)
arit W qer Iiwr W ur ? pe e
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(Amdt) Bitt
wer W dr wigt € Eswai e
teem v S s W oY ? xw
8  wrgeer ¥ WA wie an-
RO Y Gt o | ATy X W ar—
 arT T, WAE AT, WY I & A
w1 ¥ HifSe—tr w1 wd e
ww &ar wow &, woAr woe dar
v &, 99 wog &1 g7 frew W
sy fay woer WY dar W FAT §
@ a ¥ @7 W awd Ay o w5y
Yfow swmawwad § 37 & @ §
oy T gy wrar ¢ 1w ferk andy #
W g & Pfeaeet framee, 499
wrewe e w2 vl g wewe fw
ag Fve-coa WX dvrataa ardY g,
UM WO WY AT gET ¥ W O, anly
S W g ¥ @ ¥ qR wved
g e wew & s & few
ST 56 GWTT ®Y ATHIT F ATRA @0
s goere & I¥ e w7 fram

T o W wgr TET F—ardy .
wd w7 §, ardt few fol wger et
&7 Wiy ¥ g W Ty wWwer
R w1 et & 1 ot el e
fardrn farar, arg &, ote amdt o1 v
far | agaawitd s a1 g fe
e, fadfedt & g amly &
wravgsar oY, wa ¥ T WrowrT g T|r
} auly fad &, v ardt o w1 e
2? @iy ¥ wer fr oy A qew ¥
wife Gy % oY warw dar v g,
AT waT wrewT §, o g 4 wT Ay
&ar woor §, o Wt weare # Ay
*r farfy war &, o # vk ¥ o
agw w3t s Y gier Y e frw &
Fywre o firwr wr off Ty § 97
g d

s, & ag wgm wgh § fw
v & qudr wnft ¥ wrewT 9T geTONTY
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foar wr ww o ol o
ol ot s SE YR @
Y & fog o 37wt e ¥
wreor ff & W & wG g ¥ R
7T WY W gEt wlY S e
¥ fag et maifas @ W 9g71 92
TAET T, AT I F A YT W ey
o & fegr o ardY & faww ®
q&t aTg & FaAY AT wvr ¥

W% @A ATE Y whr wrEr S
¥ 43 O St A e AW A W
@ & wmark ¥ g faerfar %
fo @t ¥ qfegezs framr @)
T wewd g # Wk qR agw gw
WY grT & | wiworRr gars #7 gfioamar
¥ ang ¥ Wl At amd @
wa  qifageT W A ? agr
wrTRTr e TOE wxdr  waa ?
qIfFgeET & FILEAW F7 FATX qTET
w1 xer faw wfas & o agr
qT FIC@TT A AT FIX FE A7 37
Wi qer dmifad g 3w ¥ i @y
& AW A QO § feaw a@ o% A
W R W & ol 37 &% 6t
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(Amdt) Bl
THEA R gy et F e e
6t §1 & wod ey W) ot @,
weron WY ¥ a7y wY ofr o Wit
et & FoF § gt ot s I ¥
at wifaw wig gt o 39 fiwa
Y ET AT o § oYY o ¥ o o
¥ oF oreft ot | 99 wWRT v WO AT
A qarr & dur ad Qar ar Qe
YT W13 HEUT ST AT AT A IF AT
"t a & faer #T v ¥ 9% ¥
& afel & N wa ag < fogr o
qr oY 99 9T YR '@ gy o v
0 AR ¥ &7 A qvAl AT QY q@r
g, fedr gat adF ¥ adr = oy
A wIe AT w Aty ¥ AT wand 8,
2t #Y awete vor g argAr ) foe
2wy & fr qarep o Wror T A
wdr § Ay ¥ ¥ oy a@dr fw
qferree ¥ T2 Taw Zgee ga d At
FarE W0 wHAY § A0 A AT IFA ¥V
orer a1 | framar o gwar §, gar
A X S g T EAT R, A TS
wrET & faamar sr aFar § faay fw
A ¥ 8 ¥ O FIOT WOWO
= Iae o & g a¥ 1 fad we
safay Ofagws &t @@ fF g
# o ¥ T A 7¢ S @y w7 gar
FET &1 WAT UM AT FT FAT
T wrga € oy ey oy we ifwa
¥ wfy wanat fr v SfrceTar vl
%Y el arm Y WY A0 wrgy & 7 Iwer
oY FET A @ fifag ) 9w a=
TuRT AT T gwa § 1 og el A
fir wwwr A Gl Y e g | AN
gt wé faew Wy arfenr o7 ot 31
war wedr § fis Doy s sy
arg | war fad 9g wgr & feg ww
oy ¥ ffegeT w e gy §
fie ardY o wraet woely fadr g€ 27
wt wrk, foagw & fag v & fOd w7
gere g3 1 Rwew ¥ o W WY
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[w70 ufrar A1AY)

1R famer § el o ufew foft &
forg ga3 Dfagw fram &9 s
A & & o & szt £ fr wro e
%1 forz # a7 Aiforg | ard o
T% WIS R FAIT FT TR a9 0y
? St Wz A § @k g
T ! TTEEET WX aOm @]y
T S AT FT T AATLY | AT
gvan ¥ faemey g faamr & a1
Ty 7 7Y

s wifegs fawrama ) A6
gfrar @ <t & 1 Y ot & de-
Rifrrafer  qegew & &y X Far
¢t vax fou o gfar ardiow
faarrarar Y ave ot WY & 1 Y
@t 7 vy ot wAfdt ¥ wge &
arr # off 877 a1 3 Fafet fma
ZUUH TF gAL FI 720 gY | AT WP H
WHTT A WA QO FT AT A WA
&y @ oy A8 qEw v g fw
98 ¥ F\W AT § 1 OF FHL q
afr=q = gar | o FFHS T
giwa feommfoe s qer &= #)
T EH F A A AR AT
ST AT AT ALTEAT | AT
SFIT X FEQHAT, AGHAT, WIHT T
1w R oEIS o wWre Peafefadr
Y 21 g OE AT ¥ WIT 1T
T ¥, frafn <R w1 WA gy
&1 36 wraar w1 fawrw wa F fao
farares 812 AT FY WA Jawiwr
wgex W e & ey SR
ot Wi WY W9« F w8 9 wgré
e otk ¥ woT wigd ¥ & Sifsig )
wrd ¥ grafay gEH ER A A fear
o forad w3 arey ) wrA fady o wndi
*T AT TG 7 FUAT TAAT §, WLt wr
TR &, 7L T ¥ wqrar qAely §, wA
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Industries Commn.
(Amdt.) Bill

wrefy Wy wraee e & | it & wr
T oy ¥ wy fom o ¥ ol wr
Y8 wAaT &1 AW 9T FTR &
e ® T A e § R afw &
war fasw o § 1 weigT daw wwr
w fr o a7 9@ § 1 D
T8 T [AAET F a7 B A WY
ferfefadl aarm & wrft & 1 5w
g fRifefad & g TR TR @
ST &, T g wer § A ag whaw
ToY G937 FTH A STaT § 1 T FAOE
sasT 4fz &1 7 & wEr wTIU o
i 37 TN w18 ¥ wi TE fAe
2 1 TH OFTT FTH F T JATIN FT
wA"  Ag frear, & 9@ s
¥ wreE war & 1 uE ek fan foer
fetfaar a7 wraT § | ewA 4 U
¥ qF g0 & 1 Wad ¥ S amdw
g & o 77 AT T AT LT HGTR ¢
HH & IO AT | A wrAR A
wifgr, #=% mawsmw fasar =ifem,
frafefadt fradtenfer, oY @ w7
wY SAmT ¥ wy ¥ fqedt 0 =@
gar @ g1 sy § o g fam W el w1
TF gT GATH F arg wASy Y AL WA\
sz ara & g araae o & faa
AT B | WA K @ oW FIE
&1 arodw Taar &) agy wro nig
FAATET GrE 1 foi firar o1 | AT
& xéy 78 ¥vda w7 fadg frar a7 )
T e foar o1 f6 2Ad w9 w7 &
¥ wrEEr §rl A 9T ww w1 8,
FasT WL wrafarc g | gue) Wy
9T ¥7 W & ) T 1R { WA
fifam ) & wadft A TWE
fac | gagt Tar HA w7 TP A
wgr 47 |t A zAr ¥ OEWI
adf ¥ wady T el § ) @Y &
w7 it weet ot & g g adw feav qT
g ¥ oF w€ fiean, wiw frar ar
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JoEr gA Ve A4 sfee | o gw
wWa® § gare 7 % | &y
forswr wrw & wi§ Wil w7 wEAT
wEdl § fF wow DfEdeT wver
wamr § @ W wdr gt & Tmg,
gara wif fade 359 74 & 1 Afew
FEFT A FT ATH WIT FAFTE AR |
whfy oy & o @y g¥ &, dow waw
Fars ¥ TNF FET T G0 WT FAA
wy % o fyawr siageara ot &
gl W% Wrew &P 47 IF AET
I WG W F AT, I AT K G
1Z454 7 § 190 CIfoqee fRAT $TH
oz ffreiaes] & &9 SR WIT AT8S,
7g 0% w1 A g wf AT
HET Y WG FTUEC FL, T
TET AT WMEATHT T WET T | W
fadas w1 7Y ag TG A F AT GEERY
ofs.cv wifafaas sea & fae o &
ar geer frdme & R 7T Tg
I A AT TWA WORM Y TR I
wE1F | NfemeET 9 Al OF w0
HEY ST & ¥, WY O G, A o1 HR |
SHRI NARENDRA P, NATHWANI
(Junagadh): May I seck a clarification
from the last speaker since, she
understands the subject so well? I
want to know for my enlightenment
if she would object to the use of cot-

ton, silk or wool grown abroad in the
manufacture of khadi.

o gwter wET WY WO
& & weer gaz Ty osmedy £ K
ot g fr awet ardt & fafe
ag & fe ot wrai Bw & dar g o, feew,
wrew wify § Swer s w90
T WA | WY WY A FSH ATE
orft &1 g EH mEw AOF AT
frg wg § fF W @A wTER A
wdw w0w am QT of & | wEe
FIRTAT &TEN W Xwar grn oAy
wadiwe gk | Iaw quen fear o

(Amdt.) Bill

wIfg | ¥ R ¥ TF v ¥ /MG
T AT wEataq #7 foor o g
¥ wius w1 fem wrwr wrfgd oo
W % T g AT S
wify sty g=iwrer w3 Afes dfgeer
¥ FF §¥  wTE@N wEL
ot qifsre 4k PET ¢ IEA XW
urr % ghra Wi 7 £

SHRI O, V. ALAGESAN (Arkonam)*
Somebody called thi; an innocent-
looking, simple Bill. I would like to
call 1t an ugly-looking and hughly ob-
jectionable Bill.

The hon, Mover of the Bill saly that
he wanted to speak in Hindi perhaps
because this subject was so close to
the people, but if you look int> the
facts as to what he 1s doing to kKhadi
it would have been more appropriate
if he had spoken mn some non-Indian
language Like German, hecause that is
what he 15 doing to khadi

You would have observed that ob-
jection to this Bill cuts across party
lines in thig Fouse. There has peen
near-unanimity in opposing this Bill
He took consy. tion from the fact that
two hon, Memrer; supported s Bill
I do not think a third Member will
come forward to support it This Bill
has been variously described by hen,
Memberz who precede i me ns follows:
These were the choice epithets used for
this Bill—sacrilege, murder, polson,
adulteration; khadi being finished, pol-
lution, spurious, hurting the soul of
khadi, 1ast nail on the coffin of Gandhl.
These were the words in Which the
hon. Members chose to describe the
Bill. You can easily understand how
objectionable this Bill is.

oft 1o fto weww  HWTIRT WERT,

rer A% w1 qgenr s0wr ar fE
A membe: rifes in bis real and catches
the eye of the Chair
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gea ader § fe oF faee wmod T
wft et & IgAr W gy K oW
o fwa A+ 75 € T & fr amda
|EET AT F QW WA WA AT
foary & 1 & o wrado wLer T
FFT WA AR g faad STA
fem reares ZAr & 1Y og 9 NdrdE
N §IF @ WFT T AAA
&7 3981 g ww Ay

MR. CHAIRMAN: That is not being
done. I have asked them to send the
slips. 1t is done according to the list.

SHRI O. V. ALAGESAN: Only
yesterday, the hon. Prime Minister,
while replying to the debate on the
Sixth Plan document almost swore
by Gandhism. When somebody called
the Plan document as capitalist, he
said, “I am neither a capitalist nor a
Marxist. I would like to follow
Gandhism.” The irony is that today
hig Minister comeg before the House
and denies him, like Peter denied
Jesus Christ.

The Bill, I should like to say, is ®
travesty and blasphemy of khadi. To
call it polyester khadi or to introduce
in the definition “man-made fibre”
or use the expression “induction of
man-made fibre in khadi”, all thig is
a contradiction in term. The very
chamacter of khadi is being sought to
be altered. Once this is done, it will
not be khadl any more; it will not be
khadi that we knew of.

The hon. mover should have
noticed that all the speeches ma
on this Bill were charged with
tion because many of the hon. M
bers, whether on this side or on
side, have u cerfain amount of
tional background about khadi. I
not know whether the hon. mover
has such an emotional
.or not. He may not have. But, I
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think, he will at least condescend
to understand the eniotiona] back-
ground of the hon. Members who
opposed this Bill. What did the vener-
able member, Pandit D, N. Tiwary Ji,
say? He said, “It is a matter of
conscience. No party whip can func-
tion here. 1 will have to oppose this
Bill ag & matter of conscience.” These
ure the feelings that this Bill has
aroused.

What is this khadi or charkha
which Gandhiji placed before the
country? It wag not only a symbol
of our freedom struggle but it was an
alternative and a counter to the big
machine which, according to Gandhi-
ji, symbolised violence and exploi-
tation. It Is against the big machine
that he placed the small, almost out
of date then, wooden charkha just
as Sage Vashishta placed hiz Brahma-
danda before all the arrows which
King Vishwamitra and his hordes
aimed at and jt was Brahmadanda
which gwallowed all the arrows and
remained safe and unhurt. Similar-
ly, it was this ;mall Inconsequential,
insignificant charkha which might
have looked out of date in the eyes of
many people that braved the might
of the British Empire then and, final-
ly made it wind up and go.

Such i the importance and signl-
fieance of khadi, It is not a mere
plece of cloth; it has got nationml
significance; it has got international
significance because only yesterday
the Prime Minister told us about ijt:
he talked about; small is beautiful—
all that is conteined in khadl. Other
people may have to dlscover it
It was due to Mahatma Gandhi's
geniug that he resurrected this old
machine which was thrown some-
where and guve it a place of pride
and made it a centre of his construe-
tive actlvities.

Now it ig very curiously said here
thet the Kahdj and Village Commis-
slon has recommended something
about it. What is the recommenda-
tion? Where is the recommendation,
because T find that several working
groups have gone into the various as-
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pects of the khadi and village indus-
tries? ‘They have made various
recommendations and those recom-
mendations have been studied and
commented upon by the Khadi and
Villege Industries Commission. I also
find that there was a working group
constituted under the Presidentship
of Mr. Ayyangar. That was to report,
it seems, by January this year. I do
not know whether it has reported.
Where is the recommendation con-
tained? Wha: was the recommenda-
tions? How was the matter referred
to the Khadi and Village Industries
Commission? Was it studied in depth?
How did this recommendation come
out? All thege things the hon.
Minister should be able to tell us, be-
cause this recommendation has
come very suddenly. Last Nov-
ember, we find that the Chair-
man of the Khadi and Village
Industries Commission told the Press
that already they were trying to
make this polyester khadi. Some
thousands of metres of khadi have
been made, but it cannot be market-
ed in the various shops of the Khadi
and Village Industrieg Commission,
because it does not conform to the
definition of khadi and ag such cannot
be sold by the Khadi and Village
Industries Commission. That is what
he said. Except that, we have no
other information whether this Com-
mission or the Chairman has already
gone ahead with this experiment, even
without the consent of the Govern-
ment and without the consent of the
Parliament. Is that the case? 1Is it
the gpinion of somebody who has been
influenced by some other influential
quarter which is now being sought
to he imposed both on Government
and Parliament? I would like the
hon. Minister to answer this question
without any ambiguity.

Now what ig this polyester fibre or
s it is called man-made fibre? I
think there are 4 or 5 plants which
make it. Their tota] capecity {s about
25,000 tonnes per yeer, And what is
the capital investment that hms gone

(Amdt.) Bill
into making jn this plant? It may be
nearly Rs, 100 crores. I gm told that
they ere being given licences to
double their capacity. That means
another investment of Rs, 100 crores
is required. Now from where does
the raw-material come, the raw-mate-
rial for the polyester fibre? It is
DMT and that is being sought to be
manufactured in Baroda. I do not
know whether these four or flve
plants with a capacity of 25,000 tonnes
are able to get all the raw-material
from within the country from the
plant which is now working in
Baroda. I am told another plant is
going to come 1n Assam with 30,000
tonnes capacity, That jis in the future.
But even if jt comes, that will be
enough just to make polyester fibre
in that place itself. So, where is this
DMT and where from is this polyes-
ter fibre out of DMT going to come
and what js the proportion of the
muxture? The proportion of the
mixture of this polyester fibre with
cotton is 67 and 33 or at the most it
may be 50:50. That means two-
thirds of our cotton requirements
which are now met in the country are
being dispensed with. This two-third
is being sought to be replaced by a
material] which ig machine-made,
which js mill-made, and the entire-
khadj industry is made to depend
upon this mill-made raw material. Is
that the concept of khadi? The con-
cept of khadi was that al] the raw
materials that are found in the vil-
lages should be turned into useful
articles, should be processed there
and should also be consumed there.
That wag the concept of khadi that
Gandhijl had left for us. But here
khadj is going to depend upon some-
thing which is going to come out of
millst And how is it made in the
millt Do you have the machinery?
No. You have to import that machi-
nery. You have to import the various
parts. I do not know whether you
are importing the rew materia] to
make DMT and polyester fiore. Why
is it that khadi is being sought to be
There
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reasons that gre given in the State-
ment of Objects and Reasons, to say
the least, are flimsy and—I do not
want to use this word—false. The
Statement of Objects and Reasons
Says:

“The <Commission has recom-
mended that in the context of the
need to cater to the fast varying
tastes and trends in the consumer
market, a stage hag come when in-
duction of man-made fibres in khadi
besideg the natural flbres has be-
come necessary.”

What are these ‘varying tastes and
trends in the consumer market' that
have been suddenly discovered by
the Khadi and Village Industries
Commission? There are other mate-
rials in the market. There are mill-
made goods, there are art-silk goods.
The polyester filament yarn is used
and art silk sarees are made and they
are being consumed. Why is it that
you bring the polyester fibre and
club it with khadi and completely
alter the character of khadi and per-
vert the very concept of khadi? I do
not understand why it should be
done. If you want, it can be used in
handlooms, Now it is being used in
the mil] sector. If you do not want
the entire polyester tp be consumed
in the organized sector or the mill
sector, as it ig called, then it can be
consumed in the handloom sector.
‘Where is the necessity, what js the
rationale and what are you going to
gain by bringing in and linking this
polyester fibre with the production of
khadi?

One reason was given by the hon.
Mover: he wes saying that we could
employ more people. Why are you
not able to employ more people now?
It is expected that, in 1878-79 the
scale of employment will be much
more than the present gcale of em-
ployment—in khadi alone; I am leav-
ing out village industries. The pre-
sent employment in khadi is about
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eight lakhs, In 1078-79 it is proposed
to employ 11.27 lakhs of people.
Therefore, where is the ground to say
that, by inducting this man-made
fibre in the production of kbadi, you
are going to employ more people?
On the other hand, what js the cash
outlay for the present production of
khadi? It ig less than Rs. 100 crores;
it may be Rs. 70 to 80 crores. If you
want to induct man-made flbre in
the production of khadi, you have to
make a large capita] investment, Is
it going to be a labour-intensive in-
dustry? Can anybody, by any stretch
of imagination, call the DMT and
polyester factories labour-intensive?
The Janata Party's declared policy is
to employ more people, to provide
more employment gpportunities. But
they are now taking a step which
rung counter to their very stated
policy. By bringing in this man-made
fibre into the production of khadi, you
are lessening the employment oppor-
tunities for ordinary villagers because
though these mills cost by way of
investment many times what it cosis
in the case of production of khadi,
they are not going to provide equal
employment opportunities to people.
So, I would like to close on this note.
The Hon. Minister, the mover of this
Bill, should have studied the mood of
the House, Let him not undo all that
Gandhiji did in this country. It will
be wise of him to pause and think, to
take counsel and come to the decision
to withdraw this Bill,

Sir, T totally oppose thig Bill.

=it Gevorrer e waf (wreTaT) ¢
warafr wamafe s, @ g §
& wgar g fe st o agien
q wegw fadaw & gerra F oY wrear
7%z ¥ R ug tun F fafrwar v ¥R
waelt & ¥frr wg ofy wEraw afand
LGl &

twr F BT wit,
wrer w2 wfie |
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arft = fre¥ 60 wal ¥ woAt
g & ¥few 9w wEew oW,
Gar wrer & fv g g g T &
! 9 gg & Wit WY g & Ot
At oY, Qar wwrar § f wawr gEwor
R Ty e grpfas W &
waT W ¥ N @ & | AT A
¢ i gart gq Aar &1 wafer Iadr
2, a1 wiaw fadrew g1 @ &) va%
w19 £ g9 Gy &7 o waErg iAo,
wegr-RTEATERMA AT W@y |
HETTAT WTHT WY wey 9gAd §, FoqEws
wdr w4 ¥ WEY wET AT 91, 7@ A
47 ¥ w57 & qoyT gRU. 91, g
@d ¥ qwar a1 fr 549 feadt aron
¢ 1 e wiw A1 TTadT war) ¥ SO
2 @miwaw O wiEwdw &7 0 gw fandy
& &, "t w1 wrw argfaar w1
T® aIg § W1 &1 Siewrgs fanar,
LUFT SEATdEHn grm afed aw)
o gfrardt o & 1 AR fass St
¥ 9 "®" AT Y--T4¥W §N, TGO,
A wed, TArqT, TAIT-yqT, wafq-
AW, FTAATET, FqqE7 A aqT ™y |
¥ wgar wige e wrgfraltecor & fag
afz wo gst aformr agwd § ot
ag wrdy @y At g wEAr ) e
A AT LEET AR W WAEY W
fifag | wrw dtar fn fremee &7 qa.g
fogdt ¥w Wz 7 fawer, awfa /
fawrye gt & s4Y awg F Wt | W
fremaz 1 w1 w1y WY & foq WY
faemaz ) vt s ¥ Aifg
ardft o It g ¥ woareww §Y
wriely | Ky fE o AT wEe ¥
ot wiT wretser o &, & o sg
gt g fe aY aifas fasroaro &
qF g, WY Al ¥ dw wd § I
WAl 9% weT EITOAT™ g |
9 grrg 8y g gaer o e ar
fix xa famr 1 qoe wfinfe w o fear
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s s gaex wga oot § fae
foar war § 1 ¥ fawr & Fowr Wy
e ®t wfwr @, o wfas
wxEy w WA, wigw qee i oar
SUTHA FT AT A KT A agr
nat ot A fafews =7 & 40 ¥0¢ 80
1Y T FT oy gaR frar § W
REEWT & €9 F FTE 590 7 WA E 1
ox & 4% wstwA W, TEE I
wE-a¥ wEd! ¥ wwA qrr @l GoNw
A 14, fodz a9, g & T
g7, AGA ¥ Wrerarer WY 9 9T FC
Format a1y wrwri iy g | wefed dorfad-
w § x| fadae & fad sieg-ary 7Y
71 Wfgd | g8 ¥ ag @ grv
4 F 570 Fao wfew g1 fra ag
& werer At A wepar o o fir wra-
g F A R, gEoT LI AT
¥ fagr YT e a=AT FY qrEAr
wfors a¥-gd 9= gfe & ow fadaw a2
frarz wwr @i | afew o agg
¥ wT F wr @ ¥ fw g=freTr ¥
g0 Wedfaww ¥ 9% gg g W
weawTe Wy ¥ fear W, g 49€ ¥
a1 ag et oy wd &7 =y Tt 54 wr
oY |

co fod oo adie ¥ w9 &
wivg § s W gw fawr © wae afqf
£ W &, o) ¥ faduw & gL 9
<, g TE 7% faarT wT ¥ qr wal
¥ v fadaw %Y agr @, oY w-ArEAST
& wqen ), fwe & wavar s & fravor
Y smaear W W wre gzl 7
fawa oy or §, g b W< fora ¥
sregTiieTr W §Y W, WTTa WY A,
gy qeptr ot TrqeT w1 W qaifes
LU ]
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MR. CHAIRMAN: Mr. Yuvraj. - @ o .«
SHRI B. P. KADAM: Before that, T ¥ T $TT & ford o ww ¢@

may I respectfully know if a proper
Yardstick is applied for calling out
the names of Members to speak?
Only two Members from the Con-
gress (I) have gpoken, while from
Congress, four Members have taken
Part in this debate. Is the time ap-
portioned with reasonmblenesg if not

with mathematical gecuracy peeord-
ing to the strength of the various
parties in the House?

MR, CHAIRMAN: Justice will be
done in all cases. I am calling the
Memberg according to the list pre-
pared by the Deputy-Speaker. I have
enquired; two more names will be
called from your Party, Justice will
be done in every case.

SHRI B. P, KADAM (Kanara):
Not only justice should be done, but
let us fee] that justice is done.

MR. CHAIRMAN: Shri Yuvraj.

st quwerw (wfeRre) : awrafaoft,
Ty mar g G ()
frdaw, 1978 & afcd a¢ v d
fe s & faefio womgwre o qen
ETH-qTeE SfETE B QT §T W
e W smer-atwa faqer faar wri |
tw % wiefom ag s § v el
wr afoarar & “glen sea” w1 oWy
wifas feay omd aar w8 WA # ag
wher fafige v Y o o ag 3% o
wror safwedt ®Y oY v e we wd

% e wx % = wEl g7 WoA
forae s €, ww & g ¥ ay ey
g fin forr weredior ¥ farefrr rermge
W qertioee ofoerd g
¥ fielr st wr fhdowr w2 €
o ywrEa ¥ smwer v ek

wT W dwd §, T WY wrn o g
R W< fear Wi o AdY,
Sy e Aot geer vw § Yl
W &l O 4, ww @ ¥ SR
€ e and-aree aferd | o o
T e JTamTy wer & wq ¥
&TR wTa Ot §, afas o va & e
FAEHRTTE TH §T w2 WY qe-amd-
ara® wiwwTd €1 7 &7 qwen-gicg v
WTEH ATy w58 g forawrer wvA
w1 WiwT ¥ Ty &, W gfe ¥ foe €Y
I wrawwar A € | waC WiT
TEHT T LA T AT DA wTE
T BY, [F wuH & TGN 7T Qv
&, Afee o oy WY sy oy o
ﬁﬂ“ﬁ"ﬁ"wqtﬁm“%'{l
fadtr amsl & vy §, gwraw
®Y TETHY T HT XF FT T w0
fagt o )

Tl & g s T §
fw ga frt ¥ Trdy aga faareenx @Y
wf § o< & sl enced w1t WG
T g 9 | waafawn st X
PifedezT wXAT ¥ Tw § sfege
T e ¥ § WY& ag g AT wrgar
g f oy oft & gy wv fo S wad
W g A Al % Y W I
oy W@ & WEr g A0 omar
at afgmr g w@ Frewar
q WX 9@ ANT G WET W
& wqEew At gwr oer Ay
frer wrll % qw W wq o S W
fi oy Forei ¥ arg wiver wpawr Forperarr &,
ay frw wrY &, o sy off ¥ 3@ 9T
wrafer o oY sffc wxy o fs gw &
& guT K g Y Wi e & e gur
ot @e %1 FIIr Y wre e
a1 Wit W & fu wdy ¥ fedt @
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aft wrft wyereft | @ it ofr
arft ¥y afoarer o o ) orw e
tw F wiNt ¥ e gw A yw am
oty § YT oY g T faewreaTr
i o §F vaw qgAx € ...
(wwgm) ... @ @ oA qgAd
& afww e oy wedt & ot 99 w1 qgd
& 9\ w9 W AN ew WA grar
b 98 ¥ ¥w ow  ocdE ardy @Y
§ o 99 qd waEn faelf & wroc
b1 T e wndt ¥ g At A gfi
w& & wafeg gw wgd §fe oy
i wradt fuag v foar 787 famay,
foa & arg waA) o =Y §, wrT 9
% fag o ST ¥ syEeaT w7 3T Wi
o fadfas & o fae & 39 #Y e
agi 9T =ATAT ®T AW, oY AT
& gfeodt, wifeaely, qfad amaror
W7 3, 4 T9F TS0 §H & WHT FT {47
T MY a9y ] | w9 wrEr & fwan
wt w1 aw & E 1 1977-78 W
wlt ¥ 10,23 W@ AT R qOF
win &7« wrar ) off Wi fedr
T A 15,37 wrw W ow )
AW g fr 197677 X ogr &t
¥ 8.98 ww wWT g fawr qr
ot wEwt ¥ 12, 46 e &R
w1 ww faer 41, Wgr 1977-78 W
wr T WY Ay ¥ forr R0 w1 QelY
faeft &, 3% ¥t gear wOAWw 15, 16
sfawar oft § dfwn & ag s g
g o wrogt sqaear & wwre ¥ Y wid
¥ owod wwd § ST oW Wil dwwe
ot & arefy § W O sraewT & W
Wt g wrar wrar § wg ey wer #
31 g § W gg W A adl
0t 1 X eI & ot g e g

b =g wiwt & v owgw § av qEwR
w vy g7 ¥ § W g9 T vemTe
gt T &1 ¥e g @ wh D
1106 L.8—14
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st wo Y § ag fewgw weaafonr
A Er

# ag f wg wrgar § fs s
1 graRdiie w7 afrery & fiear
¢ «'\T W wgd ¢ fie a8 wga qedto
g dfgr gat N wik
i gl arif Y T @ &
i< fwa ag & § wodt wraAT sy
FT R T\ Iq ¥ qar wwaw § fwogw
At & o qifwdee st auda 74 fvar
g ag e g, oY § W qg
L frseran & A1 agT ST )
of ot ¥ ¥4 %Y a) 2@ aF W ge
#F1 frave @ af wEy &) gofeg
¥ ag wwaan g fe ady &, fowa w5 ar
g waw § Wi 99 g ¥ 7
g Su % wriga awg w L fawrd
¥ ooewr wgl &

o wqr afww W owr adr &
frerr w7, "y w1 faargeae wamAT
% wwaat g ff swwan it F fag Fow
&7 qrw & | ey Sfr A ATEAT & Ay
wrw W fggenw W wwar &
wraard ¢y g€ § | oy Wy wdsi
¥ T § O T 1 weardY, OF weTE
&7 wex Y| SEWaT w7 AqveT
& wgt g wrar av o fn WA grEr
TATar wrar qr 1 oy S ¥ gF wer
wt fir gx Azt waer ag AT e oot
IICT G wAE W7 T KT | AT
WTHAT 3 FAT WTH G Y | g
oY qg WA giwe W w AN wr §
frarr w1 e wa fadaw qra fisar
ar ¢ fowewr fo ot & wrw
sy e ATy o gEEy oow
wrsfi g, & wwn § o xawy amve
fwar wrr wrfig o
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- ot e -

gwrafa ot v @ 94 a1 Sl rwe
% fegfee #Y | oo wfivw WY 9w
¥y weamt  awifwas @wY o«
frrgfieer wr wifere ¥ o arT @A
t ¥fw w0 s W g wiwwe
T & & wad axer wfwsrfa ¥ &
aqes ) ey ' g e wve
* o wrieae §, wefasrdr &, swmw
w ww e & facfr  swmgurt £
writras wfgwrdr ¥ § ey wEew
XA CAER | TAR! FANT  AYET FHA(T
Y oraEAr AEr g |

wgl o Nfee Y ael F et
®Y ore ¥, X9 gt W e 57 gy
W faamrery @R €7 Wl wrEwsEr
aff @ | xafoq & ag g Wl g
fis x| fr a1 o1 w5v faagrew 2,
I A9 9y gy, a1 T WY A
wrar & fag waifra som wifge
mifw ag A19H € wiw fa: wiwaT A 544
AT W AT AT G | IEF WE ) T
qgi AT WY wrewwar §

wwyaf AERT . A1 o dTo WA |

wWadt welte Ty (gifuarge) -
WIS FW %1 WY AT | AT T 54 fm
% fasms O& @ & W9 TAET A
qw &1 o EE gw H AT
wrg &, IR oY TENd |

SHRI B. P, KADAM (Kanara):
Thig amending bill seeks two things—
firstly to amend the very definition of
khadi and it seemg to have evoked
serious doubts and reactions and
protests.

The very words ‘man-made fibre
yern handspun in India’ all these
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things have evoked serious protests.
The hon. Minister in the Statement
of Objects mnd Reasons has stated
that the Commission had recom-
mendeg certain things and this had to
be done to make jt more attractive.
Hurriedly I tried to go through the
Commission’s Report yesterday, but
1 could not find anything. I must
confess) 1 hurriedly thied to skip
over that.

‘Then there 1s gnother book. I went
through that today but I could not
fing any such recommendation. Then
in my respectful opinion .

(Interruptions)

That was the book available in the
library. 1 must have been misled
there.

Then of course in the Hindu dated
November, 11 there ate the Chair-
man’s remarks ubout the polyester
khad: 1n g very flamboyant language
and it seems that this has accelerated
the whole work

There have been already consi-
derable doubt; about the Khadi pro-
duced with lot of mill khadi. That is
also there.

In the Deccan Herald of Bangalore
of 15th October, 1977 such a remark
15 there, It was said to be very popu-
lar. An cnquiry revealed that a par-
ticular brand of Khadi produced in the
mill was popularised jn various ways.
A particular concern was relateg to
one Member of the Khadi Board it-
self. We cannot understand why
these things have happened.

The hon, Member, Shri Mavalankar,
has yaid that apart from being attrac-
tive, it was a question of a code of
conduct to have a particular dress. It
denotes or it depicts character, devo-
tion to duty and to national gervice.
In fact, these things have been asso-
ciated with devotion to work, a mis-
sionary zeal, mnational rejuvéhation
and so on. Apart from ils importance
in the national freedom movement,
all these things have been mssociated
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with it. Dresg ls prescribed not only
now, but, there was a particular code
of conduct during the renaissance
movement, from the days of Raja
Ram Mohan Roy and ever prior to
that, during ancient times, during the
writings of the Upanishads.

Thereafter, during the era of Gau-
tama Buddha, the missionaries had a
particular form of dress The mis-
sionaries went far up to Palestine in
the west; in the east they went up to
Taiwan, Japan, Korea and go on; in
the South they went to Burma and
Ceylon and they conveyed the mes-
sage of discipline, the message of
code of conduct and the message
of love, brotherhood and peace.
These are the things involved here
and not only the question of attrac-
tive dress which would look more
elegant. ] fully agree with the hon.
Member, Shri Mavalankar.

Then, of course, two things I want
to stress ghout the pomp of the
officers of the Commission, Certain
things have been said but I would
like to refer to one thing. It is said:

“Th2 overhead chargey of the
Commission and its establishment
eat away a large part of the
resources allotted for their deve-
lopment ang mock at the utter
poverty of the village artisan who
earns a bare pittance after 8 or 10
hours of work every day”.

This quotation is from The Hindu.

Now I am quoting from the Hin-
dustan Times Editorial dated the 22nd
of October. It says:

(Amdt.) Bill
“Air or gir-conditioned travel, mn
unlimited pumber of staff carg and
cocktail parties do not go with the
milieu of Gandhian economics.

Not so long ago, the Khadi Com-
mis 1on wag shocked when a news-
paper correspondent refused to
trave] by air from Delhi to Ahmedu.
bad at its invitation and chose to
travel third-class by train.”

—and this correspondent was called
quixotie!

1 am gpeaking about this because,
after gqur freedom, a large number of
simpleton-seeming, quiet-posing wol-
ves have sprung up all over the
country in the guise of Khadi, in the
guise of village industries, in fhe
guise of so many things, to exploit
the poor workers. Sir, that is the real
curse we have to root out by elimi-
nating such elements.

I know the Ilon. Minister has been
a trade union leader. All along he
has been a trade union leader, He
must golve the problems of the wor-
kers.

MR. CHAIRMAN: You may please
continue tomorrow. The House will
resume thig discussion tomorrow. Now
the House stands adjourned to meet
tomorrow at 11 AM.

18.00 hrs.

The Lok Sabha then adjourned #ill
Eleven of the Clock on Wednesday,
May 10, 1078/Vaisakha 20, 1900
(Saka).
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